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LOK SABHA DEBATES

1
LOK SABHA

Tuesday, April 18, 1978/Chaitra 28,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

{Mnr SPEAKER 1n the Chair]
ORAL ANSWERS TO QUESTIONS

Appointmant of Chairman and Mem.
bers of Law Commission

+

*760 SHRI G M BANATWALLA

SHRI MUKHTIAR SINGH
MALIK

‘Will the Minuster of LAW JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state

(a) whether Government have since
appointed the new Chairman and
other members of the reconstituted
Law Commission, and

(b) if so the details ttereof?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHR]I SHANTI BHUSHAN) (a)
and (b) Shri Hans Raj Khanna, a
former Judge of the Supreme Court
has been appointed as Chairman and
Shr1 P M Bakshi a member of the
Central Legal Service has been ap-
Pointed as Member-Secretary of the
reconstituted Law Commussion

The question of apporting the other
two Members of the Commussion s
under conmderation

SHRIG M BANATWALLA 'This
government has appointed a record
512 Ls—

2
number of Commissions but it 1s un-
decided about the compostion of the
Law Commssion It 18 rather an
unfortunate factor that it 18 a prison-
er of indecision here in this matter

May I know, therefore, from the
government when the Chairman and
the Secretary were apponted and
what are the formidable reasons for
the delay in the appointment of the
other Members of the Commission?

SHR] SHANTI BHUSHAN So far
as the Charriman and the Member.
Secretary were concerned, they were
appointed a few months ago I+ *
mtended that the Law Commassion
should consist of four members in-
cluding the Chairman The Chair-
man and the Member-Secretary have
already been appointed The appoint-
ment of another Member ha. already
been processed and approved by the
Appointments Committee so that it
will be announced within a few days

So far as the fourth Member 1
concerned what I wish t, say 15 that
it 18 extremely important that a per-
son who would really fill the role with
distinetion has to be appointed There-
fore consultation with the Chair-
man of the Law Commussion 13 going
on The Chairman of the Law Com-
mission 15 trying to find out who
would be the most suitable person
for the fourth membershup of the
Commussion As soon as that 1s com-
pleted the appointment would be
announced

SHRI G M BANATWALLA It is
very obvious that there i1s no satis-
factory reply to this particular point
Since a few monthg the consultations
are going on and this government is
not in a position to appomnt even four
members of ths Law Commission
This 18 a very unsatisfactory state of
affairs We can understand that very
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outstanding persons are to he appoint-
ed. That does not, however, mean
that the constitution of the commis-
#lon should go on in an unsatisfactory
and piecemeal manner. May I know
in what time weuld this entire Com-
mission be reconstituted? May 1
know what was the occasion for the
re-constitution of the Law Commis-
son?

SHR] SHANTI BHUSHAN: The
occasion for the re.constitution of
the Law Commission was that a Law
Commission is appointed for a term
of three years. When the term of
the three years of the previous Law
Commission expired, then the Law
Commission was re-constituted. We,
at that time, decided that the Law
Commission should not be too large
a body. We, therefore, reduced the
membership to four including the
Chairman and the Member Secretary.
As I informed the hon. member just
now one more Member's name has
been finalised. It has been processed.
Because the person was over G0 years
of age, therefore, some formalities
had to be complied with. The ap-
pointment has been approved by the
Appointment Committec. Therefore,
very soon, it will be announced.

So far as fourth Member is con-
cerned, the Chairman of the Law
Commission had, after some enquiries,
suggested a distinguished name.
Shortly, thereafter, he informed the
Government that that distinguished
person for some reasons, individual
and personal reasons, was not willing
to come for the Law Commission.
Therefore, the Chairman is looking
out for another person because the
Chairman is anxious that a really
distinguished person who can really
perform an important function in the
Law Commission should be selected.
Therefore, he is in the process, he
has not yet been able to select that
fourth person, after he selects, and
suggest to us, then we will process
the matter.

SHRI MUKHTIAR SINGH MALIK:
I fully support the observations made
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by my learned colleague. But this
long reply by the hon. Minister to
the question doeg mnot satisty the
House. However, I would like to
know from the hon. Minister whe-
ther for constituting’such an impor-
tant body, the Bar Council of India
has been consulted in the matter or
not.

SHR] SHANTI BHUSHAN: No,
Sir.

SHRI K. MAYATHEVAR: Law
Commission may be dealing with the
law questions including the amend-
ment to the |[Indian Constitution.
Therefore, what is the special quali-
fication for the appointment as a
Member or the Chairman of this Com-
mission? Is it the High Court Judge
or the working judge or the Supreme
Court judge or retired judge of the
High Court or the Supreme Court.

SHR] SHANTI BHUSHAN: The
Chairman and the Members could
either be serving judges or retired
judges of the Supreme Court or the
High Court or he could be a legal
expert, a jurist a professor of Luw
in a University of India. This is the

field from which a person can be
taken.

Case regarding Swadeshi Cotton Mills
Ltd.

*761. SHRI MOHAN LAL PIPIL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer to reply to Unstarred
Question No. 28353 op, 14th March 1978
regarding Delhi High Court orders
on Appointment of New Directors of
Swadeshi Cotton Mills and state:

(a) the outcome of the Petition for
Special Leave to Appeal under Article
136 of Constitution along with Applica-
tion for stay of operation of the order
of High Court filed In the Swadesh!
Cotton Millg Co, Limited case; and
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(b) what interim measures Govern-
ment propose to take to ensure stop-
page of further deterioration of the
working of the company under the
continued wmis-management of the
present Managing Director?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 SHANTI BHUSHAN) (a)
Petition for Special Leave of Appeal
came up for hearing before the
Hon'ble Supreme Court on Monday,
the 10th April 1978 After hearing
the parties for sometime the Court
adjourned the matter to 24th Apnl,
1978

(b) The matter 13 sub-judice and
no further action can be taken under
the Companies Act 1956 However,
as per the Notification No SO 285/(E)/
1BAA/IDRA/78 dated tne 13th Apri],
1878 the Ministry of Industry Depart-
ment of Industrial Development have
1n exercise of powers ronferred by
clause (a) of sub-section (1) of Sec-
tion 18AA of the Industries (Deve-
lopment and Regulation) Act 1951
{85 of 1951) authorised the National
Textile Corporation Limited to take
over the management of whole of the
said TIndustrial undertakings namely
(1) M/s Swadesh; Cotton Mills Kan-
pur (1) M/s Swadesh1 Cotton Mills
Pondichery (m) M/s Swadesh; Cot-
ton Millx Nam (1v) M/s Swadesh:
Cotton Mills Maunath Bhanjan (v)
M/s Udaipur Cotton Mills Limited,
Udaipur, and (v1) M/s Rae Bareli
Textile Mills Limited Rae Barel: of
M/s Swadesh1 Cotton Mills Company
Limited Kanpur

st g ww fefow - @ ¥
TS & o AT wY gy
R fir 3w wwolt qrew fasw & 6
7 frzw wr &% wrwe & fear &)
R e one ¥ & A 2 ox oy
TEra o fr seRdw fafiwe &
ver & fir edet wrew frepm & Formd
drd gui, o g w Al | day
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aa § wg faw a= odr §1 Hag o
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g A

st wmbtw waw : sEAT T
dqor frgw e s fod w1 AW
a% 2% wrav o7 forar o &
T IAT A 9T WEM4d g | W
TF ORI §A a ¥ famw T A A
axa¥ ffrg Aeg aar arar g fr &
WS ¥F A¥ 9 fAw ST | AR
e g 7 48 W qu1 & fr wrage Ay
gz A Faas I Enr o 7w
& ¥ For qwerg FNATT 1 I
a7 wurTgve  we fage fea
T ¢ | IPH IY AT 7 WIET FT
foar 81 T IR T ¥ gAATH FOT
wix s & § 97 ™ faw o oWy
A w1 wfow 7397 |

ot g ww fafgw mEr #
ATT JIEAN FT1 g9 I & faw @
T FEW IST WGy arfE e o7
wIZ3 G547 gEAT A g1 ?

ot mife wuwr : oFe Ero Yo
¥ Ik F¥alte ¥1IF gEw F7 fomn
¢ ofdeafa ® 2= w7 & ot w2
wraTTE gHF § 99§ ST |

SHRI K LAKEKAPPA Mr Spea-
ker, Sir, 1 welcome the taking-over
of the Swadesh:1 Cotton Mills regard-
ing which a statement has been made
by the Industries Mimuster Here is
a case of the Swadesh: Cotton Mills
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Ltd. Swadeshi Polytex is run by
Jaipuria Brothers. I say the money
from Swadeshi Cotton Mills Ltd. has
been diverted by Shri Sitaram Jai-
puria.

MR. SPEAKER: Please come to
the question.

SHR] K. LAKKAPPA: BSir, this is
a very important question. There
has beep allegation against Shri Sita-
ram Jaipuria.

MR. SPEAKER: We had a discus-
sion on this even earlier.

SHRI K. LAKKAPPA: I want to
know from him what prevented the
Government from taking over the
Swadeshi Polytex Ltd. run by Shri
Sitaram Jaipuria. What are the rea-
sons for that?

I would like to put g straight ques-
tion. The Law Ministry specially,
the Law Minister, was engaged by
Shri Sitaram Jaipuria in two cages
namely under company petition No.
20 of 1977—Swadeshi Polylex Ltd, as
also under company Petition No. 21
of 1977.**

(Interruptions)

MR. SPEAKER: I am not allowing
that unless you give prime facie
proof,

SHRI K. LAKKAPPA: 1 would
now put a categorical question, (In-
terruptions). In view of that, will
the Minister kindly consider the tak-
ing over of the Swadeshi Polytex
Ltd. run by Shri Sitaram Jaipuria as
there are large-scale mismanagement
and other things and there ig in.
fluence of this Government thers"

MR. SPEAKER: It is open tn v
to answer or not ty answer becaure
this question does not arise from it.

(Interruptions)

———
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SHRI SHANT] BHUSHAN: In view
of this ruling, I cannot answer that.
But, if you give me the option, I can
answer,

MR. SPEAKER: You may answer
that.

SHRI SHANTI BHUSHAN: So far
ag the taking over of the manage-
ment under the Industries Develop-
ment and Regulation Act is concern-
ed, it is just like the taking over of
the Swadeshi Cotton Mills and that is
within the purview of the Industries
Ministry. That does not concern the
Law Ministry.

So far as the appointment of Gov-
ernment directors under Sec. 408 of
the Indian Companies Act is con-
cerned, for instance, in Swadeshi
Cotton Mills Ltd, Government direc-
tors had been appointed under Sec.
408. But, the operation of that order
was stayed by the Delhi High Court.
1 hud had an occasion to inform this
House earlier that so far as Swadeshi
Polytex Ltd. is concerned, there were
certain allegations which were being
enquired into. Inspection of the
accounts had been ordered. As &
result of the inspection of the ac-
counts, that question would be exa-
mined as to whether there i a case
for appointment of Government dir-
ectors under Sec. 408.

Wt gwn W wgew ;e
Lo G s fae & u: gfew w1
mmﬁfmg,mmwnm
a & fs 3% F3awz #zr s
T WA O wgT W e T
AT} 1 qE a7 A afafuet §,
A W FT dar B L s W
wTfadz B wt deqsdt w1 dar 2w
o fo st & s wong f g,
B W1’ ot ¥, s ey g
dEr wowrT T Wherg arfe forg

**Not recorded.
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€& § fur wmar § o o1 dar o
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st gen wa wowm

i weard frat ¢

&t gty o= 3B
WY wifgs feafa 37wy %7 gAY
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dATdr wrEAr fr fEm AR ¥ I W
g faar o1 qFAn ¥

SHRI SAUGATA ROY Sir, in May
1877, the Company Law Board had
to undertake inspection under Sec-
tion 209(a) of the Companies Act
and a notice was 1ssued to this com-
pany under Section 408 of the Com-
panies Act I do not know why Dir-
ectorg could not be appointed in the
company to prevent the affars of
the company from being conducted
in a manner detrimental to public
interest My question 18 1n regard to
the backlog of the wages Let the
UP Government appoint a receiver
who in the exercise of his rights
attach shares worth Rs 10 crore of
the Swadeshi Polytex invested in the
Swadesh1 Cotton Mills T would like
1o know from the hon Mimster whe-
ther he would place a report of the
nvestigation carried out by the Com-
pany Law Board on the Table of the
House because whatever has been
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stated up till now has been a sort
of eye-wash What will be the posie
tion vis-a-vis the Company Law Board
regarding the Swadeshi Polytex
shares which are already mnvested in
Swadeshi Cotton Mlls?

SHRI SHANTI BHUSHAN So far
as the first part of the question 1s
concerned in regard to proceedings
relating to the investigation under
Section 408 of the Compames Act
aganst Swadeshi Cotton Mills Lamted,
as I have stated earlier, as a result
of the investigation, the Government
had decided, in fact appointed Gov.
ernment Directors under Section 408
But in respect of (Interrup-
tions) Now, even before the Gov-
ermnment made that order, & writ pe-
tition had been filed in the Delhi
High Cowt The Delh High Court
had made an order saying that the
proceedings may go on and the Gov.
ernment could proceed with the con-
sideration of the matters under Sec-
tion 408 and may also make an order,
if necessary But the order shall not
be given effect to till the High Court
permutted the same to be dope There-
fore an order under Section 408 was
made appomnting the Government
Directors but which had not been
Riven effect to Thereafter the wnt
Petition was heard in the Delhy High
Court It was admitted and a stay
order was made staying the operation
of the Department of Company Direc-
tors under Section 408 gsince the
matter 15 stil] sub Judice, because the
writ petition 15 st]] pending There-
fore 1t will not be Possible to go into
this matter namely ag to what pro-
cecdings had been done because the

matter 1z styl]
iy pending  (Interrup.

m SPEAKFR He wants to know
W er you will place the r on
the Table of the House eport

SHR] SHANTI BHUSHAN I would
consider that after taking into consi-
deration The matter 13 pending in
the Court of Law I will consider as
to whether it would be oroper to lay
any such document
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SHRI SAUGATA ROY: What about
my second part of the question re-
garding Swadeshi Polytex...?

SHRI SHANTI BHUSHAN: So far
as the other part of the question is
concerned, perhaps the hon. Member
has got a little mixed up because it s
not that Swadeshi Polytex has got
ghares in Swadeshi Cotton Mills Ltd.
On the other hand, Swadeshi Cotton
Mills Lsmited has got certain shares in
Swadesh1 Polytex, So far as those
shares are concerned, as I had said
on an carlier occasion, the receiver
appointed bv the State Government
for the putpuse of collection of elee-
tricity dues which was due to the
UP. State Electnaty Board had
been appuwited and then these shares
were aitached The delivery of these
shares, according to my information,
has not been procured by the recei-
ver but the iecciver had advertised
and invited offers for the purchase of
these. There have beep certain offers
and one of them had been accepted,
namely, a large industrial house.
1 had occasion to inform the House
that no application for approval of
the Law Ministry, namely, Company
Affairs department under section 372
of the Companies Act or under the
MRTP Act had been received 8o
far. . (Interruptions)

SHRI SAUGATA ROY: I am read-
ing from the statement of the Indus-
tries Minister and what I said was
correct. The hon. Law Minister says
that what I said was the wrong thing.

(Interruptions) **

MR. SPEAKER: Don't record. All
that the hon. Minister said was that
there was a little confusion because
the shares were not taken by Poly-
tex.... (Interruptions) For every
small mater should people get up
like this?

APRIL 18, 1978
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THE PRIME MINISTER (SHRI
MORARJI DESAI): May T ask my
hon. friends, why can they not speak
more politely? Why do they always
want to have a quarrel, I cannot un-
derstand it. ( Interruptiona) It iz not
the way to do it. (Interruptions)

MR. SPEAKER: What is most -
turbing is, when one man gets up
and speaks, I can understand it but
does he require the support of anothes
half a dozen people to shout together?
1 think the voice of Mr. Saugata Roy
1s loud enough to be heard by every-
body. Is Mr. Lakkappa's assistance
necessary? Mr. Saugata Roy is on
his legs—I can understand that. 1f
there is any error that can be cor-
rected. But I cannot understand half
& dozen people getting up and saying
“No, No". What the WMimster said
was that there was a mixing of thought
and 1t 15 a polite expression.

(Interruptions)

SHRI SHANT] BHUSHAN: May 1
clarify? Perhaps, the hon, Member
would appreciate that the Swadeshi
Cotton Mille Limited, which is ope
company, owned shares in the other
company viz, Swadeshi Polytex
;:mut:;. tN“;: the sentence to which
y attention has been dra
hon, Member, the relevn::;n gxtiﬂt:;
reads like this “Let UP Government
appoint a receiver who in exercise of
his rights attach shares worth Rs. 1
crore of the Swadeshi Polytex"—of
course, it can refer to the shares of
Swadeshi Polytex Limited—“invest.
ed in the Swadeshi Cotton Mijls.”
Perhaps, the happier expression should
have been “invested by the Swadeshi
Cotton Mills”. ‘In' or by’, In a com-

**Not recorded.
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investments, But this is merely a
matter of language Language is 2
vehicle of thought Many people
speak in different ways But both
mean the same

Relaxation of Restrictiong on Seasem
Ticket Holders on Paschim Express

*762 SHRI SOMJIBHA] DAMOR
Will the Mimister of RAILWAYS be
pleased to state

(a) whether the additional restrie-
tion was relaxed for season ticket hol-
uers for travel by Air Conditioned ex-
press (Deluxe) Paschim Express dur-
ing August 1J75 till further mnotice,
and

{b) if s0 the reasons for not relax.
mt t presint between Vadodara and
Dohad?

1HF MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
() and (b) A statement 1s laid on
the Table of the House

Statement

(a) Season ticket holders are not
permitted to travel by 25 Dn/26 UP
AC Express (Deluxe)/Paschim Ex-
press trans Due to extensive brea-
ches train services were drastically
curtailed during August/September,
1976 Season ticket holders were
temporarily permutted to travel by
these trains between Godhra and Va-
dodara upto 30-9-1978 This was done
only as a temporary measure to alle-
viate the difficulties of daily passen-
gers till normalcy was restored,

(b) These trains cater for long dis-
tance passengers and the oecupation
being heavy, season ticket holders
cannot be permitted between Dohad
and Vadodara

ot graolt wr wme :  mTe
wery o, TR W R e
AAAT 91, WF 6T ¥ syigs arfas
ik agad gag 7o
Sgr widt &, wEr o e g
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o WY wwwX : WY A frerwr
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Recommendations of Law Commisslon

t

*763. SHRI MANORANJAN BHAK-
TA:

SHRI PRADYUMNA BAL:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state the action taken by Govern-
ment on the recommendations contain-
ed in the 58th Report of the Law Com-
mission on structure and jurisdiction
of the higher judiciary in respect of
the following matters;

(1) appeals in criminal cases;
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(2) retirement age; and

(3) grant of other benefits to
judges of High Courts and
Supreme Court?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): A statement
containing the requisite information 18
laid on the Table of the House. [Placed
in Library. See No. LT-2127/78).

SHRI MANORANJAN BHAKTA:
The Law Commission suggested that
the Constitution should be amended
to restrict the criminal appeals to the
Supreme Court and therefore in the
statement laid by the hon. Minister, .t
is stated that article 134 (1) (c) of the
Constitution would be amended along
with articles 132 and 133 which is un-
der consideration of the Government.
May 1 know what will be the salient
features of the amendment?

MR, SPEAKER: It is
sideration.

under con-

SHRI SHANTI BHUSHAN: The
matter is still under consideration. So
long as the matter is still under con-
sideration and a decision has not been
taken, obviously 1 would not be in a
position to say what will be the shape
of the final amending bill

SHRI MANORANJAN BHAKTA:
The High Court Judgeg (Conditions of
Service) Act, 1954 and the Supreme
Court Judges (Conditions of Service)
Act, 1958 were amended in 1976. Con-
sidering the suggestions made by the
Law Commission, sometimes it appears
much more benefits have been provided
by the amendments of 1976. That
was the time of the emergency and
there was very often criticism in this
House ang outside regarding commit-
ted judges, etc. In view of the chang-
ed political gituation, I want to know
whetther the government is thinking
of re-examining the whole amend-
ment made during that period?
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SHRI SHANTI BHUSHAN: What-
ever improvements were made in the
conditions of service of the judges of
the High Courts and Supreme Court
by the amending Act of 1976, there 18
no proposal under the consideration of
the government to  withdraw any of
them.

SHRI SOMNATH CHATTERJEE'
May I know whether the government
is considering raising the retirement
age of Supreme Court Judges and con-
sequently the retirement age of High
Court Judges because they want to
keep a distinction between the Bup-
reme Court Judges and High Court
Judges? May [ know  whether the
the State Governments in regard to
providing proper facilities with regard
to dispensation of criminal justice? So
far as I know, a representation has
been made by the West Bengal Gov-
ernment for financia]l assistance May
I know whether the Government is
considering 1t?

SHRI SHANTI BHUSHAN So far
as the age of retirement 1s concerned,
the suggestion made in the report of
the Law Commission was that the age
of retirement of High Court Judges
should be raised from 62 to 65 At
that stage 1t was decided by the gov-
ernment not to accept thal recom-
mendation of the Law Commission
because the government felt that there
should be a difference in the reture-
ment ages of High Court Judges and
Supreme Court Judges, one of the
reasons being obvious, ie., some at-
traction for gomng to the Supreme
Court is provided even by the differ-
ence In the two ages.

Now, so far the Government has
not apphed its mind to the question
ol making a general ralse in the age
of retirement of the Supreme Court
Judges also except the fact that the
former Chief Justice of India had sent
a suggestion some time back that the
age of retirement of the Supreme Court
Judges ghould also increase, but no

consideration has been given to that
proposal.
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About the other part of the question
relating to  facilities * for providing
better criminal justice, it is true that
I had written a letter some time back
to the Chief Ministers of all the States
in the country drawing their attention
to the fact that even criminal justice
was too much delayed and pointed out
the wvarious serious conseguences
which arose on account of delays mot
only 1n the administration of criminal
Justice, but also in the admimstratioa
of justice by itself and I had suggested
that perhaps they might consider the
question of constituting more courts
and taking other stepg also, whatever
might be feasible, to rectify the situa-
tion In that connection, many of the
State Governments have already in-
creased the number of courts and
various other things are being done
and the Chief Minister of West Bengal
also wrote to me saying “Yes, we are
trying to increase the number of
couris, providing more court rooms,
buildings and so on but then there
are financial implications”. He wrote
that special assistance to the West
Bengal Government might be provid-
ed by from the Central financial assis-
tance 1n that connection Now, it is
obvious that this 1s not a problem
special to the West Bengal Govern-
ment, this s a problem which occurs
in almost all the Btates of the country
so that the question of providing any
special  assistance  only to the West
Bengal Government and not to other
Governmenis obwviously does not arise
But so far as general assistance to
State Governments etc, Is concerned,
that 1s a general question and obvious-
ly everything, allocation of funds ete.,
15 taken into consideration

New Direct Train from Ahmedabad to
Madrag

*764 PROF P. G. MAVALANKAR:
Wil the Mimster of RAILWAYS be
pleased to state.

(a) whether Government have
started a new direct train between
Ahmedabad and Madras;
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(b) if so, when and with what
periodicity;

(c) is it an all second-class train;
amd

(d) if so, what are the special and
additiona] passenger amenitjes provid-
ed on the said train?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
%0 (c). Yes Sir, 145/146 Madras Beach-
Ahmedabad weekly Navajivan Express
has been introduced with effect from
Bth April, 1978. It is a classless frain
having only Ilnd class accommodation.

(d) It is a fully reserved fast train
with Second Class cushioned sleepers.
Janata Bed rolls are supplied on de-
mand on payment of prescribed char-
ges. Water containers have also been
provided in the coaches to provide
cold water. A  pantry car has been
provided on this train to supply hot
food. A lending library has also been
introduced on the train.

PROF. P. G, MAVALANKAR: Sir, 1
dy wish to congratulate my friend, the
Railway Minuster for starting this new
train which has been a great help and
it was welcomed by many peopie.
‘Classless society’ is all right. But I
do not know why he calls it a ‘class-
less train'. What he means is a single
class train—only the second class, I
would like to ask him, apart from con-
gratulating him on this and also cone
gratulating him on the name given
‘Navajivan Express’, a very significant
and good name, and it 18 his choice I
understand—I congratulate him for
that also—just as he has given the
name ‘Gitanjali Express’ to the train
from Calcutta to  Bombay, which is
also his cholce, whether the Govern-
ment will eventually consider increas-
ing the periodicity of the Navajivan
Express between Ahmedabad and
Madras. Today it is a weekly train.
But I would like to know whether it
can be made more than weekly-—twice
or thrice a week. Secondly, I would
like to know whether this train—I do
not want to take the time by going
into the whole route—will also be rout-
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ed in such a way so as to enable hun.
dreds of thousands of people of
Andhra Pradesh who live in Ahmeda-
bad, Baroda and other places in Guja-
rat to catch this train and get down
at a particular station to go on their
onward journey to Hyderabad and
other plaees,

PROF. MADHU DANDAVATE: He
has congratulated me, but during the
Question Hour he must only sey
“Whether I can congratulate.” Anyway,
he has congratulated me, I am thank-
ful to him. Asg for the suggestinns
which he has made, we have already
made the announcement. Firstly, as
far as the frequency of the train :s
concerned, the occupation of train
goes on increasing as the frequency
increases. It is direcily proportionate
to the occupation and therefore, we
are watching the occupution of the
train. Secondly, we yuite see the
difficulties of people coming {rom other
regions of South like Andhra, Manga-
lore, and Kerala. I have already an-
nounced while introducing the tran
that within a few days we are going
to have some additional bogies for peo-
ple travelling to Kerala and other
parts so that they should be able to

get full advantage. In addition to
that ...
SHRIMATI PARVATHI KRISH-

NAN: At least you give South Indian
names to the additional bog.es.

PROF. MADHU DANDAVATE: Yes,
we will give. For that I will consult
Shrimati Parvathi Krishnan and I am
sure that she will give a good sugges-
tion. Then there was also a sugges-
tion from the passengers from Ah-
medabad, that till the new bogies are
introduced, some re-adjustment of the
time-table can be made for the people
in the South, so that when they reach
Madras, if they have to get connecting
trains for the southern region, ade-
quate connections should be available,
We are examining that problem.

Ag far as the third question is con-
cerned, we are trying to give more
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facilities, and you will be happy to
know that our idea iz to give more
connections between Ahmedabad ana
Madras, not only in terms of carrying
passengers, we have also tried to de-
pict, in thig very train, the saga of In-
dian freedom movement, in which the
important events in the life of Gan-
dhiji when he led the struggle have
been pictorially inscribed, and impor-
tant quotations have also been ins-
cribed, We have received very good
response to ijt.

PROF. P. G. MAVALANKAR:
Music is also very important. Musie
is soothing.

PROF. MADHU DANDAVATE: It
bhe travels Ly this train, he will ind
that the esfire music of the wheels is
also viry pleasant.

PROF. P. G. MAVALANKAR: He
said in his answer that it wus a fully
reserved train. I wanlt to know
whether reservations are also possible
for the passengers to Madras or vice-
versy at the intermediate stations, and
whether the janata bed rolls which
are provided are really of good quality
or they are only of janata quality.
(Interruptions) When we give things
free or at low cost, we don't look at
the quality. I want that quality
things should also be given. We should
not look merely at the price. I did not
mean Janata Party quality! I said
janata quality. I want to know
whether the quality of the thing will
be looked after. and what is the fee
charged for the bed roll? Finally, the
Railway Miniser has already started
this train. There is also a train from
Ahmedabad to Calcutta. Will he also
think of having a train by name
‘Young Indla'—a name also given by
Gandhiji—between Ahmedabad and
Delhi via Jaipur, so that these States
can also be connected?

MR. SPEAKER: Tbe last question
does not arise.

PROF. MADHU DANDAVATE As
far as part A of the question is con-
cerned, the entire train is mo devised
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that it starts from Ahmedbad, goes to
Baroda, then to Surat, Nandurbar,
Jalgaon, Manmad, Dhond, Sholapur,
Guntakkal, Gooty, Renigunta and then
to Madras. The tickets for all the
stations are awvailable, Reservations
for the intermediate stations are avail-
able, And since the train does not
stop in between these stations, the
question of reservation does not arise,
for others.

Secondly as regards the janata bed
rolls, if the hon. Member travels by
this train, he will find that we have
taken proper precaution to provide
clean janata bed rolls, so that passen.
gers should have sound sleep and not
be disturbed by the bad smell of the
janata bed roll. That precaution has
been taken.

As regards the extension of the tra:m,
Members will be very happy to know
that we want such {facilities ve
extended to different regions. And,
therefore, we are already examining
the starting of such classless trains,

with all these facilities. We are
examining the problem of starting
them between Bhubaneswar-Secun-

derabad; Secunderabad-Bombay and
similarly between Ahmedabad-Bhav-
nagar-Porbandar and also between
Bhubaneswar and Delhj vie Asansol.

MR. SPEAKER:; Mr. Minister, you
are extending the scope of the question.

PROF. MADHU DANDAVATE: He
has asked the question.

MR, SPEAKER: That is why I said
that the last question need not be ans-
wered. Once you extend the scope of
the gquestion, the supplementaries will
also be extended.

PROF. MADHU DANDAVATE: Now
about the last train. I have mention-
ed these trains. There is also one
train in the northern region, I must
mention it. Otherwise I will be guilty
of reglonalism. There is the Howrah-
Jammy train which will pass through
Patna, Lucknow and Ludhiana., We
are also trying to examine it.



23 Oral Answers

SHRI VIJAYKUMAR N. PATIL:
Will the Minister consider the possi-
bility of linking Nardana and Dhule
.line, a distance of 20 miles with this
train? It is lying in the region bet-
ween Ahmedabad and Madras. This
Nardana-Dhule-Chalisgaon line will re-
duce the distance between Ahmedbad
and Madras by this train by 60 miles.
There 1s already a demand placed on
the Government by the people of Dhule
district, for the provision of this 20-
mile link between Nardana and Dhule,

PROF MADHU DANDAVATE: That
is altogether a different question.

MR SPEAKER, Mr. Minister, You
have opened the topic. That 18 the
dufficulty. Anyway, the Mimser will
consider that.

SHRI VIJAYKUMAR N. PATIL:
Will the Government agree to this at
least?

PROF, MADHU DANDAVATE: 1 am
saying that already we have recelved
a memorandum on those lines We
will take 1t into account. I am not
going to give a firm commitment. Un-
less we examine the problem, it is not
proper to give a reply.

MR. SPEAKER' May I suggest that
the Mimster may kindly reply to the
question” Do not enlarge the scope.
Then 1t will enlarge the scope of the
supplementaries. That is my request
1o ull of you.

Train Accldents

*765. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
RAILWAYS be pleased to lay a state-
ment showing

(a) total number of train accidents
during the last gix months;

(b) total number of people died in
these accidents;

(¢) details zone-wise; and

(d) total amount pald as compensa-
tion?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
to (d). A statement is lasid on the
Table of the Sabha.

Statement

The number of train accidents in the
categories of  collisions, derailments,
level crossing accidents and fires in
trains which occurred on the different
Railways during the period 1-10-1477
to 31-3-78 and the number of persons
killed therein Ig given below:—

Railway No of No, of
train

accidents killed

1. Central . . 67 8
2. Eastern 26 8
g. Neorthern . v [ 7] 71
4. North Eastern . 15 4
5. Northeast Frontier 29 .
6. Southern . . 43 8
7. South Central . 32 12
8. South Eastern . 59
9. Western . 59 22
Toran . _—;; 139

(d) A sum of Rs, 251 lakhs approxi-
mately has been paid as compensation
under the Indian Railways Act, 1800 to
the victims or their dependents in-
volved In train accidents during the
period from 1st October, 1977 to 3lst
March, 1978. The other claims are
pending in the courts of the Ad-hoc
Claims Commissioners/Ex-officio
Claims Commissioners and the pay-
ment will be made to the claimants
on the basis of the werdicts of the
courts,

Out of 18 Railway employees who
were killed on duty in these accidents,
a sum of Rs, 3,32,100 has been paid as
compensation due under the Work-
men's Compensation Act 1823 in the
case of 14 deceased employees.
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SHRIMATI BIBHA GHOSH GO-
SWAM]. The Minister must be aware
that there is a widespread feeling
that the maintenance of the railways
18 not up to the mark, especally,
in regard to gangmen etc the accept-
ed formula for appointment or
maintenance of manpower, what is
called the Muffun formula, that for-
mula has been given up in many of
the sections The result is that
vacancies caused by death or retire-
ment are never filled up Consider-
ing also the fact that the volumre of
traffic has gone up several times,
thig 15 a real danger for the safe
running of trams I want to know
whether the Ministey has gone
through all these questions and
whether he 18 considering the re-
placement of those vacancies caused
by death and retirement by appomnt-
iIng more gangmen and other man-
power necessary for fulfiling the
Mufflin formula at least, 1f not more
staff

PROFF MADHU DANDAVATE
There are two aspects of the pro-
blem One 153 mantenance The
second 18 the question of allotment
of work to gangmen and judicious
implementation of the formula that
has been observed so far I am very
happy to inform the House that re-
cently we had tried to strengthen
and to reinforce al] our mamntenance
arrangements and a number of
mechanical devices are also bewmng
mtroduced As far as the problem
of gangmen 1s concerned, 1 have said
it 1n this very House, that for a
variety of reasons we would perfer
to introduce the concrete sleepers,
instead of the wooden slcepers, be-
cause the durability of the concrete
sleepers in the long run will be very
high, sbout 50 years instead of the
usual 12 to 15 vears for wooden
sleepers When we are introducing
the concrete sleepers, in that new
arrangement, gangmen are not able
to do 1t manually and, therefore the
job has to be done mechanically
But even with thuis mechanisation,
we will see that the gangmen will
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not be shifted. As regards the ni-
tial complaint that she has mention-
ed, we will see to 1t that when vacan-
cles of gangmen occur, we will not
allow those vacancies to go uncover-
ea or unfilled Injustice to gangmen
will always be avoided

SHRIMATI BIBHA GHOSH GO-
SWAMI There have been 412 tramn
accidents causing 128 deaths [ want
to know mn how many cases sabotage
was the cause of the accident

PROF MADHU DANDAVATE 1
have already informed the House a
number of times that from 1st April
1977 to 3lst March 1978 we detected
127 obstructions in the path Some
of them were by way of removal] of
fish-plates, 1n some places the rails
were cut Even though 127 attempts
were made, 8 of them resulted 1n
accidents due to sabotage In add:-
tion to other steps, iIn November we
»8t up a patrolling agency of 25,000
men—14,000 gangmen and 11,000
RPF men—and I am very happy to
say that after starting the practice
of patroling from 23rd December
1977 not a smngle accdent gua to
sabotage has taken place, and
that 13 a tribute to our gangmen and
RPF men

SHRI T A PAI May we know
whether the Minister has raised the
quantum of compensation in the case
of deaths from Rs 50000 to Rs 1
lakh because the cess collected s
leaving an mnsufficient balance every
year and it would be fair that the
travellers by tramns are treateq on
a par with travellers by planes®

PROF MADHU DANDAVATE:
The hon Member, who 1s also an ex-
Railway Mimster, 18 aware of the
fact that even this particular quan-
tum of compensation of Rs 50,000
was ntroduced after considerable dis-
cussion Normally, there 18 some
sort of link between the compensa-
tion paid to the victims by the air-
ways and the compensation paid by
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the railways. In air, the risk is sup-
posed to be enormously large and,
therefore, to that extent the compen-
sation gquantum has always been more
there. There is 8 certain interna-
tional concept that has been accepted,
and it has always been accepted that
whenever there is an upward revi-
sion of the one, there is an upward
revision of the other. In fact, I my-
self had suggested that this should
be examined. We have examined
this and come to the conclusion that
the maximum compensation should
be Rs. 50,000 and that if we revise it
upwards, the compensation to the
air victims will have alsg to be rais-
ed. At present we are confining
ourselves to Rs. 50,000. Let there
be no incentive for accidents.

SHR]I SHAMBU NATH CHATUR-
VEDI: May 1 know how the accident
figures of the current year compare
with the figures of the previous
years?

PROF, MADHU DANDAVATE; In
1974-75 for this period the number
of accidents was 479. They are 412
for this year. In 1975-76 jt was 428,
in 1976-77 ;t was 368 and in 1977-78
it is 412.

SHRI BEDABRATA BARUA: May
I know from the hon. Minister what
has happened to the theory of sabot-
age? Has it remained only a theory
or has there been any fnding also
that many of these accidents took
place due to sabotage resulting in
losg of life and property? [ would
like to know  whether, after =six
months or one year of propounding
this theory, Govesnment has come to
any conclusion as to who indulged
in this sabotage. It is no use saying
there is sabotage, but we do not
know who did 1it. We should be told
it they suspected certain  elements
and have made certain findings about
the matter.

PROF. MADHU DANDAVATE:
“There is no question of a theory of
sabotage. 1f sabotage Were to re-
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majn in theory, I would have been
extremely heppy, Thepn there would
have been no danger at all. But it
has been put into practice.

There were 127 obstructions to the
raillway track in the form of re-
moval of fish plates, tampering with
the track cutting of the rails ete.
They resulted ultimately in eight
accidents. Even after introducing
patrol, we find that 27 attempts at
sabotage were there, but they were
detected by our patrolmen well in
time before the traing could pass.
In the casé of these eight accidents
which were due 1o sabotage, there
is no clear-cut indication. The final
report has yet to come.

In onc case, 13 men at Murtajapur
have been arresteq .but I wish to
m.ake it clear that they do not happen
to be railway employees, because a
theory js sought to be built that he-
cause bonus has not been given there
is discontent and the workers are
indulging in it. In 1974, there was
the maximum disconteny and a 20
days strike, but not a sisgle act of
sabotage took place cven during that
struggle. Therefore, I do not want
to allege that the rallway workers
arc indulging in this. No railway
worker has committed any act of
sabotage.

SHRI BEDABRATA BARUA: Are
political elements involved i it?

PROF. MADHU DANDAVATE:
The enquiry is going on. No politi~
cal ldentity has been established,
but it has been established that they
are not railway workers. That much
I can say.
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MR SPEAKER This question 18
related only to Uttar Pradesh

st warwe faw: wET WAW
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QUESTIONS
Rajdhani Express

*766. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
1o state:

(a) what is the per cent occupancy,

punctuality and economy (with
break up details) of Rajdhani Ex-
press;

(b) whether it is a fact that this
Express is a big white elephant on
the Railways enjoyed only by the
upper strata of the society; and

(¢) whether the Government pro-
poses to substitute j; hy a Janata
Rajdhani Express in near future?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). The occupation of
Howrah—New Delhi Rajdhani Ex-
press ranges between 63 ang 100 per
cent in IAC and 87 to 100 per cent
in AC. Chair Car and that of
Bombay Central—New Delhi Raj-
dhani Express ranges between 70 and
100 per cent in 1AC and 83 to 100 per
cent in A.C, Chair Car. Out of B1
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trips run during January to March,
1978, New Delhi—Howrah and New
Delhi—Bombay Central Raydhani
Express trains ran to time on 43 and
44 occasmions respectively The com-
parative earnmngs of Rajdhani Ex-
press with other trains running on
these routeg show thag 1t is econorm-
cal In order to avoud dust nuisance
at the high speedg of these trains,
air-conditioning 13 essential This
train 13 highly appreciated especially
by tourists comung from foreign
countries Ordinary coaches cannot
be attached to these high speed
trains

Arrangements to clear summer Traffic
Rush

767 SHR] K MALLANNA Wil
the Mmister of RAILWAYS be
pleased to state

(a) wheither any special arrange
ments have been made by the Railwav
authoritieg for clearance of rush of
traffic duiring summer months this
year, and

(b) 1f so the details thereof”

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
(a) and (b) Yes, Sir In order to
cleay the exodus of summer rush
iraffic during the commng summer

Raillways propose to run
about 1200 special trains on various
routes, subject to traffic offering A
statement showing important routes
and the frequency of trains 15 laid
on the table of the Sabha

Statement
¢ Arrangemunts to clear Swommer Traffic Rush’
Specral Trams
Route Frequency
(1) New Delhi-Madras Biweekly
(2) Howrah-Delhi Kalka Weekly
(9) Delbi-Jammu Taw Triweekly
(4) Nisamuddin-Bombay
Qentral Biweekly

(s) ,‘lmhvcenmmm

Route

Frequeney

(6) Bombav VT-Trivandrum Weekly

(7) Bombay VT Madras Weekly
(8) Bombay V1-Vasco da-
Rama P .  Biweekly
(9} Bombay-S (undcrabad ~ Weekly
(10) Bombay-Pune + Daly
(11) Bombay V I'-Varanasi Biweekly
{12) Bombay Contral
Gandhidham Biweekly
{13) Bombay Central
Ahmadabad 5 daysin a week

(14) Abhmadabad-Marwar Daly
{15 Viramgam- Jamnagar Biweekly
(16) Howrah-New Jalpugunn  Biweekly
(17) Howrah-Jammu Taw1 , Weekly

(18) Howrah-Barwum Weekly
(19) Dhanbad Varanas: Alternate days
(20) Delha Saras Rohulla-

Jodhpur Biweekly

Dhanbad Railway Loco Workers

*770 SHRI YADVENDRA DUTT
Will the Minuster of RAILWAYS be
pleased to state

(a) whether on 1st February, 1878,
Dhanbad Railway Loco Workers had
gone on strike which has led tp total
stoppage of raillway traffic, and

(b) if so the demands of the wor-
keig and sfeps taken by Govern.
ment thereon?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE):
(a) There was a stoppage of work
from 31-1-78 to 1-2-78, passenger
services were maintained by-passing
Chopan

(b) There was a demand for in-
creasing the earnings out of the
crew links of the Loco Runmng Staft
of Chopan The question of read-
justment of the links of running staff
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of Chopan Shed and other conmtigu-
ous sheds in under consideration of
the Railway Administration,
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Kharagpur Workshop

*772, SHRI DINEN BHATTA-
CHARYA: Will the Minister of
RAILWAYS be pleased to state:

(a) has the Government received
any representation from the staff of
Kharagpur Workshop to tha effect
that repair work is being entrusted to
private firmg at costs higher tzan the
costs if repairs were made in the
Railway Heavy Electrical repair shop;

(b) if so, whether any enquiries
have been made and with what - -
sults; and

(c) if so, what steps the Government
propose to take against the officers
responsible for ceusing a loss to rail.
way revenues in the process?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir. Representation from the
Working President and Secretary on
behalf of Heavy Repair Shop, Elee-
trical Staff Councll, Kharagpur, ad-
dressed to the Hon'ble Rallway Minis-
ter hag been received. Repair work
has been entrusted to private parties
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only to the extent that Railway
Workshop was not able to find capa-
city., The works contracts o private
parties have been awarded by fol-
lowing all rules of tendering.

(b) The matter has been investiga-
ted and the complaints are not found
to be correct

(c) Does not arise.

A.C.C. Travel by Rallway Officers

*773. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of RAILWAYS be pleased to
state why the pay hmit for A.C.C.
Travel by railway officers on duty has
been reduced from Rs. 2,250/- to Rs
1,800:- violating recommendation of
Third Central Pay Commission con-
tained 1n para 7 of Chapter 57 of the

Report?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE):
‘With a view to broadly maintaining,
in the revised set-up, the same set of
relativitiecs that existed between the
railway employees on the one hand
and other Central Government emp
loyees on the pther, in the matter of
entitlement to the class of travel, the
recommendations of the Third Pay
Commission in this regard were modi-
fied to the extent necessary. The
entitlement of Railway officers in the
J.A, grade for travel on duty in ACC
was fixeg at the pay limjt of Rs 1800/.
and above, with the approval of the
Cabinet, to maintain the broad rela-
tivities that prevailed in the pre-
revised set-up between the officers on
the Ralways and those on the Civil
and Defence sides

Ticket-Checking Supervisors at
Howrah

*774. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Government has
Tecelved any representation about the
corrupt practices by the Ticket Check-
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ing Supervisors at Howrah during
Emergency;

(b) if so, the facts given out in the
representation;

(¢) whether any enquiry has been
conducted in the matter and if so,
with what results; and

(d) what the Government propose
to do to stop such practices and to
punish the delinquent officers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,
Sir.

(b) Eight representations and
complaints containing wallegations of
illegal charging, realisation of money
without issue of receipts and use of
abusive language towards passenger
(s) were received.

(c) Yes, Sir: Enquiries have been
completed in the case of seven of the
representationg and the allegations
could not be substantiated in Depart-
menta] and confronted enquires. In
one case, the enquiry js still in pro-
gress.

(d) Secret watch is being kept by
Vigilance Organisation and anti-fraud
squad. If any staff is detected indulg-
ing in any malpraclice, suitable dis-
ciplinary action is taken.

oM wrataw afafe e
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Expert Committee for Modifying
existing Plant of QCochin Refinery

*777 SHRI K A RAJAN Will the
Minuster of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state

(a) whether a Central Expert Com-
mittee is examuning a plan to modify
the existing plant of the Cochin Re.
finery; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA) (a) and (b) In December 1977
Government appointed a Study Group
under the chairmanship of Shri R N
Bhatnagar, Chairman and Managing
Director, Bharat Petroleum (Corpore
tion to examine the additional re-
fining/secondary processing capacity
to be set up/imtiated during the Sixth
Plan (1978—83) and for two subse-
quent years The functions and duties
of this Study Group were to recom-
mend the priority and location for
the establishment of such additional
capacity based on an evaluatwon of
technical, logistical and economic im-
plications of different projects The
Study Group has also studied the
prospect of setting up of secondary
processing facilities a4 Cochin  The
report submitted by the Study Gioup
n March 1978 13 now under conside
ration of the Government
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Rallway Crossings in Delhi

*770 SHRI KANWAR LAL GUP
TA Will the Minister of RAILWAYS
be pleased to state

(a) the detailly of main Railway
crossingg in Dellu where over-bndge
should be constructed,

(b) the details of the Railway
crossings where over-bridges are pro-
posed to be constructed in 1978, 1979
and 1980,

(¢) in how many cases Government
has received representation to con
siruct over-bridge on the Railway
crossing, and

(d) why no action was taken over
those representations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(@HRI SHEQ NARAIN) (a) Re
placemeng of following level crossings
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by road over/under-bridges is consi-
dered desirable:

(1) Jail road level
km 14/4-3 near Delhi

2) Level croming gate No. t km
@ 445 nmShnhi‘;Tapr. D:lh.i.

Level ing No. 5 at km
(3) uu::ms 5a 7/1-a near

No. 12-B at
tt.

(4) Level croming No, 7 at km ga-3 near
Ranibagh.

(3) Level crosming No. g at km 13/7-8 near
Mangolpuri,

(6) Level croming No. 12 at km 35/2-4 near
Britania Factory.

N

® Lwel croming NO. 580 at km 1519/6-7

151

) Level mumg No. A at km
E'mr!-a Industrial

tate.
10) Level croming No. 581 atkm 1
(10) Level om‘ 581 526/4-5

(11) Level ing No. & (-Batkm

5/8+-g at New Rohtak

(b) No road over-bridges are pro-
posed to be constructed during 1978-
79. Proposals for 1978-80 can be con-
sidered if Delhi Administration|Road
Authorities complete the necessary
preliminaries/formalities 1n respect
thereof before-hand,

(¢) Representations have been re-
ceived in two cases viz., for the cons-
truction of road over-bridges in re-
placement of level crossings mention-
ed against item (1) & (2) (Le, on
Jail Road and in Shakti Nagar res
pectively) of the reply to part (a) of
the question.

(d) For the road over-bridge on
Jail Road, acceptance of the Munici-
pal Corporation of Delhi for the pro-
posed apportionment of cost and gene-
ral arrangement drawings ig awaited

For the road over-bridge at Shakt!
Nagar, a firm proposal from the Delhi
Administration/Road Authority to-
gether with their undertaking to bear

their share of cost as per extant rules,
is awaited.

Board of Directors of Kanol Indusiries
Limited

7181. SHRI K., LAKKAPPA: Wil
thg Minister of LAW, JUSTICE AND
g.ogPANY AFFAIRS be pleased to

(a) the composition of Board of
Directors of the Kanoi Industries Pri-
vate Limited, Calcutta as at present;

(b) full particulars of its principal
shareholders and value and percent.
age of shares held by each of them;

(c) whether it iz a fact that the
company does not maintain it books
of accounts and the statutory books in
accordance with the provisions of the
Companies Act;

(d) whether the Company has
accepted loans ang deposits and has
also transferred loang to various other
companies contraveming the Compa-
nies Act; and

(e) if so, the facts thereof and
action taken against the principal
officers? '

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Board of Directorg consists of the fol-
lowing persons:

1. Shri Murlidhar Kanoi

2. Shri Om Prakash Kanoi
3. Shri Hari Krishna Kanoi,
4. Smt, Karuna Kanol,

(b) A statement I is attached,

(¢) The Department of Company
Affairs has no information in the mat-
ter gnd no complaint on the subject
has been received.

(d) and (e). A statement-II is at

.
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¥ . Statement.X

Names of principal shareholders,

value and percentage of shares held
by each of them as per the annual
return, made upto 30th September
1977 are as under:

Value of Percen-

Share Held tage
Name

1. Shri Murlidhar

Kanoi . . 45,000 0%
8. Smt. Karuna Kanoi 45,000 9%
9. Shri Om Prakash

Kanoi . . 85,000 7%
4 Shri O.P. Kanoi 53,000  10°6%
5, Mrs. Sabba Kanoi 40,000 8q
6. Xum, Shrikanta §

Kanoi . ) ,000 2%
7. Kum. Umakanta

Kanoi . . 60,000 2%

Statement-II

Particulars regarding loans and de-
posits accepted by the company as
diselosed in its Balance Sheet as at
31st March 1977 gre as under:

Unsecured Loans Rs.
Shovt terms loans

From Directors . 7:16,:500]

¥rom Others . . . 38,95314)
Other Loans

¥rom Directors . 7,175,154 ]

Prom Othens 5,344,031

Auditors in their report of the Ba-
lanee Sheet as ag 31st March 1977 re-
marked that the Company i taking
steps to comply with the provisions
of Bection 38A of Companies Act,
1006 and the Companies (Acceptance

of Deposits) Rules, 1975 with regard
to deposits accepted, Action on this
remark is under examination. De-
partment of Company Affairs have no
information on about the alleged
transfer of loans to various other com-
panies.

Cell for Reservation of Posts for 8.C.
and BT,

7132. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whethey special cell have been
functioning in the Department of
Legal Affairs to ensure strict enforce-
ment of reserving posta for Scheduled
Castes and Scheduled Tribes; and

(b) whether any complaint was sent
to the cell during 1977-78?2.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): (a)
Yes, Sir.

(b) One complaint was received in
the Cell during 1977-78 which was

duly considereqd and finally disposed
of.

Monthly Season Tickeis for Passengers
betweea Dina Nagar and Amrifear

7133. SHRI DURGA CHAND: Wil
the Minister of RAILWAYS be pleaded
to state:

(a) whether it is a fact that there
is a great demand for issue of monthly

season tickets for passenger, travelling
between Dina Nagar and Amritsar;

(b) whether it is fact that Station
Master, Dina Nagar is reported ta
have observed that the monthly season
tickets can be Issued only with the
sanction of the Chief Commercial
Buperintendent, Northern Railways;

(¢) whether the Pathankot-Amritsar
Railways Section train traveller Asso-

ciation, Gurdaspuy have sent any re~
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presentation to the Chief Commercial

Superintendent, Northerp, Railway in
this regard; and

(d) if so, what action Government
have or propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) No, The Chief Commercial
Superintendent is also not competent
to authorise issue of Monthly Seasm
Tickets beyond 80 Kms

(c) Yes.

(d) The Association were advised
on 10th March 1978 that under the
extant policy, Monthly Season Tickets
cannot be issued between Dina Nagar
and Amritsar the distance being 82
Kms

Proposal to improve Service Comndi-
tions of Judges

7134. SHRI SHYAM SUNDER
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state-

(a) whether Governiment propose
to raise the pay scales and to further
improve the conditions of service of
the Judges of the Supreme Court and
ihe High Courts; and

{b) if so, what are the details there-
of?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) ard
(b). There is no proposal under
Government's consideration to raise
the pay scales of Judges of the Sup-
reme Court and the High Court. How-
ever, the Government arc at present
oonsidering:—

(1) ¢ proposal to exempt the
Judges of the Supreme Court «-d
the High Courts from payment of
income-tax in respect of rent-free
accommodation allotted to them o~
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the house rent allowance admis-
sible in lieu thereof to the Judges
of the High Courts.

(ii) a proposal to amend the High
Court Judgeg (Conditions of Ser-
vice) Act, 1854 and the Supreme
Court Judges (Conditions of Ser-
vice) Act 1858 so as to allow Jud-
geg of the High Courts and the Sup-
reme Court to avail of leave on full
salary for 120 days when it is on
medical grounds in place of exist-
ing limit of 45 days.

The former Chief Justice of India
sent a proposal in November, 1877 re-
commending that the age of relire-
ment of Judges of the High Ceurts
and the Supreme Court may be raised
from 62 years to 65 years and from
65 years to 68 years respectively, The
Government has not yet given any
consideration to this proposal.

Task Force Officers Unclassified

7135. DR LAXMINARAYAN PAN-
DEYA: Will the Minister of RAIL-
WAYS be pleased to gtate:

(a) whether there is a strong task
force of thousand officers on the
Indian Railway unclassified because
they were recruited as temporary offi-
Cers;

(b) whether Allahabad High Court
has pronounced verdict with 5 judges
in 3 stages that these officers are assis-
tant officers and they should be en.
titled to seniority from their respective
dateg of recruitments; and

(c) on what grounds higs Ministry
disregards the judicial decrees and
does not implement the above decisions
unlike other Ministries, as this has g
strong repercussion and demoralising
effect on the career growth of these
temporary officers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 1leg®
temporary officers recruiteq through
Union Public Service Commission
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with certain relaxed conditions were
“unclasgified” ie, neither 1n Clasa I
nor in Class II ag they were recruit-
ed against the temporary posts

(b) The Allahabad High Court n
their judgment in the Wnit filed bv
one Temporary Assistant Officer had
only directed the Ralway Adminis-
tration to consider the name of the
petitianer for appowntment in officiat-
ing vacancy to the post of District
Officer 1n the Senior Scale as soon as
the vacancy arose This has been
complied with

(c) Does not arise
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Representatiop, received by FTA/
Administration

7138 SHR1 ROBIN SEN Wil the
Minister of RAILWAYS be pleased
to gtate

(a) total number of representations
received by the F T A /Administration,
Western Rallway during the year 1972
to 1877,
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(b) total number of representtions
finalised and still pending;

(c) the reasons for thig long delay;
and

(d) sieps taken by Government for
the quick disposal of staff representa-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 67.

(b) Finalised 59; Pending 8.

(c) Pending representations are not
very old ang there is no undue delay.
They are being finalised.

(d) Instructions exist for prompt
disposal of staff representations aid
all efforts are being made to ensure
this.

Cemplaints made to ME.T.P. Commis-
siom

7139, SHRI D, B, CHANDRE GOW-
DA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether some cases have been
breught to the notice of Government
frem the dealers who made complaints
te M.R.T.P. Commission against manu-
facturers in respect of unfair and res.
trictive trade practice during the last
two years; and

(b) if so, the details thereof and
the decision taken by the Commission
in each case?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (1)
Yes, Sir.

(b) A statement iz laid on the
Table of the House. [Placed in Libra-
T¥. See No. LT-2129/78].

APRIL 18, 1978
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Violation of Companies Act by Hin-
dusian Lever Limited

JUSTICE AND COMPANY AFFAIRS
be pleased to state;

(a) whether Government's attentlon
has been drawn to the varlous irregu-
larities committed contravening the
provigions of the Companies Act 1956
by the Hindustan Lever Limited Bom-
bay;

(b) the facts thereof;

(c) the composition of Board of
Directors of the Company induding
the principal shareholders and valwe
and percentage of shares held by each
of them;

(d) whether it is alleged that the
Company has secured deposits from
various sources without appropriately
securing any permission of authorities;
and

(e) it go, the details thereof ana
action taken thereon?

THE MINISTER OF LAW, JUSB-
TICE AND COMPANY AFTAIAS
(SHR] SHANTI BHUSHAN): (a) aad
(b). Government’s attention wms
drawn to an article published in New
Age’ dated the 26th of September,
1976 containing allegations of irregu-
larities committed by the compaay.
The following are the main allegs-
tions:—

(a) There wag discrepancy in
the figures reported in the Profit
and Loss Accounts of the company
for the years ended 31st December
1974 and 31s¢ December 1873.

, (b) There was discrepancy in the
provision for bad and doubtful
debts,

(c) Discrepancy in the closing
stock.

(d) Production in excess of lictm-
ced m‘:‘ucﬂr plus permitted liberali-
BR
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(e) Collection of security advan-
ces from distributors without pay-
ment of interest, and wutilising the
said money without disclosing in the
Balance Sheet.

(f) Running trade load schemes
and making hidden earnings.

(g) Running Guest Houses as
Hotels without any licence.

(h) Company has not giluted its
foreign equity holding which stands
at 85 per cent.

These points were taken up with
the company who has satistactorily
explained the position.

II. Additionally, during the course
of inspection of the books of accounts,
etc, of this company under section
200A of the Companies Act, 1936,
following irregularities were foung by
the Inspecting Officer in 1974:—

_ (i) Non-compliance of the provi-
sions of section 150 read with rula

(c)

7 of the Companieg (Issue of Share
Certlficates) Rules, 1960.

(i) Non-compliance of the provi-
sions of section 297, 209/301 of the
Companies Act, 1956 (Director’s in-
terest in contracts entered into by
the company).

(iii) Non-compliance of the provi-
sions of section 183, of the Compa-
nies Act, 1956, relating to main-
tenance of Minute Books.

(iv) Non-compliance of section
211 read with Schedule VI on at-
count of understatement of the
authorised capital.

III. Item (ii) is under examination
in consultation with the Department
of Legal Affairs. The remaining items
have been dropped after rectification
of the defects by the company.

Name of the Directors | Sh:gmheﬁ Percenlage
-~ —
1. Shri T. Thomas (Chairman) . . . . ‘e .
2. Shri E. H. Shimmin (Vice-Chairman) . .
3. Shri R. Banesjee . . . - . . 3,000 0" 0015
4. Shri H. C. Bijawat . 5,000 0" 0025
5. Shri J. C. Chopra . . . . . . 5,000 0° 0025
6. Shri 5. M. Datta = " . 6,000 0" coRp
7. Shri A.S.Ganguly . . . . . 7,500 0* 0087
8. Shri S. H. Gursahani . . . . 2,000 o+ 0o0og8
g. Shri J. P. Lusty ' f . N . . .o e
1o. ShriJ. S. Raj . . . . . . .
Principal Shareholders (having shares valued at more than Rs. 1 Jakh)
1. Unilever Limited, U. K.V . . . . +  14,99,48,500° 00 70*89
@. Life Insurance Corporation . . . . . 16,647,380 00 o8z
8. Unit Trwstof India. . . . . . 40,82,640° 00 2'00
4 General Insurance Corporation of India . 2,25,880°00 011
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- - _.::___._ —

5. Bank of India . . . . . o 1,80,210° 00 ' 09
6. The Calcutta Hos. & Nur. Home Benefits Asson. Ltd. 1,609,510 00 0" o83
7. Industrial Investment Trust Limited ' 3,061,180 00 o 18l
8, Ornental Fire & General I Company Limited 10,35,660° 00 o 5t
9. United India Fire & Gencral Insurance Company Ltd, . 7,95,500° bU 019
to. New India Assurance Co, Ltd. . . 8,94.,890° 00 0" 44
11. National Insurance Co. Ltd. 3,26,550° 00 o 1b
12. Ruby General Insurance Company Limited . 1,50,270° 00 o8
1,29.460" 00 o ol

13. National Assurance Co, Ltd. f .

(dy and (e). It was alleged that
the company had collected huge
amounts interest-free as security ad-
vances from distributors and these
were not disclosed in the Balance
Sheets. The matter was taken up
with the company. The compeny ex-
plained that due to continuous fAnw
of company's goods to the redistribu-
tion stockists and the adverse expe-
rience the company had in the matter
of bouncing of cheques, it was decid-
ed to cover a part of its risk of bad-
debts by taking from the distribution
stockists an advance to cover partly
the price of goods continuously being
sold and supplied to them. The com-
pany explained that taking such
advances to cover the risk of bad-
debts was prudent business practice
and any supplier of goods cannot be
compelled to extend credits or to sup-
ply the goods otherwise than on cash
payment, simultaneously, with the
delivery of goods to the purchaser.
It was also explained that since these
were in the nature of security advan-
ces for price of goods continuously
supplied to the distribution stockists,
the question of payment of interest
did not arise. The company contend-
eq that at any given time the value of
goods sold including those in transit

to the distribution stockists in which
the company had alreadvy transferred
ownership to them was far more than
the security advance stonding to their
credit The company also added thut
it was not correct that these advan-
ces were not disclosed in the Bal®nce
Sheets.

In this connection, it ig sern that
the following amounts have been sta-
ted in the company's balance sheets
under the head ‘Security Advances.

Amﬂrunt
ol
Financial yrar Security
Advance
(Rs. in
lakhs)
§1-12-1974 224" 37
31-12-1975 188~ 54
31-12-1976 . 270" 73
3on*29

31=12=1977 "

Under the Companies Act, no per-

mission is required to be taken from
Government to accept such Deposita.
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Proposal to Start Express Train from
Bhubancshwar o Bombay

7142. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
RAILWAYS be pleased to state whe-
ther there js any proposal for starting
any express train from Bhubaneshwar
to Bombay via Hyderabag and from
Bhubaneshwar to Delhi via Kharag-
pur, Asansol, Mughalsarai, Allahni_:ad?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): There is a
proposal ynder active consideration to
rup direct trains between Bhubanesh-
war and Secunderabad and between
Secunderabad and Bombay in near
future. The proposal to run a irain
between Bhubaneshwar and Delhi via
Asanso] is also being examined.

Conversion of Gauge in EKarnataka

7143. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the details of proposals sent by
the Kamnataka Government to the
Central Government for construction
of new rallway lines into broad gauge
lines during the Fifth Five Year Plan;

(b) whether some incomplete pro-
jects have also been included in the
Sixth Five Year Plan; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) The
Karnataka State Government have
been pressing for early completion of
the conversion of Guntakal-Bengalore
line and for taking up the gauge con-
version of Mysore-Bangalore railway
line from metre gauge to broad gauge,

(b) and (c). Guntakal-Bangalore
conversion project lg in progreas, and
the progress made is 48 per cent. A
sum of Rs. 11.3 crores has been in-
curred on this project till the end of
March, 1877 out of the total cost of
about Rs. 24 crores. Provision of
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Rs. 2.08 crores has been made for the
project in the Budget for the current
year, The project js exvected 1o be
completed by 1983, subject to avail-
ability of adequate funds in the next
and subsequent years.

Representation from Ex-Combatants of
Defence

7144, SHRI R. K. MHALGI: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Government have received a represen-
tation dated the 12th January, 1978
from the ex-combatants of Defence
Services, South Central Railways,
Secunderabad; and

(b) if so, what action have Gov-
ernment taken or propose to take in
the matter soon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN); (a) and (b).
A representation dated 20th January
1978 from a clerk of the FA & CAO's
Office, South Central Railway, Secun-
derabad has been received by the
General Manager and the same has
been forwarded to the defence autho.
rities, Further action in the matter
will be taken on receipt of a reply.

Goods earning Revenug at Achalda
Station

7145. SHRI R. L. P. VERMA:
Will the Minister of RAILWAYS
be pleased to state the revenue earn-
ed from goodg at Achaldg Railway
station of the Allahabad Division of
the Northern Railway from 1967-68 to
1977-78 year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The revenue
earned from goods at Achaldg rail-
way station year-wise from 1060-70
1o 1977-78 is as under:

APRIL 18, 1878

Written Answers 6o
Year Amount
(Ra)}
1g6g-70 . 338213
1970-71 439631
197172 343463
1972-73 479522
1973-74 - 607354
197475 473751
197576 . 1225402
1976-77 1588158
1977-78 1137567

Information for the ycarg 1867-08
and 1968-69 is not available.

Fertiliser Unit at Uran, Bombay

7146. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether it 15 a fact that Gov-
ernment are considering a private sec-
tor proposal to set up a fertilizer unit
at Uran in Bombay; and

(b) if s0, what are the delails there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PFTROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
{a) and (b). A proposal received from
M/s. Deepak Nitrite Ltd., to set
up a small size gas based plant for the
manufacture of 235 tonnes per day of
ammonia mear Uran in Maharashtra
was earlier rejected for the following
reasons;

(i) The capacity of the plant, viz,
235 tonnes per day is uneconomical as
againsy a capacity of 1360 tfonnes
per day being planned for the gea
baseq plants in the Bombay region.
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(il) Government have already
finalised their plans for the utilisa-
tion of assoclated gas thal would
be availabls from the Bombay High
and it jg3 not necessary to sanction
this proposal as a means of utilis-
ing the associated gas.

(iil) The applicant did not have a
clear marketing plan for ammonia.

The company has represented
ageinst the rejection. This represen-
tation is under consideratim.

Judges of High Court of Punjab and
Haryana provided with official Resi.
dences

7147. SHR] OM PRAKASH TYAGI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed tp state:

{a) how many Judges are working
in the High Court of Punjab and Har-

yana;

(b) how many out of them have
been provided with rent free official
residence as required under the pro-
vigions of the High Court Judges (Con-
ditions of Service) Amendment Act,
1976; and

(c) what steps have been taken by
the Chandigarh Administration to
provide rent free residence to the other
Judgea who are not having official
residence?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Nineteen Judges including the Chiet
Justice are working in the High Court
of Punjab and Haryana;

(b) Seventeen Judges including the
Chief Justice have been provided with
rent free reaidences;

(c) Rent free residences remmin to
be provided to two Judges, who have
recently been appolnted/transferred.
According to the Chandigarh Adminis-

tration, a search for suitable houses
is being made by the Administration
and both the remaining Judges are
expected to be provided with rent tree
residences shortly.

Monetary Limits of Divisional Superin.

tendents t, enter into Agreements for

entrusting Goods and Parcel Handling
contracts

7148, SHR] BATESHWAR HEM-
RAM: Wil the Mirmste of RAIL-
WAYS be pleaseg to state

(a) what are the monctary limits up
to which the Divisional Superinten.
dentg working on Northern, Eastern
and North Eastern Railways are com-
petent to  negotiate and enter into
agreements with Labour Cooperative
Societies/Contraciors  for entrusting
Goods und Parcels handling contracts;

(b) what is the present annual valu-
ation of parcels handling work at
Allahabad;

(¢) whether the Parcels handling
contract at Allahabad falls within the
competence of the Divisiona] Superin-
tendent concerned or the final authori.
ty is vested in the Chief Commercial
Superintendent; and

(d) what js the hitch in deciding
fresh award of contract at Allahabad
ag the old contract had already ex-
pired on the 31st July, 1977?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN)- (a) The
monetary limits up to which Divi-
sional Superintendents on Northern,
Eastern and North Eastern Ruilways
are competent to negotiate and enter
into agreements with Labour Co-
operative Socleties/Contractors for
entrusting Goods and Parcels handling
contracts are as under:
Northe rn Railway — up to R< 10 lakhs

per annum.
Eastetn Railway — up to Rs 5 lakbs for
3 yean.

North Bastern Raijlway — to Rs. 10
hkhl“fn each case.
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(b) Rs, 2,54,100 per annum,

(c) The Parcel handling contract at
Allahabad falls within thg competence
of Divisional Superintendent, Allaha.
bad.

(d) This is under examinalion In
the meantime, the existing Society is
being allowed to continue.
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Beoking at wayside Eallway Statiens.
7151, SHRI SURAJ BUAN: Wwill

the Minister of RATLWAYS be pleas-
ed to state:

(a) are the Government awarg of "
the Tact that on wayside Nellway-
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Stations the booking windows are not
opened quite in time to enable the
passengers to purchase tickets without
inconvenience, they are some times
opened after the train leaves the last
station and thereby much confusion is
caused; and

(b) what steps are proposed to be
taken to remove this difficulty of the
railway passengers who generally
come from the rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). A few complaints sbout mnon-
opening of Booking windows in time
have been received by the Railway
Administrations. Instructicre already
exist that Booking windows are kept
open at least one hour before the
train is due to arrive and longer
where the offering requirez so.

Frequent checks are cinducted by
the Inspecting Officials ang the stafl
found at fault are taken up suitably.
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Proposal to ameng Constitution to
proscribe detention Law

77153. SHRI S. R. DAMANIL: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Bar Council of
India has urged the Government to
amend the Constitution tp proscribe
detention without trial; and

(b) if g0, Government’s reaction
thereof?

THE MINISTER OF LAW,. JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT] BHUSHAN): (a) The
Bar Council of India hag nrged that
the Constitution be suitably amended
to proscribe detention without trial or
citizens of India except durirg a real
emergency.

(b) Government will give due con-
sideration to the said suggestion wnue
finalising the proposaly for amend-
ment of the Constitution.

Recommendations of Tarkunde
Committee

7154. SHRI C. K. CHANDEAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS Le pleased
to state:

(a) whether any decisions have beep
taken on the various recommendations
of the Tarkunde Committee; and

(b) it so, the details thereot?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) The
recommendations of the Tarkunde
Committee are under consideration of
Government glong with pthar propo-
sals for electoral reforms. No deci-
siong have yet been taken thereon.

(b) Does not arise.
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Legislative Constituencies on Nagaland
and certain other States

7158 SHRI K B CHETTRI Wil
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) the total number of Legislative
Constituencies m the States of Naga-
Jand, Meghalaya, Arunachal Pradesh
and Siklkam

(b) the names of the constituencies
State-wise with the total number of
electorates 1n each constituency, and

(c) the criteria laxd down  for
demarcating the various constituencies
m the States?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a)
and (b) Two Statements containing
the 1equisite information are laid on
the Table of the House [Placed
Librgry See No LT-2130/78]

(¢} The crteria laid down for de-
narcating the Assembly constituen
cies 1n the Slates and Union Terri-
tories are contuined 1n Article 170 of
the Constitution and p:levaht provi-
sions of the Government of Umon
Teriitorles Act 1963, the Delimata-
fon Act 1972 and the Rpresentation
of Siklaim Subjects Act, 1974

Strength of Railway Employees in
Allahabad etc, Divisions

L]

7159 SHRI SHIV SAMPATI RAM
Will the Mimster gf RATLWAYS be
pleased to state

(a) what was the total strength of
Raillway employees in different cate-
gories over Allehabad, Bikaner, Delh,
Ferozepore, Jodhpur and Moradabad
Divisiong of Northern Railway includ-
ing workshops, constructions and rail-

way electrification during the year
1972 and up to 31st December, 1077;

(b) what 15 the total number of
employees in different categories in
all divimons over Northern Rallway
who were recruited or promoted dur-
mng each year and what 1s the total
number amongst them who belong to
Scheduled Castes, Scheduled Tribes
and others (hst of SC and ST
employees be furnished), and

(c) what gteps have been taken to
make good the shortfall in all cate-
gories i1n the divisions of Northern
Railway mentioned in (a) above for
the reserved vacancies earmarked for
SC and ST through direct recruit-
ment and promotions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) to (¢)
Information 1s bemng collected and
will be laid on the teble of the
Sabha

Appointments and Promotions agamnst
Reserved Posts

7160 SHRI R N RAKESH Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) the total number of posts in
the Mimstiy, its attached and sub-
ordinate offices mcluding Public Sec-
io1 Undertakings, if any, filled
in each category of posts with gpecific
share of Scheduled Castes and Sche-
duled Tribes in such employment and
also the number of posts de-reserved
m each category and reasons thereof
during the last one year, and

(b) the total number of depart-
mental promotions/upgradation of
posts m each category of posts and
how many posts have gone to 5/C
and S/T?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
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NAR SINGH YADAV): (a) (i)

Number of Posts Filled
Group Total s.C. S.T.
No, of
Posts
filled
A 58 7 2
B 73 8 4
c 175 32 13
D 12 6

() Number of Posts Dereserved

Group SC. ST. Reason

A 1 1 Non-availability
of suitable candi-

B 3 3 dates from reserv-

C 1 2 ed communities.

D

.

(b) (i) Total number of departmental promotion

Group Total 8.0 S.T.
A 14

B 43 5 3

c 922 14 92
D 12 5 .
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li{) Total number of upgredation of Posts

Group Total s.C. 8.T.

—— -

o ow >

Cooking Gas connections issued
Company-wise

7161. SHRI VASANT SATHE: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state what is the total
number of gas cylinders (cooking
gas) company-wise issued by 3lst
March, 1978 and the total amount
collected as security deposit?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM., CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA):

The requisite information, ag avail-
able, is given below:

Name of the Oil Company

Total number of gas  Total amount collect-
cylinders issued to as security
consumers

1. Indian Oil Corporation Limited
(as on g1-12-77)

2. Hindustan Petroleum Corporation Limited
(as on gr-12-77)

8. Bharat Petroleum Corporation Limited
(as on 1-3-78)

4. Caltex Oil Refining (Indis) Limited
(as on 31-3-78)

——

About 15 lakhs About Rs. 22 erores
About 6 lakhs About Rs. 5° g crorts
About 5* 4 lakhs About Rs. 58 crores
About 7 thousand About Rs. 20 lakhs

e
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The cylinders issued to Calgas cus-
tomers before take over of the Caltex
O1l Refiung (India) Limited in 1076
are owned by the distributors/con-
cessionaries of the company and are
not included m the figures shown
above ageinst that company

Exploration abandoned In Tanzania
»y ONGC

7162 SHRI JANARDHANA POO-
JARY Will the Mbruster 'of PET-
ROLEUM CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whethey ONGC has abandoned
1its exploration ventureg In Tanzania,
and

(by 1f so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
and (b) The ONGC has not taken
up any exploration venture ;n Tan
zania It has only @ drilling cont-
ract with the Tanzania Petroleum
Development Coiporation which 18
still jn force

Levy on entry of Cars at Rallway
Junction

7163 SHRI D N TIWARY Wil
the Mimster of RAILWAYS be
pleased to state

(a) whether any levy on the entry
of carg is made at rallway junctions,

(b if so, the amount of the levy,
and

(¢) it not, why at Patna Junction
Re 1/- per car is taken as levy when
a car enters the station yard at Patna
Junction?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN) (a) At
mmportant stations where separate
parking space hag been prowided,
parking fee 1s levied on private cars
parked m the station premuses

(b) and (¢) ‘The amount of levy
varieg from 50 Pawse to Re 1/- per
car depending on the importance of
the station At Patna Jn the park-
ing fee for private cars hag been fixed
at Re 1/- per car

Bhifting of Workshop from Jamnagar
to Hapa

7164 SHRI VINODBHAIB SHETH
Will the Minister of RAILWAYS be
pleased to state

(a) whether Government have takem
a decision to shaft the workshop at
Jamnagar to Hapa on the Western
Railway, and

(b) 1t so, what amemties would be
provided to the staff in the matter of
housing, water and transport etc”

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN) (a) With
the conversion of Viramgam-Okha-
Porbundar Metre Gauge Section into
Broad Gauge Jamnagar will no lon-
ger remain on the M G route and
at that time the structures and equip-
ment of Jamnagar workshop will be
shifted to Hepa and utihised for re-
pairs to Broad Gauge Wagons

(b) Hapa 18 about 5§ Kms from
Jamnagar The Railway staff work-
g in Hapa Metre Gauge Yard re-
side at Jamnager and come to work
at Hapa by utilising their own or the
available public transport facilites
The staff of Jamragar workshop will
not be required to change their rem-
dence with the shifting of their work-
place from Jamnmager to Hapa As
such there would be no need to pro-
vide any specia} amenities like Hous-
ing, Water end Transport etc
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Import of Parafin Wax and Criteria
to distribute to States

7165 sHRI AHMED M PATEL:
Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state,

(a) the quantity of Paraffin Wax
imported dquring the last two years;

(b) the name of the agency through
whor 1mported,

(c) the quantity of Paraffin wax
manufactured in India during that
period;

(d) the ecriterra adopted to dis-
tribute 1t to States for the use of
small scale industries; and

(e) the quantity supplied to Gujarat
State during that period against their
requirements?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA)- (a)
and (b) With a view to supplement-
ing indigenous gvailability of paraffin,
wax the Import Policy for 1977-78
was amended to provide for the first
time, for canalised imports of parm-
fin wax by the actual users through
M/s Balmer Lawrie and Co ILid,
Calcutta, a public Sector undertalung
of this Mimistry Firm orders for the
import of paraffin wax aggregating to
about 2,600 tonnes were registered by
the actual users with the Company
durng the year 1977-78 Out of this g
quantity of 1718 5 tonnes was actually
imported upto the end of March 1978,
M/s Balmer Lawrie and Company
have also placed orders for a further
quantity of 1050 tonnes of paraffin
Wax based on firm registrations.

(c) The Digbol Refinery of the
Assam Oil Company is the main
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source for the production of parafiin
wax in the Country. The production
of paraffin wax at this refinery during
the calendar years 1976 and 1977 was
as under:

1976 . 43,000 tonnes
1977 . 41,780 tonnes

(d) The yearly allocations of indi-
genous parafin wax to the BStates/
Union Territories are made on the
basis of total expected awvmilability in
a particular year and the wax uphft-
ment perfoimance of each State

Under the provisions of the Paraffin
Wax (Supply, Distribution and Price
Fixation) Order, 1972 the ‘Compe-
tent Authority’ (usually the IDirector
of Industries) of the State/Union
Territory concerned 15 only compe-
tent to meke allotment of paraffin
wax to the actual users under his
junisdiction  whether falling under
large, medium or small scale indus-
tries sctors, from within the wax
allocations made by this Minstry

To protect the interests of the
existing small scale umts 1n the mat-
ters of allotment of indigenous paraf-
fin wax, the Development Commus«
gioner (Small Scale Industiies), Minis-
try of Industry, has in a circular
dated the 5th November, 1877, asked
the Directors of Industnes of all the
States/Union Territories to give pri-
ority to small scale units jn the dis-
tribution of indigenous parafin wax
and direct the large scale units to
procure their requirements from im-
ported source.

(e) The upliftment of indigenous
parafin wax by wax allottees in
Gujarat State during the last two
years has been a8 under:

1076 ... 796 tonnes

1977 ... 1135 tonnes
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Proposal to siart Super Fast Tralns
betWeen Bombay ang Surat

7167 SHRI HITENDRA DESAI
Wil the Minister of RAILWAYS be
pleased to state

(a) i{s there any proposal with Gov-
ernment for super fast train between
Bombay and Surat, and

(b) 1f 30, when I it likely to come
lntoopuation‘!

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) No

(b) Does not arisc

Bhagalpur Mahadevpur-Bhupur
Steamer Rail Service

7166 DR RAMJI SINGH Wil
the Minister of RAILWAYS be pleas-
ed to state

(a) whether Government are aware
of the fact that on Bhagalpur
Mahadevpur-Bhipur  Steamer Rail
Servce lines there 1s also a private
ferry,

(b) 18 1t a fact that the private
ferry charges only 50 paise whereas
steamer charges Rs 140,

(¢) if so will the Government re.
duce this disparnty so as to make rail-
way service more popular,

(d) 1s 1t a fact that the private com-
pany plays also during night and
stations 1ts steamer very near the
raillway steamer and draw the passen-
gers tg 1ts own site wiolating rules,
and

(e) if g0 what action Governmert
has taken or proposed to take jn the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Yes

(b) Yes

(¢) The ferry charges fixed by the
Railwvey Admumstration include an
element of over head expenses such
as maintenance of the ghat, keeping
the channel of the river nawigable,
costly stand-by equipment etc Hence
1t 1s not possible to reduce the char-
ges which will increase the huge loss
already sustained by the Ralway
Admnstration 1in runming this ferry.

(d) Yes.
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(e) The Railway Administration
has taken up the matter with the
State Government to shift the private
ferry operators to a distance of 3
kilometres from the railway ferry
ghats.
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Late Running of DB.K. Railway

7170 SHRI K. PRADHANL: Wil
the Minister of RAILWAYS be
please’ to state:

(a) whether Government is aware
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that the D.BK. Railway line of South
Eastern Rallway is running late daily
since long;

(b) whether passenger trains operat-
ed diesel engines are scheduled for
run with lengthy time schedule;

(¢) whether Railway authorities
have taken any step to improve the
link roads from the important Railway
Stations like Jey Pore Koro-
put etc. to the National High Way 43
for the convenience of the train
passengers; and

(d) what action has been taken for
catering the passengers ¢gp these
lengthy line isolated from the towns?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
puntuslity performance of 1 WK/2
WK Waltair-Kirendul mixeq trains
has been generally satisfactory, the
punctuality percentage being 93.5 and
86 7 respectively during the month
of March, 1978.

(b) As 1WK/2 WK are the only
mixed trains running on the section,
their overall running time cannot be

reduced without affecting clearance of
goods traffic. Running of an indepen-
dent passenger train on the route is
also not feasible as the section capa-
city is fully committed for moving
iron ore traffic for export.

(¢) Link Road connecting Jaypur
railway station to the National High-
way i8 being repaired. Link road to
Koraput is already black topped.
Approach roads to other jmportant
stations are also being maintained to
a satisfactory standard.

(d) Tea stalls have been provided
at Kottavalasa, Araku, Koreput,
Shungavarapukot, and Jagdalpur sta-
tions of Kottavalasa Kirandul gection.
Arrangements gre being made for
train side vending for service of Tea,
Coffee, Pan, Smokes etc. at Padua,

Jaypur and Kirandul stations. At
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present meals are served at Jagdal-
pur. Arrangements for service of
meals at Shunvarapukot and Koraput
is in hand.

Proposal tg run Trains from Utkal and
Parl io Nizamuddin

7171. SHRI SARAT KAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there I8 any propusal
under the consideraiion of Govern-
ment for running National trains from
Utkal and Puri to Nizamuddin daily;

(b) whether '‘Covernment s aware
that a number of pilgrims are facing
difficulties without daily service of
this train; and

(c) it so, the steps Government has
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) and (c). For the convenience
ol pilgrims a bi-weekly 77/78 Utkal
Express was introduced between Puri
and Nizamuddin in October, 1060.
The frequency of this train wag in-
creased tp tri-weekly from 15-3-76
and to 4 times a week from 1-4-T7.
Besides, 143/144¢ Kalinga Express, a
weekly fast service has also been in-
troduced between Purl and Nizamud-
dip from 1-4-77. The proposal to
run & train between Bhubaneshwar
and Delhi via Asansol is also being
examined.
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Introduction of Railway Ling

7174 SHRI GANGADHAR APPA
BURANDE  Wil} the Minister of
RAILWAYS be pleased to state

(a) the total Railway lines ntroduc-
ed (in Kilometie) ;m Bhur District,
after the independence,

(b) the reason of meglecting the
vast areas of Bhir District

(c) whether the Government 15 aw srg
that due 10 want of railway lines thcre
18 no industiial development in this
district and

(d) if so steps taken to iniroduce
rallway lines in vast Bhir Distuct?

THE MINISTER OF STATE °'N

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) WNo
tallway line has been constructed
since independence in Bhur district

(b) to (d) Government are awa o
of the need for construction of new
lines in the preas where transport
faciities are Jacking or are inade
quate to meet demand, of the ari g,
but have not been able to take up
the construction of mort such lLines
on account of the constraint of
resources

Steps to curb Wagon-Breaking
Activitieg

7176 SHRI R P DAS Will the
Minister of RAILWAYS be pleased
to state what steps the Government
have <o far taken to curb the grow-
g activities of wagon-breaking n
the Ranaghat-Lalgola Section under
Eastern Railway and in other parts
of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) The steps
taken are —

1 Escorting Goods trains running
between Ranaghat and Lalgola by

Railway Protection Force;
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2 Escorting trains carrylng valu-
able consignments/foodgramns by
Reilway Protection Force,

8 Patrolling yaids vulnerable for
high incidents of thefts by RPF Dog
Squads also,

4 Patrolling important gnd wul-
nerable yards round-the-clock and
guarding by armed Railway Pro-
tection Force personnel,

5 Staff of Crime Intelhgence
Branches of the Zonal Railways and
the Centidl Crime Bureau of Rail-
way Board aie deployed to collect
crime antclligence with a view to
tracking down enminals receivers
of stolen pioperty and also to oi-
ganise 1md

6 Impo tant Goods-shed, and
platforms aie guarded by Railway
Prolection Force

7 Close cpordination hetween
Railway Protection Force and Gos-
ernment Ratlway Police ;s main-
tained to exchange criminal 1n-
telligence

8 Escorting of Goods trans
carrying uon and steel foodgrains
sugai, ol sceds etc by Raillway
Protection Foice aimed personnel
in vulnerable sections

9 Proper rivetting and locking 1
1s provided on wagons carrying
valuable goods,

10 Seals on wagons are checked
at impoitant yards to localise

SERRS "2 3

Complainis made by MRTP.C.
against Indian Oxygen

7176 SHR] SAMAR GUHA' Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether MR.TPC. made com-
plaint against Indian Oxygen Limited
on various accounts and on several
occasion during lask few years:

(b) if so, facts thereabout,

(c) the reaction of the Indian Oxy-
gen Lumted regarding such com-
plaints and

(d) the steps taken or proposed to be
taken by the Government in this re-
gard?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) The
Monopolies And Restrictive Trade
Practices Commission 1nstituted two
restrictive trade piactices inqunes
against M/s Indian Oxygen Ltd
duning 1976

(b) The Restrictive Tiade Practices
anquittes nstituted by the MRTP
Commission against Indian Oxygen
Ltd pertain to the following allega
tions —

RTP No 2 of 1976

(a) diserimmnating ;n the matter
of charging prices for the sale of
the said gases manufectuied by 1t
in-as-much as at places where there
1s either no competition or less
competition higher prices are
charged and at places where there
1s competition lower prices are
charged and

(b) charging prices on slab basts
in such manner as to chaige highe:
prices fo1 the consumer:; whose off-
take 1g lesser and charging lesser
prices to the consumers whose off-
take 15 comparatively more, and

(c) prescribang different number
of slabs at different places for
charging prices and thus further
discriminating between consumers
of different places

RTP No 44 of 1976

(a) Insistence on gelling a get of
accessonies with eech gas cylinder
urespective of customers’ pequre-
ments, and

(b) Inordinate delay in extend-
ing repair faclittes to the gas
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equipment thus indirectly com-
pelling the customers to go in for
new equipment accompanied with
the accessories, etc.

(¢) M/s. Indian Oxygen Limited
has enteéred appearance before the
Monopolies And Restrictive Trade
Practices Commission and weanted
to be heard in hoth the cases.

(d) Necessary steps to support
and pursue the complaint before
the commission has been taken by
the Director of Investigation of the
MRTP Commission.

Recruitment through U.P.S.C.

7177. SHR1 MANOHAR LAL: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether about 1068 officers were
recruited through the Union Public
Bervice Commission by regular mudes
of recrmtment to Class I Service as
Assistant Officer 10-15 years back and
still their services are not confirmed.
and

(b) if so, what is the reasons for not
confirming them in spite of Cabinet
Secretariat Principles under their C.M.
dated 22nd July, 1972 to all the Minis-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). 1089 Temporary Officers (Un-
classified) were recruited through
Union Public Service Commission i.e.
neither in Class T nor in Class II
wugainst temporary posts with certain-
relaxed conditions during the years
1955 to 1967. 300 officers still remain
as Temporary; but 109 will be per-
manently gbsorbed in Class I jn the
very near future leaving a balance
of gnly 191 officers ag temporary.
These officers are not covered by the
Cabinet Secretariet O.M. datad 22nd
July, 1972

APRIL 18, 1078

Written Answers 88

feereqpe vt w-gew & ww

7178, st Wiow WA : W7 W
Hat ag TATH 1§ w4 5 @ w0
7 1977-78 & v famrm-wew
"I wrz-vw & frmdt ww g€ ?

W e ¥ T sy (it fer
wToge): 9 g1 A9 1977~78 &
a1 & euTT & arg werf, 1978 W
ITersa §Y qwAT |

™ 1976-77 & FNTA famva-
wFF QI e e w1 afn 48,45
FOE aqd et Y fomdr & aget aqr
|G &t w4y Tfr wam 28, 53 F0E
w1 15.85 ¥UT <Y .

Creation of g Post of Member

7179. SHRI HARI VISHNU KA-
MATH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether 1t is a fact that the
Administrative Reforms Commission
had recommended the creation of the
post of a Member (Electrical Electro-
nics) on a restructured Railway Board;

(b) whether the Commission had
made the recommendation with a view
to taking advantage of and fully uiiliz-
ing the modern technological activities
in the field of electrical ani electronic
engineering;

{¢) whether Government have creat-
ed only the post of an Adviser
(Electrical) in the Railway Board;

(a7 the reasong therefor and for not
fully implementing the recommenda-
tion of the Administrative Reforms
Commission;

(e) whether it is not a fact that the
absence of the Member (Electrical) in
the Rallway Board has contributed to
the neglect of Railway electrification
during the last few years;
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(f) whether Government do not con-
sider it necessary in this electrical elec-
tronic Age to create the post of a Mem-
ber (Electrical Electromic) wiath full
responsibihity for electric traction and
allied activities, and

(g) it so the reasons therefor?

THE MINISTER OF BTATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) The
Administrative Reforms Commussion
had not specifically recommended the
creation of the post of a Member
(Electrical and Electronics) on the
Railway Board In Recommendation
No 6 of the Report on Ralways,
Admunistrative Reforms Commussion
had recommended that “for efficient
funchioning the Railway Board should
be compact 1n sizée The number of
Members of the Board excluding the
Chairman and the Member Finance
(Financial Commussioner) should not
normally exceed six  Vide para 17
of Chapter Il of their repoit Ad
mnistrative Reforms Commission had
in their observations leading to Re-
commendation No 6 suggested a dis-
tribution of work among the Mem-
bers of an enfargcd Board (a Board
of 7 Members) as under —

Chanman General administration
(including Management Devclop-
ment) Planning Public Relations
Security Vigilance and Research
Designs and Standards Orgamisa-
tion

Member (Finance) Finance Bud-
get Efficiency Bureau, Statistical
and Economic Cell

Member (Engineering) Civil
Engineering

Member (Mechanical) Mecham-
cal

Member (Transportation and
Commercial) Transportation Tra-
fic and Commercial Branches, Rail-
way Safety

Member (Electrical and Elec-
tronic) Electrical, Signalling and
Telecommunications

Member (Staff) Personnel mat-
ters, Manpower and Personnel
Planning, Orgamsation and Met-
hods recruitment and tramning of
Gazetted Officers, Stores

(b) The Admnistrative Reforms
Commission had observed vide para
17, Chapter II of their Report

“In recent years certain depart-
ments have acquired increased im-
portance and fiom the point of view
of operational efficiency moderni-
sation and sophistication they wnll
continue to do so We would spe-
sifically mention Electrical En-

gineering Signalling and Telecom-
mumcation *

(c) Yes

(d) It was decided not to make any
addition to the existing strength of
the Board in the intcrest of cconomy
angd cfhicient working

(e) No There 15 no giound for
such an apprehension

(f) and (g) The existing grgam-
sational set up and ariangements aie
considered edequate for effectively
meeting the Rallways' present peeds
and responsibilities in the matter of
electric tiaction and allied activities

Vigilance Organisation

7180 SHRI DAYA RAM SHA-
KYA Will the Mimister of RAIL-
WAYS be pleased to state

(a) is it a fact that the Vig lance Or-
gansations are manned by Railway
Officers who are subordinate to the
GM of that Railway,

{b) 18 1t also a fact that these officers
of the vigilance organisation do mot
work freely and fearlessly due to thewr
future beng In the hands of the Rail-
way Officers above them,

(¢) the number of cases the vigilance
organisation has succesglully wwvesti-
gated and the number of persons
punished, category-wise Including
officers, and
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(d) why this organisation is not plac-
ed directly under the Chief Vigilance
Commissioner with full protection of
their Confidential Reports, promotion,
etc, controlled by him, to make it an
effective and purposefu] organisation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHR1I SHEO NARAIN): (a) Vigl-
lance Organisation, on the Zonal
Railways as part of the Manage-

ment, functions under the overall
supervision of the General Manager.

APRIL 18, 1878
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(b) No. All the officers in the
Railway, Vigilance Orgamsations are
independent of other Heads of De-
partment 1n regard to Vigilance work.
They have been and are also working
ireely and fearlessly in this regard.

(¢) The number of cases in which
departmental inquiries were held and
ithe number of employees punished
in such Vigilance/SPE cases during
the last three years, is as under:

1974-75 1975~76 1976-77
Cases m  Employers Caseain  Employees Cases in Employ
which depart- punished 1n which depu-t- punished in which depart- punkhrd in

mental each cases  mental such cases mental such cases

enquiries enquiries

were held ‘were bald were hrld
Gaz. . . 151 36 172 68 200 76
Non. Gaz. . 2912 1951 3249 1958 330) 2 499

(d) Vigilance Organisation, being
part of the management has 1o re-
main under the overall supervision
of the General Manager of the Zonal
Railways.

FIRTA RSt

7811 st o gRo AW :
ot gt fasw : |
F90 XA GAT TZ TAX F LU FIA
f& .

(v) sar mraEqT iF7 wEgrae
# Rt 7T A7 ArEagigT AT wéar
T F AT AFTAG qAF T ATEAT
& faglor ¥ fau £1f adgor fear mar
a1 WY 1 AeAgT fegd IATqE WA
¥ adl Arxq1 & Tratn & 4% gefER
§ 12 AF1AT, 1077 ¥ I AdGW
#1 wfrw afrdgs gae o1 91 o
afe gi, &Y 39 aTwT Fdard) # ok §

e w me—— =

a9y afz gy, a1 29 F s ETOR, AT

(&) =1 =g wa = =g & frafo
#! srafawar 7 sOifr 7 Mgd Ty
wias fas¥ g7 7 2

xw viaror ¥ o WAt (o) o
areraa) : (%) st (@) o g, AW
fodte & freqa wiw &Y o R
Adgor Fave 1 I W 9wAE
F{ AF grg g 9T Wnt
faare forar ardem 1 & % fed gan
¥ aqy At & fanfor & fomr g
#! Iyerewar w1 3w gq faiw faar
AT |

wawge @ At feesht e waw

qRUIR WTY WTR T e

7182. it T YA O : WY
T WY ﬂ[mﬁWlﬁﬁF:



] Writsen Answers CHAITRA 28, 1000 (SAKA) Written Answers 04

(%) v wwa & 7f foooit %
T qawdy AT T FT yATE AL
® faarodv 8,

(@) wavag a9 § f g7 Y 1
ant aq & o war §; Wi

(w) afz ady, 71 3a%7 78w
W wte AT & forkr A frarmar g ?

Ta Aam™a & T At (st fae-
arcrawm) : (F) A (F) 149/150
goa farEw-amer gt &4
TEAAT & Wi, grOege, wriAaye,
AT W F2Al & TR d@qgT aw
faerT & wag @ foagreger & 7,
1978 %Y gt ardra ¥ 77 e wAw-
T aF 0 &Y G

Modernisation of Rallway Workshops

7183 SHRI M RAM GOPAL RED-
DY Wil the Mmster of RAIL-
WAYS be pleased to state

(a) whether there is a proposal with
the Government to modernise railway
workshops, and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN) (a) Yes®

(b) The objective of Workshop
Modernisation Project 18 {o improve
performance and avaiability of roll-
g stock and reduce cost of its ma-
nufacture and maintenance. In the
past it has not been possible to
undertake uimely replacement of Ma-
chinery and Plant within the hiumited
resources at the disposal of Railways
‘This hag resulted in 70 per cent of
i‘ﬂachmery & Plant in Workshops
.and repair depots becoming overaged
and rundown tbus Impairing manu-
facturing and maintenance ability of

the workshop complex Modernisa-

tion Project will extend over a period

of 10 years and involve provision
of—

(1) Modern  Machinery & Plant

to replace old and antiquat-

ed machinery;

(n) Umt Exchange Assemblies
for mummsing maintenance
downtime,

(m) Better material handling
material;

(1v) Metrological and tesung

equipments for better quality
control, and

(v) Improved layouts and ra-
tionalisation of workload
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More Trains from Jammu to Pathankot

7185. DR, BALDEV PRAKASH:
Will the Minisler of RAILWAYE be
pleased to state:

(a) whether Government has receiv.
ed representation to start more trains
from Jammu to Pathankot; and

(b) if so, the actions taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) and (b).
Introduction of an additional train
on the Pathankot-Jammu Tawi sec-
tion is neither justified nor opera-
tionally feasible due to lack of ade-
quale terminal facilities at Jemmu
Tawi.

Freight Concession on movement of
Export Cargo

7186. SHRI MOHINDER SINGH
SAYIAN WALA:
SHRI YASHWANT BOROLE:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether a decision has since
been taken to give freight concession
on the movement of export cargo;

(b) the nature of the decision taken;
and

(¢) if not, when it is Ukely to be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN): (a) No.

(b) and (c). Do not arise.
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Direct Fast Express Train from Delhd
to Orissa

7188, SHRI BAIRAGI JENA: Will
the Mimster of RAILWAYS be pleas~
ed to state the reasons for not taking
steps to run super fast express di-
reclly to Orissa from Delln, as the
train is the only direct communica-
tion to Orissa, whereas other State
capitals are provided with such faci-
lities?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) At present
143/144 Kaolinga Express, a weekly
fast service has been provided bet-
ween Puri gnd Nizamuddin from I1st
April, 1977. Besdes, 77/78 Utkal
Express is running between Purl and
Nizamuddin on 4 days in a week.

Derailment of 3 Goods Traip on Bhay-
nagar Division

7189. SHRI PRASANNBHAI MEH-
TA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that twenty
wagons of a goods train derailed on
22nd March, 1078 between Supedi and
Dhoraji stations on Bhavaragar Divi-
sion of the Western Rallway;

(b) if so, the cause of the accident
and its details;

(c) whether in the month of March
the railway accidents again
and the Gujarat Btate shows the higher
number; and
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(@) i so, the reasons for the same
ang what steps are being taken to
check them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) In this
accident 13 wagons had derailed

(r) Al about 1325 bours on 22nd
March, 1978 while 14 Up Diesel Goods
train was running between Buped!
and Dhoraj stations on Porbandar-
Jetalsar Metre Gauge section of
Bhavnagar Division of Western Rail-
way, it derailed at Km 145/14-11 No
one was killed or injured in this ac-
cident

The wmquirv Into thus accident  has
not yet been completed

{c) and (dy Yes Oui of 17 derail-
ments which took place in  March
1978, on the Western Raulways, 9
accurred in Gujarat State There was
also an accident at an unmanned level
crossing 1n Gujarat State Of the 9
derailments which occurred in Guja-
rat State 4 were due to fallure of
rallway staff 3 due to failure of me-
chanical equipment and 2 were acc
dental in nature The accident at
unmanned level crossing was due to
the fallure of road users

Besides counselling the staff to en-
sure that they do not violate the rules
and indulge in short cut methods
exarrunftion of traing and gpot checks
at Carriage and Wagon depots have
been iniensified Surprise checks are
also being conducted in coordination
with police authorities to ensure strict
compliance with the Motor Vehicle
Rules by the road users
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Violation of Companies Act by Forelgn
Companies

7181 SHRI JYOTIRMOY BOSU
Wil the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be plees-
ed to state

(a) names and particulars of the
foreign companies, branches ag well as
subsidiaries, who were charged with
‘violation of the provisons of the Com-
panies Act during 1977,

(b) specific charge againsr each of
the firms; and

(c) action taken ageinst the firms
concerned for this violation®
THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRBRI SHANTI BHUSHAN): {»)
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to (¢) The information 15 bemng col-
lected and will be laid on the Table
of the House

Corruption Cases

7192 SHRI RAJENDHA KUMAR
SHARMA Wil the DMuster of
RAILWAYS be pleased io state

(a) the number and nature of corrup.
fion cases pending at present on the

——

—— - S

Mayjor Penalty Proceedings
Minor Penalty Proceedings

Pros « itwon 1n Gourts
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Northern Railway especially in Morada-
bad Division, and

(b) the action taken agamnst them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN) (a) The
number of viguance cases pending on
the Northern Rallway and in parti-
cular on the Moradabad Division as
on Jist March, 1978 is given below

— — ——

Northern Ralway Moradabad
(all daveatons tnclud Divasicn _,
mhMuudlbad
VIs10n ) [
Gazetted Non Gazetied Non
Gaz Gz
18 144 2 18
10 145 ar
3 a6 2
g 315 2 &

(b) Disciphnary proceedings are
1 progress in all these cases and ac-
tion as called for will be taken on
finalisation of the proceedings Cons-
tant efforts are being made for their
quick finalisation

Higher Grade Posts to Post Graduate
Extension Health Educators

Ti93 DR BIJOY MONDAL Wil
the Mimster of RAILWAYS be pleas-
«d to state

(a) whether Doctors with Diploma
have been promoted from class 111
service to class I between 1966—73 and
Health Inspectors given two h.gher
grade scales of Rs §50—750 and
Rs. 700—800 with enhanced yercentage
just two years before,

(b) if so, the reason for whith Post
Graduate extension/Health Educators

recruited in 1966 have not heen given
any percentage of higher Grade Posis
so far,

(¢) 13 it because that 1t is & tempoi-
ary organisation, or

(d) 18 1t because this organusation is

fingnced by Ministry of Health and
Family Welfare,

(e) if the answer to (¢) nd \d) bLe
in the affirmafive, is there any emLargo
to give further grades to the staff of
temporary status and

(f) whether the Ministry ever made
proposals to the Ministry of Heallh
and Famuly Welfare for additional
funds and got refusal?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) to (1)
Information 15 being and
will be lald on the Table of the
Sabha
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Unlicenced Producers of Lubricants
and Greases

- 7194. SHRI FAQUIR ALI ANSARI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the number of unlicenced pro-
ducers of lubricants and greases in the
country;

(b) whether it has been established
that the sub-standard and spurious pro-
. ducts marketed by these producers are
playing havoc with the sophisticated
machinery and equipment; and

(¢) the firm step taken by Govern-
ment to curb the activities of these un-
licensed producers of lubricants and
greases?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) The information js not
available with the Government.

(b) and (c). Substandard and spuri-
ous lubricants if used in sophisticated
machinery and equipment will cause
damage but the extent to which this
is taking place is not known, How-
ever, to prevent this and ensure pro-

per quality of the jubricants the
following steps are taken/contem-
plated.

2. The State Governments/U.T.
Administrations have been advised
to invoke the powers available with
them under the Indian Penal Code
and deal severely with adulterators
of petroleum products.

3. Apart from jnitiating follow-up
action on the measures suggested by
an expert panel sel up by the Gov-
ernment to look into the problem of
adulteration/misuse  of Iubricants
Government have prescribed a scheme
of discipline in regard to distribution
of lubricants which is required to be
implemented by all the major oil
companies. The oil companies have

been conducting surprise checks on
their retail outlets/agents with a
view to ensuring that there are no
malpractices in distribution of lubri-
cants through their outlets. The oil
companies have also been asked to
increasingly take up direct sales to
all the major consumers. Some of
the further steps being contemplated
with the objective of minimising the
circulation of spurious lubricants are
set out below:

(i) Government propose {o make
use of the ISI mark manda-
tory for.all manufacturers of
automotive oils, industrial
oils and greases. The details
in this regard are being
worked out in consultation
with the ISI and other con-
cerned organisations.

(ii) stricter control has been
prescribed over allocation of
feedstocks for the purpose of
lube manufacture. The idea
is to ensure proper accountal
of feedstock releases as re-
lated o the output of the
®nd-product.

(iii) The oil companies have been
asked to eliminate intermedi-
aries and prevent multiplica-
cation of agencies engaged in
lube distribution so as not to
weaken effective conirol by
the oil companies over their
operations.

LY

(iv) The oil companies have heen
asked to launch a major
publicity ~drive to bring ab-
out greater consumer aware-
ness and involvement.

(v) Specifically in regard to the
activity of re-refining of used
lubricantg which is potential-
1y a major source for adulte- .
ration of lubricants decisions
have recently been taken to

: introduce a scheme for volun-
tary registration of re-refiners
who fulfil the basic quality
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criteria and possess the re-
quigite facilities including in-
process quality controls.

4. An Industry Group is presently
engaged in the task of evaluating in
depth the problems in this field in-
cluding the specific aspects of the ade-
quacy of the existing laws for curbing
the activities of manufacturers of spu-
rious lubricants, They have been ask-
ed to come up to the Ministry with
definite and concrete suggestions for
implementation.

Availability of Molasses and its
Utilisation

7195. DR. VASANT KUMAR PAN-
DIT:; Wil the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI.
ZERS be pleased to state:

(a) what is the current availability
of molasses in the country and how
much of it is utilised by (1) Industries
manufacturing wines and liquors (2)
Industria] alcohol and (3) by paints,
spirit varnish and other companies;

(b) what are the plans of utilising
molasses production with the progres-
sive implementation of Prohibition
policy by the Government; and

(¢) how many new licences would
be given for producing Industrial Al-
cohol ang whether such industries
would be set up in rural areas nesr
sugarcane producing zomes?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) The current availability of
molasses in the country is of the
order of approximately 22 lakh tonnes
per anoum. About one lakh tonnes
of molasses is utilised far caitle feed
and fodder and other miscellaneous
uses like tobacco curing. The remain=
ing quantity of molasses is used In
the distilleries for the production of
elhyl alcohol (rectified spirit). About
10permtofthemetlﬂed|pfm is
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utilised for industrial purposes and
the remaining 30 per cent is used for
manufacturing potable hquors.

(b} Government are encouraging
the setting up of further alcohol based
industries.

(¢} The distillery capacily should
match the availability of molasses.
The distilleries are established within
an economic distance from the sugar
factorirs.

Demand for New Division with H Q. at
Rourkela

7196 SHRI GANANATH PRA-
DHAN Will the Minister of RAIL-
WAYS be pleascd 1o stale

(a) whether the Governmeni have
received any demand to estahlish a
new Division with Head Quarters at
Rourkela by reorganising the existing
Bilaspur, Chakradharpur, Walteir, and
Khurda Road Division in a rational
manner to achieve optimum operat:on-
al efficiency; and

(b) | so, the action taken therson
and the probable period of its imple-
mentation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The demand was carefully con-
sidered but was not found acceptable
on administrative, operational and
economic grounds

Representation for Howrah Coach uplo
Gandkidham

7197 SHRI ANANT DAVE: Wil
the Minister of RAILWAYS be pleas-
ed 1o state;

(a) whether the people of Kutch and
passenger association are writing to
Railway authority for the extension of
Howrah Coach upto Gandhidbam
which at present comes up to Viram-
gam.

(b) why this Howrah Bogfe is not
extended up fto Gandhidham; end
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(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEOQ NARAIN) (a) Yes.

(b) and (c) At present two through
service coaches wviz. one composite
I and II class and one II class 3-tler
sleeper coach are running belween
Howrah and Viramgam by 2Up/78/15
Dn and 16 Up/77/1 Dn Quotas have
been allotted for different stations n-
tluding a quota of 4 and 2 sleeper
herths for Gandludham and Bhu)
irea respectively As the quota for
«iations upto Viramgam and stations
tia Viramgam 18 fairly high the ex-
fension of the through coaches upto
Gandhidham will inconvenience the
present users of Saurashtra region

Stoppage of Work

7198 SHRI SAMAR MUKHER-
JEE Wil the Minister of RAIL-
WAYS be pleased to state

(a) whether there have been any
stoppages of work by railway woikers
tlue to mordinate delay m payment of
their dues;

(b) 1f so, the detaus thereof, and

(c) the gteps taken by Government
to prevent recurrence?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN) (a) and
(b) Yes there have been 3 such ns-
tances 1n the recent past

(1) On Eastern Railway, Luco
Running Staf of Gomoh
stopped work from 29th De-
cember, 1977 to 30th Decem-
ber, 1877 demanding imme-
diate payment of their over-
time on the basis of award of
Railway Labour Trnbunal,
1969 for the period from 1st
August, 1974 to 30th April,
1975

(i) On Southern Railway a
‘Dharna’ was organised on
28th February, 1078 at the

enirance of D.S's. Office,
Madras as a protest against
delay in clearance of over-
time bills in the Divisional
Accounts Office.

() On South Eastern Railway
certain substitutes working
under Chief Yard Master
Santragach), stopped work on

Z20th March 1978 demanding
immediate payment of thew
wages

(¢) The payments as admissible in
the above (d4ses have been arranged

Instructions to the Rallnays al-
ready exist to ensure that the work
in regard to timely payment of an-
nual increments, payment nf overtime
and running allowances to staff flxa-
tion of pay and payment of ariears
in regard to the recommendation of
the Third Pay Commussion eic etc
15 kept current without anv arrears
being accumulated

Raillway Adminmisirations have fur-
ther been instructed during recent
discussions 1n the office of the Mims-
try of Raillways to ensure that the
work 15 kept current and to arrange
for a hugh level watch over delaved
payments

Repayment of Deposits by M/s. Globe
Motors

7199 SHRI M A HANNAN Al-
HAJ Will the Mnnter of LAW
JUSTICE AND COMPANY AFFAIRS
we pleased to state

(a) whether 1t 15 a fect that M/s
Globe Motors, Delh1 had to return the
money of the depositers in a systema-
tic gcheme as ordered by the Delhi
High Court,

(b) whether 1t 15 also a fact that
after paying 3-4 nstalments M/s
Globe Motors, Dellu stopped to make
payment tp them,

(c) If so, the reasons for not taking
any actlon by Government to gafe-
guard the interest of depositers; and
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(d) the steps Government propose to
take In this regard?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHR1 SHANTI BHUSHAN). (a)
and (b). As was stated in reply to
Lok Sabha Unstarred Question No.
3791 answered on 13th December,
1977, under scheme cf arcangement
sanctioned by the Delhi High Court,
which was effective from 22nd Feb-
ruary 1970, M/s. Globe Motors Limi-
ted was required to repay its credi-
tors (including depositors) In six ins-
talments. the last instalment being
due by 22nd March, 1974. Payments
were made up to fourth instalment
and, as was stated in reply to Lok
Sabha Unstarred Question No. 7809
answered on 28th Aprii, 1875 the
Court had granted extension up fo
31st July, 1975 for payment of the
fifth instalment and the sixth instal-
ment was payable up to a period of
two years from the completion of
payment of the fifth instalment.

As was indicated in reply to Lok
Sabha Unstarred Question No. 3781
answerd on 13th December, 1977, the
company has not filed with the Re-
gistrar of Companies, Delhi any re-
turn of deposits for the periods ended
on 31s{ March. 1975, 313t March 1976
and 31st March, 1977. The winding
up of the company was ordered Ly
the Delhi High Court on 15th April
1977. The company did not file with
the Official Liquidator, Delhi the
statement of affairs. The Government
is, therefore, not nware of the latest
position regarding payment of depo-
sits by the company. A criminal case
has been filed by the Official Liqu:-
dator, Delhi against the ex-directors
for non-filing of statement of affairs.

(¢) and (d). Winding up proceed
ings of the company are conducte
under the directions of the High
Court and hence further action will
bhe taken by the Official Liquidator in
this regard in accordance with the
directions issued by the High Court,
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Concentration of Economis Power

7200. SHRI CHITTA BASU: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIES be pleased to
refer 1o the reply given to Starred
Question No. 388 on 21st March, 1978
regarding turn over and profits of In-
dustrial Houses and state:

(a) whether there has been further
concentration of economic power in the
handg of few during these years: and

(b) if so, the particular steps taken
to assess and reverse this trend?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The reply 1o Staried Question No
388 of 21st March, 1978 gives infor-
mation about the turn-over and pro-
fts of 45 Industriai Houses. The data
reveals that there has been an in-
crease in turn-over and profits in
most of these casts and to that ex-
tent there has been an increase in
the economic pow.r of these Houses

(b) Paragraphs 18 and 18 of Gov-
ernment’s Statement on Industrial
Policy of 23rd December, 1977 detail
the new restrictions to be placed in
the future expansion of Large Houses
Relevant extracts [Placed in Library.
See No, LT-2131/78].

Fees pald by Porter

7201. SHRI B. C. KAMBLE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the different fees including
licence fee, each railway porter, and
head of the porters (Mukadam) ls
required to pay to the (i) railwax
authority, (li) rallway union either
monthly or annually in Central,
Western, Southern and Eastern Rail-

ways: and

(b) whether in view of the condi-
tions under which the railway porters
labour, Government propose to reduce
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the fees; and grant the facllity of
providing more pieces of red-uniforms
to the rallway porters?

WAYS (SHRI SHEO NARAIN): (a)
The licence fee paid by the lcersed
perters to the Raillway Admmistra-
tion ranges from Re. 1 to Rs 5 per

porter per month depending upon the
immportance and the traffic dealt with
at each tation The Mukadams do
not pay any additional licence fee

The Railway has no information
about the subscription/fee paxd by
porters to their Unions which are
not recogrused by the Rallway Adm-
nistration

(b) There 15 no such proposal
e mgre ¥ ‘v R’

7202 wit st wrk srce wandt:
1 W wAT g AT ¥ w9 F39

(%) =ar s fedtorm & qremge
miET™ AT 9% wiET W
2 & e AImEE ¥ o 2w
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(@) warag ww g fs fs wdrex
aar AT ¥ drw w0 ¢ Wik afe
&, A §F qCT W ST ¥ WA FY AW
# gfeur ¥g ag Lww AT ArEm
Wi afe o1, @Y w2, Wi
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A QoA v & i favafaqarea
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Tt ¥ o shit (i fere
) : (%) ¥ (7). wiEx Wik
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Cinder Picking and Ash Handling
eontracts

7203 SHRI GYANESHWAR PRA-
SAD YADAV  Will the Mimster of
RAILWAYS be pleased to state

(a) whether lumpsum payments
are bemng made to the contractors/
labour Co-operative Societies holding
Cinder picking and ash handling con-
tracts for “cleaning and sweeping of
shed including open area” on Allaha-
bad and Lucknow Dhwvisions,

(b) the details of lumpsum amount
pad to Contractors/Labour Co-
operative Bocieties at Tundla, Shikoha-
bad Aligarh, Etah, Allahabad, Kanpur
Juhi, Chunar ete including other loco
sheds on Lucknow Division separately,

(c) whether coal handling, cinder
pickeng and ash handling contracts are
awarded by the Divisional Supernn-
tendent concerned on Allahabad and
Lucknow Divisions of Northern Rail-
way or the same are awarded by the
respective Semor Divisional Mechan:-
cal Engineers, and

(d) who 15 the competent authority
to review the appeal made agunst the
decision of Senjor Dhvisional Mechani-
cal Engmeer mn respect of award of
contracts to Labour Co-operative
Societies?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI NARAIN) (a)
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lump-
sum payments are being made in some
sheds and In others payments are be-
ing made on the basis of actual quan-

tity of ash handled. For cinder pick-

- —
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ing, payments are being made for the
quantity picked and delivered,

(b) The lumpsum payments being
made monthly for handling of ashesin
the sheds of Allahabad and Lucknow
Divisions are as followa:—

Allahabad Division

Lucknow Division
Fhed Amount - Shed o [ —
Rs. Rs.

Allshabad . . +  Departmental Lucknow 5975° 00
Tundla 7001* 00 Faizabad 18257 00
Shikohabad . 1871° 00 Pratapgarh . 1000° 0D
Aligarh Jn. . 1100° 00 Varanasi . . 950' 00
Etawah - . . NIL Rai Bareily , . . 600’ 00
Kanpur 219100 Sultanpur 1130" 00
Kanpar . . . NIL Jaunpur 850" 00

(GMC!Juhi) Prayag 600° 00
Chunar 701° 00

— —— —— ————— — — -

(¢) The Senior Divisional Mechani-
cal Engineer is empowered to award
contracts on the recommendation of
the Tender Committee.

(d) The Divisional Superintendent
is the competent authority to review
the appeals in this respect.

Gauahatl-Teensukia Line

7204. SHR1 AHMED HUBSAIN:
Will the Minister of RAILWAYS be
pleased to state:

{a) the Government's plang on
providing/extending Broad Gauge
line from Gauhati to Teensukia in the
near future; and

(b) what is the financial aspect in-
volved, and whether any survey eic.
have been finalised/required to be
finalised; and

fe) :f so, the details thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYY (SHRI SHEO NARAIN): (a)
to (c). The question of extending the

broad gauge line beyond Gauhati
upto Tinsukia can be considered after
the broad gauge link is establishd up-
to Gauhati. The approximate cost
of the proposed gauge conversion of
this 513 Km. long line would be about
Rs. 55 crores.

Licence for Causilc Boda factory at
Madras

7205. SHRI G. BHUVARAHAN: Wit
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(8) whether it is a fact that Gow-
ernment of Indla have given licence
to start caustic soda factory at Madras;

(b) when was the licence given;
and

(c) the reasons for not starting the
factory so far?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

RA): (a) and (b). Yes, Sir An
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Industrial Licence No. C. IL. 466(75)
dated 24-12-75 was issued to M/s. Ko-
thari (Madras) Litd., for petting up a
new unit in the State of Tamil Nadu
for the manufacture of caustic soda,
liquid chlorine and hydrochloric acid
with the following capacities:—

(i) Caustic Soda 33,000 LODRCS per yeay

(ii) Liquid Chlorine 20.000 tonnes per vear
(1ii) Hydruchlore Acd 24,750 tonnes per vear

(e) Caustie Soda is a long gestation
industry. A capital goods import Ii-
cence for import of equipment and
machinery wag granted to the firm on
31-3-78 to CCI&E. The firm is in the
fina] stages of construction of civil
works and erection of machinery etc
It is estimated that this unit will go
into production during 1979.

Complaints regarding Swadeshi Poly.
tex Limited
7206, SHR1I MOHAN LAL PIPIL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer to the reply given to Un-
starred Question No. 20688 on 1l4th
March, 1978 regarding coplaints of
mismanagement 1n Swadeshi Polvicx
Limited and state;

(a) the name or names of persons/
parties said to have made the com-
plaints against Swadeshi Polytex
Limited referred in part (a) and (b)
thereof;

(b) whether he is aware that the
complaints are being made at the
instance of the present Managing
Director of Swadeshli Cotton Mlls
Company Limited who is out to dis-
turb efficient working of Swadeshi
Polytex Limited; and

(c) if so, action Government pro-
pose to take in the matter?

THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI BHANTI BHUSHAN): (a)
A statement ig attached.
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(b) As mentioned in the Statement
Shri R. R. Jaipuria the Managing Di-
rector of Bwadeshi Cotton Mills has
made certain complants. It i1z not
known whether he has instigated otlLers
to make complaints against Swadeshi
Polytex Limited.

(c) The complainty are being look-
ed into, as mentioned in reply to

unstarred question No 2688 of 14th
March, 1978.

Statement
1 Shmn V N Ahuja
2 Shri Balkrishna Tandon
3. Shr; Shash; Kumar Malhotra
4 Shr1 Ved Prakash Agarwal
5 Shn Murhdhar Gupta
6 Shri1 Raja Ram Jaipuria
7

Shr; Rajendra Kumar Mahesh-
wari

8 Shri B B Narula

9 Shr1 Gopal Chand Mittal

10 Shr; Kun; Behari Lai

11 Shr; Swadeshi Cotton Mills
Company Limuted,

12 Shn G. P. Khaitan

13. Shnn S. D Vengurleskar

14 Staff of Swadesh, Polytex (un-
signed).
Railway Strike in 1974

7207. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that All
India Railway employees confedera-
tion fought shoulder to shoulder in
strike 1974 as constituent of NCC.R S,

(b) the present Government are also
holding consultation with all Unions
but ignoring confederation at the ad-
vice of ALRF;

(c) what steps the present Govern-
ment are taking to give proper repre-
sentation to all categories as both Fed-
erations have totally failed to do so;
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(d) whether Government are aware
of the fact that a few office bearers are
holding posts of ALRF. and NF1R
for the last 25 years and their elec-
tions are not held democratically; and

(e) if so, the Government's action
to make the Unions democratic?

THHE MINISTER OF STATE
IN THE MINISTRY OF RAI-
NAYS (SHRI SHEO NARAIN): (a)
The Confederation or its constituents
had seived notice of strike on  the
Ruwlways,

(b) In pursuance of the statement
made by the Mimster tor Rallways
the Parliament that he would be hav-
ing discussions with Labour Orgam-
sation, on the problem of Railway
emrployees, informal discussions were
hzld with the two 1ecognised Federa-
trons, 2. the All India Railwaymen's
F-deration and the National Federa-
tion of Indian Railwaymen and also
wnth certain Members of Parlament
connected with Railway Labour along
with trade Umonists who accompani-
eq them, in order to explore what
concretc measures could he taken to-
wards fostering a proper industral
relations chimate on the Railways

(c) Both the recognised Federations
have been found to sponsor the cases
of many categories of staff Further,
the policy of the Government is to
take due note of all grievances and
demands of railway employees whe-
ther they are represented by recognis-
ed or unrecognised Unions/Federa-

tions

(d) and (e) These relate to wnter-
nal affairs of the bodies. No dispute
regarding the office bearers of thesc
two orgemsations ha come to no-
tice,

Views of FICCI on the Concept of
Monopoly Commission

7208. SHRI SHYAM SUNDER
GUPTA- Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

be pleased to state:

APRIL 18, 1878

Written Answers 1516

(a) whether it is a fact that the
Federation of Indian Chambers of
Commerce and Industry has urged
Government to modify the concept of
‘Monopoly Commission’; and

(b) if so, what are the detalls there.
of and Government's reaction there-
to?

THE MINISTER OF LAW, JUS-
TICE AND E€OMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). The Federation of Indian
€hambers of Commerce and Indus-
try, New Delhi, in i1ts Memorandum
to the Committee appointed by the
Government under the Chairmanstip
of Mr. Justice Rajinder Sachar, has
submitted that Chapter III of the
Monopolies and Restrictive Trade Pra-
ctices Act, 1960, should be deleted. It
hag further suggested that the Mone-
poly Commission should deal only
with matters relating to restrictive
trade practices. The Government is
awaiting the report of the said Com-
mittee which is expected to be sub-
mitted to the Government by the 30th
June, 1978 and would thereafter for-
mulate its views after studying the re-
commendations made therein.
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Transfer of S.0s.

7212 SHRI ROBIN SEN:- Will the
Minister of RAILWAYS be pleased to
state whether it is a fact that the
Section Officers working at Rajkot
Bhavnagar, Ratlam and Kota Divi-
sions are transferable while the Sec-
tion Officers sitting in Delhi office of
the Western Railway Traffic Accounts
Office are not transferable?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
No. The post of Section Officers (Ac-
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counts) is a slection post. Their seni-
ority is maintained on whole-Rail-
way basis and thy are Uable for
transfer anywhere on Western Rail-
way.

Signal and Telecommunication staff
Association of Varanasi Division

7213 SHRI ROBIN SEN Will ihc
the Minister of RAILWAYS be plea-
sed tg state:

(a) whether the Government have
received any representation from the
Signal and Telecom Staff Associatinn
of Varanasi Division about their
grievances;

(b) if so, the details thereof; and

(c) the steps taken by the Govein-
ment to settle the same?

THFE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a,
to (¢) Information 1s being collected
and will be laid on the Table of the
House.

Board of Directors of Darjeeling
Plantation Indusiries Limited

7214. SHRI SUKHDECO PRASAD
VERMA: Will the Minister of LAW
JUSTICE AND COMPANY AFFAIRS
be pleased to state-

(a) the composition of Board of
Directors of the Darjeeling Plantation
Industries Limited, Calcutta and aims
and object of the said Company;

(b) whether it is a fact that the
Company has been promoted and
formed to take up the business of a
foreign Company viz. Darjeeling Tea
Company Limited;

(c) if so, the facts thereof wund
whether huge investment has been
made in the same Company confra-
vening the provisions of the Compa~
nies Act, 1006;
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(d) who are the principal share-
holders and ge and walue of
shares held by each of them; and

(e) whether 1t 1s alleged that the
Company has committed large num-
ber of irregularities in contravention
of the Companies Act, 1956 if so, the
facts thereof and action taken there-
on?

THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
A -tatement 15 attached

(b) and (c) The company was pro-
moted and formed to acquire the
bus'ness and undertaking in India, of
“The Darjeeling Company Limited”,
U K The company was registered
with the Registrar of Companies,
Calcutta, on 24-12-1078 No informa-
tlan about investments in the com-
pany 1s available as the company has
nzi filed any Balance Sheet so far. The
firrt Balance Sheet of the company is
due to be filed with the Registrar of
Cecmpanies, Calcutta by June, 1978

(d) The company has not filed anvy
Return of Allotment since its incor-
poration It has also not filled any
Annual Return It, first annual re-
turn is not yet due for filng Hence
no information is available about
shareholders and shareg held How-
ever the following persons subseribed
to the Memorandum of Association of
the company and have each taken one
equity share of the value of Rs 10/-

(1) Shri Siram Kapur

(2) Shr1 N. A Rajan

(3) Shri J Kapur.

(4) Shri P. Subramaniam,

(56) Shri 8. N. Dhawan,

(8) Shri P. K. Pandey.

(7) Shri R. Menon.

(e) No such allegations have been

recelved,

Statement

(1) Following is the composition of
the Board of Directors of M/s Dar-
jeeling Plantation Industries Lamited:

Name
(1) Shri Frank Arthur Ferrow.
(2) Shri Sriram Kapur.
(3) Shr1 Golam Momen.

(1) The main objects of the com-
pany, nter alia include acquisie
tion, take over and development of
the business and undertaking in India
of the Darjeeling Company Limited, a
company incorporated under the Eng-
lish Companies Act, having its regis-
tered office at London and its Head
Office for India at 81, Chowringhee
Road, Calcutta and all the property
and assets and all the debts and lia-
bilities, contracts and engagements of
the said business, and undertaking in
India. The main objects which will
be pursued by the company as given
in its Memorandum of Association
further include the business of'—

“Planters, farmers, growers and
dealers of tea. coffee and other pro-
duce and to manufacture and deal
all kindy of machinery, implements
requisites, etc. of planters and farm-
ers.”

Composition of Board of Directors of
ASC Engineers and Consultants
Limited

7215 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the composition of the Board ot
Directors of the ASC Engineers and
Consultants Limited, Calcutta;

(b) ful] particulars of the principal
shereholders and the value of each
individuals or irms shares and per-
centage thereof;
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(¢) whether it has been alleged
that the Company management have
committed large number of irregula-
rities contravening the provisions of
the Companies Act, 1956, and

(d) 1if so, the facts thereof and
action taken thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a)
The composition of Board of Directors
of M/s A S C Engineers and Consul-
tants Limited ag per Annual Return
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made upto 2nd May, 1877 13 as under:
1 SHRI B. C. MITTAL
2 SHRI M. L. MITTAL
3 SHRI R K. CHOUDHURY
4 SHRI M SUDARSANAM
5 SHRI L N. MITTAL
6 SHRI M GOENKA

SHRI K. K DAMANI was appointed
subsequently ag per Form 32 filed om
17-5-1977 as additional Ducctor

(b) The following are the principal
equity shareholders of the company

Name of the Sharcholder

1. M/fs Giovanola Binny Ltd. .

b

Shn S K. Ratrria .
Shrn P K Mittal - . .
Shn V.K Mittal . . .
5hn S.K Kanorm .,

L

M/s. Kanona Plasto-Chem Private Limited .

Number of
cach held
. ' 415,150 49 39%
1,20,000 27 507
40,000 9' 17%
21,000 4 61,
20 050 4 59"

20,000 4 58%

4.35.no0

(¢) No, Sir, No complaint has been
received in this Department

(d) Does not arise

T e wax & frer tow
wEw
7216, ot qaTM  : g W

w41 g3 417 F1 T T 5

(%) Faratar, F@w wfzward
@ @ framt o =fafr & fag
qafex v Wd | o Wa |/
¥ fave ¢ % WY wew ¥ Pl &
wrevawar § ;

(=) wr whear & wm;w_;r';r—
wfegre & azamd A TrfawrqR Wy
AT F1 913 I FgA A1 Fmiear
¢,

() w&T AXETT wr fawrT omar
Y SfSATEI ¥ W ZT 97T 97 UE
IV BT T T 77 7§ WK
Ife g, A1 ITAFT 194 GRF ¥ & A%
saeqt 5T AN |, o)

(%) afeafy, 1 3a% a1 w707
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tweiwror ¥ Tow Wt (oft fian
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w1 wrwwrwa At & wifE AarEwE
¥ fawe fvo o 597/11-12 a7
wdwrr w9 & Iveew &,
wgh & qTToT 999 QI FT ERA |

(&) rar
(7) W& (%), 5o T IS

Coach Repalring Factory at Manche-
shwar

7217. SHRI PABITRA MOHAN
PRADHAN: Will the Mimister of
RAILWAYS be pleased to state

(2) whether the Department have
any scheme to establish a coach re-
pairing factory at Mancheshwar near
Bhubaneshwar; and

(b) if so, the progress made so far
for the purpose?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
;MYS (SHRI SHEO NARAIN)- (a)
[ 3

(b) The work for construction of
this Coach Repair Workshop at Man-
cheghwar is expected to commence
shortly. A provision of Rs. 42.91 lakhs
has been made in the Budget for 1978-
79 for this work. The Project Report
and Estimate received from the South-
Esstern Railway for this work are at
present under examimation

Raflway Service Commission at
Cuttack

7218, SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Depariment is
proposing to open a branch of the
Railway Service Commission, Eastern
Zong efther at Cuttack or Bhubanesh-
war or Khurdha Road just as branch
offices have been opened at Ranchi
and Dhanbad; and

) it not, why?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). The Government of Orissa
have suggested opening of a branch
officc of the Railway Service Commis-
sion Calcutta at Bhubaneshwar or
Cutitack 'The matter is being exam.a-
ed,

Proposal to run a Passenger train
between Palasa and Balasore

7219 SIHRI PABITRA MOHAN
PRADHAN: Wil] the Mimister of
RAILWAYS be pleased to state whe-
ther the Rallway Department have re-
ceived any proposal from the people
for running any passenger train in
between Palasa and Balasore in view
of the fact that the travelling people
are put to difficulty in travelling n
this area because of absence of any
through passenger train in this portion
of the line?

THE MINISTER OF STATE
IN ‘THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
Introduction of a passenger train
between Balasore and Palasa is at pre-
sent, not operationally feassible for
want of spare line capacity on certain
sectiong enroute and lack of requisite
terminal facilities at Balasore and
Palasa. Apart from 3 pairs of Mail/
Express tramng stopping both at Bala-
sore and Palasa, connected services are
also available between these points
with a change at Khurda Road.

Railway concession to Physically
handicapped

7220. SHRI R. K MHALGI whll
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it 1s a fact that the
Government have received a repre-
sentation dated 30th October, 1877
from Iadies of Thana (Maharashtra)
in regard to railway concessions to
physically handicapped students; and
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(b) if so, what uction Government
have taken or propose to take in near
future?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (m)
and (b). No representation as such
wag received from ladies of Thana.
However, representations were receiv-
ed fiom the Guardian Association and
the Principal, Vikas High School for
Deaf Students, Dadar. Bombay. On
consideration, it was decided that in
the case of physically handicapped stu-
dents, one escort should be allowed for
every 5 such students instead of 15 _a<
provided in the extant rules. The
other two demands of the Assotiation
that deaf students under 12 years of
age should be allowed to travel free
en the authority of the attendant’s con-
cessional ticket and the limit of es-
corts in the case of deaf students bet-
ween the age of 6 & 12 and 12 & 16
ll:|ﬂz~a1's be increased could not be agreed
c

Grievancey of Car Attendants

7221 SHRI R K MHALGI: Will the
Minister of RAILWAYBS be pleased to
state:

(a) whether it 15 a fact that Divi-
monal Superintendent of Central
Railway, Bombay has recejved a
representation dated the 4th October,
1976 regarding the grievances of Car
Attendantg of the Bombay Division;
and

(b) if so, what action has been
ten and when?

THE MINISTER OF BTATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
No.

(b) Does not arise.

APRIL 18, 1978
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7222. ot warw Feg wigm : w0
wfwm, v st v AJd
qF AT F FI R4 6
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Registered Labour Co-operative So-
cietieg Coal Handling and Ash
Contracts

7223. SHRI BATESHWAR HEN-
RAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) names of genuine and registered
Lebour Co-operative Socleties of
actual workers holding Coal Handling,
Cinder Picking and Ash Handling,
ete, contracts on Allahabad and Luck-
now Divisions of Northern Railway
together with details of contracts held
by them during the last three years;

(b) details of plece-rates fixed by
the Railway Administration and paid
to Labour Co-operative Societies for
different items of schedule together
with average quantum of traffic dealt
with monthly at each individual shed
on Allahabad and Lucknow Divisions
separately;

(c)wh-thuhuhernmha“m
ﬂxamﬂhhabldmvﬁmmm
coal handling work during night
hours together with details theredt;
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(d) whether it 15 a fact that rates
pald to the Labour Co-operatives on
Allahabad Division are lower than
the rates paid on Lucknow Division;
and R

(e) it so steps proposed to remedy
the situation to avoid dissatisfaction
amongst the labour force”

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
A statement as Annexure ‘A’ is laid
on the Table of the House

[Placed in Library. See No LT-
21132/178)

(b) Two statements az Annexure ‘B’
and ‘C' are laid on the Table of the
House

[Placed m Library See No LT-
2132/78]

(c) Yes, at Alig uh Junction n case
of unloading under three items De-
tails given 1n Annexure ‘B’

(d) Contracts rates vary from
Station to Station as the
same are fixed keeping in view
the previous rates of contract, the
casual labour 1ates and other factois
prevailing at each Station

(e) Does not arise

oo o 3fEn wegwl st WA
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1 2 3 4 5 6 7 8

8. st QRN g
fafniz 60,150

9 amufear fafide 40,105
10. gfeamoT WA

fafde 50,000
wfwm S
= wfvemr we frew
fafwde (13 21%) 2,508
5 gfwwar wre faew
fafze (5 5%,) 34,471
L X
TEOATET €| o
Eicavhice S i
fito 2,50,000
fr fgrgeam  angsw
fafi= 1,75,438

9F  36,15,667

(vad wfrmaeg we fea fafids & @90 A wdw & fog woolt aro & of
1,07,944 %o W wax frdw wfe sfwfom a8 & 1)

2 TOYUT ATH- 23-2-51° 78,910 8,668,010 FOTE Hrew - §ive
o wroe fero

wfvear it sewt
fafeze 12,75,629

g $fez oW

TRARAT SR 9T

tfwn fafde 7,500

et fuafer seoft 89,024
fafide

fagre Sz s

sreqrw fafage 12,032
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1 2 3 4 6 7 8
fawer faferqa fagan fafewre fafads 12,031

fao (100 §o welw ¥ RaT) 2,407
(ID To WEAF ®
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arefa  fafads 3,00,000
faww Tra 97T PoAem 1, 00,000
fare
g waen fafade 20,852
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Ay fafaes 2,760
arqfear fafads 40,105
W AT
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' g

gradaraT & ooy
wehfrafor s=At fre 2 50,000

o 21,82,963

ST 7 wferaeg v frew fafads & dadn & ads & fag e arr
107 914 %o writgx e wfer afenforr afr &0

Unlicensed Hawkers and Beggars
Frequenting Rallway Carriage

7225 SHRI SURAJ BHAN: Will the
Minister for RAILWAYS be pleased
to state

(a) are the Government gware of
the fact that a large number of haw-
kers who are not licensed by the
Railways and the beggars frequent the
railway carrlages and are a source of
nuisance to the travelling public; and

(b) if so, what steps are proposed
to be taken to remove this nuisance
and source of inconvenience to the
traveling public which 1n a way
erodes the confidence of the public in
the management of the Rallways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yes
Every effort is made by the Railway
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Administration to check thy beggars’
and uanuthorised hawkers' nuisance in
traing and at stations,

Special drives are launched with the
assistance of Roilway Police, Railway
Protection Force and Ticket Checking
Staff to prevent the entry of begaars
and unauthorised hawkers at the
station and to evict them {rom stations
and trains.

Public cooperation is sought through
exhibjtion of posters, announcemer.is
over the Public Address System etc.,
requesting the public to refrain from
giving alms to beggars and purchasing
edibles from unauthorised persons.

The unauthorised hawkers found
selling food stuffs and other articles
in running trains as well as at stations
are dealt with in accordance with the
provisions of the Indian Railways Act,
1800.

wE =
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Companles owned by Evangelical
Bodieg of Foreign Origin

7228. SHRI G. M. BANATWALLA:
(SHRI MUKHTIAR SINGH MALIK):

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of companies owned
by evangelical bodies of foreign origin
at present registered in India under
the Indian Companies Act;

(b) the upto date investment made
by each one of them in India;

(c) the nature of their business
activities as companies; ang

APRIL 18, 1078
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(d) profif earned by each company
dﬂx;gtha last three years, year-
W

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SBHRI
SHANTI BHUSHAN): (a) As
per the latest available information as
on 31-3-1978, there were 15 evangelical
bodies corporate of foreign origin with
places of business in India and regis-
tered under Section 502 of the Com-
panies Act, 1956

(b) to (d) Statement annexed gives
the latest avallable information aocout
the investment (l.e. value of assets) in
India of these evangelical bodies the
nature of their activities, and about
their profits/losses during the last
three years.
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Violation of Companies Act by Com-
panies

7220 SHRI G M BANATWALLA
SHRI MUKHTIAR SINGH
MALIK
SHRI HUKMDEO NARAIN
YADAV

Will the Mimister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) the number of companieg against
whom prosecution cases have been
nitiated for wiolation of various pro-
visions of the Companies Act during
the last three years, and

(b) the broad features of charges
agamst them and the action Govern-

ment contemplate taking against
them?

THE MINISTER OF LAW JUSTICF
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) and (%)
The information 18 being collected and
will be laxd on the Table of the House

Remuttances abroad by Foreign Drug
Industry

7230 PROF P G MAVALANKAR
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state

(a) remittances abroad by way of
dividend royalty and technical fees

by foreign-collaborated compamies in
the pharmaceutical indusiry dunng
the three years 1975, 1976 and 1977,

(b) foreign exchange earned by the
said companies during the said period,
and

(c) Government reactions thereto,
and whether Government propose to
curb or restrict the remittances, it

any, abroad and if so, broad detfails
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (1)
and (b) A statement furmshing the
requisite information for the years
197> and 1976 1n respect of foreign
collaborated compamnies in the Orga<is-
ed Sector having direct foreign equily
exceeding 40 per cent and engaged in
the manufacture of drugs and phac-
maceuticals 1s enclosed

Information for the year 1977 15 not
yet available

(¢) Repatriation of profits etc 1s
permitted 1n terms of the relevant
statutory/regulatory provisions applic-
able to all such foreign companies ir
all Sectors of the Industry

Statement
- - __ - Anwmtrrnnuu—l.lbrold #ifmgn—_
as ledrnd u?l Emhange
8l No Name of firm te earned by
— export of
dma
Year Amount
(Rs 1n th:e mn
N - Iakhs)  Rs lakhs)
J 2 3 4 5
M/s Abbott Labs 1 Nil 2
oMk 1333 16 76 ;3 g
2 Beecham 1 2 66 1 90
b lm Nil o073
M/s Burroughs Wellcome Nil 8
P i g9 o do
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1 2 3 4 5
4 M/s Warner Hindustan . . . . 197! 655 26° 17
19 13" 00 28+ 6o
5. M/s Cartar Wallace . . . . 197 N N.A.
19 083 N.A.
6. M/s Whiffens P lg','_l; Nil N.A.
197 0°20 N.A.
7. Mj/s May nd Baker . . . N . 197 Nil 50 93
19 391 397
8. M[sS.KF. . . N . . 197 20" 55 o
4 1972 . 2 g
9. M/s Roche . . . . . . . 19;3 8-89 29 98
19 3077 55" 4t
10. Mjs Indian Schering . . . ' . 197! 047 N.A.
197 Nl N.A
11.  M]/s Parke Davis . . v . . 1975 Nil 9* 30
1976 10° 01 30 91
12. M/s Anglo French . . f . . 1978 o bo 3 62
1976 o go 12° 59
13. Mfs Glaxo . . . . ‘ . . 1975 33" 43 166~ 52
1976 4546 165 04
. M/s Johnwn & Johnwon . . : . 199 1°Bo ‘19
- W 4% g
15, M[sPizer Limted . s e s 1 15' 60 ‘29
5 :gd‘ N.A. 21
16. M/s Wyeth Labs, Ltd. . ¥ " N . 1975 445 MNil
1976 11y Nil
. M/s Caba Geigy . . . . . IgTs 213 3700
7 h 13776 341 B-00
18. Mfs Cyanamud ' ' % . f lg;;e 1°35 18+ 23
1 59" 70 14 37
19. Mjs Alkaht & Chem. Corpn. of Indua Ltd. . . 197 Nil " aa'00
19 Nid 2700
. M/s E. Merck . . . R . .
20. My 'g;z 1%'85 7 :.9
a1. MjJs Merck Sharp & Dhome . . .« 197 oo 1600
19 13451 10°05
. M/s Sandor : f . " . 197 Nil 168' 0o
o ; 1273 26 By 2fig: a0
23. Mj/s Boots PR . " . 1977! T 33 15
19 10°17 9709
24 M/s Richardwn HindwtanLed. . . . l%‘!’gﬁ 460 88 00
1 7 12°00 40700
a5, M/s Bayer (I) Ltd. . . s . . :g';a 50" 14 10° 47
1 2327 1g°00




149 Written Answers CHAITRA 28, 1000 (SAKA) Written Answers 150

1 2 3 4 5
26. Mjs Geoffrey Manners 1975 6+ 03 a-58
1976 20* 32 558
27. M/s Hoechst Pharm. Ltd. . . ig‘;'g 9'48 100* 60
19 20° 36 13371
28. M/s Organon 1975 430 122° 25
1976 4'06 220°' 43
29 M/s Suhnd Grigy ' 1975-76 2* 00 Nl
1976-77 Nil NA.
80, M|s Synbiotics Limited 1975-76 1 528
1976-77 Nt NA.
31 Mjs Uni-Sankyo 197 0’ 40 g+ 61
.973 1oy 832

Ticketiess Travel

7231 PROF. P G. MAVALANKAR'
Will the Minister of RAILWAYS be
pleased to state

(a) whether ticketless travel jg still
largely prevalent in the country;

(b) 1t so, its magnitude, usual re-
gions wherein it 1s noticed more and
the overall loss of revenues to the
Railways on this count; and

(c) steps being taken tp effectively
check the said evil and with what
concrete results?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). To combat
the evil of ticketless travel on the
Indilan Railways, apart from normal
ticket checking arrangements, wvigor
ous ticket checking drives are under-
taken. During the period 1-4-1977 to
28-2-1078, 99,442 special checks were
conducted as aganst 88,737 during the
corresponding period of last year. As
a result of these concentrated drives,
the sale of tickets and earmings realis-
ed therefrom during the period 1-4-1877
to 28-2-1978 have shown considerable
increase over the figures for the cor-
responding period of last year. The
extent of ticketless travel tends to
vary from area to area and in each
area from train to train. On the basis

of sample checks conducted on all
Indian Raillways during the year
1976 77, the loss on account of ticket-
less travel wag estimated at about
Rs 18 crores per annum,

There has been mno let-up in the
drive against ticketless travel 'TThe
ticket checking activities have been
further intensified.

Posts of Judges lying vacant

7232 PROF. P. G. MAVALANKAR.
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether there are any postsof
Judges including Chief Justice vacant
in ome or more of the High Courts;

(b) if so, full facts thereof; and

(c) when will the said vacancies be
filled and how?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) A statement indicating the va-
cancy position in the various High
Courts as on 13-4-1078 ig attached

(c) Steps are being taken to fill up
the vacancies expeditiously. The State
authorities and the Chief Justices con-
cerned have been reminded to expedite
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their recommendations. They have also

fled time schedules in sending
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pro-

been asked to adbere to certain speci. posals,
Btatement
T - Vacancies
SL No. Name of the High Court  ——— = ——— —
—_— _ Pmt. Addl
1.  Allihabad : . i . . f 2
2. Andhra Pradesh . . . . i 1
3. Bombay . e s
4. Calcutta
5. Delhi 1 3
6. Gauhati . . 5 i s . 4£ o £One of the vacancies
is thavof Chief Juv-
tice,
7- Gujarat . 1 4
Himachal Pradesh . . f . 1* . *The vacancy s that
of Chiefl Jusuce,
9. Jammu & Kashmir . . . . ‘e 1
10. Karnataka " f ' f ] .
11. Kerala : . . . v : .
12, Madhya Pradesh R 1
13. Madras . . . . . . i 3
14, Orisa B ' . " 1
15. Patna . . . . . . . 1
16. Punjab & Haryana 1
. Rajasthan . . . @Omne of these vacan-
S " - @ ciesis hat of Chief
tice. The appoint=
Jtl":l;t has been noti-
fied but the Chief
Justice designate has
not yet
18, Sikkim Ce e e e =5 ’
16 a5
41
N.B.—In addition, there are 14 newly created posts in the following High Courts which are
sanctioned with effect from the date they are filled and which are yet t0 be filled :—
Pmt, Addl,
W
Allahabad . . . . - 3
Himachal Fradesh . . . 1
Madhya Pradesh . . . 6
Kamataka . . . ¥ 1 e
Patna . . L]




153 Written Answers CHAITRA 28, 1000 (SAKA) Written Answers

_u_-nnntotoll.liymto
Gujarst

7233. PROF. P. G. MAVALANKAR:
will the Minister of RAILWAYS be
pleased to state:

(¢) what stepg Government 3%e tak-
ing to improve and sugment the
movement of coal by the railway effi-
ciently and speedily?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRL
EHEQ NARAIN): (a) No such cut has
peen imposed by the Railway Boart.

{(b) Does not arise.

(¢) All efforts areé peing made by lhe
Railways to maintain the loading of
coal to the maximum extent possihle.

Project Rates to Casual Gaugmen

7234, SHRI A. K. ROY: Wwill  the
Minister of RAILWAYS be pleased 10
state;

(a) the policy and principle adopted
by the Ministry in the matter of giv-
ing Project Rates to the casual Gang-
men working in Open Line and
depriving them of the project rates
again in case of their absence for more
than 20 days in subsequent 8 months
due 1o illness or other genuine reasons;

(b) justification for introducing pro-
ject Rates and CP.C. Scales partially
to casual Gangmen for the same nature
and specification of work in open 1ine;

(c) total numbers of Casual Geng-
men, given C.P.C. Scales and Project
Rates in Dhanbad Division since 1876;
and

(d) reasons for giving Project Rates,
mentloning the date of introduction

154-

of this new system in
Dhanbad Division? open line of.

THE MINISTER OF STATE IN T
MINISTRY OF RAILWAYS (si-gtzl'
SHEO NARAIN): (a) and (b). On
the_ open line Casual labourers are on
daily wages for the first 120 days. On
completion of 120 days continuous
service they are granted temporary
status with monthly rates of pay and
are eligible for almost all the benefits
given to temporary Railway servants.
On projects, on completion of 6 months
they are given the scale rate of pay.
These are in accordance with the re-
commendations made by the Miabhoy
Tribunal. Project casual labourers:
cannot be allowed to abstain from
work for long periods. Hence they
have been given 20 days authorised
absence for contingencies like illness,
etc. Any absence beyond this limit is
treated as a break in the continuity
of employment and they have to com-
plele another six months of contini-
ous servict before being entitled 1o
scale rale of pay.

(c) and (d). Iplormnthon is being
coliected and will be laid on the Table
of the House.

Strike by Technical Supervisors of
Sindri Unit of FCL

7235, SHRL A. K. ROY: will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

of the Fertilizers Corporation of India
arp on hunger strike since 20th March,
1978 it so, details of their demands;

(b) whether it iz 8 fact that the
demand of the technical gupervisors
arg pending before his Ministry since
long and the matter ig still under con-.
gideration; and

(c) it so0, how long the matter will
remaipn under consideration and what
steps Government will take to end the
strike of the Technical Supervisora?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The Technical Supervisors of
the Sindri Unit resorted to hunger
strike to press their demand for intro-
duction of single channel of promotion
for degree and non-degree holder en-
gneers in the F.C.I, The agitation was
withdrawn consequent on the decision
of the F.C.I. to introduce single channel
of promotion.

(c¢) Does not arise.

Award of Mijabhoy Tribunal

7236. SHRI A. K. ROY' Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it ig a fact that 160 gang
men of Barakay and Kalvobathen
PWI of Asansol division have been
siopped from duty since 16th March,
1978 as they refused to accept artificia)
break in service to rcmain deprived
of the CPC for ever;

(b) whether it 1s a fact that the
system of artificlal break i service
is not ia the gpirit of the Award of
Miabhoy Tribunal; and

(c) it so, whether the Government
would give instructions to stop such
practice? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. They, 1n
fact, refused fo accept appointment on
16=3 1878 against a new sanchon after
the expiry of the temporary sanction
for the earller work. They have, how-
ever, resumed working from 28-3-1978.

(b) and (c). The existing rules pro-
vide that casual labour should not de-
liberately be discharged with a view fo
causing an artificial break in their
service. These instructions have been
reiterated from time to time,
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7237 st giw faw : W

Wifeww, W Wit wwee W
4g FaTk W w9 w07 fF

(%) v& a7 ot gt & shr
wrA/afe ad foadt sran 7 3 frwrmr
wd

(=) o feodt s & W
ST AT He § R Aw F W
W JaRT § FR gfrwear wr
£, R

() === gré & sfer od wfawawy
feam &= Frerdy o Y mamear
% a0 og wew vy AW ST far
Ty ?

Wiferaw mn R Wi IETe
s ¥ oo swt(sh ot forw)
(%) 18-1-1978 & Tk g ¥
TETI T I 80,000 v wfafa
TR TR A 4 o e o
gfred ¥TTRT 81 5-4-1978 %
HEEH ‘TE w1 Fwior 773 ot g
AT ITEIATER faww E & T |-
T % far nar g1 w9 Wy g
A F AT QAT A FenEy Ax
AT 100,000 7 gfafex sufy
5 fro Yo o gfa o & Tax
TgrT 9T g ¥

(=) g gea ®r a1 @ §
o ANT qee 9T o £ s |

(@) wrd 1080 & waf g R
ferrer stcor I1 of @ o< ek
& §wrft e gfeed ¢ fiys o
& § % W § WX 1881-82
awaTr] & Qi aTImTETana T
10 firo #fte T xfer ok gy orinft |
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Heavy Repair Shop Electrical,
Kharagpur

7288 SHRI DINEN BHATTA-
CHARYA Will the Minister of RAIL-
WAYS be pleased to state

(a) 18 1t correct that the Heavy Re-
pair Shop, Electrical at Kharagpur 18
not being put to full use and there 18
wdle capacity while the work 1s being
transferred elsewhere,

(b) 1s it correct that after such
transfer of work the same 18 being
entiusted to private firms which costs
nearly double than Kharagpur esti-
mated cost,

(c) whether the Government has
recerved any representation on the
subject,

(d) 1f go, what are the facts and
demands, and

(e) what steps the Government
propose to take to do away with the
idle capacity?

THE MINISTER OF STATE IN TIIE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) and (b) No

(¢) to (e) Yes Representation from
ithe Woiking President and Secretary
on behalf of Heavy Repair Shop Elec-
trical Staff Council Kharagpur ad-
dressed to the Hon ble Raillway Minister
has been 1eceived The issues raised
nd the actual facts are indicaled be-

Tow

(1) Shufting of the work {rom
Heavy Repair Shop at Kharagpur to
Tatanagar

Repair facilities were pet up t
Tatanagar as approved by the Board to
take care of the additional workload
on account of Increase m electrical
assets The work belween the iwo
repair shops has been rationalised
Kharagpur shops repair machines of
General Services and Tramn Lighting
while Traction Repair shop Tatanagar,
repairs traclion motors, transformers
etc of [Electric locomotives The
rationalisation has been done to avoid
infructuous expenditure due to haulage
of defective and repaired equipment

(u) Entrusting of the work to the
private firmg at higher costs

The repair work has been off loaded
to the trade only after utihsing the
full capacity of Kharagpur and Tata-
nagar Shops and only to the extent
these shops were not able to under-
take repairs of defective equipment
thereby leading to heavy loss Works
Contracts were placed after due pro-
cess of tendering and observance of
all laid down procedures with iue
finance concurrence The cost of the
work by trade for such works for
which facilifies exisl at Kharagpur
Shop 18 not higher than the estimated
cost of the same at Kharagpur shop

(i) Surrendering of the staff
sanctioned for repair of traction
motor armatures at Kharagpur

The total workload at Kharagpur has
not come down No staff at Kharag-
pur Workshop has been rendered sur-
plus There 15 no 1dle capauty

Micro-wave section of 8 & T Depart.
ment in SE RailWway

7239 SHRI DINEN BHATTA
CHARYA Will the Minister of RAIL-
WAYS be pleased to state

(a) whether the Government have
received any representation agamst
curtailment of posts and reversion of
staff 1n the Micro-wave, section of
Signal and Telecommunication Depart-
ment In § E Ralway,

(b) 1f so, the details thereof, and

(c) the decision of the Government
on the same?

THE MINIS1ER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (¢) Norms
for providing maintenance staff for
multi-channel radio relay systems
(Micro-wave, UHF and VHF) have
been evolved by the Minisiry after a
detailed investigation of the mainten-
ance workload atdifferent types of re.
peater stations and having due regard
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to the pattern of staffing followed hy
the Zonal Railways and the Posts &
Telegraphs. With the implementation
of the new norms the maintenance
staff strength is to be augmented on
some of the Rallways, while on South
Eastern Railway it is to be somewhat
scaled down. Staff rendered surplus
on the South Eastern Railway will i
utilised for the maintenance of new
Micro-wave installations on that Rail-
way itself and there will be no re-

trenchment, whafsoever, on ths
account,
Higher skill for Micro-wave work
7240. SHRI DINEN BHATTA-

CHARYA, Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
work in Micro.wave section is of
higher skill and the staff hag to be
specially trained to tackle the work:

(b) whether initially certain rules
were laid down not to entrust cer-
tain work to staff of lower category;

(c) whether an attempt ig now be-
ing made to lower down the highly
technical posts and increase work
load on staff; and

(d) what is the policy of the Guv-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN). (a) It is a fact that
the work in micro-wave maintenance 1s
of higher skill and the stafl are given
special tra.ning both on job and in the
Railway Traming Institutions,

(b) When imtially Railways  pro-
vided micro-wave networks they had
no experience of the requirement of
maintenance set up. Each Railway
was, therefore, following its own stand-
ards. In 1875 the Eficiency Bureau
of the Ministry of Railways conduciad
a study and, after taking into account
the practices obtaining in some other
organisations and the special require-
ments of the Railways, formulated
norms to be followed for the maintea-
ance of the micro.wave eguipment.

APRIL 18, 1978
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(c) No,

(d) The policy of the Government
is now to follow the norms as referred
to in answer to question (b) above.

Traction Distribution Workers' Asso-
clation

T241. SHRI DINEN BHATTA-
CHARYA: Will the Minister of KAIL-
WAYS be pleased to state:

(a) whether Government has pe-
ceived any representation from the
Traction Distribution Workers' Asso-
ciation about their grievances;

(b) if go, the details thereof; and

(c) the steps taken by Government
regarding solution of these grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes,

(b) A statement 1s attached.

(c) In accordance with GGovernment's
policy, stafl represenlalions received
from any source sre given duc ocon-
sideration and action is taken. The
demands of all calegories of slail are
considered and solved through the
various tiers of the Permanent Nego
tiating Machinery and the Joint Con-
sultative Machinery.

Statement

1. High tension hazardous allowauce.
2. Running Allowance

3. Workshop facilities

4. Risk Insurance.

5. Free diet.

6. Free Raillway quarters.

7. Job and workload analysis.
8. Acting in higher grade.

9. Payslip.

10. Promotion.

11. Safety.

12. Confirmation

13. 40 per cent B.T.M. Post,
14. Supply of duty dress.
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Estimators of Civil Engineering De-
partment of South Eastern Railway

7242 SHRI BHYAMA PRASANNA
BHATTACHARYA Will the Minister
of RAILWAYS be pleased to state

(a) why the Estlmators of Civil
Engineering Department of South
Eastern Raillway are not yet con-
firmed even after rendering twelve to
fourteen vyears gervice and availabi
lity of permanent posts

(b) why the posts of estimatory
draftsmen and tracers wm cwvil
engineering department of South
Eastern Railway are 1lying vacant
since long thereby increasing work-
load on the existing staff, and

(c) when the posts are expected to
be filled up”

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Confirmation of
staff depends on a number of factors
Confirmation against available vacan-
ties was last made in March 1977 Due
to non-availability of lien-free posis
ali the staff at present working a3
Lstimators could not be confirmed as
vet even {hough they have rendered o
long period of service

(b) and () No posts of Junio:
I N Junior Estimators and
Tracers of Cic1l Engg Department of
the South Eastern Raillway are lying
vacant  Ag regards the higher grade
posts, the same could not be filled as
the Drawing Offices of the Civil En-
#meering Department on the Ratlway
dre already over staffed An overall
review of the cadre has since been
conducted and the matier is now unde:
review by the Rallway Meanwhile

and sultability tests for filung
up the posts earmarked for promo-
Lion are under process and the same
Are expected to be finalised shortly

512 LS5

Strength of Railway Employees in
Nagpur, otc, Divisions

7243 SHRI SHIV SAMPATI RAM
Will the Mimster of RAILWAYS

be pleased to state

(a) what was the total strength of
Railway employees in different cate-
gories over Bhusawal, Bombay, Jabal-
pur, Jhans; and Nagpur Divisions
of Central Ralway mcluding
Workshops, Constructions and Railway
electrification dumng the year 1972
and up to 31st December, 1077,

(b) what 18 the total number of
employees 1n different categories 1n
all divimons over Central Ralway
who were recruited or promoted
during each year and what 1s the
total number amongst them who be-
longs to Scheduled Castes and Sche-
duled Tribes and others (lst of 8C &
ST employees be furnished), and

(¢) what steps have been taken to
make good the shortfall in all cate-
gories 1n the divisions of Central
Rallway mentwned in (a) above for
the reserved vacancies earmarked for
SC and ST through direct recruitment
and promotions®

THE MINISTER OF STATE IN THL
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (¢) Informa-
tion 1s being collected and will le
laid on the lable of the Sabha

Strength of Railway Employees in
Asanso] etc Divisions

7244 SHRI SHIV SAMPATI RAM
Wil the Mimster of RAILWAYS be
pleased fo stale

(a) what was the total strength of
Rallway employees in different cate-
gories over Asansol, Sealdah, Cal-
cutta Coal Tpt Dhanbad, Danapur,
Howrah and Mughal Sarma Di-
visions, of Fastern Relway includ-
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Ing Workshops, Construction and
Rallway electrification during the year
1972 and up to 31st December, 1977;

(b) what is the total number of
employees in different categories in
all divisions over Eastern Railway
whe were recruited or promoted
during each year and what is the
total number amongst them who be-
long to Scheduleq Castes, Scheduled
Tribeg and others (list of 8C and ST
employees be furnished): and

(c) what steps have been taken to
make good the shortfall in all cate-
gories in the divisions of Eastern
Railway mentioned in (a) above for
the reserved vacancies earmarked for
SC ang ST through direct recruitment
and promotions?

THE MINISTER OF STATE IN THE
MINISTRY OF RA ILWAYS (SHRI
SHEO NARAIN): (a) to (c). Informa-
t1ion 1s being collected and will be laid
on the Table of the Sabha

Contracts/Licences Granted

7245, SHRI R. N. RAKESH, Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the total number of contracts/
licences granted by his Mimstry and
the share thereof, if any, to S/C and
S/T in each category of such con-
tracts/licences during the period of
Janata Government regime and if not,

why?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR
SINGH YADAV): Apart from petty job
contracts like contracls for repair ol
room coolers, air-conditioners, heaters,
lLivery items for class IV staff etc., no
contract or licence has been granted by
this Minisiry since March, 1977. How-
ever, the Department of Company Aff-
airs has granteq one licence for a
fruitcum-pan ghop andthis licence has
been granted to a person belonging to
a Scheduled Caste.

APRIL 18, 1878
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Pay of Primary School Teachery

72468. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government have
received any representation regarding
anomaly in the pay of Primary
School Teachers of S. E. Railway,
Adra arising out of orders issued by
Railway Board;

(b) if 80, the details thereof; and

(c) the steps taken by the Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes

(b) Some junior teachers of Adra
Primary School, S.E. Raillway »nre
getting higher rate of pay than their
seniors on account of fixation of their
pay in the authorised scale, with effect
from 27-5-1970, at the next higher
stage with date of increment remain.
ing unchanged.

(c) The matter is under considera-
tion in consultation with the Ministry
of Education, following whose deci-
sion to revise the scales of pay of
teachers, revision of scalegs of pay wads
ordered in respect of Railway School
teachers.

Garhara Transhipment Sheds N, E.
Rallway
7247. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
work of Garhara Transhipment Shed,
Novth-Eastern  Railway  regarding
loading and unloading is being done
with departmental labour;

(b) whether similar steps were
taken for Manduadih Transhipment
Shed:

(¢) it so, what pay-scale 15 granted
to the workers ay Garhara and at
Manduadih; and

(d) if not, the reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
SHEO NARAIN): (a) Loading and
unloading at Garahara Transhipment
Shed is done by casual labourers who
have attained temporary status.

(b) No.

(c) and (d). Scales of pay at Gar-
hara are as under:

Rs.
Transhipment labour .. 196-232
Tindals .. . .. 200-250
Supervisors . 225-308

The loading and unloading at Mandua-
dih is done by contract labour.
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Heavy increase in Salaries of Em-
Ployees of certain Companies

7251. SHRI KANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) 15 1t a fact that some of the
Companies such as Bharat Commerce
and Industries, Southern Petrochemi-
calg Industries Private Limited, Hoe-
chst Dyes and Chemicals Ltd. have
increased tremendously the salaries of
some of their employees, including
their relations, with the approval of
the Central Government;

(b) if so, what was their salary be-
fore and how much it has been increa-
sed in 1975 and 1976;

(¢) what were the special reasons

for permitting these companies to en-
hance the pay scales substantially;

(d) in how many other cases the
matter has been pending through the
employees, including the relations in

Written Answers 168
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. (e) what ig the criteria in the mat-
er:

(2) has Government received any
complaints about this; and

(g) if so, give the details thereof
and the action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRL
SHANTI BHUSHAN). (a) to (e). The
emoluments of the Employees of these
companies have shown an increase as
per the information disclosed by the
companies pursuant to Section 217(2A)
of the Compames Act, 1856 in two
successive Accounts of the Companies
but in most of such cases approval of
the Central Government is not required
for such increases under the provisions
of the Companies Act, 1856, The ex-
tent to which approval has been sought
for and accorded by the Central Gov-
ernment after consideration of the
applications made by the Companies
15 stated in Statement attached. The
increases in respect of the cases cover-
ed under Statement ‘A’ have been
allowed in accordance with the guide
lines followed by the Department at
the relevant time.

(f) and (g). Yes Sir. The Department
received an allegation relating to sub-
stantial increase in salaries of the
Managerial personnel of these three
companues. On examination, it war
found that they mostly relate to in-
crease in the emoluments of the em
ployees of the Companies for which
the approval of the Central Govern-
ment is not necessary under the exist-
ing prowisions of the Companies Act,

1856.

Statement
(1) Bharat Commerce & Industries
Limited

The Directors of the company were
together sanctioned 1 per cent of ihe
net profits of the company subject to
a maximum of Rs. 120 lakhs per
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gnnum for the period 29-5-1072 to
31-12-1975. On a representation made
by the company, the ceiling was in-
ceased vide this Department's letter
dated the 12th December, 1875 to
Rs. 1.50 lakhs taking into account the
increased profits of the company. This
commission is divisible among the
directors of the company who were 8
in number at the time of application.

(2) Southern Petrochemical Industries
Corporation Limited,

The salary of Shri R. Narasimhan,
whole-time director of M/s Southern
Petrochemical Corporation Limited
was increased from Rs. 4,000 per
month n the scale of Rs. 3500—250—
5000 1o Rs. 4,500 per month in the
scale of Rs. 4500—500—6500 with effect
trom the 15th July, 1974, keeping 1in
view his senlority in the company vide
this Depariment letter dated the 24th
March, 1975. As a result of the in-
spection of the books of account of the
company carried out recently, it has
come to the notice of the Department
that Shri K. R. Snvatsa, ex-Managing
Director has been drawing excess re
muneration from December, 1874 to
October, 1976 than what wag approved
by the Central Government. Necessary
aciion 18 being taken regarding re-
covery of the excess remunerahion
drawn.

(3) Moechst Dyes
Limited

The remuneration of Mr. F. 5. Re-
porter, Managing Director of the com-
pany was increased by allowing com-
mission at the rate of 1 per cent of
the net profits of the company, subject
to & maximum of 25 per cent of the
salary, when he was re-appointed with
effect from 1st May, 1876, vide this
Department letier dated the 12th
October, 1977.

Jhoogee Walas Living on Railway
Land

and Chemicals

7252, SHRI KANWAR LAL GUP-
TA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that many
Jhoogee walag have been living on

the Railway land near the Railway
lti;::min Rana Pratap Bagh, G. T. Road,

(b) that many accidents took place

and some children died in Railway ac-
cidents;

(c) has Railway written to Works
and Housing Ministry to clear the site
and rehabilitate them somewhere alse;

and

(d) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) No accidents have taken place
near Rana Pratap Bagh between Sab-
zmandi and Azadpur Railway Sta-
tiong in the recent past mor was there
any case of children dying in railway
accidents 1n this area.

(c) Delhi Development Authority,
who is the competent authority ior
removing and rehabilitating the squat-
ters has already been addressed in the
matter.

(d) Does not arise.
Supply of Uniforms to Class KX
Staft

7263, SHRI KANWAR LAL GUP-
TA: Will the Minister of RAILWAYS
be pleased to state;

(a) ig 1t g fact that Government
has been supplying very shabby uni-
forms to Class II1 Staff;

(b) is it a fact that they have been
agitating since long for provision of
cloth and stitching charges; and

(c) if so, why Government have
not met their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) and (c). There has been de-
mand from some staff for supply of
cloth and stitching charges for uni-
forms but it has not been possible to
accept the demand mainly on ac-

count of the following reasons:
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(1) With a view to saving money,
some employees might sell the cloth
and continue to use the old uni-
form thus appearing on duty in
shabby dress;

(2) Some staff may not be able
to arrange stitching of umforms
themselves by paying higher tailor-
ing charges prevailing in the mar-
ket;

(3) Staff at road side stations
might not be able to have their uni-
formg stitched for want of tailoring
facilities at or mear their places of
work;

(4) At present uniforms are cut by
the Railways in their centres/facto-
ries and are got stitched through
Mahila Samitis, Handicraft Centres,
Ordnance Factories, etc. In the pro-
cess, considerable saving of cloth is
effectegd because of bulk manufac-
ture end low stitching charges
This procedure is also considered
advantageous as it ensures additio-
nal income tp dependents of Rail-
way employees working in Handi-
craft Centres, etc.

However, the procedure for manu-
facture and supply of umiforms has
since been streamlined with a view to
avoiding any complaints from the
staff and ensuring individual measure-
ments being taken,

Import of Diesel ol from USSR

7254. SHRTI MANORANJAN BHAK-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the diesel oil ymport-
ed recently from USSR contains high
sulphur content and is unfit for use in
rallway and other machinery work-
shops, if so, details;

(b) whether & large number of
workmen have been physically affec.
ted for using this diesel oil: and
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(c) i so, what steps are being taken
to test it properly before use and to
make it it with Indian conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF FETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (¢). The specification for high
speed diese] oil prescribed by the
Indian Standards Institution stipulates
that the sulphur content should be
1 (one) per cent maximum by weight.
As per the contract entered into by
the Indian Oil Corporation with the
Soviet suppliers, the sulphur content
of high speed diesel oil is required to
be between 0.2 per cent and 1.0 per
cent. The parcels of diesel oil recent-
ly imported from the USSR had a
sulphur content ranging between 0.09
per cent and 0.28 per cent which is
within the limits prescribed by the
18I No complaints from any of the
Railways or other quarters about
the high sulphur content of diesel oil
importeq from the USSR or any ad-
verse effect of thig oil on their em-
ployees handling it have been receiv-
ed

Judges in various High Courts

7255. SHRI VASANT SATHE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) what is the approved strength
of Judges for the various High Courts
in the country and the number of
judges actually in position;

(b) the number of vacancies as on
31st March, 1978 ang steps taken to
have them filled;

(c) details of proposals gapproved
under consideration High Court-wise,
for increasing the strength of judges
and other supporting staff for 1978-79;
and

(d) the decision taken in this re-
gard?
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THE MINISTER oOF LAW, JUS-
AND COMPANY AFFAIRS
(¢ SHANTI BHUSHAN): (a) and
(b). A statement indicating the sanc-
tioned s the number of jud-
ges In position and vacancies as on
31-3-1978 is attached Steps are being
taken to flll up the vacancies expeds-
tiously. The State authorities and
the Chief Justice concerned have
been reminded to expedite thewr re-
commendations. They have also been
asked to adhere to certain specified
time scheduleg in sending proposals

(c) and (d) A proposal from the
Chiet Justice of Delhi High Court for

174

the creation of 4 posts of Additional
Judges in that High Court has been
received and is being processed An-
other reference for conversion of the
existing 8 posts of Additional Judges
into Permanent Judges and the crea-
tion of 8 posts of Additional Judges
mn the Punjab and Haryana High
Court has been received from the Re-
gistrar of the Punjab and Haryana High
Court recently The reference 15 belag
examined As regards supporting staff.
appointments of officers and servants of
a High Court are made by the Chief
Justice of the High Court in accord-
ance with the provisions of article
229 of the Constitution.

Statement
SNo. Name of the High Sanctioned Actual Vacancies
Court strength

Pmt Addl Pmt Addl Pmt Addl.
1 z 3 1 J & 7 8
1 Allahabad 40 10 39 10 ' -
2 Andhra Pradesh 18 3 18 2 -— 1
3 Bombay . 27 a 24 7 3 1
4 Calcutta 33 7 33 7 —_— -
5 Delln - 18 3 17 — 1 3
6 Gauhau, . 8 -_ 5 - 3 -
7 Guarat . . 14 4 13 -_— 1 4
8 Himachal Pradesh 3 - 2 - 1 -
9 Jammu & Kashmir " 2 2 2 t -
10 Karnataka . 14 4 13 4 1 -
11 Kerala . . 13 8 18 3 — —
12 Madhya Pradesh 20 ] 19 9 1 -
13 Madras N . 16 6 16 9 —_— .
14 Onssa N 7 1 7 —_ —_ '
15 Patna . . . 18 9 18 8 . 1
16 Punjab & Haryana 17 6 16 q 1 g
17 Rajasthan 10 4 6 T 4 [
18 Sakkim . . 2 —_ 2 —_ —_— -—

———
*a8a2 73 abg 53 18 20
*355 316 38

NB In addiuon to the above vacancies, 14 posts sanctioned recently with effect fiom the dares
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they are filled up have yet to be filled up,
as follows *—
Allahabad . . . .
Hunachal Pradesh
Madhya Pradesh
Kuinataka . . . . .

Patna
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1he break-up of these newly created posts is
Pmt. Addl,
- 3
— 1
- 6
1 -
- —
t 18

* Jie pot hept an 4 bevanee and a post of Additional Judge was created il u there of.

Fasses issued during 1977-78

7256. SHRI VASANT SATHE; Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the guidelines for issue
of passes have been revised and details
thereof;

(b) what are the important consi-
derations and the procedure adopted
for issue of such passes, and

(e) the number and names of per-
sons from Maharashtra who have been
issued passes during 1977-78 and
the number and names of person/or-
ganizations to whom complimentary
passes have been discontinued?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) and (b).
Government have laid down the fol-
lowing broad gudelineg for the issue
of complimentary passes:i—

(1) Institutions and organisations
devoted to social, cultural, scienti-
fie, hterary, sports and educational
activities and whose work 1s of an
all-India character.

(1i) Organisations devoted to the
welfare of Scheduled Casles, Sche-
duled Tribes, backward and neglect-
ed sections, women, blind and han-
dicapped persons. etc.

(iii) Eminent persons engaged in
work of national importance for
which they are required to under-
take frequent journeys.

(c) Two statements are attached,

Statement No. x
Vames of persons from Vlaharashtra who have beem issued|rensoed passes”during 1977-78

Class of of
Pass Pass
Y(a) New passes tssued during 1977-78
1. Preudent, Dr. Ambedkar Memonal Socrety, Chandrapu . Ist one

2 Omoﬁccmdmmﬂlndhlmmofwm
Sevagram with onc Attendant in Ilnd clas

3. One office bearer of National Leprosy Organisation, Wardha IInd

Int
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Class of No, of
Pass Pass

I(®) Passes renewed during 1977-78

1. 8h. P. N. Rajbhoj, huidmt.!hu-;tﬂd:t&msh Puneumh one
attendant in ITnd class

n.ShrlN.V.w, l’\m.-,awkaof Guuih.{mphﬂclophv md
Untouchability

3 Ouoﬁubmdthehummlmrd&mnlﬁg Genu-eufthe
Blind, Bombay »

Sanchalika andfor Assistant, Matru Seva Qangh Nagpur mﬂ:
* mukfﬁ-mﬁlewb;rbum‘llndch- w

5.Anytwo-mrhmohhe Gundh:Memoml Lrpmay F‘nundadon,

6. One officc bearer of Kasturba Hn]th%cmy W’udha. with one atten-
dant in TTnd class . . ' . .

7. Smt. Nirmala Gandhi of Sevagram Ashram, Wardha . . .
. One office bearer of Indian Secular Society, Bombay .

9. One blind worker of the Poona Blind Men's Association, Pune, with

10. One office bearerfworker of the National Association for the Blind,
Bombay, mthdpu-mmn to tahe one anna! \mnt whm the
official is blin

13. Specified office bearer of Antar mau,?une . . .
12. ShriMahudeoJmhi, Mrmberof the Bharatiya Samkriu Koeh Mmchl,

- . .

§343 8 8 8 § &

g

Director mmulﬁoel:um Isemni Rang-
b mchmmh Institute, Bom [hn hym”.m)' . " —

14. Shri D. G Kelhrof'an Kelkar Mmm, Pune, with one
m L . o 2]

Slglm Smghmaamvlt. Gmrral Sﬂ‘rrhry All Indmﬂmf.ln&'ﬂ
I

one
16, One office belm:oi'l'ndun Council of Social Wclflrt, Bombay IInd one
17. Any worker of the Gandhi Memorial Leprosy Foundation, Wardha Do. one

Statement No. I
List of Complementary Card Basser cancelled

g

Serial Numn of the purly or org-mmwu
No.

1 2

First Clase

1 Shri Lalhan Prasad Vyas, Asistant Secretary,
World Hindi Gmm:nyt:’nn,Na@ur

2 One worker of Sant Sahitya Sadan, Bombay.

3 One worker of Sant Sahityu Sadan, Bombay.
Second Class

NIL
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Heusing problem for Field Staff of
ONGC

7257 SHRI VASANT SATHE ,Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether attention of Govern.
ment have been drawn to the
news 1eport appearing in the Times
of India dt 22nd March, 78 under the
caption ‘ONGC flelq staff uneasy over
housing shortage”,

(b) 1f =0, what 13 the reaction of
Government to the various observa.
tions made theremn, and

(c) detaals of the action taken pro-
pased in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
Yes, Sir

(b) and (¢) The information 1s
bemng collected and will be laxd on
the Table of the House

Jege Wi dent ¥ dw st
Tewiw T WTOW WO T e

7258 S0 QR0 Qo WA : FT
™ et aE T # gw s fr

(F) = SEAge WX AT F
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(w) afe a&), &1 w1 oL a1
farare mfeay ¥ @ 7 ofrdy w0
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fir gzagqe Wt dwET & @S g
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Overseas Exploration by ONGO

7259 SHRI JANARDHANA POO-
JARY Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether 1t 13 a fact that ONGC
has suffered a severe setback in over-
seas exploration ventures, and

{b) 1if 80, the nameg of the countwies
in which exploration was carried out
and total loss in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
CHEMICALS AND mmrzms
(SHRI JANESHWAR MISHRA): (a)
and (b) The ONGC has so far carried
out o1l exploration only mn two coun-
tries, namely, Iran and Iraq

In Iran two commercial discoveries
have been made and both the flelds
are under exploitation

In Iraqg ol was discovered in the
well drilled by the ONGC but the
rate of flow of oil was not sufficient
to declare it a commerclal discovery

approximately Rs 968 crores includ-
ing Rs 129 crores as depreciation.

Gauge conversion of Bonpur-
Barabanki

7260 SHRI D N TIWARY: Wil
Minister of RATLWAYS be pleas-
to refer to reply given to Unstar-
Question No 8784 on 21st March,

iag
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19718 regarding conversion of Sonpur-
Lucknow section and state:

(a) the original scheduled time of
completing the gauge conversion bet-
ween Sonpur and Barabanki;

(b) whether more than 75 per cent
work between Sonpur and Chapra
Railway Stations has been completed;

(c) when the remaining work is
likely to be completed; and

(d) the new gchedule for complet-
ing the gauge conversion between Son-
pur and Barabanki and the amount re.
quired for the same?”

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The project was
originally targeted for completion by
December 1977 but 1t had not been
bossible to do so on account of limi-
ted availability of funds.

(b) to (d). 55 per cent of the total
conversion work has been completed
and the entire remaining project is
planned to be completed and commis-
sioned by 1980,

According to the latest assessment,
the cost of the project is about Ra. 69
crores ang the expenditure on the
project upto March 1978 was Rs. 39.57
crores. A sum of Rs. 12.97 crores has
been allotted for the project in the
current year. A further sum of Rs.
16.46 crores will be needed to com-
plete this gauge conversion project.

Surcharge on Halt Stationy

7261. SHRI D N. TIWARY: Will the
Minister of RAILWAYS be pleased to
refer to reply given to Unstarred
Question No. 50 replied on 21-2-1978
regarding surcharge on Tickets to and
from Sher Halt and be pleased to
Bt.‘e;

(a) the number of Halt Stations on
wlﬂc;n such surcharge has been

(b) the number of Halt Stations on
which no surcharge has been levied;

(¢) the criteria for levying the sur-
charge on Halt Stations; and

(d) the circumstances under which
surcharge is levied on certain Halt
Stations while no surcharge is levied
on other Halt Stations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 273.

(b) 798.

(e) and (d). When the working of
a halt station is not found financially
justified surcharge is levied to reduce
the recurring loss.

Railway Bridge at Jamnagar

7262. SHRI VINODBHAI B. SHETH,
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the Railway Bridge at Jamnagar
is in a dilapidated condition and 1s a
hazard m view of the same being
more than 70 years old; and

(b) what steps government propose
to take for either repairing it or re-
placing it with a new construction?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
Railway is aware of some cracks that
have developed in the arches of Vie-
toria Metre Gauge rail-cum-road
bridge (No. 376) at KEm 324/0-12 near
Jamnagar on Rajkot-Jamnagar Sec-
tion, There is however no danger to
Railway trafic on account of these
cracks in the Bridge Structure.

(b) Strengthening of the arches by
cement grouting is already in pro-
gress and this has given good results.

After the completion of Viramgam-
Okha Broad Gauge Conversion Pro-
ject, the existing Victoria—MG.
bridge will be closed to rail traffic



183 Written Answers APRIL 18, 1978

which will then be carried over the
new ralway bridge constructed up-
stream

Ralway Overbridge at Cuttack

7268 SHRI SARAT KAR Will the
Mimster of RAILWAYS be pleased to
state

(a) whether any representation has
been received by the railway authori-
ties for Railway Overbrnidge at
Cuttack, and

(b) 1f so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THF MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Yes

(b) Proposals for the construction
of road over-bridges m replacement
of existing level crossings have to be
sponsored by the State Government
together with an undertaking to share
broadly 50 per cent of the cost as per
extant rules Even though a propo-
sal for the construction of a road
over-bridge at Cuttack was under the
consideration of the State Govern
ment for the last 10 years they have
recently decaded not to go ahead with
the same Hence, the proposal has
been dropped Further action in the
matter can be taken by the Railway
only when the proposal is revived by
the State Government

Overhauling Cuttack Junction

7264 SHRI SARAT KAR Will the
Minister of RAILWAYS be pleased to
state

(a) whether there is any proposal
under the consideration of Govern-
ment for the overhauling of the Rall-
way Cuttack Junetion, and

(b) whether any representation has
also been received by Government in
this regard and if so the details
thereof?

THE MINISTER OF STATE IN
‘THE MINISTRY OF RAILWAYS
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(SHRI SHED NARAIN) (a) The ex-
sting facalities at Cuttack Station are
considered fairly adequate for the
present level of passenger and parcel
traffic However, some additional fa-
tilities such as o dormatory type re-
tiring room, water cooler on plat-
form a frwt stall and a Cyecle Shed
are programmed for construction dur-
mg the current yeair No other ma-
jor remodelling of the station 1s con-
templated for the present

(b) Government of Orissa (Tianz-
port Department) in thewr Memoran
dum presented to the Umon Mmuster
for Railways at Bhubaneswar on 10-9
1977 had asked for increased termunal
faciities at Cuttack Railway Station
in view of the increased importance
of this Station and increase in pa-
senger tiaffic

Work done by Department of Legal
Affairs

7265 SHRI P RAJAGOPAL NAI
DU Will the Minister of LAW JUS
TICE AND COMPANY AFFAIRS le
pleased to state

(a) the work done in rendermg
Jegal advice to the Government by
the Department of Legal Affaws
during 1877-78 and

(b) the legislative measures dealt
with by the Depariment durning that
period?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICC
AND COMPANY AFFAIRS (SHRI
NARSINGH YADAV) (a) During the
period of 14 months from 1-1-1977 to
28-2-1978, the Department of Legal
Affairs attended to about 61508 ad

vice cases

(b) Although no separate record ic
maintamned with regard to the advier
matters relating to legislative mea
sures as such, yet according to tht
available information, during the re
levant period, the Department consi-
dered about thirty-five important le-
glslative measures
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Depreciation Reserve Fund

7266. SHRI P. RAJAGOPAL NAI-
‘DU: Will the Minister of RAILWAYS
be pleased to state:

(a) the Depreciation Reserve fund
in the Railways now available with
the Government;

(b) whether Government are con-
templating to utilise this fund; and

(¢) if 50, in what way?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The De-~
preciation Reserve Fund had a bal-
ance of Rs. 218.67 crores as on 31-3-
1977. The balance at the end of
March, 1978 ig estimated to be Rs.
228,61 crores.

() and (c). The Depreciation Re-
serve Fund wag started from 1st
April, 1924 to provide for renewal of
all wasting assets excepting forma-
tion, fencing and ballast. Every year
a specified amount, as fixed on the
basis of the recommendations of the
Railway Convention Committee, is
appropriated to the Depreciation Re-
gerve Fund from the Revenue and
the entire expenditure on replace-
ment and renewal of assets is charg-
ed to this fund. The amounts appro-
priated to the Fund from Revenue in
1076-77, 19717-18 and provided in the
Budget for 1978-79 are Rs. 185 crores.
Rs. 140 crores and Rs. 145 crores res-
pectively. The expenditure from the
Fund during 1976-77 was Rs. 125.22
crores and estimated to be Rs. 147
crores during 1977-78 end Rs. 15142
crores during 1078-79. The expendi-
ture is incurred under various plan
heads such as rolling stock, machi-
nery and plant, track renewals,
bridge works, traffic facilities, signal-
ling and interlocking ete. The bal-
ance available at the end of 1978-79

:
i

consultation with the Com-

gifere vl ¥ e wfirerd

7268. S TW WA POAE ;.
T @ FAY 7 FITX X7 TS0

(%) @ 10wl 7 gataT W
& g whirsifedi €t wour F et
fagie:

(&) w1 IwT W ¥ A
farrr 3 oft 3fg Seft weurar F o7 meft §
e gfz Y, 3 gad wr FOO

() war wfewrd-odi ® gfz &
amg-gre Al wie A S0 F oI
# ot gfg & mit § W< afz =, &
Rk | oEnw §; R

(w) w & & i 7z qfy
Yoy Ty % qfg & wpew § e afe
ff, o ¥o% v wror § 7

W vwrem § o s (ot e
wrew) (%) sfewfal & o
#Y WWT 466 ¥ agET 597 §Y MY
2

(@) ¥ar wfemfat & o 81
Hear 24 Fagee 1T

() ar(w). &ofr 111 &IV
¥ qfi ¥ €T 94,674 ¥ T9T
1,00,020 & T | witfora & *F
oigfr ok T Hafg & o &9
¥ dafan w §, afew w0 o A
T g™ 9T IerCaTioR T S
£ 1 fire Y, 9w vl & aremare &
o T 37,67 FATF To F T4WT
88. 54 FI¥ To §Y M |
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thwor ek dw v & W
araan

7269, Wt FER WA WHART :
¥qT T AAT qE AN B O S
fw

(%) #1 3g sfeaa wa 4=
Pew (WTTAIT AAGT ) F @y
wfafafadt & w29 wFAT, 1977
Frafaaa Fraraafagr, a1 aeEa
& Qo qg frw am & 99 § agma
e ¥ o I U TR ) W

(=) warfeaw W7 & dvom
& yuT Fq1 W wETfaETfedt & &
-y aw FRar a1 ik afg ar, &t
JEHT AT T § WIT IT I HT B
fivg FHIT T FEAFET FT T § WX
afg ®1 wAFEY 7 1 7 & A gan
T s § 7

o Horow ¥ Tvw W (st fira
wremw) (%) S¢ (") Y owat
T 9ET § fad 794 vW aqm & wyEr
fir a8 T W B ARG 97
a% qasn & Arq frar-fend w123,
W Ragdl ¥ Ay §9 4 aeedn
aar &g & ¥ gt & ghafafim
¥ |y g 9ar A7 & 7T wAwfes
faare-famar far mar ar fis @Y v
Iy sarfrs ara w1 armEon
TR %Y faor § qur S W IS W0
75T § 1 TEY w7 ¥ 0w dzw o
7% T oA ore o ganfms
anft & Arq 28-10-77 ¥1 g o
faqd 3¢ afrdt & 3w slafdy o
ofae gT &)

faa faqar o= faarefoms gur
o, & ¥
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7k 1974%) & geara ¥ grafige
9 afr-gat Fwenrg, W evwrfl
¥ faq arre, 15 w0 WY ¥ fdy
NI ET ] wpatat e gleamy
ik smro & fag gedwE, whed
SR AYHAT & Ao Auy orfey Wy gt
v &1 frafaq s aqr {er
wrare fraw |t adm W Rage
a9 a97 (A¥ Trag givaar §1 arqar
NI FTAT | TF WAL & " 7
feafr d5v & ft sy 37 ¥ a4t ot

T8 At 9T #fEr w7 ¥ fawr
faar st ez wafy s artiav, famer
IATA, W OF T A M Ay
¢ faar At fem s wafe
wowre gra g & frgsw &Y
watemn, afafa g o7 Fwami
T T # mama ¥ faar @r

AAT-T8 7 IS 11§ FRAAT,
I wfAERr R ST ¥ g aA T
7ifw &1 AT, "EWE W K FAT A
e, soify 97 w@er =0 g7 fasre
T fear W oAwAT Wifs T s
e § fa9 97 AT #7 aHg
=7 § wrE AT AT R )

7E 1974 T FEATT ¥ FHIYEY
IqT qHEAmt A47 ATy 7 Ifefaa
wq gt 7 faae fear ar e
7% 1974 ¥ ZIATA 7 mafoga oF
TREqT 77 &A1 ¥ fmr war € oo
1-3-78 #1 ¥ widw ¥ f2y
a7 & fr Iwa g%aw & AR W
wiafcdt #1 wqehafr # wefw
w1 3% ¥ 9 ¥ awmaa w7 faar
wriy e afx w1 g2t 2w 7 gy av fan-
T ®7 wamaToor Y ¥ gl BT
I vy Y aarfoa e fagr and
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gy & qtwr erelf wdy Sk
' wem

7270 St gwW WA wgEw
T W AT UF AATA WY AT HT
fw

(%) @t 3 7 -7 F 9=
T a1 fad 33w § Al '
& uw 3k & wdrw oot gvfer
TOT U T & YT I AT adT
arfeeriagt & fwaw 3d=7 2,

(&) ®raewT &1 fa=re wfemy
& o ofrwiT w1 ¥ v FE-AA
®T &9 aqT U% e wafeq g
1 & v afz gr &t 59 A F &y
s @ i afe af, 71 a5 1€ gramr
¥4 9 F wAA; 6T

(7) w1 G g Zm A
IO HT ¥R X A qgr@Ar [i
A EW A QT R g FTA A
FAAT GIHTT & WA F AFET
M?

e ¥ oo st (it fer
aram) . (%) AT wwedt A o
Hr § WY awTgEe 9T 7w & e )

(&) ®\x (w) adww faat &
WY W WE G99 G I grar
gfwr afafa 1 fawrfar o smrfa
g uwdbTT WA KW AR
dfer & wfew & wire 6 3% & qwar
£ ) ow ofoee ¥ a-T ¥ 3%
Forer OF FTH 1T OF 2T @A A
@y vt w1 fomgre, w1 e
L

e foifafor aer e it
g et wfafms e

7271. st g¥N W wEAW :
w1 faf, =ma st =t W AT
T% qATA Y $UT F0A

(%) gt s -
frafar ax, oo o s@fies
IR yeaz fafads, 10 d-geEt
=y ‘ﬁ", mﬂ“ﬁ', WE—H] ¥a
s #r 7§ 4 wfr oaF fadmw
qeat ® fEad-frad am oty 39
quTATY &,

(=) Favag«= ¢ fr g fwst
7 AW FVYAT WA FT IouA faar
§, o afzgr AvacETTd w-awa
g ga% favg w1 wHAE A §,
atr

() w1 FTETHT GATE FF IAF
frdms wew fagdt &7 9T ®H
faret Wit safier &1 fadurs gz o7 faga
7T §F & o7 WUA Jear &7 qeArs
* far woX oFeEr & o6 A9 Y
vifir sar wg € W) afe g, AT Ha
A% IAF 9 gaety feadr mif @
FrEu e & fadwet 7 fFargar
wrE o ag qont fem-fea @ a5
g & 7

fafr =, YT wRET W AT
(sit mifer waw ) (¥) =it
oT7 ATHI R ¥ Faw &1 FHiAal wei
fz draw wew Az fao a9t o
tforer weed wreae oo &1 WoT
wfiafrgn & werragsiga s | T ST
wrfaar, weodr e, WIS,
gwrf & qrg . f s 12-8-1977
T 25-11-1958 F1 G9IEA gL
dt1 T st ¥ ey A
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wrt T & T Iewew g ¥
T e AT —

(1) wroer w=w srede fre
(%) ot qama s e draw
(&) o o drerw
() oy wfqw o drerar

(2) &feeT vty wrzae faro

(%) oft sz ot srerer wrd s

(7) dt fawwws am w9
AT AT

(m) N =" A FaT W
Eau=icd

(=) o fareez Fw qeoa

(") (1) wwvAT &t fowmr 7

"ot 7% 7g FATT % fAg S g
faefy # far do dfivror ava iz fafwae
¥ fdva1 7 qeqdt s ¥ guwewr
T gTeT frar§ wa gaF farg
FAATE F77 TTHV JrqW AGT graT |

(2) #o tfgman grrdorume-
T foo & frawsr 7 1 #f o9t 7,
FrOAT F1 ATETO d5¥ F wwer oA
A FRT A mqr I fafgw
waft & war W Y §
9TE qEE T § o, vt sfafron
1956 ¥ €T 210 ¥ 230
w1 IeeA fEaT 0 et g%
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T yw ¥ fag s warr T,
ux iy fag € o< wiar fier man
qr1 I arfs faeof frdvdeer
a1 FAr o F frwoft w gy v@
# ¥ wok wfufros &t eror 150w
192 T4T FFAT (AT 4T A el
srafe) faw, 1975 & Iqeeay wr
IeT frrg | wad & faw,
wodt g g wfaforr OoF
FTAT W@ 91 |

() (1) aTHITFT g AAFTY
aEt & fr v wfam | oy &t
TeA #0k st fduw  fgper
forqr @ w1 &

(2) #row v qwEe oo &
ame 7, fdver g wivem 30
At feed) & wemer weeht e
AT H9Td wWY FF e ¥
fagclt s o w1 o &
9T €F FEAT T AqW oA @ AT
am g R oY aw g w w
v A wrar & wa w
W GEAAT JIee Tl )

(3) gfeen  yowetrar wrEaE
fro #r aram, felwwt o of@
feea Hwr#, Frfoe qoft FrersreT<
2
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1. ot Fo Fo TegA
2 st o Fo IITEAT
3 =Y &fo (Yo @am
4 = glo are gt
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100 o FT AT & 1,000 To ¥ TI
are et & % wftwm fgeat &

o Bo
1,25,0000 1,00,000
1,069,000 8,000
1,£5,000 30,000
2,21,000 —

T AT AR qega fFT a7 g oA & wqA wrdwr & fagg wrw w7y W@
ufdq g7 q4r ARA A AT GA fAAAF G —

1974 1975 1976
Te B[eo Fo
1 3% wram & faeg arq
wfgw g7 22,49,578 33,55,724 8,64,274
2 mﬁt ¥ FET g7 1,15,750 1,99,000 1,99,000

T.TE's anq Conductors as Running
Staff

7272 SHRI R P DAS Will the
Minister of RAILWAYS be pleased
to state

(a) whether 1t 1s not a fact that the
TTE'’s and conductors were classified
as 1unning staff in most of the zones
uf the Indian Railways fall 1031,

(b) despite the recommendations
of the Corruption Enquiry Commuttee
headed by Shr1 J B Kripalani, these
TTE's and conductors have go far
been debarred from being classified as
running staff, and

(c) the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) No, only
on a few ex-State and ex-Company
Railways Ticket Checking staff were
treated as running staff.

(b) and (¢) The Corruption En-
qury Committee did not make any

specific recommendation in this re-
gard. However, only such staff as
are directly in charge of ,and respon-
sible for the movement of t{rains are
classified as Runnung Staff Since the
TTE's and Conductors are iIn no way
directly connected with the move-
ment of trains, they have not been
classified as Runming Staff They draw
Travelling Allowance like other non-
running staff while on tour Further,
the 1ssue went before the Board of
Arbitration under the Joint Consulta-
tive Machinery and the Board gave
it award on 30th June 1872 rejecting
the demand for treating the TTE's
as runmng staff.

Appointment of Chairman and Mem-
bers of O.N.G.C

7273 SHR] SUKHDEQ PRASAD
VERMA*
SHRI C K CHANDRAPPAN-

Will the Minuster of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government'’s attention
hag been drawn to the news-item
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appearing in the Times of India,
Delhi dated the 27th March 1978
under the caption ‘ONGC officials
against Bahuguna scheme’;

(b) it so, the facts thereof ang re-
action thereto;

{c) whether the selection for the
post of Chairman of the Commussion
has since been done from outside the
ONGC;

(d) if so, the details thereof and
how Government propose to minimise
dissatisfaction arising out of such
outsiders selection amongst the senior
officials and members of the Commis-
sion 1n 1tg larger interest; and

(e) why outsiders are being brought
in when capable people are available
within the ONGC?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (e). Yes, Sir. The follow-
ing are briefly the main points men-
tioned in the said news item:

(i) A large section of officials of
the ONGC 13 m favour of scrapping
the ‘restructuring’ scheme announced
in Parliament last year.

(u) The aimplementation of the
scheme will lead to dominance of “ge-
neralists” in what 18 basically a tech-
nological organisation,

(iii) The status of the ONGC has
been downgraded by proposing to in-
duct as part-time members relatively
less senior officials of the concerned
Ministries of the Central Government
As a result the Secretarieg of the
Ministries of Finance and Petroleum
will have the power to ‘veto’ decisions
of the Commission when these are
finally referred to the respective Min-
istries for their approval

(iv) Apprehension that the three
newly created posts of Executive Di-
rectors, Onshore, Offshore and Over-
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seas Operations, may go to some in-
fluential outsiders instead of to semior
officials in the organisation itself.

(v) Likelihood of tne successor to
Shri N. B. Prasad, Chairman, ONGC
not being from the organisation.

The varioug reasons based on which
the final decisions of Government on
the future organisational set-up of the
ONGC were announced, have already
been enumerated 1n the statement
made by Shri H. N. Bahuguna, Mmis-
ter for Petroleum, Chemicals and Fer-
tihzers, in the Lok Sabha op 6-12-
18717,

It is not correct to say that by no-
minating Additional Secretary/Joint
Secretary as Members of the Com-
mission, instead of the Secretary, the
statug of the ONGC hag been dowm-
graded,

All top level and second level ap-
pointments in the public sector enter-
prises of the Central Government are
made in accordance with the  ins-
tructions contained in the Ministry of
Finance (Bureau of Public Enterpri-
sez) Resolution No. 5 (1)/74/BPE
(PESB) dated the 30th August, 1974
Action for the apopintment of Chair-
man and Executive Directors for On-
shore, Offshore and Overseag QOpera-
tions, is being taken as per these in-
structions.

wrredt ¥ firalt ¥ o ot W
L]

7274 S warem e :
faeflr, worra it el et iefY o @A
T guT W iR

(%) wr 7w ww s go mrarer
7 o ot gid o R H ol
frorr § wve frfr A nff

(@) afzeat, A eorrew Taw
7wy wrdemfy wx it d; i
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() FE-FW FUSATF ATATAIL
7@ & &l #r sraeAT AT WS
g7

fafa, = st wvet w@ At
(= wfa wawm ) : (%) &
(77) - IEFLT TFEST FY ST F AT
|37 & 9T I 1@ F TAraAv |

Passengers at
- Pathankot

7275, SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that passen-
gers coming from Kangra-Chamba-
Kullu side find great difficulties in get-
ting accommodation in trains at
Pathan'kot bound for Delhi-Bombay-
Howrah and Madras;

(b) if so, whether Government have
looked into the difficulties experienced
by these passengers at Pathankot;

(¢) if so, what are the details there-~
of; and

(d) what remedial measures are
proposed to be taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
Representations have been received
for running a new train and to aug-
ment the loads of existing trains from
Pathankot to Delhi side. For the
facility of passengers entraining at
Pathankot, the following gectional coa-
ches are at present provided:—

(i) One II class coach ex-Pathan-
kot to Sealdah by 52 Dn. Jammu
Tawi-Sealdah Express,

(ii) One II class 3-fier sleeper

coach and one II class coach ex-

Pathankot to New Delhi by 60 Dn.
Srinagar Express,
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(iii) One II class coach ex-Pa-
thankot to Delhi by 34Dn Jammu
Tawi-Delhi Mail,

Introduction of a new train from
Pathankot to Delhi/Bombay/Madras
Howrah is at present operationally
not feasible for lack of line capacity
on sections en route ang of requisite
terminal facilities at the terminals.
Augmentation of loads of existing
traing is also not feasible for want of
room on these trains to haul an extra

- coach on a regular basis.

‘Institutions receiving Grants

7276. SHRI DURGA CHAND: Will

. the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) the names of the Institutions,
official, semi-official, non-official,
separately for which the granis are

‘given by the Ministry of Law;

(b) the names of each such Institu-
tions together with the amount of
grant sanctioned to them by the Min-
istry of Law during the last five yeary
year-wise;

(¢) what ig the purpose for which

grant is sanctioned for each such
Tnstitution;
(d) what. is the criteria for sanc-

tioning the grant; and

(e} in what way the Ministry of.
Law, exercise control over these Insti-
tutions in their functioning?

THE MINISTER OF LAWK JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to {c). State-
ments I & II containing the requisite
information are annexed. .

(d) The grants-in-aid are given to the
institutiong in accordance with the
principles laid down and the instruc-
tions issued by the Ministry of Finance
from time to time in this behalf.
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(e) Overall functioning of the programme of research work and

institutions js watched from the programme of other activities of the
achievement - cum . performance re- institutes.
ports, audited statements of accounts,

Statement No. I

Statsment conlaining the namas of the instifutions receiving annual grant-in-ad together with the amount
of grant sanchioned.

(A) Non-OrrrciaL InsTiTUTION

Year Institute of Cons- Indian Law Institute International Law
tutional and Parliamentary Association Regional

Studues Branch (India)

Rs. Ras. Rs

1973-74 R . . 2,00,000° 00 549,500 00 75,000* 00
1974-75 . 2,00,000° 00 4,50,000° 00 2,75,000° 00
1975-76 . . . 2,00,000° 00 6,00,000° 00 25,000° GO
197677 . . 4,00,000 00 5,66,972 00 24,005° 00
1977-78 . . . 4,00,000° 00 6,00,n00: 00 6,992' 09

(B) STATUTORY OROANISATIONS

Central Wakf Council (set up under the provisions of Secuon 8A
of the WAKF ACT, 1954).

Rs,
1973-74 . . . NIL
9 - . - ['5,00,000° 00
1975-76 ' . . 10,00,000° 00
1976-77 . . . 15,00,000° 00
1977-78 . s s 20,00,000° 00
Statement II
wmwmhmwpm-uﬂmmd the purpose for
which grants are goen,
Name of the Institute Purpose
( 1) Institute of Constitutional and Parliamen T d blicath f
tary o meet the exy o
studies, Jnumnl! relating to Parliamentary Studies

on payment of and
cxpenses  of the Imatitute.
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Name of the Institute

Purpose

(a) Indian Law Institute

(3) International Law Association,
Regional Branch (India).

(4) Central Wakf Council .

. (i) To meet the cost of research teaching and
training

staff of the Institute;

(ii) To meet the cost of establishment of the
Institute;

(iii) To meet the cost of Journals published
by the Institute; and

To meet the urred
(iv) To me thc"‘wm . on
by the Institute.

Far meeting expenses on—
§) Cost of research undertaken
( res rch project by

on;

(ii) wmxf:n; scminars on ternational
Kiii) mm:u by the|visiting Professors, etc.,
() plhbl:luou of Journals of the Amocia-

. Fm-advmrglonmtoﬂ:c State Wakf

Dargah Khwaja Sahib Aym=r
for the develapment dthér urban wakf

pl‘op:ﬂ'iﬂ.

ﬁuim‘fifiﬂw

7277. st TRT THW A ¢
@ qdr 78 FATH A g oA fE

(%) w1 ATE@T ¥ ag Sroom w7
dt fr faet G417 4f ¥ gy fawré
AT ;

(@) *1 wer wRW & AP AR
wasqy fediomt ¥ qZET 7 HIHT T
tm wmge frery T aemE &,

(w) afx wd, Area fediod &
frgor 1 g7 FvA W AW F
AT ¥ IR T A w7 fawrg
FA AAT AT CA WY § qaew
feqr mar §

(%) T g ST 3 qTET
ngrarV wawyy, wAy,  dEwg,
FTITYT, HErTr EITIT, Mgy, Ava
wROfai, sHT——TWoRT #7, g,
litr.lmmtﬁvﬁﬁ wferfoa
foray T §; W
F () & xw 7€ W avgw W
feory & src el & wrpel
T ATw w9 g ?

Y Ao § T HWAY (ot fere
arerrw) (%) 3w ¥ fow? genwta Yod
arAT & fasior &t oF 7 e e
# fearmdw &1 gwox wfesfnig
g o offrarie & @ife & digo
w7 e

(7) & (¥). "/ r & wTraw
g & fratnr &1 £ w=my gw
wag faardir ot & 1 wAEEY W)
feafa i a9 que HF IR IN H fed
@Y ¥ oy oAt & famior &
s 9T sy fagr s |

Amount spent by ONGC on Explora.
tion in Irag

7278, SHRI M. RAM GOPAL
REDDY: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that huge
amount has been spent by ONG.C.
on exploration in Iraq without any
success; and

(b) if so, losg incurred on this
account?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA); (a) and (b). The ONGC had
signed o contract in August 1973
with the Iraq National Oil Company
for exploration angd exploitation of
oil. Op the basis of the results of
the geophysical surveys, the ONGC
drilled one well where oil was dis-
covered but the rate of flow of o1l
was not sufficient to declare 1t o
commercial discovery in terms of the
provisions of the contract The total
expenditure incurreq on this venture
till March 1977 was approximately
Rs. 0.68 crores including Rs. 129
crores as depreciation,

Proposal to set up Petro-Chemical
Plants during 1978-79

7279. SHR] M. RAM GOPAL
REDDY:

SHRI AHMED M. PATEL:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is a proposal to
set up Petro-chemical plants during
1978-79; and

(b) if so, location of these plants?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). In addition to the
continuing programmes of the Indian
Petrochemicals Corporation Ltd
(IPCL) and the Bongaigaon Refinery
& Petrochemicals Ltd. (BRPL),
investment approval has recently
been issued for setting upb of the
following new plants by the IPCL,
work on which is expected to com-
mence ipn 1978-79:

(1) A plant for the manufacture
of 55000 tonnes/annum of PVC

(2) A plant for the manufacture
of 10,000 tonnes/ annum of
Acrylates

(3) Expansion of the capacity of
the existing DMT plant from
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24,000 tonnes/annum to 30,000
tonnes/annum.

No decision has been taken to set
up any other petrochemical project
in the public sector during 1978-79.

Railway lines in Punjab

7280. DR, BALDEV PRAKASH:
Will the Minister of RAILWAYS be
pleased tp state:

(a) whether any new Railway lines
are to be spread in Punjab in 1978-79;
and

(b) 1f so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
No new rallway line will be under
construction in the Punjab during
1978-79. Survey for a new railway
line from Rajpura to Chandigarh is,
however, in hand Gauge conver-
sion of Suratgarh-Bhatinda metre
gauge line into BG, a portion of
which falls in the State of Punjab, 15
also in progress and is expected to
be completed shortly.

Speed of Kalinga Express

7281. SHRI BAIRAG] JENA: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the average speed of
superfast express train;

(b) whether Kelinga Super fast
express is maintaining its speed; and

(c) it not, why?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) to (c).
The average speed of some of the
fasy expresg trains ranges between
40 KMPH, and 75 KMPH. The
average speed of 143/144 Kalinga
Express is 51/49 KMPH. Speeding
up of 143/144 Kalinga Express will
be reviewed at the timg of next
revision of time table.
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whegre s v & s Fufge

7282. «f gwyrw : W W
vt oy vark Y v 47

(%) war 78 wfegre e v
moﬂo“omovﬁm*ﬁ‘
aré ¥ Yo FREw 07w w7 Fafge
T g Wwreor st 5 gone sfa
® qrA-or ¥ wfsAreat gt ¥,

(@) war  wedflg Wt AT
T Ty Whee s § AN 97
T g, Wi

() afe gr, 41 ¥e wrew 9T -
g8 w7 Fwor s fary o W afe
Y, a1 FER A g ?

tw viwe ¥ e Wt (s fe
arTEw ) (%) 2w WA
famr Y &7 % A7 oq & FWAT A7
AT JAAT FTAXAT B | TH ARATE
¥ WM vy ¥ ¥ wigw e
@ wear ggar § fawEw sTowr gy
wafqar gET &1

(=) ¥ ar, wrad, 10787 )

(%) mmITTF QT AT W
AT F e um FTO I qw Ay
wPAT FT F I 97 Y AATIE A%
§q & e &% wr g aix w7 i
faoby fora i, oo geaew | qatas
WE w IR wRwR g )

Bhortage of Rallway Wagons

7283, SHRI PRASANNBHAI
MEHTA:
SHRI R, V. SWAMINATHAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that ghort-
age of rallway wagons is the main
cauge of ghortage of coal to the steel
units in the country;

(b) if 80, how far this is true;

(c) the total number oy wagons
provided by the Government for
transporting the coal to the steel
plants during 1977 and up to March,
1978;

{d) whether in view of the serious
erisis to the steel plants the Railways
have decided to provide more wagons
to these plants for transporting coal
to them; and

(e) if so, to what extent the wagons
will be provided?

THE MINISTER OP STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Doeg not arise. N

(c) During 1877 1594 wagons daily
were loaded with coal from Bengal-
Bihar fields for Steel Plants. During
1978, 1636 wagons (Provisional
Figures) of coal were loaded daily
upto end of March 1978,

(d) and (e). Movement of coal to
Steel Plants already receives a very
high priority in allotment of wagons
for coal loading. The coal stocks
held by the Steel Plants at the end
of March, 1978 was approximately
4.5 lakh metric tonnes representing
more than 10 davs' consumption.

Resolutions passed by States regard-
ing abolition of Legislative Councils

7284. SHRI PRASANNBHAI
MEHTA; Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that some
of the States had passed resolutions
regarding abolition of the Legislative
Councils in the States;

(b) it so, the names of the States;

(e) whether no action has been
laken on these resolutiongy by the
Centre;

(d) whether all these resolutions
adopted by respective legislatures of
the States have lapsed;
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(e) if so, whether some of the
States have referred the matter to the
Law Ministry for clarification; and

() it so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

(b) and (e). The Legislative
Council of the State of Punjab was
abolished by the Punjab Legislative
Council (Abolition) Act, 1068, 1n
pursuance of a resolution passed by
the Legislative Assembly of the
State of Punjab. The West Bengal
Legislative Council was abolished
by the West Bengal Legislative
Council (Abolition) Act, 1988, in
pursuance of a resolution passed by
the West Bengal Legislative Assemb-
ly.
At itg gitting held on 3rd April,
1870, the Legislative Assembly of
Bihar adopted a resolution that the
Legislative Council of the State be
abolished. On December 4, 1870,
that Assembly passed gnother resolu-
tion that the resolution for the aboli-
tion of the Bihar Legslative Council
passed on 3rd April, 1870, may not
be implemented before 7th May,
1974. In view thereof, no action was
taken on the resolution.

There were newspaper reports and
some communications in May, 1870,
to the effect that a resolution had
been adopted by the Legislative
Assembly of Uttar Pradesh recom-
mending the abolition of the Legisla.
tive Council of that State. No inti-
mation was, however, receivegq in
this Ministry either from the Secreta-
riat of the Uttar Pradesh Legislative
Assembly or from the Government
of Uttar Pradesh about such a resolu-
tion having been passed by the State
Legislative Assembly. In thecircum-
stances, no action was taken by this
Ministry in the matter,

(d) Subject to what ig stated
about Bihar and Uttar Pradesh
against part (e), there is no resolu-
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tion adopted by the Legislative
Assembly of a State for the abolition
of the Legislative Council of that
State pending consideration.

(e) No, Sir.
(f) Does not arise,

Decision to set up a new Fertilizer
Plant at Sindrl

7285, SHRI PRASANNBHA]
MEHTA:
SHRI R, V. SWAMINATHAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state

(a) whether 1t is a fact tat Union
Government have taken the decision
for setting up of a new fertilizer plant
at Sindri, in place of the existing one;

(b) if s0, the main reasons for the
same;

(c) whether the new fertiliser plant
will be eguipped fully with modren
techniques and know how;

(d) the cost of expenditure involv-
ed and time the plant to start pro-
duction; and

(e) the details of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (e). Yes, Sir. The exist-
ing plant at Sindri which is based on
coke and coke oven gas as feedstock
and on technology which is now
obsolete, has outlived its useful
economic life, To improve ammonia
availability and thereby overcome
the principal limitation to produc-
tion at the existing plant a scheme
of modernisation is being implemented
there. Thig project envisages the
setting up of 3 900 tonnes per day
ammonia plant based on partial
oxidation of fuel oil. Six hundred
tonnes per day of ammonia from
this plant will be used in the manu-
facture of 1000 tonnes per day of
urea in a new plant and the balance
of ammonia will be useq in the exist-
ing facilities for the production of
ammonium sulphate.
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The present estimated cost of the
Sindri Modernisation project js Rs.
152.04 crores. The project which
was originally expected to be
mechanically completed by Novem-
ber 1977 is now expected to be com-
pleted in May 1978. The Modernisa-
tion scheme wil] not only maintain
the supply of ammonia for the
manufacture of ammonium sulphate
in the existing facilitieg but will
result in an additional fertilizer
capacity of 129,000 tonnes per annum
of nitrogen in the form of urea
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Issue of Licences t{o Forelgn Drug
Firms

7287, SHR1 JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to refer to the reply
given to Unstarred Question No.
2832 dateq 14th March, 1978 regard-
mg nalionalisation of foreign drug
firms and state:

(a) whether many foreign drug
firms have been given licences and
letters of intent to produce wvarious
types of drugs since the submission of
the Hathi Committee Report;

(b) 1if so, names of the firms who
have been given licences/letters of
intent to-date since the submission of
the Hathi Commitlee Report;

{e) tvpes of licences given to each
firm, and

(d) the reasons why so much time
1s being taken to finalise Gowvern-
ment’'s decisions?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (c). Thirteen foreign
drug manufacturing companies
(having direct foreign equity ex-
cceding 40 per cent) have been
granted 23 Industrial Licences/COB
Licences/Letters of Intent for the
manufacture of drugs and phar-
maceuticals since the submussion of
thr Hathi Commitiee Report to date.

A otatement furnishing the requi-
site information 1s attached.

(d) A statement containing Gov-
ernment’'s decisions on the Report of
the (Hathi) Committes on Drugs and
Pharmaceuticals has been laid on the
Tablg of the House on the 29th
March, 1978.
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Use of Saloon

7288 SHRI RAJENDRA KUMAR
SHARMA Wil the Mumster of
RAILWAYS be pleased to state

(a) whether Government propose to
abolish the use of Saloons, luxury
cars and ACC by high railway
officials and VIPs to effect economy
and austerity in the country, and

(b) if not the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and (b)
Instructions have been 1ssued only
to use the Inspection Carriageg which
are generally referred to as saloons,
for functional purposes and to places
where suitable accommodation 13 not
available It has been decided not
to manufacture inspeclion Ccarriages
on additional account  Therefore,
the existing numbers will not jncrease
any further but may gradually come
down when some old unserviceable
stock are condemned without replace-
ment
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Refund of Fare for Unused Tickets

7280 SHRI RAJENDRA KUMAR
SHARMA Will the Mimster of
RAILWAYS be pleased to state

(a) whether any refund of fare 18
allowed to passengers and students
with escortz who muss the tran for
any reason on return of unused tickets
after the departure of the train,

(b) if %0, to what extent, and
(e) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) ¢a) and
(b) Yes the Station Masters are
authorised to grant refund on un-
used ticketg surrendered for cancel-
lation within 3 hours after the de-
parture of the train in the case of
unreserved/wait-listed passengers
and 12 hourg after the departure of
the tramn in the case of reserved
passengers A clerkage charge of 50
paise per ticket 1s lewed on un-
reserved tickets In the case of
reserved passengers, a cancellation
fee of 30 per cent of the fare subject
to the following mmirum and maxi-
mum as levied —

Mimmum cancellation fee per Maximum cancellation fer per pemon
person
AC Claus Ist Class/ and Class A C Class Ist Clasy/ and Class
auer AC/ 2uer AC)
AC Char A C Chaur Car
Rs Rs Rs Ra, Rs Rs
36 18 6 72 36 18

(¢} Does not arme

Posis of Extension/Health Educators

7200 DR BIJOY MONDAL Wil
the Minster of RAILWAYS be
pleased to state

(a) is 1t a fact that the vacant posts
of Extension/Health educators are
filled by Matriculate Health Inspec-

tors 1gnoring qualified and experienc-
ed Field workers of the same branch,
and

(b) if so, the reasons therefor?
THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and
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(b), 50 per cent of the vacancies of
Extension Educators sre fllled by
promotion of Health Inspectors with
10 years service and from among
other serving employeeg befween 30
to 48 years who are graduates and
who have direct association with the
railway's family planning pro-
gramme for a period of 5 years
continuously. The posts are filled
by selection. The remaining wvacan-
cies are fillled by direct recruitment
through the Railway Service Com-
mission

Facilities provided to Members of
Boarq of Directorg and Officery of
FCI

7281. SHRI C K. JAFFER
SHARIEF; Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the item-wise details of facilities
provided by the Fertilizer Corporation
of India to the members of its Board
of Durectors and its top officers during
each of the last 3 years and the expen-
diture incurrcd on each of the items;
and

(b) the steps have been taken to
economise on their perquisites and the
date from which such sieps have been
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b) The information
18 being collected and will b, laid
on the Table of the House,

Members of Superior Judicial Service
of States Appointed as Judges

7292. SHRI D. B CHANDRE GOW-
DA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) how many persons who were
members of Superior Judicial Service
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of State were appointed as Judges of
the High Court of another State after
the (Fifleenth) Amendment to the
Constitution of India;

(b) whether the Law Commission In
its Fourteenth report has made any
recommendations about such appoint-
ments; and

(¢) what is the number of persons
so appointed, the serviceto which they
belonged and the High Courts to which
the appointments were made?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (c¢) The nformation regarding
the number of Members of Superior
Judicial Service of one State ap-
pointed as Judges of the High Court
of another State after the Fifteenth
Amendment to the Constitution of
India, the service to which they be-
longed and the High Courts to which
the appointments were made, 18 being
collected and will be 1lald on the
Tahle of the House.

(by In its 14th Report, the Law
Commissipn vbserved as follows:—

“59 Further the whole country
must be treated asg a gingle unit for
the purpose of selection as it is
vitally important that the best
available talent which the country
1g capable of prowiding be mobi-
hized for the task of meeting a situ-
ation which has undoubtedly assum-
ed the proportions of an emergency.
If suitable persons of the necessary
merit and character are, in the opin-
1on of the appointing authority, not
available in the State, the authority
should not hesitate to draw upon per-
sons avalilable in other States. Selec-
tiong from the Bar must necessarily
be of persons of outstanding merit
commanding a large practice who
may well be willing to make a
pecuniary sacrifice and render
public gervice by accepting these
judgeships. An effort should be
made to persuade suitable senior
practitioners to accept these judge-
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ships at least for a short periog as
a public duty. Thewr position at
the Bar must be of such eminence
that 1t could not be suggested that
acceptance by them of judgeships
was lkely to increase their earn-
ings on their reverting to the Bar

80 We envisage that in some
States persons of the requred
standing and competence may not
be available and the State Chief
Justice may not have information 8s
to the talent available elsewhere in
the country OQur further proposal,
therefore, 15 for the crecation of an

ad hoc body presided over by the
Chief Justice of India to draw up a
panel of names of suitable persons
both from the Bar and the Service
in each State

‘We have already stated that in ap-
pointing these additronal judges que
regard will have to be had to the
availlability of suitable persons both
from the Bar and the services It
may be that the genior members of
the Bai may not be willing to ac-
cept g position which would involve
& considerable sacrifice wn thewr
part It may further happen that
one may not fing suitable persons
at the next Iower levels of the
Bar In such cases, suitable talent
will have to be looked for in the
services In short, both these sour-
ces of recruitment ghould be treat-
ed &g one fleld of selection with an
eye golely to appointing the fittest
men available from the entire fleld
During our tour of the country we
have observed that the judicial ser-
vices in certain States do not yet
possesg men of the calibre needed
to make competent High Court
Judges In some States, even the
Bar suffers from want of the neces-
sary talent It 13 1n wiew of these
deficiencieg that we recommeng that
the country gs a whole be treated
as one single fleld of selection.”
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Theft of Crude Oll from the Pipelines
of ONGC

7206, SHRI FAQUIR ALI ANSARI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleazed to state:

(a) whether it is a fact that some
persons had been cbargesheeted in
Ahmedabad for involvement in the
theft of crude oil from the pipelines of
Oil and Natural Gas Commission;

(b) whether it is also a fact that this
stolen oil was being sold to some mulls;

(c) steps taken to ensure safeguards
against future thefts from the pipe-
lines of ONGC; and

(d) the names of those mills who
used to purchase this stolen oil
and the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (d), There had been a case of theft
of crude oil from a Well of Mehsana
Project which was detected by police
authorities. Six persong were arrest-
ed including one driver of ONGC
Mehsana presently under suspension
and chargesheeted in the court of
Judicial Magistrate First Class, Kadi.

It was alleged that stolen crude was
sold to two rice mills, namely, Patel
Rice Mill and Bhavani Rice Mill of
Bawala, The case against the gix ac-
cused persong for the theft of crude
oil is presently pending in the court
The question of taking action against
the two mills who are alleged to have
purchased this stolen crude oil would
depend upon the outcome of the cases
pending in the court. Intensive pat-
rolling is being done to guard against
such thefty in future.

Recognition of Trade Union In CLW

7207. SHRI ROBIN SEN: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a policy decision of
the Railway authorities not to recog-
nise Trade Unjon in CL.W.;

(b) whether it 15 a fact that C.L.W.
Employees have been pressing for
recognition of Union for the last twenty
years;

(¢} whether the present Government
are thinking to recognise the Union
at CL.W.;

(d) if g0, when; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) to (e). Govern-
ment did not conside; it necessary to
haye any unions recognised in the
Production Units on Indian Rallways
mmcluding C.L.W., as the grievances of
staff of these organizations are taken
up by the elected Staff Councils func-
tioning in these Adrmmstrations, un-
Iike the Zonal Railways, where there
are no staff councils.

Following g Tripartite Labour Con-
ference held in May 1977, a Tripartite
Committee was set up by the Labour
Ministry %9 make recommendations
inter alia regarding norms for recogni-
tion of Unions. Government js consi-
dering their report and the question of
recognition of unions in the Produc-
tion Unitg including C.L.W. woulg be
examined on merits in the light of the
decigion that may be taken by the
Government on the report of the Com-
mittee,

Drilling in Kutch District

7288. SHRI ANANT DAVE: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it was decided to start
drilling work for oil after August,
1977 in Kutch district;
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(b) if so, whether any work of
drilling has been started; and

(c) if s0, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
No, Sir

(b) and (c). Do not grise,

Gandhidham-Lakhpat Rallway
Line

7289. YHRI ANANT DAVE: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) whether the new Railway lne
from Gandhidham to Lakhpat is under
consideration; and

(b) whether Government propose to
give prionity to this new Railway Line
as thig line is in backward district and
crores of rupees of minerals have
been found out after commercial sur-
vey angd it is in border area?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b), The
question of gauge conversion of the
existing metre gauge line between
Gandhidham ang Bhu) and construc-
tion of a broad gauge line from Gan-
dhidham to Lakhpat via Mandvi were
examined during the course of surveys
carried out in 1871-72 The projects
were not founq to be viable on account
of very limiteq prospects of traffic and
were not, therefore, taken up. It will
be possible to consider this project
afresh when there is substantial im-
provement in the availability of re-
sources.

Conversion of B. G. line between Gan-
dhidham and Bhuj

7300. SHRI ANANT DAVE: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether the work of converting
metre gouge line from Gandhidvam to
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Bhuj into broad gauge line is under
consideration as Kuich District is quite
backward district and Government
have accepted in principle that back-
ward District would get priority; and

(b) it so, the present progresyg of
work and time by which it was to be
completed in accordance with the
plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b). A sur-
vey was carried out for the conversion
of Gandhidham-Bhuj metre gauge line
into broad gauge in 1971-72. The pro-
jeet wag not founq to be viable on gc-
count of very limited prospects of
traffic and was not, therefore, taken
up It will be possible to consider
this project afresh when there is sub-
stantial improvement in the avail-
ability of resources,
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Recrultment of 10,008 Additional Staflf

7305. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether recruitment of 10,000
additiona] staff for implementation of
RLT Award as announced on 19th
December, 1877 has been completed;

(b) if so, has the Award been im-
plemented; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN)- (a) to (c). Recruit-
ment of these 10,000 posis belonging to
various class III and class IV catego-
rics wil] take gome time as the procesg
involves recruitment and training of
staff Railways are making all efforts
to complete the work as early as possi-
ble The acceptedq recommendationg
of the Raflway Labour Tribunal, 1969
on Hours of Employment Regulations
are in the process of implementation
Since these recommendations take
effect from 1-8-74, the time taken in
implementing them will not go against
the existing gtaff who are getting
overtime wherever due.

Violation of Rules in regard to
Employment

7306, SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any complaint about violation
of the rules in force in the matter of
employment, retrenchment, artificial
breaks, grant of temporary status, ab-
sorption in permanent departments:

(b) if so, their numbers, zone-wise;
and
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fe) what steps the Government
propose to take for disposal of these
complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Some com-
plaints in this regard have been
recelved from time to time,

(b) Statistical information in this
regard ig not being maintained,

(c) These are looked into and re-
medial action taken wherever warrant-
ed. Instructions have been issueq to
the Railway Administrations to avoid
artificial breaks and to gear up the
personne] department to ensure pro-
per redressal of grievances.

1974 Strike

7307. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government are
aware that some employees of South
Eastern Railway who were removed
from service for participation in May,
1974 strike have not been taken back
to duty as yet;

(b) if so, their mumber;

(¢) whether Government had re-
ceived any representation for their
reingtatement; ang

(d) what is the decision of the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). Only two
such persons remain out of service.
They are undergoing life jmprison-
ment ang the question of their reins-
tatement does not arise,

Rallway Oencession to Blind Men

7308. SHRI R. K. MHALGI: will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
Government have received a repre-

sentation from Bling people af Pune
(Maharashtra) dateg 3rd December,
1977 suggesting a change of procedurs
in utilizing effectively and convenient.
ly the concession offered by Railways
to Blind men;

(b) if so, what action have Govern-
ment taken or propose to take; and

(e) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). A re-
presentation was received from the
Poong Blind Men’s Association in May,
1977, and not in December, 1977, sug-
gesting the issue of concession tickets
to Blind persons on production of
identity cards insteaq of the requisite
medical certificate as prescribed under
the extant rules. The request could
not be agreed to and the Association
wag f1-.31:11“1 accordingly in May, 1977
itself,

Under the existing procedure for
availing of the concession, Blind per-
sons can have the concession tickets
direct from the station concerneq on
production of a requisite medical cer-
tificate, which is maintained as a re-
corg by the station staff for internal
check and also forms an guthority for
the issue of a concession ticket. In
view of this, it has not been considereq
possible {0 have the concession ticket
issued on production of identity cards.

Propozals from MRTP Commission to
amend MRTP Act, 1969

7309. SHRI CHITTA BASU: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to reply given to Starred Ques-
tion No. 388 on 21sy March, 1978 re-
garding turn over and profits of
Industrial Houses and state:

(a) whether the MRTP Commission
submittsq some proposals for suitable
amendmentg of the MRTP Act, 1969
further expansion of the authority of
the commission; and
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(b) if so, the nature of the propo-
sals and the reaction of the Govern-

ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) and (b)
Certain proposals have been made by
the MRTP Commussion They inter-
aliz include proposals for amendment
of the MRTP Act to enable the
Commission to exercise 1ils powers ol
enquiry and investigation more
effectively and in particular,—

(1) to enable the Commission to
function when there 18 a wvacancy/
absence of the Chairman,

(u) appointment of Direclor of
Investigation and other members of
staff,

(11) to enable the Commission to
have the same powers as a Civil
Court under the Civil Procedure
Code and the proceedings before the
Commission be deemed to be judi-
clal proceedings,

(1v) reference to the Commission
of monopolistic trade practices in
dulged m by one or more under-
takings,

(v) the power to the Commission
to enquire into rejection of applica-
tions for industrnal licence, and

(v1) to empower the Commission
to pass interim orders

These proposals are presently under
conmderation of the Export Committee
headed by Justice Rajndar Sachar
which i{s reviewing the provisions of
the Companies Act, 1976 and the
Monopolles and Restrictive Trade
Practices Act, 1969 so as io simplify
them and to make them more effec
tive The Report of the sald Com-
mittee i3 expected to be submitted to
the Government by the 30th June, 1978
and thereafter, the Government would
sonsider it and formulate its views on
the recommendations made by the

Commitiee

Written Angwers 232

crwdfine oo ol et oY vl
T

7310. WY FWW A ATCTH AW :
wat fuefl, v it weeft wwd el o
T € g w4 fw

(%) «& 1970 & 1977 aw fewr
st & fra oot aoY oo
AT WY qEr-quw fmrT-femT W
femr , aix

(w) wn w1 A T g
& afer av?

fufw, @ oitc Wit W s

warfy, 1-1-74 & 31-3-7709%
¥ wufe & ws, WA WA EEA
gy, TwAfes oy gro werfmy
sofirr ® oy anfy  enfore ¥
frxrot % fre 1013 rfrf H10.13
wOF T & qovy o afw & &
g wer 5 wTET iy ¥ ¥ fedr
wt  wdy wfefrm 1956 # €T
293 % ¥ oy Wt ¥ wr oe T
t ), ahw/ctar, o wr o k0



333 Written Answers CHAITRA 28, 1000 (SAKA)_ Written Amswers 33 4

wfewrggrawie  wt v Wt
fieere

7311 off WYom wEW : W
A oy ad o g vl fe

(w) wr aferarege-aufire
Wt w1 fagre F mn aw e @ &
fog wleor st g gy mn ;W

(w) afe g, oY v s ¥ faeane
wrd W qU wor & g w60 Wi
foemt sndm ?

v #  cew st (o
fow womw ) : (v) oix (w).
wferqregeawfe ot angt st
% ag™ & fag wdwr w1 ww qU
OF AWMTE | gAET BT W QU
o & ng T dEEET 6 SR
¥ wEr @ A ¥ fwin & e
% fafreww fagr amdm o

Propesal to appoint Represeniatives in
the Boards of Management Multl.
nationg] Drug Companies

7312 SHRIMATI PARVATHI
KRISHNAN: Wil the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a)} whether Government propose to
appoint its representatives in the
boardg of management of multi-nation-
a] drug cempanies operating in the
country; and

(b) it po, the details and ohjectives
thereof and the steps being taken in
this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). There ig no such proposai
at present. However, paras 15 and
19 of the Statement containing Gov-

ernment decislons on the (Hathi)
Committee on Drugs and Pharmaceu-
ticals Industry, a copy of which has
been laid on the Table of the House
on 28-3-1978, provide for acquiring of
disinvested shares of foreign com-
panles by Government fnancial and
public sector institutions. Represen.
tation on the Boards of such com-
panies would be decided in each case
depending on such equity holding by
Government financial and public
sector institutions as may result.

Representation from Senior
Stenographers

7413. SHRI ISHWAR CHAUDNRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any representation
dated 18th August, 1977 has been recei-
ved by the Government from Senior
Stenographers of Northern Rallway
against thewr revised grade of Ra.
425--700 (LS);

(b) 1f so, what action has been taken
to redress the legitimate grievances of
Senior Stenographars;

(c) whether it is a fact that prior to
revision of their grade, maximum of
their grade and that of Chief Clerks
was the same lLe. Rs. 425 but where-
as the maximum of the grade of Chief
Clerks has been raised to Rs, 750/- in
the revised scale of pay, maximum of
Stenographers have been fixed at
lower level Rs. 700/- only; when both
the posts of Chiet Clerk and Senior
Stenographer carry equal importance
and responsibility;

(d) if s0, why this discrimination in
fixing the revised scale of both of these
categories has been done; and

(e) what steps Government propose
to take in the matter to remove this

disparity in pay?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
Representations for improvement in
pay scales have been recelved from
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the category of Stenographers from
time to time,

In accordance with the recommen-
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the following acales of pay have heen
allotted to the category of Steno-
graphers and Chlef Clerks on Rall-

dations of the Third Pay Commission, W
Category Authorised scale Revised Scale
Rs, ; Rs.
(i) Stcaographers o (1) aro—yas 425 —700
(ii) 210—425 plus Spl. Pay Rs. 550—750
30/50.
(ii) Gluel Clerks + 335435 (1) 4a5—700 (1/grd of posts)

(i) 350—750] (af4rd of posts

It has noty been found feasible to
make any deviation from the recom-
mendation of the Third Pay Commus-
sion. Since the scales of pay recom-
mended by the Pay Commission have
been implemented, i1t 18 not consdered
that this constitutes an anomaly.

Payment of Wages to Parcel Porters
at Allahabag

7314. SHRI BATESHWAR HEM-
RAM: Will the Minuster of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 5709 on the
2nd August, 1977 regarding Payment
of Wages to Parcel Porters at Allaha-
bad and state:

(a) the specific month and year from
which the Society started paying Par-
cel Porters @ Rs, 3.50 per day;

(b) the total payments made to the
Parcel Porters and Supervisory staff
employed for performing Parcels
handiing work at Allahabad Railway
Station during the period July, 1975 to
July, 1977 month-wise separately;

(¢) whether these payments were
made to the Parcel Porterg in presen-
ce of the representative of the “Princi-
pal Employer” as per provisions made
under the Contract Labour (Regu-
lstion and Abelition) Act, 1970; and

(d) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN), (a) From
August, 1875 to June, 1976

(b) Information is not avallable as
the account books of the Society are
stated to be under the Government
Audit

(c) and (d). Payments have been
witnessed by the Rallway representa-
tive with effect from September, 1977
only. Prior to this, a certificate that
“fair wage lg being paid to the work-
ers” furnished by the Society along-
with the monthly hills was accepted

Licensed Porters at Allahabad

7315, SHRI GYANESHWAR
PRASAD YADAV:
SHRI N. K. SHEJWALKAR

Will the Minister of RAILWAYS Le
pleased to refer to the reply given to
Unstarred Question No. 3635 on the
15th  December, 1877 regarding
Licensed Porters at Allahabad and
state whether entire question of
introducing the ‘decasuslisauion
scheme' at Allahabad Railway station,
after taking all pros and cons of both
the systems into consideration, has
been examined in the Ministry and
what is the final outcome of their
examination?
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THE MINISTER OF STATE IN in the near future particularly in view
THE MINISTRY OF RAILWAYS of the backwardness of the tract; and
(SHRI SHEO NARAIN): The matter
is #till under consideration. (d) if not, the reasons theretor?

THE MINISTER OF STATE IN
Woerkmen Engaged for Parcel Hand, , THE MINISTRY OF RAILWAYS
ling at Mughalsaral (SHRI SHEO NARAIN): (a). No,
ir.
7316. SHRI ISHWAR CHAUDHRY:

Will the Minister of RAILWAYS be (b) and (e). Do not arime,

pleased to refer to the reply given to (d). There 1s extreme shortage of
Unstarred Question No. 3610 on the fundg and ihe limited funds which are
13th December, 1077 regarding work- available are not sufficient even to
men engaged for parcel handling at meet the requirements of the projects
Mughalsarai and state: already in hand,

(a) the total amount paid lo  the
workmen during the period Novem- Idling of Wagons
ber, 1975 to March, 1978 month-wise
separately and whether the entire pay- 7318. SIIRI VASANT SATHE: Wil
ment was made in presence of the the Minister of RAILWAYS be pleased
authorised representalive of the prin- to state:

cipal employer;
(a) whether fact 1
(b) the total amount paid to the scnle}idhng of v::gi:n:ma:n e:'?;:m::f:
Supervisory Staff during the above- the delay caused in the carrying of

mentioned period month-wise geparate- whole cement, fertilisers and other
ly; and goods both for public and private
(v) the details of payments made by sectors and the situation has become

the Eastern Railway against work done critical enough to eall for immediate
bills for the period November, 1875 1o action to normalise the position;

February, 1978 month-wise separately? (b) it so, furnish details regarding
THE MINISTER OF STATE IN  ‘he reported idling of wagons; and
THE MINISTRY OF RAILWAYS (c) details of actlon iaken/proposed

(SHRI SHEQ NARAIN): (a) to (c). in the matter?

The information ig being collected

and will be laid on the Table of the THE MINISTER OF STATE IN
Sabha, THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) to (c).

There have been cases of delay in
Barell o Sagar Rallway Line Ioading and releases of wagons at

loading and wunloadi ints res.
¥317. SHRI HARI VISHNU KAMA- B ng po
TH: Will the Minister of RAILWAYS  Pectively, resulting in blocking of a
pleased to state: ...........numbet: of wagons mainly in the
Collieries, Steel Plants, Thermal
(a) whether it is a fact that a Power stations, Fertilizer unloading
survey was undertaken some years pointg etec. The following steps bave
ago for the construction of a railway been initiated by the Ministry of
line from Bareli (district Reiren, Railways mn  coordination with the
Madhya Pradesh) to Sagar (Madhya other concerned Ministries, to im-
Pradesh); prove the situation:—
(b) it 50, the outcome thereot; (i) Frequent meetings by the

(¢) whether Government propose to Director, Rail Movement, Calcutta,
include that project for implementation who controls the allotments of coal
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in Caleutta, with the representatives
of the Coal India Limited and the
Steel Authority of India

(f1) Setting up of a Task Foroe
consisting of senlor officers of
Minmistry of Raulways, Energy and
Industry following the meeting of
Mmsters of Railways, Industry
and Energy to review the position
with regard to supply of coal to
cement plants The Task Force 18
also reviewing the position regarding
supply of eoal to Power Houses

{(im) Constitution of Working
Group with representatives of the
Department of Agriculture and Rail-
wavs to review the loading of fer
tilizers and the release of wagons
at unloading points and to rationa-
lise movements to the maximum
extent possible

(1v) Periodical meetings with the
representstives of the Department
of Food for streamlining the move-
ment of foodgrams

A for ¥ W W
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1200 hrs
PAPERS LAID ON THE TABLE

RaviFw ON THE WORKING AND ANNUAL
Rerorr or PyYRITES, PHOSPHATES AND
CuemMicaLs LiMrtep For  1976-T7
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2108/78 ]
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NOTIFICATIONS UNDER REPRESENTATION
OF THE PrOPLE AcCT, 1050 AND CoM-
PANIES AcT, 1858
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L el [ g8
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{Placed in Library. See No, LT-
2110/78).
RE. CALLING ATTENTION
MR. SPEAKER: Calling Attention,
Shri Somnath Chatterjee,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Up hll now, we have not
Tecelved any statement

CHAITRA 2B, 1800 (SAKA)

Committee on 242
Public Undertakings Report
THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I was
collecting all the facts; I have collec~
ted the facts....

MR. SPEAKER. I will take 1t up
at 1 O'Clock. Will that be all ight?

SHRI SURJIT SINGH BARNALA:
I have got the statement ready.

MR SPEAKER: Is it a long one?

SHRI SURJIT SINGH BARNALA.
It 15 three pages.

MR SPEAKER I will take it up
at I O'Clock Is 1t suitable to all the
hon Members?

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): I would suggest 4
O'Clock

MR SPEAKER. We will take it
up at 1 O'Clock

12,01 hrs,

PUBLIC ACCOUNTS COMMITTEE
SevenTY-THIRD REPORT

SHRI C M STEPHEN (Idukks): I
beg to present the Seventy-third Re-
poit of the Public Accounts Commit-
tee on paragraph 48 of the Report of
the Comptroller and Auditor General
of India for the year 1075-78, Union
Government (Civil) on Unaversity
Grants Commussion relating to the

Ministiy of Education ang Social Wel-
fare

121} hrs

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Fourta Rreorr ANp MinuTes

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
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following Report and Minutes of the
Committee on Public Undertakings: —
(1) Fourth Report on Extraordi-
narily High Expenditure om Publi-
city by Public Undertakings.
(2) Minutes of the gitting of the
Committee relating tp the above Re-
port.

1292 hars.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTEENTH REPORT

SHRI NIRMAL CHANDRA JAIN
(Seoni): I beg to present the Seven-
teenth Report of the Committee on
Private Members' Bills gng Resuvlu-
tions. .

12.2} hrs.
COMMITTEE ON PETITIONS
THIRD REPORT

ot gfc faeyy wrom (TiwmET) ¢
Weqy WEIR T, § XH O WEAAT WY
arfawc wfabr w0 qfw sfraga s

Qg

12.03 hrs,
MATTERS UNDER

(i) REPORTED WITHDRAWAL OF CONSENT

BY CHIEF MINISTER OF KARNATAKA TO

THE EXERCISE OF POWERS BY C.B.I. IN
THE STATE

SHR; KANWAR LAL GUPTA
(Delhj Sadar): With your permission,
Sir, 1 want to make a statement under
rule 377. Al

RULE 377

The Chief Minister of Karnataka,
Mr. Devraj Urs, has withdrawn the

APAIL 18, 1078
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State Government's consent to the
exercise of powers by the Central
Bureau of Investigation for criminal
offences 1n that State. The consent
was given many years back by the
State Government, Thus, the Chief
Minister has opened up possibility of
a potentially explosive conflict with
the Centre in another sensitive areas.
There are reports that some other
State Governmentg will follow in his
foot steps. The Andhra Government
has alsp withdrawn its consent, Thus,
the CBI wil]l not be able to operate in
many parts of the country and thus
it may pose a serious problem for the
Centre.

The background for the withdrawal
ot the consent by the Chief Minister
is that the Central Government in
exercise of its powers appointed the
Grover Commussion last year to look
into the charges of corruption and
nepotism against Mr. Devraj Urs, The
Commussion found him guilty on four
counts. It ;s stated that another bst
of charges of corruption etc. wag gub-
mitted to the Grover Commission after
the dismissal of the Karnataka Minis-
try headed by Mr Urs The Commus-
sion is supposed to look into all these
charges. By withdrawing the consent,
the Chief Minister wanted the Centre
to drop further proceedings against
him on the plea that the people of
Karnataka had glven him a fresh
mandate. But the Centra] Govern-
ment hag refused to agree with him
The Central Government rightly feels
that any person, whosoever he may be
small or big, must be punisheg if he
has indulged in corrupt practices as
Imrrbody is equal in the eye of the
aw.

The Karnataka Chief Mindster has
refused to accept thig principle and he
hag now retaliateq by striking at the
CBI operation at Karnataka. The
news that the Commission has been
facing hostile demonstrations have
also appeared in the press. This ac-
tion of the Chief Minister is a crude
attempt to save himself from the
clutches of the Commission, If he is
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inhocent, he ghould be ready to face
the Commission boldly. It happened
many times jn the past that many
State Governments had requested the
Central Government to give the help
of the C,B.l to investigate serious
caseg of corruption, hribery, gtrocities
etc. The withdrawal of the consent
will amount to the destruction of a
useful instrument hke C.B.I, It will
also dusturb the Centre-State relations.
It will crcate many complicated pro-
blems because there are many esnemy
agents, saboteurs ang anti-social ele-
ments 1n al] parts of the country and
the Centra] Government ig supposed
to keep a watch on them. If the Cen-
tral agencies hike C.B.I. are checked
by the State Government in this way,
a peculiar situation can develop, which
may pose a threat t{o the security of
the country, It should also be presum-
ed that the Central agencies Jlike
C.B.I should work in the States in-
dependent of any political influence
The withdrawl of the gonsent has
made the conditions from bad to
worse.

I demand that the Home Minister
should make a statement on this jgsue,
If the Home Minister wants to say
something on thus, let him say.

(1) REPORTED DELAY IN SUFPPLY OF
ENrIcHED UraNivM BY U.S.A, FOR
AToMIC POWER PLANT AT TARAPUR

SHR] HARI VISHNU KAMATH
(Hoshangabad); By your leave, I
proceed under rule 377 to make the
Iollowing statement: There has ap-
parently been jnordinate delay on the
part of the Government of the United
States in arranging for the ghipment
of enricheq urenium peedeg for our
Atomic Power Plant at Tarapur. There
are also two statements made by the

ter of External Affairs in Lok
Sabha, one on 23rd of February, 1078
that “President Carter in one of his
communications to our Prime Minister,
has reiterateq his hope that India
would see its way to accepting the
comprehensive international safe-
guards on all of its nuclear activities,”
ang secondly by the Minister of State
in the Ministry of External Affairs on
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the 2ng of March, 1978 that “Govern-
ment are at present studyihg the
legislation, mesning, Nuclear Non-
Proliferation Bill passed by the U, S.
Senate, the legislation in the context
of its implications of Indo-US Nuc-
lear cooperation.”

The Government would do well to
take the House into confidence with
regard to the exact position today om
this matter.

(iii) RerORTED DROUGHT CONIDITIONS IN
MANIPUR

SHRI N. TOMBI SINGH (Inner
Mamipur); Mr. Speaker, under rule
377, I woulq like to raise a matter of
public umportance, Severe draught
condition all over the State of Mani-
pur has caused indescribable hard-
shup to the people of Manipur. Rains
are late this year. Usually the mon-
soon starts in March. Thig year upto
thig time of April, there is no rain.
In that region, there is no big river.
Al]l the small rivers originate jn the
hills surrounding the Manipur Valley.
They are all rainfed, Dry season
started from the month of December.
Owing to the unique topographic con-
dition of the region flood and drought
follow each other quickly. Every day
1s precious. All the sources of water
in the hill areas well as in the Valley
have dried up. The State Govern-
ment, the Municipal Board and all
such bodies are addressing themselves
to the task of emergency water supply
spending huge agmounts of momey
every day. May I request the Gov-
ernment of Indila ang Agriculture
Minister to rush to the rescue of the
people in this plight? It ig time that
permanent measures be taken to
avold such situationg in the future by
digging sufficient number of tanks in
the Valley and by creating more
catchment areas near foothilla in the
northern portion of the Valley from
which the Valley acutely slops down
towards the south, The forest depart-
ment also shoulq see that jndiserimi-
nate destruction of foresty for fire-
wood or ghifting cultivation be stopp-
ed to ensure rainfall throughout the
year,
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(1v) RrroRTED THREAT TO RESORT TO
STRIKE BY QFFICERS OF NATIONALISED
Banxg

SHRI VINODBHAI B  SHETH
(Jamnagar) Mr Speaker, Sir, with
your permission, I would hike to raise
the following matter under Rule 377 —

The reporteq threat to resort to
strike by 38,000 officers of 14 nationa-
lised banks, the State Bank of India
and 1its gubaidiaries throughout the
country, againsgt the umlateral decision
of Government to implement the Pllla)
Commuttee’s recommendations from
May 1, 1878, has created widespread
discontent jn business circles

The Finance Mimstry 15 requested
to discuss this matter with the All
India Confederation of Bank Officers’
Organization immediately to avert
thiy ympending strike, which wll
otherwise paralyse the entire economy
of the nation

(v) RerorTED FIRE IN INDIAN EMBASS:
AT MANILA

&t WEgeT ww (@ )
weaw off, @ w9 & www ¥ @
oY g ATTYH wOHET Y ALE ATCAT
wra frarqerg o foed 25w W
foreeft & w1 WYX 20 AT WY pAT?
fodw weft oft ¥ g8 qwaey foar firgw
SR ST TR E 1 ol g A
after ¥ gl oEdY @ g e,
ot fafeer oz Y 7f, amww wned,
AT, T F oo $T a2 H A
ot qm agt ST T v §, T W
graa g€ Y, €9 99 T yeraT s
aw¥ §1 ¥ ot ud-fA wwag AN
wzard wz T, T aga femar &t fareg
g ewrantvewrg ...,

MR SPEAKER Mr Lal, I would
like to point out gne thing The rule
is that you have to give a Wwritten
statement and stick tg that You have
given gomething, but are making
another point It you depart a little,
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I do not mind But the rule i that
you have to stick to your written
statement

off TwgwT wiw ;& waw
g, oy amwr T g W™
¢firar wT G qREY & ¥ W
a1 oW 0T W 8, i T g §Y
@ §, o 4% wed §, W W e
€1 % W guy foar o fn
ot 3T qard aark wr, Foead o
I ¥ g & fag g9 SYw waw ek
o | gl oE ¥ 5T oeT
qEr & wo ¥ N wgwr € W
qav gy o€ §, TEEY g Y & fag
o W g% 3w s wfgg
afx www g %7 o A Q%0 AT, W@
fur M qF W W @ - AWy W
gat w1T arEr 9T e g Y §,
wor X fow 32 o T & % 2 g
§ T ¥ Az 3T W g Wi
7 frzumm WX gn 9% 99 §Y We
q Wt W@t |
SHRI KANWAR aLAL GUPTA
The Home Mimster may like to say
something on the matter that I have
raised

MR SPEAKER It 18 upto the
Minister, if he wants to make a state-
ment, I do not object

SHRI K LAKKAPPA (Tumkur)
When matters are rased under Rule
377, stataments should come from
Minsters

MR SPEAKER
them to do it

Mr Stephen has given a notice

—

I have requested

SHRI C M STEPHEN (Idukki)
There {8 a small matter which 1 want
to raise on which, I am sure, all Mem-
berg of this House wil] be united in
supporting me The point i3 what was
raiseq here yesterday, though off the



249  Mutters under ~ CHAITRA 28, 1900 (SAKA)

record, about the law and order situa-
tion in the country. Enough has been
said—and emough has happened—in
the House and outside, by high and
low, to give the impression, the feel-
ing, that the situation in the country
15 grave. You were pleased enough
to announce yesterday that there will
be a discussion. I expecteq it would
be scheduled for today at least and I
wag disappointed whepn I foung it was
not there. I am not making any ac-
cusation or any such thing, bu: the
matter is very, very urgent. I do not
want to use the name of the Presi-
dent—it should not be used—but when
a certain announcement has come, it
behoves us that the Parliament does
take note of it with a sense of urgency,
with the highest priority; and I urge
upon you to allow a discussion in this
matter, with sufficient time, on a very
carly gate If possible, today or to-
morrow it must take place: it js a
matter of very, very urgent import-
ance which I am submitting for your
consideration.

MR. SPEAKER:
Legislative work.

Now we go to

SHRI HARI VISHNU KAMATH'
Before we take up the Demand, may
I make a request that, firstly the time
allotted for this Ministry's Demand
be extended by one hour and, second-
ly, in order to ensure that the Home
Minister's Demands are also not guil-
lotined after only a partial discus-
sion, the House, if it is so agreecable,
may it till 7 o’ clock today, tomorrow,
and next Monday and Tuesday too
Otherwise, because Thursday will be
only half-a-day—as there will be
Private Members' Business. ..

MR SPEAKER: Friday {5 a
holiday.,

SHRI HAR! VISHNU KAMATH:
Thursday is half-day and Friday is a
holidday, So I would only request
that, if the House so agrees,—since the
Home Ministry, which i{s the key
Ministry, hag been put last, I am sure
there is the danger of your letthal
Weapon, the guillotine...
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MR. SPEAKER: Not mine, jt s
that of the House.

SHRI HARI VISHNU KAMATH:
Yes, ours, but you wield it. There-
fore, I am anxious that jt would not
descend on the Home Ministry by any
means. (If the Steel Ministry goes
scot-free and if the Energy Ministry
goes gcot-free, I don't mind.) There-
fore, the only way out is for the House
to sit till 7 o'clock today, tomorrow,
next Monday and Tuesday, Yesterday
the Minister of External Affairs took
about 40 minutes. He jga young
bachelor Minister who was making
hig maiden speech, and we didn’t want
to upset him ....

MR SPEAKER: All bachelors
should not speak about maidens.

AN HON. MEMBER; All—young
or old!

SHRI HARI VISHNU KAMATH:
The time allotted which is five hours,
1s far too inadequate, Already, I
think one hour and forty minutes has
been taken....

MR SPEAKER: I ghall place your
suggestion. ..

SHRI HARI VISHNU KAMATH:
How much time hag been taken so
far.

MR. SPEAKER: Out of the (five
hours, one hour and forty minutes has
been taken up and the time remain-
ing ig three hours and twenty minutes.

As for your other suggestion, whe-
ther today it should be extended or
not the House can decide. For other
days I will place it before the Business
Advisory Committee which is mecting
today in the evening at 4.30, for gitt-
ing beyond six o' clock upto seven.
Thereafter, it will come before the
House. That is the norma] procedure
But so far ag today is concerned, the
Houge will decide whether it will be
extended or not.

SHRI HARI VISHNU KAMATH:
The House is supreme.
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MR. SPEAKER: That is why I have
said that the House will consider it.
‘We will consider it at the appropriate
stage 1

SHRI KANWAR LAL GUPTA: May
1 mske a submission with your kind
permission? Today we receiveq List
II of ‘No-Day-Yet Named Motions.’
This List has been approved by
you . The last is 252 which is regard-
ing the law and order situation. ¥ou
mentioned it yesterday also, that Mr.
Stephen has sent a motion. In this
connection I want to meke a gubmis-
sion, This very motion is already
there in the first List which you ac-
cepted and circulated, ang that is in
my name. So, I think, those who have
given the notice first should be given
the first priority and those who have
glven the notice later should be given
the second priority. If my name is
first, 1 should be given the first
chance; if gome other hon. Member's
name is first, he should be given the
first priority. That is my submission.

MR, SPEAKER: Business Advisory
Committee wil] consider that.

—_—

1221 hrs,

DEMANDS FOR GRANTS, 1978-79—
Contd

MINISTRY OF EXTERNAL AFFAIRS—
Contd.

MR. SPEAKER: The House will
now take up further discussion on the
Demands for Grant under the control
of {he Ministry of External Affairs.

Shri Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, in the
field of external affairs I feel that the
nresent Government can claim to
have made some achievements and
Shri Atal Biharf{ Vajpayee has, to
some extent, redeemed himself. The
greatest task of this Government was
to restore, amongst the nations of the
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world the faith that ours was a de-
mocratic country and that our
people believed in democratic prin-
ciples and civil liberties and were
against authoritarianism and that
this country meant what it said
in severe contrast to what the
people had experlenced during the
last regime. There are still various
distortions in the world politics and
our foreign policy should be based
upon the realization that the days of
colonialism and imperialism have not
yet come to an end and the stronghold
of the colonial and imperialist pow-
ers has not been loosened. We realise
that the direct colonial political rule
has ended in majority of the coun-
tries, but still the people of Zimbabwe,
Namibia and South Africa are groan-
ng under the worst types of repres-
sion, misrule and colonial hegemony.
Still, in South Africa a large number
of pcople are victims of the vicious
policy of apartheid which is the very
negation of a civilised system of Gov-
ernment  Still millons of people have
been denied their right of self-deter-
mination and are held as hostages of
a repressive white minority rule.

Sir, as T wns saying, although direct
and over political rule in many coun-
tries by colonial powers has ended,
yet the imperialist forces are still ape-
rating in multitudinal forms. We have
seen the neo-colonial exploitation of
the under-developed and developing
countries by the developed and im-
perialist countries. We find that in
the fields of monetary reforms and
economic flelds like procurement and
supply of raw materials, adequate pri-
ces of finished goods and in sharing of
profits by multi-pronged activities of
the imperialist countries through their
agencies including multi-national cor-
porations. These are the various fa-
cets of colonial and imperialist strateg@y
that has been taken by the developed
countries in the world to exploit the
poor and developing countries. In
South Africa, where Mahatma Gandh
had started his struggle against colo-
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njaliem and imperialism, the people
are still fighting for their emancipa-
tion, political and economic. They are
fighting against the inhuman policy
of apartheid and it {s our solemn res-
ponsibility that we should pledge our
total support by all means political,
diplomatic and economic to those peo-
ple in Africa who are fighting for
their political liberation and against
exploitation of all types and forms.
We should see that the imperialist and
the colonial powers do not gel any
fuothold and do not get any opportu-
nity to create divisions amongst the
people who are fighling for their libe-
ration. One of the methods of entren-
ching the minority rules in these coun-
tries like Namibia and Zimbabwe is to
t1y to creale divisions among the peo-
ple of the country. As we have seen
the recent Anglo-US proposal with
regard to Zimbabwe is duccled to-
wards creating a division among the
black majority there and 1 find there
Iy some anomaly in our foreign policy
with regard to Zimbahwe because in
the annual report of this Ministry we
find that our government has welcom-
cd the so<called posilive clements in
the Anglo-US proposals which are
supposed to be dirccted towards
achueving independence for them, bhut
we find these Anglo-US proposals arc
nothing but an attempt to create divi-
sions amongst the majority people. We
have expressed our strong support for
democratic rights of {he people of
Zimbabwe and in their struggle against
the white<dominated minority regime.
Al the same time, when we are sup~
porting their fight for liberation and
freedom from the white-dominated mi-
nority regime, and I request thisano-
maly {o be removed, we also welcome
the Anglo-US proposals and there are
fupposed to be some positive elements
in  these proposals which are no-
thing but an attempl to create divi-
sions as we have seen, amongst the
maiorily people and which will seri-
ously affect their united struggle for
emancipation and for political and
economjc freedom.
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We must thank our Forelgn Minis-
ter for the policy which he has taken
in forging good neighbourly relations
with the countries gurrounding us and
we particularly welcome the steps
taken in that regard and the visits
which the hon. Foreign Minister had
undertaken to different countries like
Pakistan, Bhutan, Burma, etc. It is
essential that we should have the hest
of relations with them. The relations
have improved. We should have bet-
ter trade relations. We should have
better {ravel facilities. 'We should
have mere and more cultural exchan-
ges and this is a welcome change we
find from the policles that bad been
followed by the last regime,

Many apprehensions had been ex-
pressed by some of the Members on
the Congress side of both houses but
it appears that Mr. Atal Bihari Vaj-
payee hag taken tp this Department as
a fish takes to water and we wvery
much welcome and I must thank him
for the way he has trled to cement
better and better relations with our
neighbours.

With regard to China we also wel-
come the Government's decision to im-
prove {he relationship with China. One
aspect I want to make it clear. The
Communis{ Party of India (Marxist)
was the subject matter of various types

of a slander campaign. What
was advocated by them? They
had advocated that all outstand-

ing problems should be solved
by mutug! negotiations and that is pre-
cisely what the Foreign Minister has
sald in respect of our relations with
China. We find after a long time posi-
tive steps are being taken to improve
the relationship with China and I must
welcome this approach of the present
government. It is essential that we
really reciprocate all atitempts to
improve the relationship with China
and we hope that greater and grater
co-operation will be there and with
greater and greater understanding bet-
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ween these iwo countries we shall have
the best of relations between us.

So far as West Asa is concerned we
must protest against the attempt of the
U.8 Government tp divide the Arab
world. We have accepled as the basis
of our policy that the occupied terri-
tories must be relumed Lo Egypt and
that the representative character of
P.1.0O. has to be acknowledged Bul
the recent attempl by President Sadat
who has really played the role of the
U.S. imperialists has been directed to-
wards creating a division in the Arab
worlds which the United States Gov-
ernmen{ s encouraging

We are supporting the PLO  but,
on the other hand, the Government has
been Jooking upto President Sadat's
visit 1o Israel {o bring about a real
change in the situation in West Asin
These types of anomalies are creating
nittle dislortions in our foreign policy

Sc far as the policy of non-align-
ment is concerned, we feel that we
should continue with this policy of
non-alignment  We should follow the
Colombn Resolulion of the non-align-
ed countiries and we want that India
should be in the fore-front in the fight
against imperialism and neo-colomial-
ism and we should vigorously pursue
thus policy of non-alignment.

With regard to South Korea, I have
something to say This is a country
with which our relations should have
been on the basis of our own experi-
ence We should have remembered
our own eXxperience in our couniry
This is the regime which has been
propped up by US, Armed Forces anc
epecially after the defeat of the US.
imperialist forces in Vietnam, the US.
and Japan are holding military exer-
cises 1n this area and, unfortunately,
I find there is no menfion in the Annu-
al Reporl of this Ministry to the pro-
posal for unification of the two Koreas
and what this Government is going fo
do and what is its policy with regard
to unification
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With regard to the Indian occan we
want that this should be g zone of
peace and there should be abolition of
bases. I find there ig no mention ab-
out Dicgo Garcia and our attitude to-
wards that and it has been referred to
as if therr 15 @ major power rivalry
and that is creating difficulties in the
sifuation,

I{ seems that the U.S. imperialist
furces have been equated with the so-
calist forceg and as if we are trying
to minimise the danger which Diego
Garcia poses for us,

We want that in the field of econo-
mic co-operation there should be great-
er and greater participation by this
country We should not only help m
the struggle for liberation, both poli-
tical and economic of all the countries
hut we should do our best to  have
hetter and betler economic relations
as well.

SHRI HARI VISHNU KAMATH
(Hoshangabad) Mr Speaker, Sir, when
we lift our anxirus mindg from the
semewhat disconcerting, if not dismal
domestic scene to the global scene our
bearts do warm up somewhat. But.
Sir, that scene, that landscape is also
nver-shadowed by some misgivings.
some doubis. There are trouble spots:
there are difficult spots and there are
many areas of conflict where we can
play a useful role,

1 will come to that presently, Rac-
ing against time, T will not indulge in
a long speech. T think you will per-
mit me io make my few points.

MR. SPEAKER: That is true. You
are right.

SHRI HARI VISHNU KAMATH:
But, Sir, 1 should have been given
more time The two Ministers will
take one and half hours between
themselves and out of what is left, at
least twenly minutes should have been
given to me,
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SHRI ATAL BIHARI VAJPAYEE:
I am prepared to forego my speech.

S8HRI HARI VISHNU KAMATH:
Give me twenty minutes.

MR. SPEAKER; Only ten minutes
for you

SHRI HARI VISHNU KAMATH:
I would rather not speak.

MR. SPEAKER: I hope you will
make a very useful contribution and,
in ten minutes, you know how to sum-
marise. [ know he can compress that.

SHRI HARI VISHNU KAMATH:
Before [ come to the main jssues. I
will ha e just for g few seconds a
glance at the Demands of the Ministry
of External Affairs. On pages 5 and
13, in the printed booklet I find there
are two rurious items—first is the en-
tertainment charge Under that, there
s an item —entertainment of the digni-
taries.

SHRI ATAT. BIHARI VAJPAYEE:
Including those of the United Nations.

SHRI HARI VISHNU KAMATH:
I am glad that you have raised this
point. But, Sir, this is blank, Nothing
15 shown against it. Under Entertain-
ment charges and Entertainment of
dignitaries  that is blank. Nothing is
shown.

SHRI JYOTIRMOY BOSU (Dia-
mund Harbour): They do not want 0
tell us about others

SHRI HARI VISHNU KAMATH:
Fortunately, the expenditure is shown
on page 15: there is an item called—
‘enfertainment of forelgn dignitaries!’
That means to say, does it include
Irdian dignitaries as well? I do not
know. That should be made clear. I
am glad to find that the budget esti-
mate is now reduced from the last
year's estimate of Re. 104 lakhs. This
year's estimate will be anly Rs. 63
lakhs. That, I suppose is due to the
nolicy of prohibition. I think it is a
welcome reduction in our budget for
eniertainment.

512 L8—3.
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SHRI JYOTIRMOY BOSU: Prohi-

bition could not make sich a puny re-
duction.

SHRI HARI VISHNU KAMATH:
Now I will come to the other issues
which are very important from the
point of view of our policy. It is a
truism to say that a nation’s foreign
policy should conduce to and promote
its natlonal interestg in conformity with
its basic domestic policy.

MR. SPEAKER: It is an extension
of the domestic policy.

SHRI HARI VISHNU KAMATH:
Thank you very much, Sir. It is in
conformity with the basic principles of
peace, friendship and cooperation with
all nationg and here we have to see
and show that our national interests
are promoted. All the whole, while we
are promoted. All the while, while we
to the basic principles.

The mamn trouble spots are in Asia
and Africa, As a matter of fact, the
entire world, all the countries of the
world, are now free except, as far as 1L
can see~—or as far as I am aware, some
countries of Southern  Africa and
certain Islands in the Pacific, and the
Atlantic. The other countries are na-
fionally hberated. Whatesver {heir in-
{ernal systems are, we do not bother
about.

Now. we are mending our fences very
well with many countries, with our
neighbours, particularly due to the
personal relations, personal contacts of
the External Affairs Minister who in
his amiable flexible gtyle has managed
to shed many of hig former Jan Sangh
predilections and adopted himself very
well 1o the Janala Party and Janata
Government's forelgn policy. That
shows his resilience and flexibility and
adaptability and thereby it has promo-
ted the country's interests very well
indeed. But Sir, even then with regard
to China, with regard to Pakistan,
with regard to Kashmir—I mean—in
answering a question of mine in the
Lok Sabha recently—he said thatso
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far as Kashmir is concerned he has
had so many talks with the Pakistan
representatives here recently; he has
been to Pakistan also and 1 do mot
know what detailed talks he had there.
It has been a sort of top secret, I do
not think he has told us all about it
so far. The latest statement made by
him in regard to a question of mine on
the 8th of April, with regard to Kash-
mir, was that the Government of In-
dia's position on Kashinir is well-
known. The whole of Jammu and
Kashmir 15 constitutionally and legally
an integral part of India, that is to say,
it is only a de jure part of India not
yet de facto, because a part of Kash-
mir is still in Pakistan's possession and
perhaps a little part is also in Chinese
passession 1ma Pakistan. ... (Interrup-
tions)

MR. SPEAKER: He will be disturb-
ed.

SHRI HARI VISHNU KAMATH:
I think the Minister should make the
Government’'s position clear on this
subject as to ‘what exactly the Govern-
ment proposes 1o dn with regard {o the
Kashmir issue whether it is by peace-
{ful negotiations, whether there js any
prospect of a successful outcome of
peacefu] negotiations. So also with re-
gard t; China, the Prime Minister
made 2 statement recently in regard
io a Call Attention by me last month,
1 believe saving that we would certain=
ly setile border disputes by peaceful
negotiations and he suggested that it
would be done on the basis of the five
pninciples of Panch Sheel. Now, un-
fortunately, Pandit Jawaharlal Nehru,
as Prime Minister, who was shocked
and dismayed and who finally inter-
nally rollapserd after the Chinese ag-
gression at the beginning was insis-
tent that China should withdraw from
the orcupied territories, But then Chi-
na unilaterally withdrew not from
those territories, ‘withdrew from India,
and then threatened to come again.
That was the statement which was
made by one of the Chinese Generals;
“we have come to India once, if mneed
be we will come again.” That is what
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one of the Generals was reported to
have said. At that time, Six Colombo
Powers, Six non-aligned Nations, met
at Colombo and decided on a plan.
Pandit Jawaharlal Nehru, the then
Prime Minister, accepted ihe plan with
alacrily though it fell far short of the
original proposal made by him for the
vacation of aggression by China of
Indian territory, The Prime Minister
Shri Morarji Desai, wants a change;
the only change in the resolution
which Parllament passed in 1082, the
historic resolution passed by the Lok
Sabha in 1962, the only change that the
Prime Minister made was that the
words “drive the aggressor from the
sacred soil of India' should be changed
to '‘vacation of aggression’, Even in
the time of Pandit Nchru a special
session was called in January 1963,
one-week-sesgion, in the history of free
India there 'was no other special ses-

sion in January for a special purpose;
it was called to endorse the proposals
made by the 6 Powers which had met
in Colombo, and Parliament also en-
dorsed the proposals made by the Co-
lombg Powers and accepled by the
Prime Minister at that time, I should
like to know whether any communica-
tion has heen received by the govern-
ment from the Chinese government
from any Chinese authority, the Chi-
nese President or the Chinese Prime
Mmster with regard to  this subject
after the Prime Minister made the
statement 'in the House, whether they
are willing to enter into negotiatinns
and if so on what basis.

Then there is the question of ge-
nuine non-alignment. Non-alignment
is a murh bandied word, sometimes
misused a'so. Genuine non-alignment
real non-abgnment. Can we at all saYy,
so far as West Asia i# concerned, can
we place our hand on our hearts and
say thatIndia is genuinely non-align-
ed so far as West Asia is concerned?

MR. SPEAKER: It depends wupoDd
the nature of the heart.

SHRI HARI VISHNU KAMATH!:
While in the Opposition, he was a8
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vehement also or even more vehement
than some of us used to be with regard
to government’'s West Asia policy, at
that time Congress Government's West
Asan policy and now of course the
Janata governments policy which he
hes to follow Look at the prepoat-
rousness of this policy It is only a
bhangover of the moronic policy 1ni-
tiated by Jawaharlal Nehru and car-
ried on for 25 years and pursued with
cven greater wvigour by s daughter
Shrimat: Indira Gandhi The hangover
18 still there, 1t 1s difficult to shake off
40 years policy hangover But some
heginning should be made I should
like to suggest that in the world there
are countries even small countries like
Nepal and Burma who aie our neigh-
hourg who haie got full diplomatic
relations with Israel as well as Arab
States I have got a list here I do not
have the time to read the whole list

MR SPEAKER Your time 1s up

SHRI HARI VISHNU KAMATH

1 have got two or three poinis to make
and 1 hope they are not umimportant
tnes you will appreciate There are
European countiles, African countries,
Asian countries—there are about 48
tountiies that have got full diplomatic
rclationg with Arab States as well as
Istacl  Among them are States lke
Nepal Burma Turkey among the
[Tuslim States Itan also But we are
nut hiving even hilateral consular re-
Iitions I do not ask for more at pre-
snt  What 18 thus 1f not pusillani-
mity?

HE TYUEA 4 AT feg 9eay |

They have got a consul here, but we
have no consul 1 Israel

SHRI JYOTIRMOY BOSU We can
ask this consul to go away

SHRI HARI VISHNU KAMATH
That 15 alright If we can do that, it1s
alnght But look at the absurdity
The British Embassy in Israel 18 sup-
posed to look after our interests in
Israel, used to, I do not know what
the pomtion is today That is the
absurdity pf the whole position. The
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Government should look into this and

rectify the position Then two more
pmnts

MR BSPEAKER You have already
taken fifteen minutes

SHRI HARI VISHNU KAMATH 1
will take another five minutes This is
what the first Speaker used to say:
fifteen munutes and 1f the Member 1s
making substantial points, five minutes
more

MR SPEAKER At that time you
were lucky because there were very
few speakers

SHRI HARI VISHNU KAMATH
Time can be extended by one hour

There 18 a conflict going on between
Vietnam and Cambodia in Asia, both
are commumst countries But the
Minister for External Affairs was re-
ported by the Samachar Correspondent
on the 3rd of January to have observ-
ed that the conflict was unfortunate,
especially as both Vietnam and Cam-
bodia were non-aligned countries™ I
do not know where he got this con
ceplion from that both Vietnam and
Cambodia were non-aligned countries
This was Samachar report I do not
know whether il 15 wrong report or
misreporiing

SHRI ATAL BIHARI VAJPAYEE:
Are you objecting {o the word were’
or to the substance of the matter? Both
are non-aligned

SHRI HARI VISHNU KAMATH
Both are non-aligned” Omne 18 pro-
Moscow and ihe other 1s pro-China
They are non-aligned? (Interrup-
tions ).

Now one last word Mrs Indira
Gandhi, who 1s taking every oppor-
tunity to condemn this Government 1n
season and out of season, has now
come out with a statement preposter-
ous statement, that too many pacts 18
a sign of weakness That she herself
indulged in too many pacts it does
not matter | But our Government
should not Look at this
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DR. SUBRAMANIAM SWAMY
(Bombay North-East): She is jealous

SHRI HARI VISHNU KAMATH: Of
course. Lastly, she says: “who was 1t
that brought Kashmir within the folds
of India?"

Look at this.

“....those verv Janata people were
opposed to 1t because Nehru was a
Kashmiri", What is this? If people
go about saying this kind of thing, I
think, the soonmer they shut up the
better.

SHRI ATAL BIHARI VAJPAYEE:
There 1s freedom of speech.

SHRI HARI VISHNU KAMATH It
is a licence. One last word about
external publicity, External publicity
is so badly arranged, particularly
public relations in our Embassies
abroad, that the speech made by the
External Affairs Minister in Unted
Nations did not get even one word
coverage 1n the Amenican Press, not
even one word coverage. I do not
know whether it is due to our rela-
tions with them. I am afraid that in
many of the Embassies abroad, the old
toadies and flunkeys of the Emergency
regume are still ruling the roost, and
that should be looked into,

Lastly the question of Hind: in the
United Nations. The Minister for the
first time made his speech in Hind:
and all kudos to him for it, but the
difficulty of making it a language
among the languages of the United
Nations 18 very great. Hopes have
been aroused. But apart from the
money that we will have to spend on
that—our contribution to the United
Nations Budget, is at present only
068 per cent of the entire Budget,
it 18 not even 1 per cent; it is just 068
per cent of the UN budget—we have
to depend upon the wvotes in the
General Assembly for getting Hindi
accepted. We are third in the queue
so far ag languages are concerned.
Japanese and S8wahili are already in
the queue in the United Nations and
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unless the question of Japanese and
Swahili is decided, Hindi cannot be
taken up at all in the United Na-
tions.

I hope all these questions which I
have raised will be looked into by the
Minister, and next year we will have
a few brighter things to say about the
performance of the Ministry in foreign
affairs.
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MR SPEAKER Now we go back to
the Celling Attention

1396 hrs.
[Mr DEPUTY-SPCAKER in the Chair]

MR DEPUTY-SPEAKER Now Cal-
ling Attention Mr Somnath Chatter-
jee
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CYCLONE IN ORISSA

SHRI SOMNAIH CHATTERJEE
(Jadavpur) I beg to call the attention
of the Muuster of Agricullure and
Iriigation to the following matter of
urgenl public importance and request
that he may make a statement thereon

‘the reported death of 150 persons
ind 1njury o several hundied others
45 a resull of the freak cyclone
which swept five villages in Keonghar
Dustriet 1n Orissa on 16 April 1978

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) Sir with a sense
of great sorrow I have to inform the
House that there have been consider-
a ie losses to human hives and proper-
tis due to a tornade which struck
lon a4 few munutis parts of Cuttack
and Keonjhar Districts in Orissa Ac
cording to the information 1eceived
from the State Government the de-
vastating tornado lashed parts of these
districts at 16-30 hours on the 16th
April 1978 with wind speed of 70 kms
prr hour We are advised by the
India Mcteorologic 1l Department that
it was a localived tornade and not a
fiesk cyeclone T'wo blocks —namely,
Diungadi and Kora: of Jajpur Sub-
Diuston an Cuttack  district were
iffected As per the latest report B8
persons have died 100 persons injured
and 150 houses {otally collapsed 1n
Cuttack district Ghasipura block of
Anandapur Sub-Division in Keonjhar
Disirict was woise hit where as per
the State Governments latest report,
151 persons died and 250 persons n-
Jured, 500 houses were wiped off and
1000 houses collapsed The figure of
partly damaged houses iz under col
lection A large number of cattle,
goat, sheep have died More dead
bodles are expected to be salvaged
from the debris which is being cleareg
It is expected by the State Govern-
ment that the exact number of deaths
would be known by this evening.
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Relief operations have been started by
the State Government Special Med-
cal Team has reached the affected
areas and the temporary hospital has
been opened Injured peisons have
been hospitalised and serious cases are
being removed to Cuttack Medical Col-
lege Hospital Besides normal diet,
special nutritive diet ke fruits and
Horlicks for affected patients have
been sanctioned  Graturtous rehef for
7 days has already been started Water
tinkers have been engaged for supply
of ar nking watcr  Disinfection  of
wells and tanks 1s being done Tents
tarpauline bamboo mats are being sup-
phied for temporary shelters Clothes
medicines and emergent relief in shape
of dry food 1s being distributed Four
companies of Omnssa Police have been
sent to assist the locul authorities n
1ehef and  rescue  operations The
State Chief Minister Muuster ot Re-
venue Mimster of Irrigution Mimister
of State (Tribal Welfare) have already
visited the affected tribal area The
Special Relief Commussioner along with
the Revenue Divisional (ommissioner
are camping 1n the areas for directing
relief operations The concerned col
lectors are on the spot for personally
looking after the working of the relief
operations

Instructions have bLeen issued from
the Minisiry of Health to the Central
Government Medical Store Depot Cal-
cult) for meeting the immediale re-
quirements of essential medicines and
equipments for relief operations The
Indian Red Cross Society 15 arranging
to send two Medical Units 200 famuly
tents 2 tonnes of milk powder 20
hales of assorted clothes, 500 kgs ot
biscuits 500 kgs of baby food, 100
utensil sets and 250 pieces each of
Dhotis and Sareeg to the affecteq areas

Local voluntary organisations are
supplying cooked food A team of
veterinary services 15 also operating
in the affecled area Special Control
Room has been opened at Rama-
chandrapur

The Btate Government has reported
that a number of badly affected wil-
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lagers are to be shifted to safer sites
for rehabilitation and Central assistance
for comstruction of new houses, pur-
chase of bullocks and assistance for
agricultural operations 18 necessary.
The requirements of Central assist-
ance are being worked out by the
State Government. We are in con-
stant touch with the State Government
and I may assure the House that all
necessary action 1s being and will be
taken fo assist the State Government,
in mutigating the  distress of the
affected population.

The Government of India has decid-
ed to provide an interim Advance Plan
assistance of Rs 2 crores to assist the
State Government to meet their im-
mediate commitments This will be 1n
addition to the margin money of
Rs 358 crores already available with
the State Government for rehef
operations

An amount of Rs 3 lakbs has been
provided to the State Government from
the Prime Mimster's Relief Fund also
1 may also add that the Government
of Omnssa is doing commendable work
and 1t has taken up relie! operations
m very quick time

SHRI SOMNATH CHATTERJEE:
Mr Depuly-Speaker, because of ths
natural calamity a large number of
poor people of our country in the
State of Orssa have been affected We
find that what has happened in that
State 15 devastating. It appears from
the newspaper reports that hundreds
of dwelungs, mostly mud huts, col
lapsed lhike a house of cards The report
says

“pccording to an eye-witness,
wandreds of trees were uprooted aud
many catfle lost. Corrugated tin
sheets, bamboo poles, doors and
windows were geen flying in tbe air.
The impact of the whirlwind was
80 severe that cattle were lifted high
in the air and a building in which
100 people had taken shelter col-
lapsed, trapping slmost all of them.

Another eye-witness said that
hardly 25 per cent of the Inhabitants
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of seven villages under Rama-
chandrapura police station were be-
lieved to be alive. Those who have
survived are still dazed and unable
to give a graphic description of what
had happened ™

The Times of Indwa has given the grim
details of the tragedy It says

“That impact of the cyclone was
so great that in one case the head
was severed from the body. Some
people lost their ears or eyes A
ten year old child was seen cr)ying
for his parents who were believed
dead ™

This 15 the magnmtude or seventy of
the problem According to unofficiil
reports the death 1oll has almost
reached 500 Though the statement
says O persons in Cuttack district and
151 in the Keonjhar district”, accord-
g to other reports, the flgures are
much more This magmtude of Lhe
devastation should be fully appreci-
ated A large number of persons ho/>
been 1njured So far as Purnabandha-
guda willage 1s concerned, 1t appears
that all the houses have been destroyed
and the entire village has been razed
to the ground The difficulty 18 that
most of the houses are mud houses
or huts and they could not possioly
withstand the violent tornado which
it them It has very seriously affected
the cattle population also of that area

1 am happy to note that the State
of Orissa, wath 1ts limited economic
resources, is trying its best, and the
Minister has been good enough to sp-
preciate the commendable effort that
has been made. But we want that the
Central Government should also play
its role. We notice that the assistance
which has been given is the very
mimmum. Only gratuitous relief for
seven days has been started. When
faced with a calamity of this magnl-
tude, relief for seven days will re
hardly adequate, Apart from provid-
ing free medical treatment, we think
that immediate arrangements shoull
be made for gratuitous relief and sup-
plyot!oodmnhntnmih.in
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view of the situation that has been
created.

It is also essential that these woor
people in the villages who had only
mud hutg should be given full reha-
bilitation grants. Otherwise it is im-
possible for them to rebuild their
houses. It may be necessary to see if
they can be shifted to other sites, 1a
which case the land necessary should
be provided to them. Otherwise they
cannot rehabilitate themselves. For
rebuilding their houses and dwellings,
1ull financial assistance should be given

What 18 indicated in the stalement
1 that the Orissa Government 1s
being given interim advance Plan as-
s.stance of Rs. 2 crores. I do not know
whether the Central Government should
give outright relief or not because it
will affect the State of Orissa which
15 a backward State if Plan expendi-
iure is to be diveried. In the circum.
stances, we request the hon. Minister
to tell us whether the Central Govern-
ment will undertake to bear—and we
demand that it should bear—all ex-
penses that have to be incurred not
only for giving them temporary relief,
but also for the relief of the affected
people in full. For no fault of theirs,
they are victims of thig calamity, and
it is not fair to require that the State
Government, which is under financial
constraint like all other States, should
bear all the expenses or the major oart
of the expenses for this. Therefore,
we want an assurance, and I request
the hon. Minister to tell us what the
policy of the Central Government is
with regard to providing assistance.

Secondly, for the purpose of proper
co-ordination, a team should go from
ihe Centre and be there to see that
proper co-ordinated relief operation
as well as rehabilitation operation is
carried on and all necessary facilities
are given by the Centrel Government
to the State Government in this
connection.

Thirdly, we would like to know
whether the Central Government
Will set up gome sort of s permanent
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relief body. We find that whenever
thege calamities take place, non-offi-
clal bodies go there io help, but their
resourcs are inadequate. To imeet
calamities like this where the State
Government's resources are limited,
where the resources of the non-offi-
cial bodies are limited, there should
be, apart from the Prime Minister's
Reliet Fund, a permanent machinery
for giving relief to the people as soon
ag possible. May ! know whether
such a proposal is being mooted?

Lastly, as the Plan resources of the
State Government are going to be
uffected by reason of the advence that
is being made by the Central Gov-
ernment, we would like to know
whether there would be an outright
grant.

SHRI SURJIT SINGH BARNALA:
The hon. Member hag mentioned
that gratuitous relief is initially pro-
vided for only seven days and that it
is not sufficient. This is just the
beginning. Gratuitous relief is being
provided for the time being for seven
days. It will probably be extended
according to the needs of the people
there and if any assistance is required
from the Central Government in the
form of food, we will be very glad to
provide jt as we have done in the
case of other calamities also.

So far as the advance Plan assis-
tance is concerned, as my hon. friend
already knows, efier the Sixth
Finance Commission’s recommenda-
tions, the earlier method of providing
ad hoc Centra] assistance has been
stopped. Since 1st April, 1974, the
method of providing relief has been
through advance plan assistance and
some marginel money is provided to
various States. As T had mentioned,
Rs. 8.58 crores had been provided as
marginal money to Orissa Govern-
ment also. So, that money is avail-
able for purposes of relief in these
cases. Whenever a calamity like this
is faced by a State, the State Govern-
ment normally asks for relief and the
relief js advanced from the advance
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plan assistance. Previously, during
1877-78 floods also, the Orissa Gov-
ernment had asked for some relief
and Rs. 8.52 crores were advanced as
advance plan assistance to Orissa
Government.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Science today has
enabled many countries to tackle the
tury of the nature. In India although
we are independent for 30 good years,
we become vielims of nalure's fury
so frequently, We have cyclone,
tornado, we have flood, we have
drought and we mre helpless victims
of these furies. I have said it more
than once on the floor of this House
that certain super powers are ex-
perimenting with weather warfare, I
am again reqguesting the Government
to enquire into the matter because
this 1s happening much too frequently.

In China, recently they had repeat-
ed carthquakeg but the suffering
compared to the fury of the nature
that came on China was negligible.
The Government tackled the situation
1n such a manner that people's suffer-
ing was reduced to npothing practi-
cally and they refused help from out-
side countries also.

Here I read a telex from the Chief
Secretary of Orissa Government. I
talked to him because the Chief
Minister wag out of Bhubaneswar; he
had gone to the affected areas. Here
he says: “All houses in these two
villages with 900 population have
collapsed.” This is a wvery important
point. The point is that 900 houses
had collapsed at 430 p.m. If we take
half a person per house as dead be-
cause it was tota] collapse, uprooting,
it comes to 450. The news item of
the Times of India of this morning
cannot he scoffed of. Although the
Government have said in telexeg that
the death comes to about 158 or 158,
I am afraid, T am not quite able to
accept that because, as they say, all
the houses in these two villages of
900 population collapsed. This ls the
most important point. Therefore,
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thig is @ matter where I would like a
clarification from the hen, Agricul-
ture Minister,

This is gne of the worst tragedies
that Orissa has faced. Besides this
severe loss of human lives, I am told,
property worth about Rs. 2 croreg is
totally written off. It cannot be used;
it cannot be salvaged. Nothing will
happen. But the only trouble is—I
do not understand-—as geen in this
case, most of the deaths are due to
house collapse. Most of the dead
bodies are being pulled out of the
debris. Thig 13 what the Chief Secre-
tary told me on telephone. The only
remedy one can do in that sort of
situation ;s go to the open field, if
you had the carlier warning, and lie
flat on the ground. That is the only
remedy that you can possibly think
of. But what is happening to the
warning system. Mr, Barnalp on 6th
December had said about Andhra
Pradesh cyclone:

“So, a definite information, a
positive information was received
by ahout the mid-night on the 18th
and the warnings had been given
But, unfortunately, it appears spe-
cific warning regarding evacuation
wag not given. I do not know why
the guthorities did not think it pro-
per to give that waring also be-
cause that was one of the essential
warnings that should have been
given at that time. I do not blame
anybody for that. There might be
a lapse on the part of somebodv
But the only thing is that it was
not done. Otherwise, possibly somr
more pumber of people could have
been evacuated from that place and
could have been saved. Without
entering into any political contro-
versy—aete. ete.”

The question, here, that I woull like
to ask is as to whether any kind of
prior warning was given to the peo-
ple of the affected area.

Only the other day, we hed in
Delhi a tornado, exactly of this type
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and almost the same duration.
How severe wus the tornado in
Delhi can be gauged from the fact
that g double-decker bus, full of
passengers, was lifted up and dropped
in a ditch. I am again asking, in the
context of weather warfare, or wea-
ther modification techniques, whether
anybody is experimenting on that. Is
it an outcome of our own human,
economic and scientific activities? Is
it due to climatic instability owing
to our expelling every day huge quan-
tittes of fossil fuel hurning and
synethetic chemicals into the bros-
phere? This is what we have to find
owt. This 15 not a maiter which can
be just ruled out hike that. The
setellites can predict cyclones, ete. It
is an expensive method. We may not
be sble to afford it. But there is the
modern Doppler Radar which the
Bharat Electronics, a public sector
undertaking, can easily undertake to
manufacture. That should be tried.
The modern Doppler Radar with a
real time processor and colour display
will do.

I would like to know from the hon.
Minister as to what this Government
is doing? Are they all the time be-
hind the quacks and generalists of
the Indian Administrative Service or
do they consider these people as
scientisls adopting scientific methods?
The world is moving ghead fast with
weather warlfare techniques, chenge
in weather technology and alj that.
This is a very gerious question. I
have been saying it repeatedly—it is
throwing pearls before swine. This
Doppler Radar is an outcome of the
study done by Dr. Harold W Bayton
of National Centre for Atmosgpheric
Resarch Boulder.

I am making a concrete suggestion.
I would llke to have a categorical
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Sabha. We cannot do that. I want
to know from the hon. Minister
whether, as it was jndicated earlier,
a National Calamijty Insurance Fund
has been created and, if not, what is
the reason for the same. We have
repeatedly said, let there be @ Na-
tional Calamity Insurance Fund.
Whenever something happens, let the
money be taken out from that fund.

No need to beg. I know, my hon.
friend from Orissa will say that he
needs Rs. 10 crores, and rightly so.
¥You must give a munimum of Rs. 5
crores grant, not less than that. I
would like to have a clear and cate-
gorical assurance about having a pro-
per “previous warning system” which
science has already provided.

Secondly, adequate grant should be
given, no loan, no assistance. The
whole nation shares the sorrow of
Orissa, the poorest State in the coun-
try with the richest natural resour-
ces exploited by other States which
have become richer at the cost of
Bihar and Orissa. We know all these
things. Therefore, I want to have a
clear and categorical gssurance from
the hon. Minister that at least Rs. 5
crores grant will be rushed to Orissa,
You leave it to the State Government
to do what they think best. We do
not want subedars going from the
Centre. I would like to know in con-
crete terms how much do they pro-
pose to give and in what shape and
form.

SHR] SURJIT SINGH BARNALA:
My hon. friend has correctly said
that in some villages, there has been
a colossal loss. I had also mentioned
in my gstatement that about 500
houses have been wiped off, that they
have Jost their existence as such and,
about 1000 houses have collapsed. I
ulso stated that by this evening, pro-
bably, after salvaging from the
debris, we will be able to know the
exact number of the casualties that
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[Shri Surjit Singh Barnala]
far as this is concerned, So far us
warning ijs concerned, in case of tor-
nado, the warning is not possible. It
18 not of cyclone that jt can be seen or
some advance information can be
gatheredq about that.

SHRI JYOTIRMOY BOSU: Tim-

g may not be possible, but the fore=-
cast is possible.

SHRI SURJIT SINGH BARNALA:
As regards tornado, 1t is not possible,
but we did have a warning in this
case also. For example, the India
Meteorological Department, issued a
general bulletin also and issued a
warning also on the 16th April, 1978,
at 1230 P.M. The station at Bhu-
baneshwar issued a gemeral bulletin
ag wel] ag a special weather warning
and a bulletin for fishermen. This
special weather warning was as
follows:

“Isolated thunder squall wind
speed reaching 70 km, per hour in
individual gusts likely in north
Orissa during the next 48 hours.”

This is the maximum they could do
because it is wunder that thunder
squall that the tornado forms and we
do not know until we see actually
that it has been formed; we cannot
give any warning. In other coun-
tries, this is the only system. They
keep a watch; they can only see;
they can find out that jn an area of
100 kms by 200 kms. there will be
thunder squells, ete, So, they give a
warning and they keep a watch.
Whenever a tornado is seen, a warn-
ing is issued that it has occurred at
such and such place and now if is
travelling jn this direction, etc. That
warning is issued. That is the only
method. There is no other method.
That is why in Delhi ulso, within
three minutes, go much damage was
caused and nobody knew what was
Thappening.

In Orissa also, Mr. Biju Patnalk
was there. He did not know what
actually had happened unless he got
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the news wfter s long time. My State
Minister was also there. He said: I
was about to board a State plane, He
said: the pilot told me that Sir the
wind velocity is increasing, Pro-
bably there might be a thunder storm
or something like a cloud burst, so,
we must start. So, they immediate-
ly storted towards Calcutta and
reached there gafe in time. But on
the way also, they found out that
there was a formation of thunder
storm. Probably there might be a
squall, etc. This was what they
ecould get. So, I was submutting that
whatever possible could be done was
done and information wag given.

So far as assistance of Rs, 5 crores
as suggested by my hon, friend 18 con-
cerned, I have already submitted that
now the Sevenih Finance Commission
ig sitting. Probably, they may re-
commend such things, But, so far, we
have to go, according to the recom-
mendations of the Sixth Finance Com-
mission ang according to that, we have
provided assistance that was required
for the time being.

SHRI JYOTIRMOY BOSU: Seventh
Finance Commission is not a tornado
commission,

MR. DEPUTY-SPEAKER: Don't try
to create a tornado in the House,

SHR] JYOTIRMOY BOSU: I want-
ed an assurance that money will be
rushed as grant and there will be no
reference of thig matter to the Finance
Commission and all that Let the
Minister give an assurance, Other
wise, it ig very unfair on their part it
they do not do it.

SHRI SURJIT SINGH BARNALA!
Direci grant cannot be given, accord-
ing to the recommendations of the
Finance Commission. We only advance
from the plan assistance whatever
amount ig required.

SHR; JYOTIRMOY BOSU: On 8
point of order.
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MR, DEPUTY-SPEAKER: There is
no point of order. Mr, Naik.

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. DEPUTY-SPEAKER: There is
no point of order. I have calleq Mr.
Naik.

SHRI JYOTIRMOY BOSU: On a
point of order. In case of Andhra
Pradesh, the State Government had
been good enough to pay money as
grant. 1 am a party to that.

MR. DEPUTY-SPEAKER' 1 know
the facts, as far as Andhra is
concerned

oft Wt aToTw A (FS[RY):
Fureqey oft, wfr WA sy A6
WEy ¥, I AR & e WX
simy fwaT & a1 Tramw ama S9
wrrn ot g g, SER wiwd fag ?
¥ fwr wrrar § e s arEf Y wewTe
N A WS 3 wifgg @ 1 v
fie weraTat ¥ BT &, WY Y X agr
grm, gt ®Y & saww W w1
e welt wgRE & wATT ¥FAA 9
wzw o # 9% 151 w=ime oy ¥
i Ty 8 T @eg ¥ Wy wiwe ey
wy g—¥& tar qrrer g fe & agw oww

afr wwe @i ¥ Qa wEge v
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Wt oy faerd & fe ooy ot ¥

ot s gt fege d g fw
ga%! @mr fegr § 1 @few
gur fiefy §—x ST fasit
o wiw sfae go §—3 &7 g
s wifzardt wiw ¢, & fred sirordw
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T A ¥ o9 St WA @
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FETTET ¥T ST AMEE ) I F AT
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o g T1ge 6 we 3T AT wwE
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swifew ge &, 37 & q¥ gq o
W@ @ER, A edweT a1 g
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2% |
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wiedl aftfemran &1 ® wwd
Wt @ ¥ mive £ wifge | oix
wgn wifgq @1 f& g sl A
faxr § 1 wmm AW <@ gu §, Qan
wrrar fedWracaw § wwhw
a1 wg & @ wrrd e o e
® aifF I8 ¥ WIETC T AR W FET
frer @& 1 wIEY &Y Syar § TR AT
7w g =g )

wit atew fawrr & ard ¥ wgrmn
feswd 12 3® g ff W T@-
T qF wrrm At dardyger?
% ag aren g fr aa framr & afa-
O @ @A vw avg ¥ fad
grargd Y w1 Ty g ®
smaTe 97 ¥ wAY ot ¥ gEr W
fear fr 12 ad gwar & of, @
T Al S A g vhogn 4, I oW
gATE TETA ALY WTHAAT | TR AR WY
T T FT ITAT T AW T4 @Y
aEY &1 IS wAET EwTr EW
¥ Fwm w1 OF A fram ff g9
am w1 Wy & 3 @ frogw A
F gaAT AATAY T OTA O Y WA
aradt wrma freaw A aviem)
WL QAT FAT SAT & A A  fw
qrY &7 TTHAT HAL TIIIAY gAT TAAT
a1 gt ST FTEM—IF ag F
mr o ararey frate vy f g 3
yfew garv awm fqam & wfasrd,
for & =a?t § for v 77 A guer
g 3 gitgEw AT ET AN W &
g fgware F7A &1 I% 9T 9Iy
WA Sifev 1 W T TR 9T guAr
2 3 &Y AT FY A aw awdr Ay

A TA T FRET AT T
92 B¢ fzar &, S g ¥ 9
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¥ g sfafafa www wer I wfid
AT WEH w13 femaa &
sfafafa wem & o, ap ww «fr g,
ITHT AT FT 3@AT fed et wgmar
ot o T §, oE gl Tw ¥ wer W
¥ & a1 7€, 3% w7 et ot sare
WETGAT @Y WETw §, IH BT sqeweqr
Y sr Y oAt g

& wreen 7 f gy wefy o 77 amay
& ant ¥ qq9d |

ot ool Ty o : o
TEIsr R am e fs gw A
B & agr ¥ FEA A 8T Ay o
Wirgg aa w1 oy frr & fr aw &
AT TgA SATET A AT AL FQ
T &1 Y7 qrEy §Y ST ) wE Ay
T 97 YA ROETT W TV WL,
IR IMTAATFITIHET TET W
wATAT § gt v v, mE At A fRdY
& 7 38T %7 AL K1 IAN 7 fwry
T® & | Wa q7T 7 1 A & AAT AY
ag WY q@ &7 Ay dr fr qmr A @
& ot fam wradt frisr s w2 B 7
W #1§ alFT AT HAATAT A FT
4T 41 | WA T g7 wer fE a1 T
a9 TG § § TF ¥ I A F FFA
gH fis gure gAY WrAHT AT G 1 AT
wETT AW & F97 freoqg, IAA AT
orraz g1 &€ AT I | gHfAQ AT AT
arr fars wdd WY W TN
QT §Y et e Ay o awar & R
feaa vt AL ME | gafag d=3d
wre #rf W JET AT wg WK 5
T gy WAL EAAT G | A wred
xay w1 aleT § og o & fw 2
ARz ¥ A G fawd &, A W
qifraTie #1 xamr orr § o g
WOHT TXE A NPT T Y 46T G |
IEA 160 Wrafiat w7 wheET KT |
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NI WWT T U WY FT 1,000 AT
B 1 W g S gw §r w@d A
™ W wft T owar §, o e
ok ¥ i Prear 81 e o
NeG AR T graa & ot @
few & 1 8% 9 fear vt e oy =
3% AiwE gart qr Wi AT I *
AT g qaT T |

T A TR afadr & a ¥
%t 6 & wa woir o | fawr Seferai
ATt wrfew o, 34T A 0k, 7w TN
g1 fer & ag w47 vR7 91 Fr WY AT
TEFHATEATE | UF T 7 250
grdt /1T 250 A€ WA v 2 w)w
20 379 WAt WA X G @ £ |
T T X TG FAC ] | T WAT qE
& W @ WTC Xy oA g7 gL SmUAv )
foradt w2z €1 weea grfr, sadt aag
g S )

g% F T ¥ WY gRTm AT ¥
T I F AT 7 K 9T WF F7 J[H
2 f faad warer &7 g goir o
foemT qgT &1 T WAL, g 2R
FdqT g

SHRI GOVINDA MUNDA: Mr.
Deputy Speaker, Sir, 1t is very un-
lortunate that, on seeing the state-
ment of the Minister for Agriculiure
ang Irrigation we find that it jg a
lotally incomplete reporl. Of course,
the Government's intention is very
Bood but in the figure mentioned in
the report there js ; difference of ilell
and Heaven, I find from the paper
Hindustan Times that the Chief Minis-
fer of Orissg hag siated to the Press
that 400 to 500 people have already
died. 1 believe they are poor class
people—Harljang and Adivasis. You
know that Keonjhar is a District (this
is my Constituency also) where there
8re very, very poor people—Harijans
&nd Adivaxis, They are very poor
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people who have lost so many lives,
along with their cattle and other

ihings.

Any way I am very much grateful
to our Hon, Prime Minister, 1 thank
our Hon. Prime Minister who has
kindly sanctioned a sum of Rs. 3 lakhs
for the relief operations from the
Prime Minister's Relief Fund, But, so
far as the loss caused {o the area is
concerned, the amount sanctioned is
unsufficient, 1 therefore urge the
Prime Minister to kindly look into the
matter more sympathetically and
graciously, so that these distressed
families could find a ghelter again.

Again, I beg to draw the kind aften-
tion of the Hon. House to the disaster
which has occurred due to tornado in
the five villageg of Keonjhar Districf
of Orissa State on April 16, 1978, The
houses of about 700 families in the
five villages have becn razed to the
grcund and 1500 persons are feared
to have been dead. Even now dead
bodics ang injureq persons are being
taken out of the debris.

Even though some relef work is
being done by the District authorities,
the Central Government may think
very geriously, to give substantial
financial help for the relief of those
distressed  people who have been
affecteq by the tornado. Indian Red
Cross may be a<ked to send the re-
lief supplics immediately. 1  would
request that the Central Government
may send a Central team {0 nssess
the loss. The Melereclogical De-
partment has failed to warn the peo-
ple of this impending tornado. It came
upon them all of a sudden. I would
request that the Central Government
should strengthen {he Metereolo-
gical Department to be an effective
instrument for the good of the peo-
ple. Since the area is very fertile
and paddy grows in abundance, the
Ministry of Agriculture may be ask-
ed to give financlal help from their
funds to the affected farmers in the
shipe of sheds, fertilizers and other
instruments,
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The House may be well aware that
all the houses in the villages of Keon-
jhar district are thatched ones. For
the last thirty years after indepen-
dence not even a single house in
any of the villages has been made
pucca, May I earnestly reguest the
Government to kindly set apart cer-
tain funds from their Rural Uplift-
ment Fund and create an organiza-
tion which may select certain villa-
ges year after year and make them
pucca? This will create a sense of
confidence amongst the tribal people
and Harijans,

May I know whether the Minister
for Agriculture will agree to send
a team of Members of Parliament to
this area to assess the actual position
there? Secondly, will he himself kind_
ly agree to visit the area and have
a complete picture of the situation
there?

SHRI SURJIT SINGH BARNALA:
Sir, I have all the sympathies with the
hon. Member in whose constituency
the tornado has caused such a big
Joss In fact, he should have been
thers by now and ghould have sup-
plied more information to the House.
That would have been very good.
Whatever information he hag got, has
been collected by him from news-
paper reports. As submitted earlier,
we cannot take all these reports as
correct. We are submitting only those
reports which we are getting from
the Government there,

So far as the reliet and rehabili-
tation work is concerned, necessary
measures are being taken and as I
stated earlier, probably some of the
villages will have to be shifted to
some other safer places and then the
construction of houses will also come
in If they are keen to hawve pucca
houses, they can ask the Government
that thev want pucca houses. This
is a good suggestion that has been
made by the hon. Member. However,
as the entire villages, as stated by
the hon. Member have thatched hou-
ses, probably all houses cannot be
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pucca also in that area. If one wil-
lage is made up of pucca houses, it
will cause a great heart-burning to
the other villages, the neighbouring
villages, and it would create difficul-
ties for the hon. Member himself,

1349 hrs.

DEMANDS FOR GRANTS, 1978-78—
Contd,

MINISTRY OF EXTERNAL AFFAIRS—cOntd,

MR. DEPUTY-SPEAKER: We will
now resume further discussion on the
Demands for Grants of the Ministry
of External Affairs,

Shri Mayathevar,

SHR] K. MAYATHEVAR (Dindi-
gul): Mr, Deputy-Speaker, Sir, I
rise to support the Demands for
Grants of the Ministry of External
Affairs on behalf of All India Anna
DMK. It was the late Pandit Jawa-
harlal Nehru, who, in 1954, propoun-
ded the foreign policy of India, which
was also styled as non-alignment
policy. He taught this country and
other countries of the world much
about the policy of co-existence and
panch sheel. We were able to pro-
pound so many non-violent policies
and very good policies which are non-
violent according to Mahatma Gan-
dhi's principles and policies. In spite
of our preachings of non-violence and
peaceful co-existence and the Panch
Sheel gnd in gpite of the fact that in
1954 we stood shoulder to shoulder with
China and declared to the world
‘Hindi-Chinj Bhai Bhai’, the Chinese
stabbed us on our back in spite of
our sincerity, honesty and straight-
forwardness in our foreign policy to-
wardg the Chinese. Therefore, we
must be very careful, very cautious
and alert tuwards China.

We had great respect for Britain
The British Government was respon-
sible for gividing our motherland.
Mahatma (Gandhi said India is like 8
cow. The cow is respected by us as
it i considereq a representative of
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God, Gandhiji saild ‘Cutting India in-
ip two amounts to cutting a cow into
twe'. But the former President of
Pakistan said, ‘No I do not want to
hear your words. I want India ghould
be divided’ And accordingly it was
partitioned and it hag created so many
troubles. Who is responsible for
dividing the country? Is it not the
cunning Britishers who are responsi-
ble for dividing our motherland into
{wo? Therefore, we must be very
careful with the British fox also so
tar as the foreign policy is concerned

Then we come to the Commonwealth
of Nations. We are not ashamed to
say that we are still a member of the
Commonweulth of Nations, When
there was & tussle between Pakistan
and India, the British Government,
our old master—I am ashamed to say
and we do not admit but some people
say they were our masters, the Bri-
tish Dorais—in Tamil we call Dorais
but we never accepted them as our
masters an actually we are the mas-
ters of the Britishers—created another
trouble, They not only divided the
crountry but they created Kashmur
alsp with the object and intention that
we must have an {nternational trouble
throughout our life. That trouble is
even now continuing but our hon.
External Affairs Minister who is one
of the very responsible and senior-
most leaderg of the country and even
ut the time of Jawaharlal Nehru he
had vast experience so far as Indian
politics ang foreign affairs are con-
cerned, is making his best efforls to
solve our problems,

Then, Sir, we must be very careful
ubout America also, not alone with
China ang Britain. ... (Interruptions).
Anng DMK is very non-violent, It
belleves in Mahatma Gandhi's poli-
cies of nonviolence. Therefore, you
need not be careful about us, It you
are careful, wg will be careful about
youw.,.

MR. DEPUTY-SPEAKER: Anyway,
it does not come under External
Affairs,
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SHRI K, MAYATHEVAR: Regard-
ing USA even before 1947 they were
not in favour of our Independence
but Russia was in favour of our inde-
pendence—subject to correction, In
the course of our fighting and the in-
ternational clash with Pakistan fthe
American Government was pouring
arms and ammunitions and extending
all kinds of miltary aig to Pakistan
but they withdrew their aid to our
government. Even the little aid they
were giving us was withdrawn by the
Americang but they gave double the
quantum ito Pakistan. At the time of
Indo-Pakistan war, it jg shametful on
the part of the American Government
that they sent Seventh Fleet in sup-
port of Pakistan. Although I wel-
come the genuine non-alignment
of this Government, although I ap-
preciate the genuine foreign affairs
policy of non-alignment, I request
the hon. Minister of Foreign Affairs
of the Governmet of India to be very
careful about the USA Government,

Yesterday, we were discussing
about the nuclear powerpack. Hon,
Prime Minister made a lengthey
statement in this House. I quote:

“The remote sgensing gevice with
a nuclear powerpack was installed
at the highest point of mountain
under an agreement between the
Government of India and the United
States.”

If s0, why was jt not announced to
the people, 1n thig House if this was
in the interest of the country to instal
such a device at the helght of 20,000
feet. If it was in the interest and
security of our motherland, why after
the Chinese clash, it was not disman-
tled. Why were the people of India
Not informeq about jt? We are high-
ly disappointed sbout the secrecy. I
accuse the former Congress Govern-
ment also which allowed impliedly,
directly or indirectly, this king of spy
system in our mountain, This should
not be allowed to continued hereafter.
This Government should be very
careful towards guch kind of spying
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activities by the American Govern-
ment. CIA is working, for what?
CIA is working to depose certain
Government eclected by the people
The democratic Government are de-
posed by the CIA. Therefore, we
must be very careful about the CIA
and its activities in India

SHRI K P. UNNIKRISHNAN
(Badagara): Shri Subramaniam
Swamy gets excited when the word
‘CIA’ ig uttered.

SHRI K. MAYATHEVAR: 1 wel-
come genuine non-alignment on be-
half of my party. Do you think that
the former Government was follow-
ing non-genuing or in-genuine non-
alignment policy? I do not accept
that. You should not, once for all,
shift the burden on the Indira Gov-
ernment—thgt Indira Government was
not sincere I am not going to accept
that, That Government was also as
sincere as this Government is.

14 hrs.

So far as India 1s concerned, we uiv
genuine to everybody, cven to Ame-
rica or China. But I doubt whether
anybody is genuine to our policy. that
ig my doubt. Is any country genuine
to our country? No. Yesterday, the
hon. Prime Minister said, we are res-
pecting China and we are going to re-
vive our relations with China, Pak-
istan, Burma ang all the countries in-
cluding America and British Govern-
ment. But I doubt very much, verv
reasonably I am doubting that no
Government is following our non-
alignment policy which was being fol-
lowed at the time ot Pandit Jawahar-
Jal Nehry when we were gtabbed by
China and Pakistan twice, We must
be very careful. Other countries are
behaving as jf they are following that
non-violent policy taught by us. But
nobody is following. They are talk-
ing from their lips only, They are
stabbing and shooting on our back, on
our shoulders, if not on our chest. 1
request the hon. Minister to be
very careful about the policy of gen-
uine non-alignment. Although we
appreciate it we must be very care-
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ful about these things because at the
time whep the Israel Arab war was
on, the Americans were supporting
Israel,. We were supporting the Arah
countries, At the time when North
Korea and South Korea were fighling
we were supporting North Korea and
they were supporting South Korea,
Finally Americans beaten t; ml in
the battleflelq of Vietnam. When Vit-
nam war broke out Americans were
supporting South Vietnam ang we sup-
ported North Vietnam. Therefore I
request the hon Minister to be verv
careful in regard to our foreign policy
towards America and Amciican CIA
and American foreign pohev.

Then, Sir. we hag the highest re-
gard, honour and respect to the pre-
sent President of the U.S A. Mr Car-
ter. We accorded him the biggest
welcome and reception in yu; Central
Hall when he came and visiteg our
country. But he did nothing. It 1s
love's Jabour lost! We loved him, wo
laboured for him, we lost everything
finally here in the Centrul Hall' He
did not help our country He did not
support our hon. Prime Minister's
policy regarding uranium. i spite of
our sincerity ond honesly towards
America  Therefore even Carter, I
am gorry to say, is not sincere. I am
told his mother was working here in
India as a nurge. We thought thal
the American President would have
greatest respect and sincerity  trom
the bottom of his heart towards India,
not from the lips, just like the othri
former Presidents of USA like M
Eisenhover and others, But this man
has unfortunately, accidentally and
uncxpectedly proved that he is also a
legal heir of those former Presidents
of America. le is only following the
old American foreign policy and he
is not an exception. Therefore we
must be careful about Carter also.

I am coming to the last point, This
is regarding your Report for 1877-78,
issued by the Ministry of External
Affairs Please gee page 56, para 2.
It says:

“This Ministry has two specialis-
ed fields of work, Le., protocol mat-
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ters and international relations. In
these two fields, Hindi was regularly
.use during the year under review.
Documents like ‘Leiters of Recall’,
‘Letters of Credence’ ang ‘Commis-
<ons of Appointment’ as well
as other protoco]l documents, were
prepared in Hindi, The Ministry
alsg advised  Ambassadors and
Heads of Missions that while pre-
senting credentials, they may as far
as possible, make their introductory
speeches in Hindi.'

My submission on this point 1s this.
1 want to know whether the Foreign
Affairs Department is a Hindi propa-
pating Department or propagating
Indian foreign poliey? This is a sim~-
ple question. On behalf of the non-
Tind: speaking people, on behalf of
the South Indians, 1 am asking this
yuestion Thev are giving gpecial res-
pect to Hindi and Hindi alone in
fureign affairs to make the world
understand that Hindi alone and Hind:
only 15 the only language available
i India 1n the language market.
Are no other languages available
here?

Theiefore, Sir, I do not oppose this.
“ut, my submission js this, The non-
Mindi speaking officials will lose the
wpportunity in the matter of appoint-
ment or selection in different services.
Therefore, this discrimination should
10t be made against the non-Hind:
~peaking people. You must encourage
ull the languages of gur Indian peo-
ple. The people who do not know
Hindi will not be gelected in the TA.S
18, ofe. services,

The hon, External Affairs Minister
made a speech somewhere in Bhopa
»ut he subsequently denied that. That
¥as on the question of the Hindy
anguage being the official language
mn the Public Service Commissions.
The hon, Minister later said that he
did not make a mention of it in his
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speech. On the first qay we were un-
heppy. The next day we were e€x-
tremely happy to hear his speech
here. You should not take away the
opportunity of the non-Hindj speak-
ing educated people in the matter of
seleclion of officlals in your ministry
for these higher postg on the basis of
the language.

I would now gquote one sentence
from. page 58 of this report. Sec the
last sentence of the last poragraph. I
quote:

“The Council regularly sent Hindi
books for presentation to the cultu-
ral institutions ang also arranged
to project Hindi films in foreign
countries'.

Why Hind: films alone? It means that
it includes, indicates and reveals also
that the Hindi picturcs alsone are des-
patched to the foreign countries for
screening.

Equal opporiunity shoulg be given
1o the Tamil, Bengali, Malayalam,
Kannada, Telgu and Marathi pic-
tures also and not only to Hindi pic-
tures. (Interyuplions), Under, Art.
14 of our Constitution there should
be equality for all before the law.
Under Art. 14 we say we allow equa-
Ity of opportunity before law. Sima-
larly, there should be equality Yor
every language picture. Equal oppor-
tunities should be given 1o all the
language pictures that are produced
here, With these few works, I con-
clude.

MR DEPUTY.SPEAKER: Dr.
Subramanmam Swamy,

SHRI HARI VISHNU KAMATH
fHoshangabad): I want to know
when the Minister will reply.

MR. DEPUTY-SPEAKER: Well,
some time in the evening We had
three hours twenty minutes when we
starled. So, I have to calculate the
time because we have been doing it in
blocks.

SHRI HARI VISHNU KAMATH' I
think the time may be extended by
one hour. The Speaker said that
will consider the matter.
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MR. DEPUTY-SPEAKER; We shall
see at the end of the day.
Now Dr. Subraraniam Sway.

o qugew At (Fraf v
7% ) : SuTSe WY, ¥ g wwr F fegdr
& w1 wwTs AT ATEATE | I HT
w1t g & e o fadwr weft & A
g v & nx Gfawrfew wmeor fer
¥ fagr 97 | ¥9 w17 ¥, W WECU
7 & wyar W gt & e g g
W7 8 QY &1 Fg 1S A1 fadw welr
& T T WIC AT g aE wAN fF
fr Y wraT W\ w7 wedt a@ A AR
|TeY, ¥% wreor &% vl ava owE )

% wgy g v wgar wgn fr
wardr fakw Aifr o wr ¥ 1 €
gwerr W7 {niwie g & Ay
A€ W¥S T A TF BT TN 6T W@
B ¥ ¥ w0 TR A WY Awar
st & W 79 awTEsT % &9 9% W@
e wgm fe g fedw Wl ®
T & fow qurd T Tfeq

it grfumt g frerdy (wrreeTa ) .
ot wat & i e ¥ ot a1 w1 =T
fer 30

To ywgrenw aelt : gT, AEEA
Frgfe 7 5w =iwr fmr g
TCY AT 0% Ay W faae
0 o § 1 S A Y WS R AT
fse g &Y sfawe qurd 2% 0 At
Forer wgar & 1 = foadwr syeft oft o fordat
T fF § g9 arw o7 fymre &Y, 97
s gw dgrfew ww ¥ fedw Aifa
ToT 7§ & I o7 gifeare & ) o
a6 AT A SqE -
waTEAE ®F ar W o & AW
HRET ez ¥ F7€ srafer gy & 1 A
o S DY wrfige 1 vt B T
Tt oY wgd @ § Honest trade
policy is the best foreign policy ¥¥
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w7 T & ) wE WO W e AT
af &, WT WL e wiAT nAr ¥
I IaT yra W TE IR 1 W
W drer T owfgr——zw wr W
FEIAT EEAT AT |

garr fadw welY off o7 9gd ¥
o o fadely 2w & qwew & w9 ¥
#=23 ¥ 91 77 I WA WY T oEgY
¥ ofc wx # fadw ot o= M@ AT
T ¥F qrE 1 9w fagr | & qg A
Tt vy T g e St I e aww
Tt wwTe ¥ qgr wgr wifeq 1 F
T fr aff awr o ooy e ¥
Faraamegy & wow Wt s
§ wgy ¢ v woaw
awyr & uefgy W wwwmr &0
National interests do mnot change
with the change in Government
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verr wign § e oefy v oo
vt W v ¥ 1 o g eofee
wr

¥ gy qret ¥ s #fade ¥ fara
W ®CF ST NaTe F0-ag % A
ga waray arafer Ay sT owd § | o
% oA i ¥ A Sraw d
T A AR aF § W w36
it fire fagrar o g § ) wafeg
f fadxw wam fis v AA-gETSANTE
mex w1 i g2 afaw | g yAwT
AT & AW & I gwr & W oy
TATET AT & AT F AqTT T B, AT
agT ¥y e et ¥ w1 waey ¥ o
A umw o & fan firg oy @ awe
2 1 ¥w farw 2w ¥ fadwr Aifer v wifigd
frrmsfar N mrawagd 1 How
RT3 T § -7 g -—wrentair
W wifgd wr@ w1 vw ¥x wrAAT
wifed 1| @ weTc ¥ gt sy @ Ay
# gawar g fr ¢@ & gar forg vt amw
2 oY wrer & fog ot @ g
# g 7y we T v fedw el e
wraw W A wod | 3 feagw
% gy gwaAr & | wAEw @ 9T AT AL,
TWwrgaw Afy &, wAw ag ¥ fe
Treafawar wT k7

fadw weft & ofieeam & wgr o
Jan singh is dead It is no more Let
t rest in peace

Firaftwg oy dfew oY e

} aw §, 3@ © wpn wifyw | g
T Wl o frwdr fee rfewr & R

DG, 1978679  29g

¥ o wygr @, ¥ 9w W @ war
£ | S wgr - % w0 waw o vy
91, ¥§ YR &% oo 9T, ¥e fag A
TET 9T, WE CEET agAN ©T 6 gaver
T 8 | ¥ fag o qoelt Aife g, o
79 gag g ¥ vk o, ag Aifir wremod,
T ¥, M g7 WA W G gAwr
o qR Qur favare & fr fodw war
St wa fawr ¥t T g | AT AY
ST war AT oy & fr @ o
¥ fafrex ¢, @ fog o & amg ot
71 omft | fore oo § oEw &SI

%, 97 #Y arEf & wey W SO gawaAT
i ¢, afew & agy awwerc &1 W
At 9w Ry W N wwer A o
W1 ©F TAa W S s A g
& Qur awwd Y-afy o fadw el
T o ar g v .

siteefiufgorar dfo et (i
IAT AE) W A v fand

&

o qugeaw el § wfee
frdt p-ag @ ww wwd ¥
wrr #rardf o Far fr wwey & ) Afew

wree § A 0w gw fowd ot af) &1

dimht ofgem @ dmie
ghraT & wive w oY daT wd ¥, e
e g 7Y 1 wror it o fagrk g
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(wto gwgrer w=wiY) ¥ g o arfdt ¥ e §

o ¥ ay v W f mﬁw#fﬂwmaﬁgﬂ(ﬁm—

fr g WTRATE ¥ 21 ¥ qTq g s i srferrr o .
s ¥ w1 gt feqr, €@ & farg o

i Wi aark & v 1 9 WA qOAY wewrT

T wawr gyt wifgy ar, ) fedt o
3w ¥ @ geet @ A A
gt ey ot 3w w7 WA 9T FrAT
Tifye | 93y wT 7g Afa T
o gomwar ¢ e orfessm T g
FaTd Afr Fa7 & 7 nifere § A19
ZaTR geey qui, & oY ot o w g,
Ia%) Faaar geg iz, 38 & wrfag
AWUE BT AWML, ENITA W
FqTeT @aYT Y § | wAaT ¥ w7 Ay
FATT AW 9T WTAHOT FOAT, A1 fEe
fog ayn—& &g w1 AfET
39 % 7E 9 FAW ¥ Wi Tfge
fis a8 O 8, #w a€ & fernfdt &t
e & wifeera & =73 A wrEvaEar
6 & 1 A 3w wreres @ e arfeere
¥ a7 o afedt gt wfee
TifaerT & AT EW AT FTTAEAE )
qifsen wem aw g4t a7 fafor
e 7 59 29 w1 2 faeEy ¥ A
mlmﬁqm:mia&:qr
# am g wfgw ar, Afe i =
MY | WX TR KT OF A7 % foAg reAT,
frrerert, s ¢ Delwrea gfee 72, &
zror @ EEY § AL TE WA
%1 9% qaew fr § {5 arf waorgd
dar &Y 9w fF 77 A1 OFrETe Y aa
FT @I §, T W WY 1A ¥ T
g 1 # waw W 8o oad
@I E | WAV WA AT 97 9
¥fiew I8 #Y wow www feet ¥ aer
fear v, T ¥ gewT dar FY Ti--
¥ 59 Y geTAT Wifgw, W o S
74T 41, I wY gLTAT AIfgw 1 orfewary
* W & faet & 9% AT s Wi
fir fegger & W S, &, 99 % foer
§, 9% a1q 9 & fewr & st wfge

T QAT & AT o T ST
O ARFARY T & arr W A

T GFY 4f, IA FY FATH AVHT T T
fewar fear, g W ¥ AW @ om
¥ fu g wodY oF Fifa aqs @iy,
ZRY 20t ® faqar f sy o swar
g AT afae, MY AT A, T w
waAEW w7 @ 7 @--Tar afs &m
qwam F a1 & qmwer g froew e
aw & form off g gv W17 e
% fag Wi w4 ghm

3 A & 7y FEAr A g e
Y AF FATLAT AT A B, WA AT
ofrads zu & w17 faw famr & gurer
AET T & TREAT AT [y IT w4
g™ AT FTAUE | W@ AWAR
FaEn g ad § W7 Ay iy
TR T AT GAT § T W AT, i A
TH GV T FEAT A@AT )

w7 oY WA & e % fOw &
Nk Wt FAMAT ST ¢ B q G
TEAT H BT I, TOR A & fdwr
qamy ¥ Afqw, a3 marew &
mifeforres agr ¥ EmT R T ¥ #
W #F TETATT @A oTaT B, W A
97 B9T £ A1 RaTeT oY o § o
T¥eq w1 orar § e ww A@r Yo
s avSt A eT ), WA AW &
TG A8 oY & ) wvit oY
AT & “drger e faw W qgar
¥ wfawa o & sqw oy mar g, oF
wRfae war a1, o & W W
afr gagar Rt g Y WX it e agi 7
# for 37 w1 gwn @1, W ow@ W
I FewT o ot gEArgew ¥ fg
eft wrk W€’ oY arer ot ot ) gw B
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wittoe # merer it ¥ srve g § 9%
gart v e & w3 o et A,
T e e ¥ qTENT 9T Toft wfiT
g et € W A w T ¥ 1 g
& wrar qv o § wwelt, oy A aw
o wEAT wEen § e o7 w7 A
AT A 7 Y ALY WUT | AT FIET
w1 8 Fqfree T g9 fram § o

Vajpayee 1s a reaclionary

Moraribhar 15 an imperialist

& &% o1 w7 w7 s § afew
fadw maw gIFT W@ AWINIT gETV
ugr & qud #1 A faar m@ ) O e
¥ A Arar W ¥ fae §w g,
¥ ar e o § Afew digew 6 9
wfsfge dur AT AT g el Sw A
ot mw getifegy (emr & st sEi
T ¥t xIEAT ¥ uf &, 9% ¥ qv
N £ T FY WL TH AT 0F & w0
wAr wEary 7 AT wgar 7w ¥ fa
% ®ArT Wi gy ffwe | gemenr
¥ dyT w7 W g Hfso oz I ¥
‘“Ryew To T @) feraT §, SE A WY B
fifag | AT w1 ww Dfsig, Afes e
EETETT & AUT W {ATAIC AT § AT
T U7 7 WY foeftor wifag

& ag off v wET E fe gt e
¥ v Iy 7y ww &) w7 W oft oY W
e aYe sl Aoy wa Y e
feaen & s EEdw il @
E wrk W ¥ ff fy afew o g
ow & wra dww ¥ #dw st
wvt-areft sy ¥ e 2 a1 et
Frrweft & 1 xw ¥ ag q1% gon b s
ot ot etz st To samgRATY A
o e et o Wi oraTg Y Ay

— e — e
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wrexfire it fee sered s 4 e
& wear ¢ 0 ot wg for mom L
(warwarr) ...

SHRI K P UNNIKRISHNAN (Ba-
dagara). How dare you talk>**

Wo GWEWH @Rl qE YO
¥ e g e K e g
fis wmt aw, g HURT TN AW,
YT ®T TR fod 4, ww frd AT
ﬂ!ﬁnﬁgot{oa‘ﬁﬂm'&ﬂ
9T | 1969 W sy AT FAN s 47 1
WARMIRT A I ar gy &, F
dYo wifo wo wrwma v § 1 H v
fe dre wmo vo w1 AUT ATH weitver
mw sfwo wen T owfge ) W
fﬁ#’mﬂf“lﬁ'eﬂﬁuQO&
wfera ot w1 A frar o & ow evew
¥ gafurr 7 a1 9 3@ 47 o wro
To & AT WY wiw A yT wafuwr ¥
am ¥gv ¥ fr eHa=fr weEr § uit
awn it 1 gy fafrer A
=ifa 1

“Because Sanjay Gandhi i emi-
nently purchasable we have got a
lot of monev and he 13 foolish
enough to take money"

wafoeT & w17 diT 9T FT oY FEX 9
s giwmlt 51 gy ARG #t g
& weftfere fora fop effea ) YT g i
a2 yfenT & a¥ Fav ax fawy ey wnr
¥ ot N ugy fom w1 wATHr 9T, 9W
%Y I AY e | &Y a g g
g f6 o T gl areeT wnige i wg oY
ZeeAT dur v ATl e g, W YT ER
s g ) (wwamr)

&g fo wiv 1966 & ReweH
%) ¥ #ifom, sy gl st oft w@-
Qwr ¥ 7§ ot 1 39 wag & wrowr F

**Expungéd aj ordered by the Chair
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[x1e gwger wll)
W WY | I gAY TN wg @r fie
WO AT e ¥ e g 0%
faener oy s R §)

“We have sympathy with America
about Vietnam ™

g U TR W W AW 9T
()

oft wamr w3 (WEET) WY o
wTée wo WY wRterfy e wAThr
T ST ?

o g Wl TH W&
Frrag TV FTR 91w o wrio
ze ®r wyr B T (wwawY)

o i & o FET VRN E 6 oY
g & ywme ¥ 3T W E 9w
g faarr w2

stwmwas  #o wfe U° ‘F'T
aytardim T wHONT  qgd Wy b
¥, TH AT FT WA TH AET F ATAT
a1, A ?

To gwEwW aw o ¥ ¥
oo &) e g g for gk dw oy
ag awr warm § fe ad oo,
are frar T AT, wAnr Ry
A7 T WEAW ¥ WRET AN Ay S
wew fagrlr aroedy gaTr 2w & fadw
7Y § (wway) 7 ST goTd Ay &
QU R §Oud R Qe T At A
afivr & o wgar e 7 fR ww
w3 fadw weft gt 3w & o WY 7Y
@ ¥ W Ry § g7 ur v dwr
T & 1w ATy gw o WY wny
¥ wh O & & s g e
% 9% 97 7T ag 7g¥ 0 & v
WY AT JormT W A & ST
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o wifeq (wmwem) wg W o $R
e Ty wer § | v qw gy ¥ fng
gag § 1 & Torer qrawrr woT W' 2
s o1 & 7g ww w7 o | foitwec 3Y
W ¥— (wwe™)

£ areofosar wok g o
) Hoor & vy & fadaw e
gt g fir wrangorw g ¥ Ay @

g fadw fife A moea o
Jawaharlal Nehry was a failure all

through  SEIN gdufor = § oY
ey ot Wi foft e ¥ o) qre @
werT-we O | g% Wy ®Y ureAfadon
¥ et 9T wAr wEw B

% APV WA : T8 aTgene
agE ¥ ¥

We gugew Wmit mHe Wie
TUTE ¥ gRre 9 F gAw i w1 woar
WTC %Y wast Yo o o e
feafe & ¢ oft wredt o et & o
Kty WHTT ¥ wETT g7 fadw Py
ok orrft Wi GWEY wenam Stony |

A vy v woAT e wy war
Lol

SHRI L. K DOLEY (Lakhmpur)
We take ohjection to the allegations
made by Dr Subramamam Swamy
against Jawaharlal Nehru ang s
foreign policy Let it go on reeord
that we take objection to this

MR DEPUTY-SPEAKER No ques
tion of objection It 15 has view and
that 18 your view Mr Chandrappan

SHRI C K CHANDRAPPAN (Can
nanore) We are discussing about
India’s foreign policy in the context
of very mignificant developments inthe
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international field. In the report pre-
sented by the Ministry of External Af.
fairs, the very introduction of it be-
ging with a half truth. It says that
a consensus pn foreign policy had
developed within the country cutting
across party lines immediately after
independence when the process of de-
colonisation was going on. I am only
saying that it jg a half truth,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): There is some voice of
dissent, but there is consensus.

SHRI C. K. CHANDRAPPAN: We
heard a bit of that dissent. We have
seen in the gpeech of Dr. Subrama-
niam Swamy, the unashamed manner
m which Dr. Subramaniam Swamy
tried to denigrate the policy this
country had evolved in relation to
external affairg at the time of Nehru.
We may have had so many differences
with Nehru, but the fact of the mat-
ter remalns and it will be upheld by
history that it was he who enunciat-
ed a foreign policy which was fully
n tune with the national traditions of
this country,

The antl-imperialist tradition of this
country was upheld by Shri Jawahar-
lal Nehru in enunciating India’s foreign
policy. The same forces which are
now trying to denigrate Shri Jawahar-
lal Nehru and India's foreign policy
of non-alignment were there even at
that time. Dr. Subramaniam Swamy
might have been very young. At that
time Krishna Menon was the target
of attack in the Bombay elections. I
do not know whether you were elected
from the same place. Some of the pre-
sont leaders of the Janata Party raised
all these issues of relation with China,
relation with Soviet Union, non-align-
ment, India's relation with America,
cfc. even at that time to oOppose
Krishng Menon. Today strangely these
people are so friendly with Chinal Dr.
Subramaniam Swamy was speaking in
the tone of Brzezinski, Natiomal
Security Adviser to the US, President.
Mr. Brzezinski was speaking belore
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Jimmy Carter came to Indla. Explain-
ing to the press the importance of the
visit, he sald two things. Firstly, he
said that Jimmy Carter was coming 1o
India to change the tilt in India's
foreign policy. He said, there was a
tilt towards the Soviet Union and thr:
US President wanted to tilt it towards
USA. He also advised that Indwia
should become friendly with China.

‘We have always siood for normal.-
sation of relations with China, We
want it. But why did China nnd
India become enemies?

There were reasons for that. If
China changes those policles, we are
for friendly relations with China, But
today with Dr. Subramaniam Swamy,
there are other gentlemen like tihe
Shah of Iran and Brzezinski who are
advising this prescription to India:
“You become friendly to China!” It
was the same forces of imperialism
and their agents—I do not know
whether the words ‘running dogs' are
parliamentary; it it is parliamentary,
I would say—these running dogs of
impernialism were the forces who weie
trying to scuttle Indja-China relations
when it was in the interest of worli
peace, non-alignment and progress of
mankind. But today you are speaking
lLike this and the world will under
stand.

In this report, there are certan
other factors missing. 1 do not know
whether 1t is not for us to say some-
thing more positive against the at-
tempt of US imperialism to make
bigger defence preparations, and 1o
manufacture the neutrgn bomb. [ am
happy the Prime Minister is going t»
attend the UN disarmament confer-
ence, if I am not wrong. Certain ques-
tions will come up there in relation fo
disarmament, There is a very positive
proposal for disarmament advanced hy
the Soviet Union ang other gocialist
countries, but mainly by the Soviet
Union. There is no use bracketing both
USA and Soviet Union as super powers
as your report tries to do. At least



307 DG, 1978-79

{Shr; C K, Chandrappan]

in our interest, 1t 15 nol good to say
that there are twp super powers in
mvalry and we are mnon-aligned n
between That i1snot the fact Take
Indias own interest As Mr Subra
meniam Swamy sqaid I agree with him
we hive to take our own national
1 terests and we have 1o see which
forLes are tor us and which aie against
us Our policy towards the Umted
States Mr Foreign Minisler 1s mot an
a ident you will agree with me Dur-
wg the last 30 vears whenever the
inferest of India was attected we have
seen the US imperialism  standing
aganst India in the other camp On
the question ot Kashmir on the ques-
ticn of Goa s liberation on the qucstion
of Bangladesh and on ever so many
questions on all the wars thit India
h d to fight against her aggressors we
h.ve seen the US imperialism stand
1., on the other side In the early
diys of Indias Independence there
were cven attempts made to be friend
USA but they did not succeed because
{he imperialist nation as the USA 1s
it 15 always against the interests of
developing countries  So they will be
Jwoys agawnst us and today also So
if you take the national interests Mr
Subramaniam Swam)y you cannot gain
anything by making friendship with
the Umted States and this Report 18
trying to make a white-wash Qur
relation with the Shah ot Iran your
new friend—not vours but his

whret weaiie fag (Fifma a7)

g w7 (3w A S A~ A7 A
R TR A T

SHRI ¢ K CHANDRAPPAN Sir
the shah of Iran the first product ot
US destaibisation poliey 35 years ago
1s the result of that [Ihey killed
democracy there butchered thousands
of people He has some petro-dollars
and we became so friendly with hum
We are bartering our economy to the
Shah of Iran Your Kudremukh s
nothung but hartering away India’s
economy And what 15 this Rajasthan
Canal? You are becoming share crop-
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pers, Indian peasants of Rajasthan wil
become share-croppers of the Shah of
Iran That is the policy

AN HON MEMBER How®

SHRI ¢ K CHANDRAPPAN Yes
you will understand If you read it
Then the policy of Iran 1s presented
in this Report The new traditional
historic relation 15 being revived They
subvert they butcher people and kull
them We have a responsibility to
fight these people also

DR SUBRAMANIAM
What about Mr Sakharov”

SIIRI C K CHANDRAPPAN 1
dont know who he is

Sir the pomnt i1s that the Shah of
Iran 1s playing a sub-imperialist role
in this part of the world (InteTrup-
tions) It 15 again he who played a
destruetive role in the heart of Africa
1bout which the Government says that
we are not concerned No You shouk
have take to a policy which would
hie been appreciated by the African
t ln the OAU The OAU adopted
the polcy of supporting Ethiopia The
Soviet Union was on the smde Of
Ethiopia just as it was on the mde ol
India and Bangladesh at the time of
the Bangladesh Liberation struggle The
(ubans are on the side of the national
Liberation movemenis Strangely, we
tound that the Shah of Iran goini
with his arms and eveiything And !
you lake the South-East Asian policy
vour Report 1g irylng to depict—my
friend Mr Samarendra Kundu was
there in Vietnam He has done som¢
good job there What 1s this ASEAN?
ASEAN 15 nothing but the presentation
in ewvihan clotthes, of SEATO which
1sdead and buried It could not sur-
vivewith hisarms and everythingd
Andif the onslaught inflicted on it bY
the people of Indo-China—Vietnam
Laos gn Cambodia They hag to swal-
low the SEATO and they presented
the ASEAN, g colour in civilian &ress
but the US imperialists are tryitig t
rmake it a militar yground and you
say that we are frying to develop
very gooq relations with them

SWAMY
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): Ask
your friend, Mr. Dong.

SHRI C. K. CHANDRAPPAN: I will
ask them. Let ug not quarrel. I have
no quarrel with you.

These are the developments that are
taking place. In my opinion, the Gov-
groment of India should take more
gositive and more forthright stéeps in
yelation to the coming Disarmament
Ponference, the North-South dialogue
and all that. They have taken some
good steps. 1 welcome them.

The last point is on thé question of
Rdrican liberation struggles, especially
in the southern tip of Africa. Your
gtand is good. I appreciate it. I do
pot know whether some of your people
agree with it. My point is that it is
not enough. You will have to be forth-
gight in supporting them, helping them
financially in a much bigger way—and
not merely in expressing solidarity
with them. The time has come for
the Foreign Minister Mr. Vajpayee to
put it correctly. The last chance, he
described it. The Anglo-US plans for
Zimbabwe have been rejected by the
African pepple and their Tepresenta-
tives; and to-day as Mr. Vajpayee said,
the only solution is the armed insurg-
ence there. And there, India should
play a more positive role. And about
Bangladesh, Sir, ‘it ds good: that Gov-
ernment are trying for good neighbour-
ly relations, but it should not be at
the cost of the democratic elements
there. When people are butchered and
democracy killed in Bangladesh, I
think India has a moral responsibility
to come forward in support of the peo-
ple there. It is not an intervention
in the internal affairs of_ the country.

MR. DEPUTY SPEAKER: You will
have to conclude now.

SHRI C. K. CHANDRAPPAN: The
really last point is about the CIA.
Yesterday, Mr. Swami was Very happy.
1 knew he will be happy. Yesterday
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CIA was white-washed here. An inno-
cent, angel-like CIA fiuttered in India,
with the consent of the Government.
It is very good. But let us not forget
one fact. I was reading omne book.
puring the last 5 years, CIA had
interfered 660 times in the affairs of
other countries. In this connection,
Mr., Krishan Kant will remember it.
I think he also participated in the
«Rampart’ magazine interview about
the revelation made in this House.
At that time, the present Prime Minis-
ter, Mr, Morarji Desai was one of the
trustees off the Indian .;Assembly of
Youth which was involved in receiv-
ing CIA money. Mr. Morarji Desal
was honest enough to say, “I resign
from it.” The Indian Assembly of
vouth has changed its garb; and to-day
with the blessings of the Swamis.iD
this country, it is there—our own
Swami.

At that time, is it not a fact that the
Indian Government as it was told by
the Foreign Minister and the Prime
Minister—agreed to the CIA coming
and plarming that highly sensitive
plutonium device with a muclear ex-
plosive there? Is it not a fact that
the Govefnment at that time could do

it only after putchering Krishna
Merf®n? Yes; there is a story behind
it. The whole proposals of the US,

including. ....

MR._DEPUTY SPEAKER: Please
conclude. You cannot go on with the

story now.
i

SHRI C. K. CHANDRAPPAN: The
whole proposdls of the US, ineluding
the proposal of nuclear umbrella were
stoutly resisted by Krishna Menon;
and he was butchered at the altar of
US imperialism; and then this conces-
sion was made. I hope the Foreign
Minister who revealed that bombshell
yesterday, will reveal this bombshell
also.

SHRI C. M. STEPHEN (Idukki): One
year back, when the new Governmeént
starteq functioning, they began with
an assertion that they were continu-
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ing the foreign policy of the former
Government. The foreign policy was
the one thing on which the present
Government asserted that the policy
will be one of continuation and con-
tinuity, and that there was not going
to be any dewviation. At that time,
this policy statement by the External
Affairs Minister of the Government,
it was more or less clear, was not
the unamumous voice of the Janata
Party. We had, for Instance, persons
like my wvery beloved friend, Mr.
Subramaniam Swamy, coming out
openly and strongly against

SHRI ATAL BIHAR] VAJPAYEE:
Beloved?

SHRI C. M. STEPHEN I said “be-
loved"”; and lowvable

SHRI ATAL BIHARI VAJPAYEE
Is he lovable?

SHRI C, M. STEPHEN: He came oul
strongly against the basic tenety of the
foreign policy. He had gone to the
extent of demanding the scrapping of
the Indo-Soviet Treaty. On the basis
of that, news was floating about that,
in spile of ‘the identity of their party
affibations within the party, there was
much of confrontation between them
and there was not much love lost bet-
ween them. Today we Houmd Mr.
Subramaniam  Swamy giving very
handsome complimenis to Shri Atal
Bihari Vajpayee. It is a fact that he
gave very high complimeniz to him
and there was an appearance of com-
plete friendliness.

Now I am wondering whether there
s something which could be read bet-
ween the lines, whether some change
is taking place or not. I do not think
that Shri Swami is the type of person
who can change that easy, because
with respect to these matters what
he speaks is not what really is his.
He is bound to speak by certain com-
mitments,
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AN HON. MEMBER: Indira.

SHRI C. M. STEPHEN: Forget about
that.

AN IION. MEMBER. Why?

SHRI C. M. STEPHEN: But then
there is a change. 1 have got before
me documents which spell out certain
new propositions. Last year, when
the 1976-77 report wag presented,
they said:

#,. .the substance of the coun-
try's foreign policy was not an issue
during the clections....the new
Government reaffirms 1its commit-
ment to the policy of non-alignment
and affirms that s continuing that
pohcey.” .

Today also thley have said something
like that. They have said.

“,...during tthe years immedia-
tely before independence and subs-
quently when India played a domi-
nant role in the political process of
decolonisation, a consensus on
foreign policy had developed with-
in the country cutting acrosg party
Jines, Against this background, it was
only natural....”

Then they went on to say’

“This did not. however, mea:
that this major political transforma-
tion did not have any influence on

the content ang style of foreign
policy.f

Here we get the first indication
openly stated, that the foreign policy
ig not going to be the same ag it was.
They now say that there is a change
in the “content and style” of the
foreign policy, new phases gre coming
in, I am putting these two together—
the present attitude of Mr. Subra-
manian Swamy on the one side, and
the statement in this document wof
the Government on the other side,
where the Government says that the
content ang style would remain chang
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ed. If the content and style, if these
two things are removed, what remains
in the foreign policy, I do not know.
Ag far as the content and style of the
foreign policy are concerned, they are
not Boing to be the same, they are
going to be changed, the change is
takmg place. What exactly the
change 15 what the Minister of Exter-
nal Affairs ip truthfulness must ex-
plain to the people and explain to
the world

Now you have high-lighted certain
new points, certain new philosophy
and certain new phrases have started
coming. In this Report you have
stated about *“neighbourhood diplo-
macy " Yesterday, Shri Kundu coin-
¢d & new phrage “Asian image of
India” or something like that

AN HON MEMBER: Asian perso-
nality.

SHRI C. M. STEPHEN: Yes, m
peisonality of India. as if it was ever
in doubt that we are an Asian country
that we have got an Asian image or
Asian standing, They are going to
find a new Asian personality. The
question js whether this endeavour to
discover a new Asian personality is
the same as the personality that we
wanled to project.

As far as good neighbourliness is
concerned, this is what the docu-
ment of 1078-77 says:

“India worked for the extension
of detente in its own regiom by
trying to normalise and improve
relationg with all the neighbours. A
number of jssues were settled
through tilateral negotistions, The
entire maritime boundary with Sri
Lanka was deliminated on the basis
of agreement signed with that
country. An agreement was con-
cluded with the Maldivis for deli-
mitation of the maritime boundary
between for twp countries. Friend-
ly ties were maintained with Af-
ghanistan angd Nepal. Excange of
visits with Afghanistan and Nepal,
at the ministerial and official levels,
and the discussions held during
these vigita reflected a spirit of
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goodwil] and understanding, Ini-
tiative wasz taken to normalise
relations Wwith China end diplo-
matic tieg were re-established with
that country at the level of
Ambassador.”

The whole chronicle, as far ag the
neighbouring countries are councern-
ed, 1s that normalisation took place,
that agreements were arrived at, that
we were on the path of normalisation
and good neighbourliness. It wag at-
tempted in 1978-77 itself, and that is
acknowledged. Therefore, the question
I am now asking i this. Apart from
this, what is the new element in the
neighbourhood diplomacy that you
are evolving, what is the new Asian
Personality that you are projecting,
that you want to project? I am not
saying that you are doing something
wrong or anything like that. but tell
us, when you use the phrases of
“neighbtourhood  diplomacy” and
“Aslan  Personality”, against the
background of what was being at-
tempted earlier, what is the new
thting that you are attempting? This
is a matter which has to be explain-
ed.

Somebody said that India  must
lead the other countries, somebody
else saig that India must go to the
assistance of the other countries.
Another Member gajq that India
must give confldence to the neigh-
bouring countries. One Member went
to the extent of saying that Morarji
Desal's statement on Sikkim gent
terror into our neighbouring count-
ries. So, what is tha role that
we are playing” Are we playing
the role of only an Asian
country, are we playing the role of
leading somebody, are we playing
the role of a big brother, giving mo-
ney and everything to everybody?
That was not the role that we were
playing We had been playing the
plain role of a country which knows
its mind, which knows its inherent
strength, which has got an economic
sub-structure to rely upon with a
perscnality of itg , not limited to
Asia or the Southeast Aslan area
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only. but covering the entire world,
the non-aligned world, not linked
with any  particular bloc, not being
under the umbrella of any ‘particular
bloc, but having its own personality
angd projecting its domestic policies on
the international field, Therefore the
sort of thing that we are pow finding
is rather gisturbing. .

Mr. Atal Behari Vajpayee does
make occasional visits to India, 1
know! when those occasional visits
to India are made, he %hould make
an attempt to understand what ex-
actly the economic pohcy of this
country is or must be. "Thls attempt
has got to be made,

There are new phrases coming up
like “genuine non-alignment”. Ig it
different from the non-alignment that
" we had been following go far? Or-is it
suggested that the non-alignment that
Pandit .Nehru followed was not gen-
uine non-alignment? If that wag mot
non-alignment and non-alignment
characterised by genuineness -is now
forth coming, then you candidly con-
cede that you are changing the foreign
policy. You have got the sanction of
the people, you can do it, but do not
come out with the statement  that
this is non-alignment.

India has its own concept of non-
alignment from the Power blocs. We
are not part of any Power bloc, we
are not subject to anybody. Non--
alignment means, as far as we are
concerned, not neutrality, not inacti-
vity, not just blindness, but a posi-
tive policy in the interests of the
country, in our self-interest,

Every foreign policy of ahy country
projects its foreign policy from its
own interest, ity own welf-interest
Our internal democracy or our inter-
na} economy has got to be develop-
ed. Tor that, we want peace in the
world, We want relationship with
other developing countries. We +want
freedom from attack from foreign
areas.- With this, we project our
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foreig.y pelicy. On issues, we take a
particular stand. We refuse to b
tied down to any country at all. On
the international field, we have get
our preferences. Let us not forget the
fact that two forces are operating in
the international field. The force of
imperia]"{r?‘,‘m, colonialism, suppression,
exploitation is functioning openly or
unopenly. On the other hand, there
are forces which are supporting the
developing countries and the imperi-
alism_ and the colonialism. These
forees are there. We have got to take
our sides with one of these forces. I
is natural, therefore, that certain
countries which take up our own po-
sition come nearer to us. You call it
a tilt. Whether we tilt to somebody
or somebody else tilts to us is a ques-
tion. It has been acknowledged in
this Report itself that the Soviet
Union has felt that non-alignment
which was being followed by India, is
a bulwark for jnternational’ peace
and internationa] harmony ang pro-
gress. They acknowledge wug as an
independent country which takes its
own stand. As we think on many
lines similarly” whether the socialist
transformation or economic policy,
not everything but many things, they
get tilted to us. Nobody need be
ashamed of it. Nobody need to take
it as a sort of deviation from non-
alignment. But you need genuine
non-alignment.  You say that we
would be  equi-distant from both.
Now, you are going to say that we
will be equi-distant between the op-
pressor and the oppressed. You would
say that we would be equi-distant
between Israel and the Arabs. You
are going to be equi-distant between
the African countries and the oppres-
sing nations, You just cannot be. We
have to take a position. That is not
a deviation from the policy of non-
alignment. A new concept is being
evolved. I would appeal to the hon.
Minister to spell out what exactly he
means by the new concept of genu-
ine non-alignment. Whether it is any
way different from the non-alignment
that we have been pursuing. You
kindly explain this matter.
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A new discovery has been made.

“They say because of restoration of

democracy in India, the attitude of
America has changed, the attitude of
different countries has changed to-
-wards us. I ask in all humility, be-
fore emergency is it your case that
there was no democracy? During
Pandit Jawaharlal Nehru’s time, was
there mno democracy? During Lal Ba-
hadur Shastri’s time, was there no
democracy? Before emergency, You
say that there was no  democracy.
There was democracy in the coun-
try.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): What about emergen-
ey?

SHRI €. M. STEPHEN: I am speak-
ing of the period before emergency.

Now the question I am putting is:
Pakistan and India came to war, Was
Pakistan a democrat? Was not India
demoeratic? And what was the atti-
tude of this great democratic count-
ry. the United States of America?
If they were in love with democracy
they should have supported us against
Pakistan. Pakistan aftacked us dur-
ing T.al Bahadur Shastri’s time. Un-
der Shastri, there wag certainly de-
mocracy in the vcountry and Ayub
Khan's Pakistan was certainly not
democratic. What did this great
democratic country do during that
time? Whom did they support? The
point I am making is that no country
postulates its attitude to amy other
country on the basis of its political
system. It postulates its attitude on
the basis of the basic interests that
they have. If they are a capitalist
country with a capitalist interest and
the other is also a capitalist country,
then they will be nearer to  them.
That ‘was why the USA were nearer
to Pakistan. That is why, they are
conniving with all sorts of sabotages
that are taking place everywhere.
“They were very much against the
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Emergency here. But they had noth-
ing to say about the butchering of
Banga Bandhu; they had nothing fo
say about him; the whole lot of them
wag murdered, but not a whisper;
they were not bothered about that.
But about this they were gathered.

15.00 . hrs.

The point that I am emphasizing
is that, when they project a particu-
lar attitude, they know where the
bread is buttered, they understand
that they have got their own econo-
mic philosophy. They want a colonial

economy in this country.

You now say, ‘Come back to the
rural economy’. They are happy
about it. They wanted us to suspend
the nuclear explosion, and you, have
agreed to suspend it. They are happy
about it. About every step you are€
taking, they are absolutely happy.
Therefore, Mr. Carter comes heré
not ag a friend but as a victor who
has cond®ered this country, and he
addresses us in that particular tone.
1 do not want to put it in this parti-
cular fashion, but this is the picture
which -you cannot avoid. One after
another, a long galaxy of Western
bosses dre coming to us, the Red Car-
pet is being thrown out, and we
Members of Parliament are being
drawn out every alternate day fo the
Central Hall to hear the speeches
that they are delivering. With one or
two persons, it was allright; but then
the benches were empty; the officers
were put in and the whole thing was
filled up in order that we might hear
those speeches.

Let ug not forget that India is 2
great country, it is self-reliant and
completely self-supporting. It did not
bend itself to anybody. Let us not °
be petty-minded in our behaviour,
be it with a small couniry or a big
country. Let there be a sense of pro-
portion in our dealings with other
countries. Agreements can be evolv-
ed. Talks can take place. But forget
not that India is-India with 60 crores
of people det that balance be main-
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tained, and without maintaiming the
balance, let us not give an impression
that we are so anxioug to get on with
anybody; they get away with what
they want and we give away one
after another, kindling hopes which
crnnot be satisfied, ultimately creat-
ing hostility all around, promising all
sorts of financial support which we
wil] not be able to satisfy, ultimately
creating hostility all around. This
sort of an attitude 1s certainly not
the one we have got to foster.

What has been stated by the Gov-
ernment when they assumed the ad-
ministration and the government in
this country in the line of the foreign
policy? Here is something which was
evolved during thc years, by a con-
sensus, cutting across party lines,
which stood the test of time, which
has elevated the position of India in
the internationa] arena. If you want
to deviate from that come out with
a clear statement giving the points of
deviation that you want to inculcate
and say where the foreign policy has
been drawn, what it is going to be.
Tell us clearly rather than play this
sort of hide-and-seek game.

Again, political controversies, there
can be. When Mr. Atal Bihari Vaj-
payee was on the Opposition Benches,
—1I hope, he will acknowledge this—
we had the highest of respect for
him—even when he was in the Op-
position attacking wus. There iz @
leve]l below which we do mot expect
him to go. One or two of hig recent
utterances gave a real shock to me.
He told about Mrs. Indira Gandhi
that there was a secret deal with
Kashmir Come out with the terms
of that deal, if it iz there. That has
been denied by her. That has been
denied by Mr. Aga Shahi. That has
been denied by everybody. If there
is a secret document that you have,
then you tell the Parliament—rather
than go to the platform and say—what
iz that secret arrangement, This i3 a
thing which you have tell us
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and prove. Otherwise, you will have
to apologise to the nation—if what
was said was incorrect.

He said about ‘bombshell’. What
exactly is the ‘bombshell'?....

MR. DEPUTY-SPEAKER: There 1t
something like time ......

SHRI C. M. STEPHEN: One minute
maore.

SHRI ATAL BIHARI VAJPAYEE
Here is a time bomb.

SHRI C. M. STEPHEN: Yes; it can
be a time bomb, He came out with a
‘bomb-shell’. I thought something
bilg was coming and wondered
what was that bombeshell. The
bomb-shell was that when in
1860 this plutonium device was
planted. Mrs. Indira Gandhi was
responsible for that—that she was
responsible for that gand that she
was in leageu withe America
Are you saying that this is something
which you are against? What exactly
is your attituder We on these Ben-
ches were never against any Govern-
ment at all: we never wanted to get
away from anybody. We made our
best efforts to be friendly. But. on
the basix cf the self-respect of this
country, on the basis of the sove
reignty of this country, on the basis
of the economic interests of this
country, on the basis of the personali-
ty projecteq not on the Asian fleld
but on the international fleld, on
the basig of profection of the inter-
national personality of this country.
1ts 60 crores of people will be a stand-

International questions are not ques-
tions for politica] parleys on the ba-
of ridicule, That manner should
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While concluding, I would like him
to spell out the deviation that he
is attempting. It is clear that devia~
tion is being attempted, Spell out
where and to what extent you want
to deviate in the different areas. Be
honest with us: be honest with Par-
liament; be honest with the nation,
rather than attempt deviation by a
revolutionary back-door method.

With these words I conclude,

SHRI KRISHAN KANT (Chandi-
garh): Mr. Deputy Speaker, Sir, 1
am happy to speak in support of the
Demand of the Ministry of External
Affairs, Whatever people may say
sbout the performance of Govern-
ment in various other fields, this is
one field where there is unanimity
that it has been guccessful. The
credit goes, by and large to the
Minister of Foreign Affairs Mr. Atal
Bihari Vajpayce. I would like to
offer my personal congratulations to
him for his dynamic stewardship of
ihe External Affairs Ministry. But |
would like to say that my compu-
ments gre not left-handed or right-
handed or many-sided, like my friend
Shri Subramaniam Swamy's. My
compliments are genuine, because I
feel that he has taken the national
policy which hag been evolved over
the last 30 years. And when Mr.
Vajpayee says: .

FURT ACHT § TG

fot womer v &,

he ig correct. Subramaniam Swamy
has criticised him for that. He may
have been saying other things too.
Generally, 1 ignore what my friend
Subramaniam Swamy says, but he has
said today in Parliament House, in
the Lok Sabha, while speaking on
the Demand of the Ministry of Ex-
ternal Affairs, and people might toke
it that he speaks the voice of the party
ond the Election Manifesto of the
Party. Our Manifesto has the words
‘tenuine non-alignment' but he 18
against the word ‘non-alignment'.
According to me, as I understand the
policy and the Election Manifesto of
512 L8—11
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the Janata Party, definitely and deli~
berately the words ‘genuine-non-
alignment’ were put in the Election
Manifesto knowing fully well the
backgroung of the various constituents
of the Janata Party and I feel and
consider that Mr. Vajpayee represents
the majority view of the erstwhile
Jana Sangh which has merged with
the Janata Party and has the right to
say that we believe in ‘genuine uon-
alignment' and to spell out the histori-
cal growth of the gnon-alignment
movement,

Mr. Subramaniamy Swamy has his
own views. He may be representing
certain forces which are in a minority,
which we had been fighting earlier
and which we continue to fight even
now. (Interruptions). I do not want
to enter into a controversy; but these
forces, I can assure the House and
the country were never in a majority
when Gandhi wag leading the freedom
struggle. This force was never in
majority even for the last thirty years
after independence. We thought,
thege forces have taken new know-
ledge, new experience and have
suffered and changed, Well and
good, if they have not changed, then
we have to fight those forces again,
because they go not represent the in-
tegrating forces, they are not the
uniting forces,

He says that he does not want to
hear the name of Nehru; he wants to
completely cut himself off from the
foreign policy of thirty years and the
foreign policy of Janata Government
now. He is making the game mistake
which his erstwhile party and the so-
calleg wvoluntary organization wus
making. You cannot cut out history;
history iz a continuity; you cannot
cut out the Mughal period; you cannot
cut out the Muslim period. They are
a part of history, they are our life
and blood We have to learn from
them and we have to learn from the
experience. If you want to cut off
that history, you will not be the India
which you are today. I am glad thaf
Mr. Malkani who hag written that
book about the jall experiences, has
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changed his interpretation of history.
He says, now we can say that Muslims
and Hindug can live and should live
ag brothers. Lauter on in other chap-
ters beeause of his experience at the
feet of RSS, he has pot changed that

much,

Dr. Subramaniam Swamy wants the
Janatg Party to cut off from the
foreign policy developed by Nehru in
the background of freedom struggle
of Mahatma Gandhy and  others,
wiuch is a very valuable aset for us
ang on the basis of which the Janata
Party has built up its foreign policy.

He mentloned gbout our relations
with Pakistan. When Mr, Agha Shahi
came here, he said that he has built
up more trust not only in the Janata
Government, but in the Prime Minister
and in the Minister of External Affairs
in spite of the background of Shri
Atal Bihar1 Vajpayee. Shri Vajpayec,
while speaking at the press con-
ference in Islamabad, when he was
asked about his backgraund of
Jansangh, said, “I have shed off that”.
He gaid, he has become part of the
Janata Party which adopted the elec-
tlon manifesto, where we mertioned
about genuing non-alignment, If the
forces represented by Dr, Subramaniam
Swamy want to continue the same
approach towards Pakistan, the same
approach to non-alignment, I feel,
they are heading towards a dismal
failure. This country is not going
to wuccept that. He still talks of
Akhand Bharat. History has changed
He feels like the RSS that the Muslim
period, the Mughal period be cut off
from history and cap be linkeg to two
thousand years back. He feels that
we can start from where we started
in the béginning and Nehru is no
more jn history. No history of a
nation, no history of a people can be
cut off from the people. Whatever
mistakes Nehru might have made, jt
ig the duty of the future generations
to learn from those mistakes and go
forward, but not to decry them, That
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is a valuable heritage that Nehru has
left. 1 must say that he talked
dangerously, he sald, he would Lke (o
have g situation where there {8 no
border between India and Pakistan
When the Prime Minister and the
Minister for External Affairg are build.
ing up bridgeg of trust, such a speech
at this time can be harmful to the
foreign relations of India. Mr, Chaii-
man, I would like to dissociate myself
from that. He has tried to lefend the
Prime Minister and criticised the Minis-
ter of External Affairs. I think the
policy of the Janata Parly and the
policy of the government are (he same
Whether ;t is Prime Minister or the
Minister of External Affairs, it is the
Janata Party policy as m whole and
there is no division between the two.
Asgsuming divison in  the Dbasic
approach of the Janata Party by those
who are representing the minority
foreces of my friend—I can tell you
it will not help them.

He then referred to China Perhaps
he 1s talking of the new friendship
with China as if we were not friends
carlier I think we arc more than
friends of China. We want that
friendship 1o grow, not at the cost of
our self-respect We want friendship
with Soviet Union We want friend-
ship with America, but with our
dignity remaining intact. He sav
that because we are afraig of Russia
so we do not want {0 become friends
with China. Then tFere are fears in
Russia about this country. Thig i5
wrong And we are not guided by
these considerations. 1 can say
whether of the previous government
or this government, a; far ag our
foreign policy goes there is po diffe-
rence What Russia likes or does not
like ig immaterial to ys. What is
India’s interest, it is on that w¢
decide. He criticised the Nanda Devi
expedition and fhe plutonium device
and everybody connected with this
I am sure, in° those circumstances,
anybody might have reacted in the
same way as the three Prime Minis-
ters, Nehru, Lal Bahadur Shasiri and
Indira Gandhi did, Perhaps as the
Prime Minister said he would have
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agreed to that, If the forces repre-
sented by Dr. Bubramaniam Bwamy
were in power at that time, they
would hmve not merely allowed the
expedition but they would have even
called the American forceg here.

Some of his criticism, 1 think, was
because he does not like the word
non~alignment. Oiher friends &lso
said it. But I would like to say some-
thing about that. [ have held the
view that friendship with the Soviet
Union 1s a geo-political necessity
whatever government comeg into
power, rightist, centrist or leftist. We
may not like their melhod of working
in their own country. That is their
look-out. When we talk of genuine
non-alignment, I would like to clear
it very much as to why we call 1t
genuine non-alignment, Genuine
non-alignment means that we did not
want to become a part of the cold
war. Because of our genuine non-
alignment we steered through and we
became  successful. Non-alignment
has an element of reciprocity. It
dors not mean that somebody attacks
you and you will be still friendly with
him. So we did take side on issues
and we will continue to take side on
1ssues, When the United States acted
against our nationa] interests in 1971,
we went in for the Indo-Soviet
Treaty of friendship, but not at the
cosy of our policy of non-alignment,
Even there is an article in that treaty
that Russia respects our policy of non.
alignment. We said while signing
that treaty that we will not participate
in the rivalry ,of the super powers.
When we talk of genuine non-align-
ment, I want to make it very clear
what we mean. During the emer-
gency and earlier when certain
forces in the Soviet Union trieg to
criticise JP, Morarji in 1874-75 and
ulso suported the emergency, it was
interference in our internal affairs.
When Mr. Brezhnev made his speech
at a public meeting near the Red
Fort supporting the programme of the
Congress Party, I objected to it as &
member of the Congresy Party that
he had no business to do that.
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What I mean genuine non-ulignment
is non-alignment on the basis of the
five priciples and non-interference in
each other’s affairs. I think Mr. Atal
Bihari Vajpayee will make it more
clear. We know the Soviet Union has
come to our help in every difficult
time, whether it was conflict with
Pakistan or the queslion of u steel
mill. We know all that. In spite of
that, we Would not like them to in-
terfere 1n our internal #ffairs, Pro-
bably they were misled by our friends
in the CPI and have also now
changed and they have said that their
support to emecrgency was wrong.
When we say genuine non-alignment,
it is non-alignment—eclear and honest,
No friend cap interfere in gur internal
affairs, That is what I would like
to say.

1 would like to deal with another
point. Nobody has dealt with that
point and that point is......

I am glad Mr. Stephen said we
have always cared for neighbours, It is
true and I think when Mrs. Gandhi
was the Prime Minister, I also prais-
ed that we were giving more attention
to our neighbours. Though Nehru was
trying to build up non-alignment,
somehow our people bureaucracy in
the foreign office in the earlier years
were trying to be friendly with the
richer people than others. Slowly, the
policy was developed and 1  think
what Mr. Vajpayee has done after
taking over the Foreign Ministry,
is that he has tried to mend fences
with the neighbouring countries. Why
should we not praise him for that?
He has done that He has done a
good thing. To-day in the sub-con-
tinent there is greater relaxation than
there was at any time in the last 30
years. Because of many historical
events Vietnam has changed. So
many other things have changed. We
are trying to have more moves of
friendship with China, but not at the
cost of Soviet Union or anybody else.
Another important thing that has been
done is that the foreign economic
palicy ig slowly becoming an impera-
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[Shri Krishan Kant]
tive and important component of our
foreign policy. As the Report shows
our technical help to Asian African
countries, our economic agreement
with Vietnam breaks fresh grounds.

SHRI K. LAKKAPPA (Tumkur):
What about economic policy?

SHRI KRISHAN KANT: We are
not discussing on economic policy. Do
you want economic agreement with
Vietnam or not? Then why do you
speak like that.

I would like our food and foreign
exchange reserves to be utilised in a
way that the new concept of align-
ment grows, having gelf reliance, not
based on the support of the big po-
wers or industrialised nations, but
mutual help of the non-aligned coun-
tries. That should be given impetus.
I think, in that direction Mr. Vajpayee
has gone ahead. I think now initia-
tives have been taken during the last
one year of his stewardship of the
Ministry of External Affairs. I think
now oppfrtunity has come when a
specia] session of the General As-
sembly iz being called to discuss dis-
armament, I would like him to take
initiatives in that.

One factor—awful ang terrible to the
whole world—is nuclear power growth
all over the world. The nuclear stork
plles are growing with two super po-
wers. This has led to rivalry. Ths
has led to intervention in the develop-
ing  countries. I would like Mr.
Vajpayee and the Prime Minister--
Mr. Desai—when thtey go there, take
more serous action mn this respect. I
know he has written latters to his
counter-parts in non-aligned countries.
But writing letters would not suffice.
Just as we did earlier, I think, a re-
solution must be brought in Parlia-
ment and later on in the United
Natlons saying that these nuclear
weapons are a crime against humanity.
As we did in Nehru’s time in 1861, we
must bring in a Resolution. Reglonal
nuclear weapons-free zone idea must
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ba given up. It must be given the
shape of global fres zone because any
other thing below that is to legitimise
nuclear weapons of the big super-po-
wers whether it is NPT, whether it is
nuclear power frée zone whether it is
in South America or Asia or it ig the
question of taking nuclear protection
from big powers. I would like to
warn him, the bureaucracies all over
the world ure the same. They have
been influenced by money and pro-
paganda and the media which was to
legitimige the super-power hegemony
in the nuclear gtock piles,. Many of
you must have read a book by Ashok
Kapur on ‘India’s nuclear option’. He
hag mentioneq the names of two im-
portant officlals—Shri C. 8. Jha and
8hri Jagat Mehta, who have been
propagating in favour of the N.P.T.
and other things. I would like that
such things should not be allowed to
happen again against our national
policy,

1 wanted to give lot of points on
this. But I would like only in the
enq to say that this js the time when
we should take the initiative. We
have lost that initiative after the
Chinese aggression. We have lost
this for the last 15 years because many
other thingg developed in the world
and in the country. I request you to
take that initiative which may lead
us to a situation where production of
nuclear weapong becomes g crime
against humanity, against the con-
science of the people. And, in the
next Ceneral Assembly of the UNO,
you please try to get a Resolution
passed to that effect, go that later on
you can go ahead with the idea, so
that in the shortest possible time, our
real dream when we took to non-
alignment is realised, Before conven-
tional disarmanet takes place, nuclesr
weapons disarmament has to be
realised. With these words, I would
once again request the hon. Minister
that he should not lose this oppor-
tunity, because, genuine non-aligu-
ment policy is the only correct policy
and India must play ity historie role
and we are confident, Because We
are powerfu] in nuclear technology,
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we have the credibility and we take
our stand on right lines. With these
words I conclude my speech.

MR. CHAIRMAN: Now, Mr. Un-
nikrishnan,

DR. SUBRAMANIAM SWAMY
(Bombay North-East); I have a point
of order, Sir. I have to draw your
attention to Rule 357. (Interruptions)
How can he gay that there is no point
of order? I draw your attention to
Rule 357. It says:

“A member may, with the permis-
sion of the Speaker....”

I am asking for your permission, Sir.

MR. CHAIRMAN: Mr. Subrama-
nam Swamy, you are referring to
Rule 857. It is very clear that a Mem-
her may, with the permission of the
Speaker, do so. But, I am sorry, I
am not giving you the permission.. .

DR. SUBRAMANIAM SWAMY:
My point is a sma]l point only. I don't
want to take the time of the House,
Sir.

Sir, an allegation has been made
against me. Have I not got the right
to defend myself?

MR. CHAIRMAN: But he has not
made any allegation.

DR, SUBRAMANIAM SWAMY: I
woulg like to make one point clesr.
I would request you to give me per-
mission to make a brief personal Ex-
planation.

SHRI VASANT SATHE (Akola):
What is the use of his Personal Ex-
planation? He useg every kind ot
word for others. If he is given an
opportunity to offer a Persona] Ex-
planation, then, we should also be
Eiven an opportunity to give a Per-
sona] Explanation.

MR. CHAIRMAN: Mr, Subrema-
niam Swamy, you please resume your
teat, Your point is not relevant.
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SHRI VASANT SATHE: Let him
write to the Speaker.

MR. CHAIRMAN: Mr. Subrama-
niam Swamy, you also made go many
allegations against others, They have
not made any allegationg against you.
As g matter of fact, I have not given
you permission, there is nothing now.
I am not giving you permission...

DR. SUBRAMANIAM SWAMY: I
don't understand why you ghould mnot
allow me to speak. (Interruptions).

MR, CHAIRMAN: Mr. Subrama-
niam Swamy, will you please resume

ur seat? You please refer to Direc-
tion 115 C. It reads as follows:—

“No member ghall be permitted to
make a stalement by way of per-
sonal explanation under rule 357
unlesg a copy thereof hag been gub-
mitted in writing by the member
to the Speaker sufficiently in ad-
vance and the Speaker has approv-
ed it."

So, that ig the Direction of the Spea-
ker. You have not given me in writ-
ing and I have not given you the per-
mission.

DR, SUBRAMANIAM SWAMY: 1
will give it, Sir. Let me quote ggain.
Thig is not a long speech or anything
like that, If a member is present he
can interrupt. I do not want to 80
out of the way. If a Member {g pre-
sent, he can interrupt. After all, I
have a right to defend myself jn this
House. If an absurd allegation s
made against me, have I not got the
right to defend myself? I have got
that right here. You just allow me a
minute.

MR. CHAIRMAN: You gre only
wasting the time of the House.

SHRI VASANT SATHE: It should
not go on record. He is speaking with-
out your permission.

MR, CHAIRMAN: Now, Mr. Unni-
krishnan,
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SHRI K. P. UNNIKRISHNAN
(Badagara): Mr. Chairman, 8ir,....

SHRI K. LAKKAPPA: He is weep.
ing.

SHRI B. P. MANDAL (Madhe-
pura): Sir, I rise on a point of order.

AT e Wi urdT qw  fr vy
el A0 YR grON N AL YT S0
wifge, foprd oz = ST =i
9T T T ESW ¥V QN Y,

fomdrdr #) firomar &)

MR, CHAIRMAN: There is no
point of grder.

SHRI B. P. MANDAL: There Iis
my point of order.

MR, CHAIRMAN: There is mno

point of order.

SHRI B. P. MANDAL: Thig is my
point of order.

MR. CHAIRMAN:

ST 9T, WY ¥ AT T L,
I w A% w7 w40 W wk we-
o ferar- ¥ o3 § Y 99 %) @ A )

There is no point of order. There 1s
no time at all. There are several
Members from your gide only who
want to speak. Why do you waste
your time? I will examipe if there
is anything Unparliamentary. Then,
I will expunge it There is no point
of order.

SHRI GANGA SINGH (Mandi):
The unparliamentary expression must
be removed from the records.

oft qwe Mo TEAT® (HarErerf) :
ug wrk wher ahfY wr o 7ff 8 ) W
ywr faggr woed
**Expunged as ordered by the Chair.

—— i — —————— e ———— - ——
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MR. CHAIRMAN: [ will examine
it whether it is unparliamentary gor
not. Now, Mr. Unnikrishnan.

SHRI K. P. UNNIKRISHNAN: Mr.
Chairman, Sir, I do not want to take
away Mr. Krishan Kent ...

sft gwo gWo qEErlt. Wy
xasr faggr wvaTET

SHRI K P, UNNIKRISHNAN: Mr,
Chairman, Sir, I do not want to take
off where my friend, Shri Krishan
Kant left off. I do not want to go
into various things that Dr. Swamy
had said because, I know that this
House does not share his views and
he will not only be isolated but may
fing himself i1n microscopic minority
in the whole country.

Jawaharla]l Nehru stands ; bove all
this din of controversy. Jawaharlal
Nehru articulated the hopeg and as-
pirations of milliong of our people, As
a great captain of our national strug-
gle, he moulded the national destiny
before Independence and, later, as an
architect of our national ang interna-
tional policies, does not need any
bouquets or brick-bats here now and,
whatever Swamy may have gaid—one
objectionable word which he used in
relation to Nehru—I hope, will be
expunged He ysed the word gaddar
1 do not want to go into this contro-
versy A great contribution of Jawa-
harlal Nehru wag not only in the evo-
lution of the concept of non-alignment,
but alsp assoclating the House and the
people with this concept of non-align-
ment. We function in g particular
milieu, in a particular international
environment and our policles at any
given time must have relationship
with this international environment
and forces which operate for the in-
ternational foreign policies are pri-
marily concerned with the forces that
are generated in the jinternational
community.



333 DG, 1976-79  CHAITRA 25, 1800 (SAKA)

The foreign policy, goals and objec-
tives are sought not in & vacuum but in
a broad international environment.
This will change obviously when the
forces that operate change and when
there is any deviation from certain
things—I do not take it that there
should be no deviation—there can be
and there might be deviations, But,
we have been hearing for quite gome
time over the months the Prime
Minister and lhe Minister for Exter-
nal Affairs have been talking about a
national consensus aground the foreign
policy goals. But how can there be
a national consensus is a basic ques-
ton. Is there one? That is my basic
policy question. The question of
continuity and nationa] consensus is
more important because, over the
years, we have changed from a bin-
polar world nto a multi-polar world
where the position of India has also
changed.

Now, the Report of the Ministry of
External Affairs talks about ‘Neigh-
bourhood diplomacy’ ang about
‘Genuine non-alignment’. Sir, these
vears, we have changed from a Li-
polar world into a multi-oolar world
Office, after Mr. Vajpayee has taken
nver,

Now, I would like to know, what
s the content of this term Neighbour.
hood diplomaey'? Sir, neighbourhood
1ssucs and our relationg with our
neighbours are something which s
very crucial and which is very impor-
tant for us and our bilateral relations
should undoubtedly improve. But
the other point ig this: 1Is it right on
our part to prop up unsiable regimes
with no gocial base? This ig an im-
portant question, This question |s
very relevant when we discuss the
question of our relationship with cer-
tain neighbours.

. Then the next question is this: 1Is
it our objective to enhance the ex-
pectationg of our neighbours to g level
which we can never fulfil? What
shall be the consequences of such a
wlicy for our future relations with
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the neighbourhood? These are the
crucial questions which would come
upl. when we talk about ‘Neighbour-
hogq diplomacy’. "

Also, there is yet another related
question. That question has been
raised here earlier in the House,
namely, the question of authoritarian-
ism and human rights, an i1ssue over
which your party came to power, an
1ssue over which you sent people all
around the world, including My frienq
Mr., Subramaniam Swamy, you tried
to show that there was an authorita-
rian regime here. It ig a8 though
Indian History wag to be divided bet-
ween pre-emergency and post-emer-
gency periods, as if this is the great
dividing line.

Sir, it would be a great historical
fallacy to suggest such a thing. But
that does not mean that you defend
or condone everything that went on
during those 19 unfortunate months.

But the other point is this; What
1g our attitude towardg the gspirations
of freedom-fighters in Bangladesh?
‘What is our attitude to the great
freedom-fighters like Mr. B. P. Koirala
in Nepal? What is again qur attitude
on the question of human rights and
the democratic right of people like
Mr. Bhutto with whom we may have
disagreed? These are the questions
which assume importance when they
talk in season and out of geason abnut
human rights. Ang whep you want to
raise many issues relating to human
rights in the Uniteq Natlong and other
forums, the international community
can legitimately pose this question:
What is your attitude to the question
of human rights in your own neigh-
bourhood, with whom you want to
improve your relations?

Sir, T am not arguing for any kind
of paternalistic approach or that we
shoulq dictate to them, nor am I argu-
ing for a policy of benign meglect!

But it is very important that we -

should have a clear conception of what
we want to do in the entire South
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[Shri K, P. Unnikrishnan]
Asian region. The whole attitude ol
what U.S, and the West pursued, of
building up Pakistan as a countervail
ing force in South Asia against us has
failed since 1871 and this cannot be
revived.

1 would like to say that in this
country we have a stake in human
rights. We have a stake in democracy
and more 50 in our neighbourhood.
we do not want the dismemberment of
Pakistan and we do not contribute to
the idea as & nation to ‘Akhand Bharat’
whatever might have been the views
of Mr. Vajpayee ji and many other
friends on the other gide on this ques-
tion. People who talked gbout Akhang
Bharat like Shri Aurobindo, who very
much disagreed with the pertition of
India said that ‘the unity that will
come in future will be different 1n
texture.’ And therefore, what we
should undoubtedly pursue is a policy
of friendship and concern for the de-
mocratic rights and help for evolution
of emocratic regims. We cannnt
have anything to do with ynstable and
authoritarian forces operating in our
neighbourhood.

MR, CHAIRMAN: Mr Unnikrishnan,
may I know this? From your partv
are you the only last person to speak
or you are also given & chance?

SHRI VAYALAR RAVI: He may
take asy much time as he wants we
don't mind.

MR. CHAIRMAN: I am saying this
because your party has 84 minutes and
17 minutes are over. Please continue

SHRI K. P. UNNIKRISHNAN: So.
Sir, India iz a major powe: between
Suez gnd Singapore. It iz not only a
regional power but a major power.
Tndia’s voice counts not in terms of the
arsenal it has; but India always had
a certain moral authority. I would
not like this authority to be diluted
by considerations that we are only
concerned with our own neighbour-
hood. That is why it is very impor-
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tant that we have an involvement with
what goes in Asla or in South East
Asia. It is good that Mr. Kundu hed
gone to Vietnam and, I hope, it will
further strengtien our relations. But
if you are gomng all roung the world
1o every country and say that we want
to be friendly with you, that means
you have no conceptual framework
of foreign policy! You have a pulicy
of no thrust by putting your eggs in
hundred baskets! While it is impor-
tant not to put all your €ggs in one
basket, it is equally important that
you do not put your eggs in a hun-
dred different baskets!

Sir, Vietnam 1s going to be a bul-
wark of non-alignment. It is going to
be a power Centre in Asia and the

earlier we realise jt the better it
will be.
Another related question is the

question of the Indian Ocean. The
very concept of super-power has to be
re-exammed in depth, The Uni-
ted States wants stabilisa-
tion of existing mbltary ®tua-
tion in the Indian Ocean area
That is very different from what we
demanqd that it should be g zonme of
peace and that there should be total
de-militarisation in the area. There
18 a dislinet difference also 1
the approach in building up of the
Diego Garcia base It iz a military base
and you say there ig military presence’
This subtle distinction can impart a
new element to your approach on
Dieto Garcia and the question of
peace in Indian Ocean zone,

Similarly, on the question of West
Asia There were murmurs when
certain initiative were taken by Sadat
—some officialg of Foreign Office glart-
ed saying that there la a great achieve-
ment as though he has glready achiev-
ed a great deal! I would like to re-
iterate that the policy that we had
even during the Freedom Struggle
Las been a commitment to the cause
of Palestine and Arab nationalism
and also we have made it clear; I am
«lad that the External Affairs Minis-
ter did say that the basic question is
one of vacation of aggression.
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Our concern with problems of
Africa is vital. You cannot contribute
anything in Africa unless you accept
the role of imperialism in Africa and
alsp understand the role of neo-
colonialism. If you reject these con-
cepts, you cannot play a positive role
in the African developments in Zim-
babve, South Africa ang Namilua or
help front line stateg and above all
meet the aspirations of African people.

Now, I find that in this Report even
the typographic letters have under-
gone a change when it came to the
Soviet Union. When |t comes to
Western Europe there are bold letters
but in the case of USSR and Eastern
Eurgpe there are smaller ]etters which
meang they have been relegated to
background!

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): It is not deliberate.

SHRI K. P. UNNIKRISHNAN: I
know the Minister of External Affairs
hag a correct understanding and pers-
pective. Simultancously efforts are
going on to subvert the Indo-Soviet
relations. I will give a small example.
There is an Indo-Soviet Corhmission
on Social Sciences. Now, an attempt
is being made to propose a3 man—who
it an intellectual undoubtedly and a
professor but who is totally anti-
Soviet—ag Chairman of thigs Indo-
Soviet Commission on Social Sciences.
He is totally —unwelcome. He has
faken a distinet position of certain
things. He ig a person whose institute
—Centre for Development Studies or
so—wag financeq for years by the Asia
Foundation, which was exposed by the
New York Times in American Mass
Media to be a conduit for CIA funds.
He is sought o be imposed by the
Ministry of External Affairs and the
Ministry of Education as a new Chair-
man of the Indo-Soviet Commission
on Social Belences. Thig {s how you
Wwant{ to promote cooperation with
Soviet Unionl Attempts are afoot to
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sabotage Indo-Soviet relationg though
there are public declaration to the
cuntrary.

I would like to say a few words
about the bilateral relations petween
India and United States. Undoubted-
ly, we on this side want to improve
the relations but not gt the leve] that
Vajpayee ji woulq like to have. Once
he took g letter of Guru Golwalkar to
the President Jhonson which saig “you
are the leader of the Camp of Dhar-
ma.”

SHRI ATAL BIHARI VAJPAYEE:
Took to whom?

SHRI K. P. UNNIKRISHNAN: Took
to the President Johnson.

SHRI ATAL BIHARI VAJPAYEE:
No. You are wrong.

SHR] K. P. UNNIKRISHNAN: You
can correct me. I said you took a
letter of Guru Golwalkar,

The most important question is to
understand the case that Uniteqg States
has certain global interests These
global intcrests are dictated by the
Military Industrial Complex of the
Uniteq States ang they cannot be
changed. It is my friend, Mr. Chan-
drappan who quoted Brezenski an-
other exponent of the new trilateral
view. That is the view which holds
good with President Carter—the views
of trilateral commission, Harold
Brown, the US. Defence Secretary,
has said recently that the situation in
Asia, India and particularly South
Asia is better for us How do they
look at the situation! I gquote:

“We want to ensure that :his en-
vironment continues, In the next
five years, we will be strengthening
our forces in the reglon by the in-
troduction of several advanced wea-
pon systems, trident nuclear missiles
for our submarine fleet, cruiser mis-
siles for B-528, F-14 fighters for our
carriers, F-158 for Air Force squa-
drons, ete, etc.”
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[Shnn K. P. Unnikrishnan]
This 15 how Mr, Harold Brown hopes
to improve the situation in Asia. So,
what the Uniteq Stateg want ug is to
be an honest broker between thesc
people who have these neo-clomal
projections ang the rest of the third
world. Are you prepared to play this
role? 'That 1s the basic question whe-
ther you raise 1t in connection with
Brown's remarks or Brezenski's or the
views of the Businegs International
Team which came here and which was
given a red carpet treatment.

Now, again you have a threat to cut
off uramum supplics by Joseph Nye.
Before I conclude I would say we had
a8 disarmament workshop here at a
considerable expense—Rs, 30 lakhs or
so—tp the exchequer Afterall the
Papers had been prepared and accept-
ed for the UN Special Session on Dis-
armament! I did not know what was
the need for thig kind of lavish get-
together. Undoubtedly, disarmament
18 g question with which we should be
concerned and we should have taken
initiatives 1n the matter as we had in
the earlier past in 1950s. I would like
you to revive this interest but the
whole question is how you do it I
hope thig kind of workshops—expen-
sive workshops—may be good enough
for some people who claim to advise
the Foreign Office in their non-official
capacities; but I do not know whether
they can really contribuie anything
more than that On disarmament,
what is more important is that you
seize your opportunities ang initiati-
ves and take a more active role in
international forums—; decisive role
—which you can take only if you are
clear in your minds as to what you
want.

Before I conclude I would only say
one thing When he assumed office a
year ago, we welcomed his pssertions
of continuity and course of Indian
forelgn policy We will continue to do
so, despite Dr Subramaniam Swamy,
but we would have much to say, as
we have pointed out, on these ques-
tions, we have quite a few apprehen-
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sions because there have been dis-
quieting trends during the last .
1 hope he will not gllow himself to be
a prisoner of thig disquieting trends
angd of the non-official advisers who
crowd around him. I hppe he will
himself clarify the issues to the satis-
faction of this House so that a genuine
consensug can be built up which js
vitally important But on the basis of
what you have shown, there can be no
consensus, there can only be disquiet-
ing apprehensions and doubts. I hope
he will be able to clear it up.

MR CHAIRMAN: Mr, Patil, you
have got only three minutes, But I
will give you five minutes.

et go qHo wifew (@ ) -
o1 ¥ ¥ fred e wver & fifr ofr @
oeerr qref & oy v fvfer Y efrere ey
t W oW w I W i
war fear & 1wty W, st oy
s 7wt 'S w1 qrew e
st owifwr & & % gx Y s
¥ sferams war § i< e ¥ wrer
T W ¥ ATy T o

g AR-TETEM i ¥ fife amm A
g7 qaffe o g & fag
WA TR @Y T AW oW
fram wommer oy dfeefrem W
fram @ &1 wfg AwaETeTe
qriedt ®Y woAR ¥ O ug wwe o
& fis gir Y AT ¥—arwdey & oft
T o § W—een i, [ o
TT W WO, faw wrd, o g AW
& wrefidwe o aog & firean ofr
2 AT v T & wewe it fe
ot wwer @ i g wmer wf dwd
WA g i@ e § fr
I AT & AV gAY oy A aArdr W
T ¥ AT w7 AT A ® W
TR T WTATE YT arfady wrw qifedt
% fre g7 Ww wer@dR ? @ W
# . Y 7 Crarerew TAT AT g |
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W qew & ot s s § fe
swire & wudr a7 ofieedt I A o
sty agers Y 1 Afiew foe oY gw
I AT W A ) TR G
qﬂ'aﬂoi‘ N 1 AR FC ®
gir cardt & e frrar, i agr -
Arez ¥ AT ¥ IV T07 §) e )
afF gadh araoE g 9T AIEETH ¥
fgerrs @Y Y ATA ¥ 0

et S ¥ IWT W 97 qfwam
T e qg g, a1 wdw J g
ifar & fg &wr AT avx W fear )
o ug ¥ ST & i e & qifes =
& & F gre glame 79 @i §
afar fore ot gm wara T WAt & faeme
T AW A% ¥ Y Ag ON
1 v & f onfam & fom dwr amr &
miar &1 feam & fag oy wy S
41 ff gn @& W1 & A9 IR A
AT B

gartr  wiv Wi sETATAT /Al
sfme Wit dfvefae & ol 0 dwed
TR W7 W 97 feiy w g
A oft e T m g ww feu
faeft #Y a8 wr F& #Y aww mh §
f& #v1 7o, s a1 sl § AE
T A A ew qwow fem oAl
T dw A Y Fur gwn WY qAT o
qE At fadh sy qe6 WX & agi ¥ @Y
T Tl AT ¥ TR AT g agry
A

WA AR AT 4T T T 9T, av
THANT a7 RAq A ST ¥ @
THT T | 4w O ¥ €T gET
Tiftie g, forg & o wifews o @
fe W av et 7 ¥ Fedt 9< o
T g Y, O & OF qER & 19 -
TR HT ¥ [ WA | §W W
T ag g fe A e W
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aRy  ATYR WAY war ¢ afew wre of
oy ) vy wwd § fE wwder ¥
39 TRy Tt o i Ay g e
§ gz e & v 3w & gErd
qafasr & ¢ ¥ for Y ww
agr ¥y awy § s ag gara g
awg or Y # omAr g A Tw R
awg o § e oag agerc g W
w1 fairwr s, w1 frorm o o o
Fww g o wnfoer Fww
gt AT Ay o1 @R ¥, ag ag ot
WA R TR T et
w7 77 T v arEeg § s g
¥, fafree & T & wix formed &
T FT FIHT GG T £ 1 W AR
z ¥ § s T oRo % 9 A
2 ag 3% g et fifaat o smanfa
& & duy wow W Ao fewr g
Y T #g ga ¢ | ¥ I e W
o g & agwg g f
st @ £ 2w 1 fAgrem Adr amde, |
(smarr ). . gfe andy & ot ot
g @ & A arer o7 gre gy W
wiw ot ot g @R A & af W
grar faeR, woar fraew o
TAYY qT WY AE KW@ | gATR U
1 qraT w7 3, o §, e amft
g, afew wre aw g flY o1 ey o
aTE Ry § 1 agE ¥ SowfeGt 8
U W R gAY WA W
2w &N &, O WEE) oAwlm
#ifrg 1 & smem A fawre weifeo
2 § fir 37 oY O T ¥ Wi
wafoer & WY ®t ©de & e
toerest et wite < ot & €Y
i wimd o gAY ¥ e R
w7 A AR § W gw B AW o sET R
e gt &, gow Prtew & e
oY JET & AR owd §, dur ofY S &
wveT § W gy ag Ay A ol §
g ww arfed ArqEnEEE W
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[t To Te QT&H'—-W'&]

3w W § W WY av & vl
#ifer o wC wwd § | &Y W@y By
faq & sl g w1 ft g aw § fw
T or gArd ot wwrwawy e
i agr ) EY, o aw gw Wit
W g ded Ry ¥ 4 qeoagr
frfw @ @ 99 oF @ W A
wrw  qifedt W= AR @) e
ot gF wEfar g oS S
AA-TH TOARE WY 1w Y ey § wg
o1 37 wg few g fwar @ few
wfwr g g @wH
ZHFE ¥ ga W w1 frdom W= @
T oF I W AE ¥ AU T
& 9 § T FAT 9 AR AW I
2y & wiforr a7 T 3 &, watosr
¥ we g a0 & Ao 9% SgRT I
WY MO § AW
wT waar qiff € ¥ ¥ A g
vz & fF m wad onfem & siw o
AT wEd Al 479 q@ aF W
s ol ¥ adr Aify vt
T GHY | WA WY qEWA oii
w7 @Y & 9 A" q@w Y o
% & vea s A W g
woE dgar o e fafec e @
IR 7 ¥71 91 Fr g4 & yRwir syl
o wmmeeR ¥ fen oy o @7
T W ¥ @ g w7 w3
iy T & ww A
T WIET § | Wg WNET W1 WY &7 4
Q@ ¥ ug TS GveT A1 1 THAET ¥ A
g gmrar e W wET g1 W
%1 e worcr at Wy ¥ oy g Wt
§ T g7 w9A AT T AT TE 1T
FARATEY  ATTUT WY | WE W T
& TG T § aw % ap @ g o
SHRI RATANSINGH RAIDA
(Bombay South)' I have hearq with

o
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rapt attention various speechey by my
hon friends with regard to foreign
policy If there 13 any domain about
which 89 or 100 per cent unammity
could be obtained, it is in the gomain
of the foreign policy of this country
It has been evolved for historical rea.
sons, all these years gnd there 18 un-
ammity, by and large ag far ag this
policy 15 concerned I am very much
distresseq that some voices hag been
raised not only denouncing this policy
of non-alignment but also suggesiing
that in the Janata Party this policy
does not exist or should not exi>t T
am very much distressed because this
statement has come from my Iriend
Dr Subramaniam Swamy The Janata
party manifesto 15 clear

“The Janata Party 13 commtteld
to genuine non-alignment free from
attachment to any power bloe, to
peacefu] settlement of international
disputes and to work with the other
third-world nations to establish a
new and just international economic
order "

16.00 hrs.

Anybody who denounces this state-
ment which 15 enshrineg in the mani-
festo of the Janata Party has no right
to remain in the Janatg Party and he
cannot be the spokesman of Janata
Party's foreign pohicy 1 was further
shockeq to hear when 1t was said that
Jawaharlal Nehru wag a traitor I can
have difference of opinion with Jawa-
harlal Nehru or Atal)i or Shri Morarn
Desal, but tp question the bonafides
and to describes Jawaharlal Nehru as
the traitor of the country, I say, the
man who speaks this, either he must
be suffering from bouts of insanity or
he must be sent to a lunatic asylum I
am very gorry that my friend heppens
to be in the Janata Party and he has
made this gtatement He s not a
spokesman of the Janata Party and
Janata Party's policles gre nnt clearly
enunciated by him 1 fully endorse
the views expreased by my colleagi®
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Shri Krishnan Kant on this, What is
the foreign paolicy of a country? It is
after all an extension of the pational
interest and extension of the domestic
policy on the international plane
Looking from thjs view point, any
1ndian and in fact every Indian would
be proud of the record that Jawaharlal
has created in the international field.
Pandit)i is not only a deyen of vur
foreign policy ang an architect of our
toreign policy, but he hag alsg given a
new direction and new thrust to our
internationalism in thig country. Even
the common map jn the street became
very conscious of the internationalism
and he knew what was the foreign
pulicy that was being pursued in the
interest of the country. The entire
tountry would be indebteg to Jawa-
harla] Nehru gor centurieg to come, I
um shocked to hear Jawaharlal being
describeq as a traitor ang I am asham-
ed that this wag spoken on the floor of
this House; this should not have been
uttered.

Having said this, as far as thig policy
1y concerned, after the change in the
Government, a new wind of change
hag come in this country and I would
like lo pay full compliments and con-
rratulation tp Vajpayee, who has been
pursuing the right foreign policy en-
unciated in the manifesto of the Janata
Party. Yesterday, one of my collea-
gues in the Congress Bench was tell-
ing that Atalji being an erstwhile
Jansangh Member would behave like
a bull in a China shop. But now they
woulg have known that he ig In no
mood to oblige them. He is working
throughout in the interest of the pa-
tion, He is a patriot ang if anybody
criticises Atalji and finds fault with
him, 1 would say that he s doing great
injustice pot only to Atalji, but to him-
self also and to his party and his
colleagues, That should not have
been uttered on the floor of the
House. After all, there were
certain  deviations. I would say
that genuine and proper foreign policy
Is being pursued by this Government
What does it mean? We deflnitely
Supported the non-alignment policy of
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Jawaharlal Nehru, But at the same
time, we believe that there were
certain deviauons, Some elemeénts
were there and they tnea
to tit ihe balance. We wanteu
to rectify that imbalance which
was introduced and if that is so, the
entire country would be indebted to
our present Prime Minister and Exter~
nal Affaurs Minister. Whatever tilt
was there, tnat is being removed and
we are pot titing towards Russia or
USA. We say that hitherto there was
a phenomenon in the name of pro-
gressivism ang leftism; some people
were pro-Russia, some were pro=USA,
but there was nobody who wag pro-
india. This is a real patriotic policy
that ig being pursued in this country.
Now the tut has been removed and
we genuinely say that this is the
genuine policy of non-alignment.
From this point of view, I would
beseech and appealg to all my friends
in the Congress Benches to under-
stang the implication of proper and
genuine non-alignment. If they un-
derstand it in the proper perspective,
1 think, they would also agree with
us and by and large support this
foreign policy. Since the time at my
disposal 18 ghort—] am told that you
have warneq the Members that the
time at our disposal is very short—I
would like to make some suggestions
to our Foreign Minister.

So far only rhetories and clicheg and
lobbying was going on in favour of
particular interests, but now it is very
essential that we must create a non-
bureaucratic cadre. I do not criticise
or condemn the bureaucratic cadre.
We have got fine patriotic youngmen
in our External Affairg Ministry. At
the same time, it is necessary that we
must create & non-bureaucratic cadre
comprising of academicians and many
other people who geriously study the
foreign policy in depth. They must
be constamtly invited by our Foreign
Office and a constant dialogue should
be carried on with them so that gon-
structive and refreshing wsuggestions
can come from all these friends. That
would go a long way in helping us in
our decision-making,
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[Shr:1 Ratan Singh Rajda]

We have got our Policy Planning
Division It requires revamping I
am told that dynamic Atal)y has al-
ready introduceg new changeg in the
department It must be under a cons-
tant revamping process If that 1
done, our policy would always be
dynamic

We are suffering from poor pubheity
If our publicity i3 carried on syste-
matic ang scientific Lines, that would
go a long way in (reating a good
image for our country It must be our
duty, and our new government has
been doing 1t,—~to mobilige the coun-
trigs of the third world to resmst the
pressures, economic and pohtical
exerted on them by affluent nations
This 15 very essential from the point
of view of our countrys policy
Economic 1njustice und exploftation
on a world scale 18 one of the chief
destabilising factors in the third
world India shall have to continue
to play a positive role 1in fostering
unity among third world nations to
improve thewr bargaiming  strength
We shal] have to take the lead So
far, after 1958 we had lose our moral
leadership Now we are going In
the direction of gaining that leader-
ship 1n the thard world

Other members have gpoken about
normahisation of relations with China
and I do not want to go into it in de-
tall We want to be friendly with
China but not at the cost of the self-
respect of thig country If we can
normalise our relations with China
that will go g long way anq 1t would
help stabilise ug 1n our foreign policy
and stablige the positron of nations in
thig region After normalisation of
relattons with China, we shall have a
zone of peace from Australias to Iran
and beyond, and in Africa, South of
Sahara, we shall have tp pursue a
policy of graduateq response, develop-
ing closer tieg with enlightened gov-
ernments of Kenya, Tanzania, Zambia
and Nigeria

8ir, as the time 18 ghort I would
conclude with this words: I would
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lhike to congratulate our Foreign Min-
ister who has been pursuing a correct
genuine and proper non-alignment
policy and the entire country of 650
million people are with him

ot frdw wxotn  (faadl)

wae wgeg aar i faew ¥ o
q&t agH To ANZWAR FATHY qT AT
s ¥fra v vk & 1 o7 ow wlw @
ama ¢ fr wa gn 0w o ¥ 37 v
7@ ¥ fr ag awr goeX A 5t
Tt & gret waArt wf Aify o ¥l
FH § wqEr ¥ SURT AAT e
gwEwoaR FATHY ®1 TF ) qg WAR
fr oz 9y gardy me fader ar #rdfe
oY arr o 7@l w=T & Afera 3q97 ™
T T § IAA @qwg T TE ¥
qrareg  Arfe a7 RaEw qg Al gAv
fr w0 71 AR & wdr Afa & q
¥ 3997 waTa g7 grn & frogwd
ez gaTdr Aifg & & W R AMNA
2 1 ofy gardy fa ¥ a7 ¥ 394 79
7 wsT Foo= gt At § ar gardy fifw
fager & Y vt fasaar ¥1 ATRAT
ot aF g% w1 T 977 47 77 fr
gw ferr A ¥ frogm oz frdwr
¥ s o v ¥ v ga e T fawmm
# | 9T 7Y & AT q7 gAT WA
e ¥ qErdy ¥or A ovgA amer A
¥ gew 4 g g ofer & T
e & wam ¥ ) oy qf wifar o
KT RY &1 wagr foar qv o F o7
sfafiafis weer ¥ o2y ar 9T | ¥ wA
¥ o ¥ anx q¢ qger qrerdy sfafah
qew ¥mTA WX §E9 wifEr W@
a1 | IR wfegw aifegred A
®Y qeTar 9t | I ¥ wai & A W@
7Y oz wq ¥ gg Irrerd fadt 5
% gn ¥ gaeg ¥t witsz @ WA 2
wE N apmrad @ T
frcter & 1 =t gk F & AT TR
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¢ e gk aaew wrewTe & W &
T XA

SHRI VAYALAR RAVI: You have
got a good certificate from the Ameri-
can colomes., South Korea is an

American colony and you are getting
a certificate.

SHRI NIRMAL CHANDRA JAIN I
think I disagree with you.

SHRI VAYALAR RAVI: Of course,
you disagree with me But you can-
not ignore the fact.

ot fdm wex oa it I EET
fRuifr A frgrad & &
sferer &1 fanter aear Iy ¥ o
aq a% gay gg Nfe woarf a7 %
fafram wq & gurer fahy gor 1 nw
wge BT & qw ¢ | afe wrf safew
9T O FT @A & A ag a9« A awor
#1 Xrar § &1 I9ET g7 A R faard
B & WY o TR AT W A A T IEET
9ETE 97 ¥aT gWT WA ¢ A1 Ag IR
w21 femrtE 27 # 1 W WT A% 9@
9T ¥ | AT FH ¥ TITAAT FT TG
A1 W7 o far @ IAE A9 WY 9
arqw g mr ¢ fr g aew & a3
wif N vft & frafg adt s7 2
g gw g @E I ¥ weh qo A
wqtiae wor wrgd §

qw g AT @ i I ow
g oY vt W & wrarer Wt € f g
WAy @ E A T & Ay AT

gt A N IR TN
§ weer ofy Wy § o wuf gt @l

o WY oY I @R A dwT 9T, EW AL
#rd € werm wmr o W@ & W
witforg & ff wzer fagrdr arordedt ot
et ordY Y EroeTT Y Nfer o T
g
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g5 fagr & oe sk R
<@ WgaT § 1 1977-78 ¥ W@
it & vk Q& 0 aT /Y A S AW
NAramaf e i i

vl gt 9 T A
fasrorra & fasg  wwar 7z W
W AT ¥ A W w9 any o fawrw
A8 wa fin el o 2o ¥ arw forara-
qur wrew fadt @t dw & @9 6
y¥ % gy fawfeq s & ani
¥ aw aw G6d 8 |

qF 3§ e goroww ¥ At R
wit aw gax af fonr fefeer w
% ¢ wfe gn wawa ¥ fr wroe o
e Ao AreTw g wraw | wa fred
F 77 eqez wg feqr mn AT g g A
% 77 ¥ frarer &7 wifgs fe 99w
ggéa’rm’\'w#htﬂa’rtlmﬂ
FARTA T R i s @
R gATO STt TaT T & 1 g I
frararqw wravw T SO 4
§ 1 83 FT 9 99T garary W A
foar &, wearw ey w faw &
Afwa gw gt A FTA7 IEY TATEA
¥ @rg, qar w4 @y ? & s e
TorrTe & At ¥ gafasre faar ano

9HTC ¥F qX F OF A9 &R
Y dordt WY Y, JuAT oF Tt
faé w4y &, wvT 399 9T fawre W=
wy s agan g
afwa fadwy 3 garr wa wa oA
3T WTETIE § | GATIE & OF FAE-
rat wia % §, Afea oo & fedt
qa ¥ TWIET FIT ¥ IIHT qRAT
AT & ww o 3§ g off fawrT
wTT TR | 79 TR F A0 gAw
arcpfes wre Wit e wrfEd o
ot TR A ot wg § e gAEr §
wfefafer sver wr A Y q@ar wifgd
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(st fadw =7 )

FEX A F oy ¥ fow Wk ww R 3@
T T @ R AT OF iy W) e
*T AT Sgar g fr wTy arsady
At ¥ fr gl Do F9E B 0 W
sfafafueg 3 1 fas a2 R v wY
sfafafaes 27 ¥ 38 ¥ 1w
wa =gy § FF sosr wET Trge @)Y
YT AT TT TATT T2T T AT AT Neq
w3, Oy g2w P & qasTd A
oY qaTe’, fad, fed & qawr S &
g TET T WK, a7 ¥ faew fadww
2

w7 %% ag fada Pear % aresfas
g age waifgd @ ay ww fxw
¥ qge &t 31 f &, ¥feT vw 7T gD
grRara AT A w3 gEy mfEeTe
¥ raF T AT W WU T8T I,
afe gar &1 s WY WA q@r
T T E | ¥ wEER ¥ 9gE ger
wifgd | aEfa® qaur *7 F q9
QT gt § | B ST WF Fifvar
™ §, FFT R AT AT 4, W@/
9T faad &m Wt fo, o7 amak
¥ gfgee szA fa7, g 37wt
¥ gt wHT Aa F1 @ Frar
fs A q@ ¥ 2w X wd § qafad ow
e § fF WA 37 @a gaTe ag
Wil § | TOFT T WA & | W9 AT
WG A F AW W FT AN T
sqrer ¥ wqraT ~qfgm 7 g5A § )
ot semifrer & 35 qfaar fasr
g, s wm A g & fr gt
Y arcrfar aven @Y € ITET 6T
wr wifgd afe gard feaer &
Feren ST W 993§ A

% @@ WY WK fadw Al T
s st fadw wamem & wioqwonde
w o fafre s= s § & |ww
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T Wit gat fedent & ok fod
FTX AT AT A A QraT wifgd | wwR
%ﬂ%a.ﬂ‘ftl‘l‘!ﬂ’,mmm
¥ &1 x27 @Ak waArAw ¥ weadta Fead
53 @, W WrRr gvE aw ¥ 5
&, Qifndz &T 97, @ T@ ®
TG HATFAT § |

Jo Ao SYo HI FATA FHTAWA
o A AR g@ F w19 FEAT qwAT §
fe =@t wfr ¥ Fr o, THATT X
A a1 & qar 7EY frw TaE ¥ N T
i frfepmase oo wwan-
R Efer Ffrg fr St awary
mRET & frg At ¥ aAiaTaT ST g ?
fegem A mAw w7 ¥ AT awmy
sae i oy § 9 AW B IR w
afgd W gafed gogAosto ®
@ ANET wrar g WK Y angx
T 1A E IEE A0 A g wavar
AT wfed |

gt Y a1 e FTAT TR |
L A g ATE W ATEL F AN
TRIF IR E @ WA a gy R
g WA WIST ¥ @ A § W g
FET AT § .

SHRI VAYALAR RAVI: I am
speaking a clarification. A wvery seri-
oug allegation has been made, because
a member of the UN. delegation
spoke there . .

SHRI NIRMAL CHANDRA JAIN-
You know it I have just referred to
it

SHRI VAYALAR RAVI: I believe
it is only ;n India Then it is all

right I know whom the hon, Mem-
ber means.

ot frdfer wr wop: figely wr g
g wifigd, st & wrgere AT g
g ST Aoy oft #Y Rrgfr ZogTo
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oo ¥ a7 ¢ figefy # wroar wroer firar
o1 | WX wind & gad firder s
wgery fe amge fedr = e s
o I o fory wlt & fr o
q o gecled aff § o fadedr
wraTsi! ¥ gaTd wiar ) §zolE STER |
8§ I T [T wGRET §T qTHAT
F<ar g & 1 & Pz e e @
ar ¥ fade s fear o

fwi & o garrre ¥ W wwfe
Fr W g v § AN T TR
W g wpafa ¥ & ol 1 Afe 6, 6
wir Wy § awt ¥ e A ¥
wtr ww spate & ot & &Y wgt qar
worar § fie weafer o #ad 1y o §
Wi 9ud At § dedie & dvww winy
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in glorious contredictions and notor-
ious embarragsments, he hag succeeded
in creating & two-fold image of India
on the world stage; internally com-
mitted to freedom, democracy ang the
rule of law and externally committed
to international decency, world peace
and umiversal friendship for all
nations of the world, whether they are
our neighbours, or are situated at a
great distance from our frontiers. It
is gratifying that our Government
hag not only maintained but strength-
ened {friendly relations, with the
Soviet Union, the German Democratic
Republic, other countries of the
Soviet bloc and the somewhat unique
Government of Yugoslavia, because
this friendship is vital to world peace
and for this country a political and
economic necessity. But what ig gtill
more gratifying is that the distin-
guished Foreign Minister has succeed-
ed in reconciling this friendship with
our friendship with woarld demo-
cracies.

The democracies of the world, I
say, must cultivate a joint commit-
ment to their own peculiar values,
namely, the worth and dignity of the
individual, hig basic human rights
und, above all, a dedication to the
defence of these wvalues, wherever
they are threatened by forces of tota-
litarianism of ull kind; and shades. I
hope this friendship ghall continue to
flourish to the mutual advantage of
not only the friends invioved, buf
also of the world in general

T must advise my Foreign Minister
not to be influenced or dismayed by
the advice or criticism of those people
who continue to use a dictionary, the
first and last edition of which ap-
pesred in 1844, in which "damocracy"
is “imperialism” and
is “democracy”. Let us not forget
that thiz is a country of Gandhiji,
and Gandhism is not inconsistent with
gratitude, Let us not forget that
when the Combrades acrosg the Hima.
layas attecked us, it was the Ameri-
cang who brought arms and other
supplies and helped us to repel that
attack. ... (Interruptions).
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I must congratulate not only the
Foreign Minister but also the dis-
tinguished Prime Minister of our
country, who have
their own trumpets, and who have
not taken credit for something for
which they should be taking credit,
namely, a revolutionary break-
through in the foreign policy which
had been practised before.

The previous regime talked of non-
alignment and we also falk of non-
alignment, but the glaring difference,
iof which we ought to be- proud, is
that though Pandit Nehru gid start a
very sensible policy of non-align-
ment, and tfo - that extent my hon.
friend Shri Rajda was right, equally
let us recognise W i his own way
the great Subramaniam Swamy told
us, namely that in course of time,
ultimately, that gsensible policy which
the great Pandit N started de-
generated inbo an undignified posture
of spurious neutrality. But the
neutrality of our Prime Minister and
Foreign Minister and of the Janata
Party Government in general is pre-
gnant with robust manliness and
transparent genuineness. Don’t be
dismayed by the Congressmen think-
ing of you as a bull in a china shop.
Whether you are a bull is a matter of
concern only to the Congress cows,
It is not that they are happy that
you are not acting like a bull. They
are disappointed that you are pot. My
suggestion is that you do occasionally
oblige them.

While I have said all this, I do not
wish to create ap impression on this
House or on anybody else nor on
your Ministry that everything is per-
fect and, therefore, incapable of im-
provement in many spheres. It is in
this spirit of constructive suggestion
that I have taken upon myself the
somewhat irksome task of moving
four cut motions, but helieve it or not
I would not have moved them if our
consultative meetings had not been
very rare and if our own party meet-
ings in which foreign policy could be
discussed continuously were not
themselves very rare,
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Our record of commendable com-
mitment to the principle of universal
friendship for ali and genuine non-
alignment carries an avoidable black
spot, a black spot which has been
very ably pinpointed by the distin-
guished Mr. Kamath and by my young
friend, the distinguished Mr. Jain
here who spoke a few minutes Lefore.

Our policy in the Middle East pre-
sents a look of unforgivable crooked-
ness, which must immediately put an
end to. We must polish up and
round off the angularities of that
policy.

I value our friendship with the
Arab countries. I am next to none
in believing that we must sympa-
thise with Arab objectives, at least
some of them, bui the manner in
which we have irrationally identified
ourselves with gsome obscurantist ele-
ments in .the Middle East has robbed
our vpice, robbed our advice, robbed
our counsel, of that moral authority
ang political effectivenesg which are

. due to the voice of this great country.

It is in the interests of our Arab
friends that we should have some
effective channel of communieation
with the small but gallant country of
Israel. We should be more reason-
able in our denunciation of that coun-
fry. ... (Interruptions)

MR. CHATRMAN: He has got his
own views.

SHRI VAYALAR RAVI: Here is a
lobby speaking on behalf of Israel.
Is it in the interests of our country,

of the Janata Party? They are the
ruling party. (Interruptions)
SHRI RAM JETHMALANI: I

suggest that we should be more
reasonable in  our denunciation ef
that country. We should be more
conscious of the imperatives of its
survival. Angd above all, we should
be more even-handeg im the judg-
ments which we pass upon issues
which mrise in that region. Let me
say for the bemefit of my learned
friends on the other side that Israel
is not a westera counfry, it is an
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Asian country and when all our com-
rades and sll our Arab friends had
desertad d the Bargladesh
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away by our spurious secularism
which we have been practising in this
country for go long.

I wish to remind this House that
our Government welcomes all kinds
of people from ull countries but it is
a matter of some shame that we did
not allow the great Zubin Mehta, a
world genius in the field of musie,
and his orchestra to come %o this
country. Does music become bad be-
cauge it is producs or played by a
Jewish musician? This is not secu-
larism, this i not Gandhism wnd this
is not Indianism. % ig something
which is destructive and frustrative
of the very objectives of helping the
Arab cause. We welcome all peoples
from Arab countries but why cannot
we welcome philosophers, scientists
and musicians from that democratic
and brave country? The people of
this country shall not tolerate it for
long. I wish to declare that I deeply
deplore the Palestinian raid on the
12th March upon the legitimate terri-
tory of Israel, not on disputed terri-
tory but on legitimate and lawful
s0i. The commandoes went on that
soil, got hold of a bus, moved down
with fire arms innocent men, old
men, pregnant women wund children
in arms. (Interruptions)

SHRI VAYALAR RAVI: He can-
not speak like this. Thousands of
Palestinians have been butchered.
Thousands have been killed. You
cannot speak like that,

MR. CHAIRMAN: Mr. Ravi, you
have wusted two minutes time un-
necessarily. It Is for Mr, Vajpayee
to see to it, why do you bother about
it? Mr. Jethmalani please conclude.

SHRI RAM JETHMALANI: I will
take ‘five minutes for my cut motions.
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MR, CHAIRMAN: I know that you
can contribute something You are
a good speaker. But what can 1 do?
It jg left to your whip. If your name
wus first, you could have got some
time, But always, your name iz in
the last.

SHRI RAM JETHMALANI: While
it is true that all violence breeds
counter-violence and it did produce
massive counter violence from Israel,
but I want to ask why you kept your
mouth shut when the first act of vio-
lence took place and you opened your
mouth wide only when retaliation
took place. I plead that hereafter at
least let this country rise to its full
Gandhian statute and let our moral
authority be found effective in the
world. If we are prepared to throw
away crores of rupees for the purpose
of prohibition, we can spurn a few
petro-dollars if speaking tiruth in in-
ternational councils costs us a few
petro-dollars.

In our manifesto, we have taken
upon ourselves a great obligation—
the obligation to denounce the vio-
lation of human rights whenever and
wherever it occurs. In 19668 when
Mrs. Gandhj came into political ower,
it is precisely at that time that the
United Nations brought into exis-
tence two of those monumenta)] docu-
mentg relating to the preservation and
support of human rights, the two
United Nations Covenanty with the
Optional Protocol. I have been ask-
ing that these should be ratified by
the Government, 1 wish to congra-
tulate the Forelgn Minister for having
told me that this is going to be done
very soon. I want a firm statement
of policy from the Foreign Minister
because the entire intellectual world,
the world not of Mr. Lakkappa but the
world of those who are wedded to
human rights, is waiting to have that
ratification soon. We have already
announceq it at internationa] Con-
ferences and it is time this country
ratified 4t....

SHRI SYED KAZIM AL]I MEERZA
(Murshidabad); May I put a question
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to my friend Mr. Jethmalani? Whom
iz he supporting? Is he supporting
the aggressor Isrmel which has been
committing brutalities and atrocities
against all human rights condemned by
all nations of the world.... (Inter-
ruptions)

MR. CHAIRMAN; Mr. Jethmalani,
please conclude.

SHRI RAM JETHMALANI: A
word about the third point which
I wanted to mention, which 1s the
subject-matter of the third Cut
Motion—the manner in which the
provisions of this outdated Emigra-
tion Act of 1922 are being enforced
in this country....

SHRI VAYALAR RAVI: I support
you here

SHR!I RAM JETHMALANT:
glad, sometimes you see light.

I am

That Act embodies the text of 1880.
It incorporates the colonial ideas of
the last Century when the British
wanted to have the monopoly of the
use of Indian manpower for the pur-
pose of theiwr being exploited in the
British colonies and not in other
colonjes That Act today has become
the instrument no longer of exploi-
tation by the colonial powers because
we are free, but it has become an
instrument of corruption and bribery
in the hands of a large number of
officers who collectively call them-
selves the Protector of Emigrants.
But they are not the protectorg of
Emigrants they are out to destroy
and exploit them for their own profit.

There is an Ambassador of ours
living in one of those countries—I
do not wish to name him here—who
has issued a circular in which he has
sald that the passport of any Indian
who accepts employment for less than
the particular figure which he has
prescribed shall be impounded. The
position in this country is that we
cannot give a man Rs. 100 or give him
an employment. And if that man
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gocs and gets Rs. 2,000 there, your
Ambassador tells him that unless he
gets Rs. 2,500, his passoprt will be
impounded. By this, he is not serv-
ing the national interests. He ought
to go....

MR. CHAIRMAN: Please conclude.

SHR1I RAM JETHMALANI: One
more minute Sir.

I admire the efforts of my Govern-
ment in developing friendly relations
with our neighbours, particularly
with Pakistan ang with Bangladesh.
But let me remind the Minister that,
in developing this friendship, we
should not forget the obligation of
our manifesto. The obligation of our
manifesto is to denounce violation of
human rights wherever and whenever
that occurs. That s our Bible. I
do not accept the suggestion of Mrs.
Gandhi because she never talks on
principle, she talks on the basis of
personalities, She has said that we
must talk about Mr. Bhutto. Mr.
Bhutto is not a person who should
be very loved in this country because
he has been the cause of discord bet-
ween India and Pakistan and he is
the man who, like a common urchin,
had presided over the burning of the
hijacked Indian plane in Lahore.
Therefore, we have no sympathy with
him, But we have sympathy with
principle, we have sympathy with
conscience, we have attachment to
human rights. Mr. Bhutto, considered
from the point of view of a lawyer
has not had a fair trial in Pakistan;
he has been denied that human right.
We should denounce the wverdict on
the ground that he has not had a fair
trial, a basic right. Even the worst
criminal is entitled to a fair trial and
that is what he should have. Our
stock will rige in the international
world it we supported Mr. Bhutto
not because he is Mr., Bhutto but be-
cause he is the victim of an unfair
:;i:l. his conviction is the result of

t. '

We are today playing host to a
Russian Parliamentary Delegation.
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While I say, ang I have paid, that I
am next to none in my advocacy of
Indo-Soviet friendship, let us din
very politely and gently into the ears
of our Russian friendg that we admire
them for the Helsinki Accord which
was arrived ut in 1975. But the proof
of the pudding is in the eating. Today
are imprisoned almost without a trial
eleven persons who have been tell-
ing their Government ‘why are you
not following the Helsinki Accord’.
Read the latest bulletin of the Inter-
national League for human Rights—
a document which my friends ucross
will not touch because for them it is
poison: they do not like it. But let
us tell our Soviet friends that we do
not approve of this.

SHRIMATI AHILYA P RANGNE-
KAR (Bombay North-Centraly: You
were the Chief Guest when the Soviet
delegation came,

SHRI RAM JETHMALANI: I told
them. I had the courage to tell them,
which you did not have.

Let us rise to our full stature and
talk of human rights, It doeg not
matter if it costs us some inconveni-
ence and loss of fair weather friend-
ships.

MR. CHAIRMAN: If Members do
not cooperate with me, it will be very
difficult; I cannot accommodate the
Members. After all, I am trying my
best to accommodate everybody, but
vou don’t listen. That is the situa-
tion.

Only five minutes please.

SHRI BALWANT SINGH RAMO-
OWALIA (Faridkot): First of all, I
appreciate the external uffairs policy
of my Government, But before ap-
Preciating the Externa)] Affairs Minis-
ter Sahib I want to appreciate some-
one else also. 'Who is that? Before
mnehtlng the Hon. External Aff-

I went to give my thanks
lﬂd appreciate the m people of
this great

country provided
enwshmuﬂunltrzothem Mr,
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Vajpayee to do something for non-
alignment—the non-alignment policy
which got eclipsed during Mrs.
Gandhi’s regime.

There were gome friends from the
CPI and others who, with the help
of the Russian people, said 1n this
country that if Mr. Vajpayee, Mr.
Desai and Mr. Charan Singh come to
power, Delhi will be converted into
‘Chile’,  (Interruptions) They said
it. Even the CPM said it. But the
whole world can see that Delhi has
not become ‘chile’, (Interruption).

Sir, after appreciating the non-
alignment policy and foreign affairs
policy, I want to bring to your kind
notice two or three things which are
of utmost importance to the Sikh
community. An Arab country—Saudi
Arabra—has banned the entry of Sikh
people into that country Shiromam
Gurudwara Prabandhak Commuttee
the biggest representative organisa~
tion of the Sikhs of the world and
the Akali Dal leader and the Punjab
Chief Mimister had written to Hon
Mr Vajpayee to take up the malter,
Now two and a half years have elaps-
ed and yet nobody has talked about
the Sikhs' entry into Saudi Aralna,
Sir, a third nation is creating a wedge
between citizeng of the same country,
A third nation ig creating a wedge
anqd it is a challenge to the capab'ity
of the Hon. External Affairs Minister.
(Interruptions). Even I had applied
for a visa to Saudi Arabia as a Mem-
ber of Parliament but becauze I am
a Stkh, T was denied the wisa to
Saudi Arabia. I hope the Minister
will take it up.

Further, T want to say that the Sikh
Community lost property, houses etc
during Partition and we lost our
Gurudwaras also. At {hat time there
was a provision that 25 Sevadars nf
Sikh community can go to Pakistan and
live there to gee to the organisation
of Gurudwaras. That also hag been
denied. Now, the Salal Dam has been
discussed and other things have been
discussed, but I am sorry that the
Hon. External Affairs Minister has not
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taken up this issue which 15 a burn-
g 1ssue for the Sikh Commumty.
I hope he will do justice to that also,

The Foreign Exchange Regulations
Act was enacted in the year 1973
There are many Indian who went to
some foreign countries ten years back
or twenty years back The Govern-
ment enacted a law 1n 1973 which 1s
causing great harassment to such peo-
ple A person, some members of whose
family went to England, Malaysia or
some other country about twenty
years back, is now being harassed by
the Enforcement authonties and they
ask such a person “Where from did
you get this property or this house
eic” I would request the Minister of
External Affairs to see that at least
such people are not harassed under

this Aet Such people who went
abroad before 1973 should not be
harassed

Then 8ir, Uganda expelled Indians
and Burma also expelled Indians,
When they came to this country, they
became a burden for us Such a situa
tion can be created in certan other
countries and thousands of Indians
who are there can face the same pro-
blem and have the same ill-luck
Countries ke Pakistan, Italy and
Bangladesh have dual citizenships
When Indians are expelled from any
country and they have some money,
they would not be a burden on this
countrv I would humbly request that
the Government should think on the
lines of dual citizenshup for such
people

In the end, 1 would submut that I
have been recetving hundreds of
letters Shiromani Gurudwara Par
bandhak Commuittee as also Gujarat
Association of Foreign Persons have
been recelving hundreds of letters that
when persons of Indian ongin came
from abroad to gee their villages, to
meet their friends and kith and kin
or their famlies, they =are harassed
like dogs by the Customs authorities.
I would request the hon. Minister
kindly to do something in this regard
wUso
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Mr Chairman, Sir, I have taken the
mummum time of the House and I hépe
the Minister will consider my requests
with maximum of 5 attention,

MR CHAIRMAN The whole House
1s grateful to you.
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A ey @ Ay TR W
T ;T A ATz £ 7
gw faRw w5l %y weaare 3 v
ST A CARARET A @A | A
W oS Tgral fwggard @
W aw ®WE <9 IS ¥ I vl v
faware g war & 5 swregay § af=dy
g €I 1 W IFT FET AT
Y % AT IR -& 53w Awl Frawm
& W ZHIRr AT AR & | WTed &y
T WX IS I F fag Sy o
afr grm,  faer el & A ga
W a®  gW X wuAmEd 1 meR
qItfeal & 7T FA @ gATT T AT
S} §9T ENT gH I WIHTT agE |

© gw Fue sweEdr 7 o § fa
7 SR AH-gArEARe 34T § 7 gwer
FgT war § 5 A-uaEAHe 1 W
gk = gagwoaw @ § w5y fF
for AWt & e arTaERE @ Aif
FT T, G A L W A AT
gt Aew, afeT 7 ag Jawfwm SN
I T T8 AT @ ? - gw gagweaw
TTHY FT TG 7@ o fF S o=
ST g TErear w@f wea, afeT
AT aET war- w fredr Il F Sy
AT T A-QAIRANE, I -G
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evear & Afw, Jmwifea o7 Aifa T
Feh | g AT wiAd H A4 F@gE
F fou, wwasdta afrml & d@gae
F fro g w960

MR, CHAIRMAN: I think Prof.
Mavalankar and Shri Chitta Basu
want to speak. I have every sym-
pathy for you. My difficulty is that
I will have to call the Minister.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Because so much time has
already been extended, I request’
that we may be given some time.

MR. CHAIRMAN: How much time
will you take?

PROF. P. G. MAVALANKAR: I
shall take from five to seven minutes..

MR. CHAIRMAN: You will please
stick to the time schedule of five
minutes. Yourself and Shri Chitta
Basu wift take f¥e minutes eacn..
And then 1 shall call the Minister.
Prof. Mavalankar.

PROF. P, €, MAVALANKAR: Mr.
Chairman, -Sir, I am very grateful to
you for giving me a chance to speak
in this debate. I will speak for five
minutes, If I go beyond that and
if you stop me, I shall sit down.

17.07 hrs.

[SErr N. K. SHEJWALKAR in the
Chair]

I shall begin with a suggestion. It
is this: like the .Annual Economic
Survey which is presented to Parlia-
ment every year in our country for
mény years, I should be happy- and
grateful if an annual survey of “India
and 'the World” is presented to us
so that the House can .get an oppor-
tunity of discussing it. An account
of \Indi#’s: fole' In ‘World affairs should
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be presented on annual basis for dis-
cussion for at least a day or two as
we have in the case of the Economic
Survey. Going abroad I find that in
several foreign countries, such oppor-
tunities are increasingly available' to
Members of Parliament to take legi-
timate interest in the foreign affairs,
and if such an annual survey comes
to our House also, I think it will give
us a chance to discuss foreign po-
licy issues, and if the House extends
the facility of discussing the annual
report on foreign affairs in such a
manner, it would be helpful to us. I
have gone through the 96-page annual
report of the External Affairs Minis-
try for 1977-78 and as far as reports
of any department or any association
go, they are good, but they do not
tell us in succinct manner what the
Government’s emphasis is going to
be on various important aspects of
foreign policy. Therefore, it is of
utmost  importance that an annual
survey is presented to the House as
it-would be very useful to us.

Foreign policy as a matter of fact
is largely and broadly the result of
a national consensus. ] agree with
Mr. Vajpayee when he said that.
But this debate has clearly shown
that even within the ruling party and
other sections here and elsewhere out-
side this House, there are bound to
be differences in emphasis or shifts
on priorities, 'Therefore, we may
«not harp toe much on natienal con-
sensus. At the same time I wish to
say that foreign policy of a country,
especially, our country has been go-
ing on for many years on the basis
of a consensus, and there have been
-basic and fundamental agreements.
So, on our side, T do not think we
should do anything which will dis-
turb that particular situation.

Now, Sir, our foreign policy is also
dependent on our home policy. It is
unfortunate that our domestic policy
in the last one year is not as happy
as it-should ‘have been. 'Bit, fortu.

nately, for us, the. foreign  policy -

has had many gains and advantages.
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In fact, Sir, there has been some.
kind of a fortunate imbalance; I
want to suggest in all humility that.
the courtry’s foreign policy, how-
ever good it may be, cannot remain.
good unless the country’s domestic
policy is taken care of. If the domes-
tic policy of the country goes to dogs,.
if there is no law and order, if there
is no sense of justic and if there is.
no fair play, if there is no discipline
and a commitment to Rule of Law-
by all, then no matter how good our-
foreign policy may be, it is only go-
ing to upset the entire balance and
it is bound to have its disturbing
effect. The Janata Government, in.
the last one year, has made a good
start in the field of foreign affairs.
In fact, it has taken many welcome-
initiatives. I am happy to say that.
it has taken positive steps on its own
in various fields. But, what is more-
important is this. Since 1977 we-
seem to have grown in maturity in.
the conduct of our foreign policy.
After all, if you believe in an open.
‘society, ‘then let us remember that
other countries also believe in an.
open sqgjety. We must be prepared
to take the risks involved in the open.
society. After all, foreign policy does-
not depend on our own wisdom only.
It depends also on factors which are
unfords€en,’ factors which are of a
contingent nature, factors which are
unstable, factors which are not per-
manent, and, moreover, it is also
something like this that you may
drive very carefully ang eautiously:
but if you get involved in an acci-.
dent because other vehicles may make:
mistakes, then obviously you get into-
difficulty. S, the foreign policy of
our country should be viewed from
a larger point of view. Now, I will

“say three things,

~ One is of course about the exter=.
nal publicity. Although Shri Vajpayee-
‘has beén telling us again and again

“in térms of assurances, it. is far from

Satisfactdfy. I want him to go into
this niatter since our image abroad is
‘Not commérisurate with the image-
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that 1s actually in the minds of the
peoples of the various countries. Se-
condly, we have about 127 Embassles
and Missions abroad, but many of
them are not functioning satisfactonly
and they are not serving the Indians
who go abroad. That 1s the complaint
in which you will have to go ;n  de-
tall

Finally, I find that IFS(A) and
IFS(B) 1s inconmstent with the gene-
ral objectives of administration of the
Government Why are these two se-
parate categones still continuing® This
was done on the bams of the Brnitish
pattern, but the British have done
away with it There 18 utmost need
to decide the merger of these two
cadres 1 do not understand why
thege two geparate cadres should con-
tinue in our country. These two must
be merged so that the service condi-
tions and benefits are umiformly ap-
pled to all. In conclusion I would
only say that the foreign policy of
our country has to be viewed in the
context of India’s political system, par-
liamentary set up, i1ts democratic func-
tioning and also in view of the fact
that we are a sub-continent causing
awe and causing suspicion and there-
fore 1n our relattonship with our
neighbours, we should not let them
feel that we are adopting a big brother-
1y attitude towards them We should
be cautious

Finally, I would say that the sigm-
ficance of India's size and shape, Its
population, its richness as well as po-
verty, 1ts past heritage—both as a bur-
den and an asset—and its vastness and
vanety may also be taken into consi-
deration. And, whatever we do, we
must be active and dynamic, we must
embrace all, we must be concerned
with everything that causes assaults
on Freedom and justice; but at the
same time we must be cautious and
wise and we must not overdo In any-
thing or overplay our role and over-
play our attitudes in implementing our
foreign policy.
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SHRI CHITTA BASU (Barasat):
Sir, I want just to make certain points.
I think the foreign policy of the coun-
try must depend on certaln funda-
mental premises and to me, funda-
mental premises must be gormulated.

They are

(1) Projection of the enlightened
interests of the nation at the given
time,

(2) The assessment of the chang-
ing variables in the International
relations,

(3) Steadfast pursuit for a com-
mon aim of establishing a near so-
cial order of peace and friendship,
free from dangers of war and con-
fhet

Let me say that tested on these touch
stones, the foreign policy pursued by
Shn Vajpayee 1s commendable. It is
practicable, it 1s in tune with the
national aspirations which we have
been thinking all these years But
wiule saying so, 1 have to mention in
this connection that the policy pur-
sued 15 termed as genuine non-align-
ment But in practice it has been the
policy of equi-friendship for all, But
so far as non-ahgnment 1s concern-
ed, I am not in agreement with the
Forelgn Mimster, But I am gorry to
say that the policy of this genuine non-
alignment should not be equated to
it. 1 am afraid that the geniune equi-
friensdhp, 1s not, according to me, the
gemune non-alignment. The genuine
non-alignment should be equated with
equi-friendship. I am sorry to men-
tion that more and more the trend of
equi-friendship 1s becomung predomi-
nent in the whole policy of formula-
tion of international affairs. Because
we should also know thut India which
has fought against imperialism and
against forelgn domination hag stlll
to remember that Imperislism is mot
dead. The imperialist offensive against
peace, security and of
the nations is still there and in some
cases is also mounting,
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forelgn policy are:
1. Indo-Soviet relations;
2. India<China relations;
3. Indo-Pak relations; and
4. Indo-U.B. relations.

1 am afraid that the practice of equi-
friendship i1s being pursued in all
these cases but equi-friendship is not
to be the criterion as we have got
certain values and aims to be achie-
ved. Imperialism is not there for
peace, stability, social progress and
new social order, I will only say that
it wul be wrong on our part to equate
non-alignment with equi-friendship. 1
am afraxd and I must say that under
the garb of non-alignment the prac-
tice of equi-friendship is being prac-
tised I think the Foreign Aflairs
Munster should take note of it and
exercise genuine non-glignment for
the purpose of international peace and
bringing about a new social order and
that must have a thrust against impe-
ralism. The more and more the thrust
agunst imperialism ig blunted, the
more and more our foreign policy
might be mis-directed. I only warn
against that possibility of mis.direc-
tion of the foreign policy. It must be
for peace and against the forces of
imperialism,

fow walt (ot wew fagrdt wwddt).
avmfer off, & ager e ¥ A WX
ame ¥ ey ¥ gETO AW OF @g-
st 2w § oftx 7w ww @ fr goeRw
Avi 3 4 figed ¥ YT AT W
T Wy ¥ g wadr §1 IR e
9T R white & ewwer  § oW
wrArqe & fiper Wit OF g §, e
T8 o g o wreT # el &
a wr feft WY owar et ?

ot g crweiverer Ty (Fromamame ) :
WY qeX o e ¥ ey fr wife ?
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ot wew fgr@t oW ;e
T ool otk

wwef off, far wrrfly et &
¥ ag® & wi for § & 97 ooy WY
Tk JITNIEETE 1w oY wgw a8
= g1 oY o ¥feT wiw SEd wew
gwmam a1 fagi o
8 ¥t fadw Afife & wwrem o o
gorar w7 sfrar Svgoga € § 59
% a=raTe a1 wTER § afew wwd ot
ufus § I o= T W @
forgiy gAYt RO e
T § e o7 werE Aard—
frmer wvo arel w1 wT T i v
wifgg | WY WEa § qEwm ¥ W@
W wewm Tl Ty famr & R
A 9T ¥ a1 e oy W
& e sy oo & fge st s
g9 ¥ ww grt wfgw 1 wiw WY
wai g€ &, AT | e wa—
B rtooewd faw g swoeet
mgaw wWe g g fe e e
2w H faaw Afr & g3 qeow A
wefr & fkw e & 5o g
® WETIAT 3R 9 ¥ ot A A7 W
t o g5 ozl &t gwar faoey
weedl & ot #Y & 1 W o e o
frutr wix dwEw o983t & "R
wah) frm s R Es g e
fregrar #Y amr w1 A%T AN wzar
Gt GraE g

qwTefr Y, 1957 § o § qgeft a1<
we et w awen fraifaer g < wwr
q1, 9o VAP AW A& I8 ywy sifaw
g, gare vuT walr & e fadwr wely oY
§ 1w I rfeafu d AR egrar—
ST ¥ WY W SHE w7 AT
Y T W F st W dfeer oft Wy
wrg wrE WX wuTe welr v, o oY
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[ e figrét arondd)

efrduwer ¥ dife o W &
woTar gArR ey wre W wra T
qT | VTR §R ¥ W W
fift 7z & wforw &Y oo 7w
e wolt o e 1 frofr
W’ g -frdw ol odw
T w1 wRiE fa & famre
¢ g 3dre g fe dw W @

wwrafer wgva, wra 9 fadw Hifr
®r awi gy Wiz ofer ige & A A
forerr oy oYt ag o wwaT ¥ @ faar
wH—GwT o QW aw, e
W wfgg | &  oemw gt
frxr et off oY vw & e &
swwr ¥ i Ewfer §, g9
waT ¥ wrewnR § | W ¥ grirfes
wyt o Shn §—aw  fwroliy ser
4, i wy H fadw wwy a7 e
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weATAT WY YW wa ¥ falkw sy &
g Wy fiear, @ Y 7o wamge
e Age & e sit ooy Wy
of W sk & o, 9w ¥ vy wrgam
wie figar o1 |+ iy W o gl
T W AE W §, 7 g xfre
wifgem ) oo ey AT o e
% st & st WY wit forrr ft,
afer o wY SwET w1 TRy W, W@
% ag ¥ e & w7 Al e
wrevven ¥ ame O Wy g2 & we
W® T AT e fadw Aifer q¢
NOAT WTOT #7 @miT § fag we-
% g1, wrer % mfgw fawrr ¥ forg
wrawas 47, fmmfa & fag
WTAYGE o7 |

¥ T T ISR et § v o
g ¥ oy Ioeferay g€ § 1 Awmlr
wgred, a3y faat-faeg o &
Tt ¢ wfew s s o |/ Www-
ferrrr o Pt L T oF ot &
wEA-X% 9T 9 & gfeewnr s g A
AT AW UF W AW R W
garorr ¥ fam 3 w vy
ar whwst §, 9wl 1062 ¥ T wft
T o) et e R & ae o
A werw foraw wed §, Sad wromdt
T ogh vt WY& wroey
@ & wrer ot fawraiar Pl
wrar §, Iadr aw 11 aat i oy wfy
e o wft v # W T
worar § fe wier o sgw bl wdn
WA ppTER TR § W W’
ot g W @ s § w9
w1 W, W R e o
fro¥r g5 Wt ¥ &7 gt war ar, W
o ey Wil o) g & e T,
afew fdw fifr ot afew qro W R
W, wwwg e Q&
ww gt PR oy 4 1 fow
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ot e gw AT aEA T )
I Y 9w @G e eI it
‘erew” ywr ofeEAgwr g ? owm

EEE G AT ARATR L A
U o¥n I g oW ¥ Ay
FAT  WETMTO A § | AT
T g gt 1 e
TF AT W § A wrd W ¥ gt ¥
fragmrg | Ao gnd A s
& srare & feg werm wifir g wifige,
AT agT & Wi & fog werr wify
g wfgg 1 gl wee Y W
T ow e A fear o W A
foar, oy & off sww woT 1 WX
SITITE % wrowr endy gt § ot vEw
AR & farg AT Rt € T FTT
TT | e WY W e g,
e Jorer v gifo o gy freht
Wiy waifs wg gv “Bew wivr wet”
1 ok qw o dow W e QR
oWy ) g @ afeat ww
W aewd o Qe & fag o et

s forar 1 oy wee ¥ o T o
¢ gt W W
dorw wr feape wiRT $ 37 § TowE
arft § 1w ¥ g frtd Rt W
wmfa afy el wfeg )

SHRI VAYALAR RAVI: Are you
accepting the suggestion for a corri-
dor?

tﬂmﬁqrﬁ'ui'ﬂ‘m corridor,
my dear friend, Mr. Vayalar Ravi
That 1s why I said I would like to
say something in English,
avrata oY, g ar § Sy gwTC A
gwar & f qeedt susre & Y arfees
¥ ATY FEPET T ATA TATA A wifew
Y, ware frodr 12 Wl ¥ wrea FT AN
qAY  wfeear AT AT W1 ST
TR ¥ 9 wat ¥ w7 & o qgHt a1
qifFEm T T ETE ST
(srram) wifeg 7 @ fer & frowr
12 ATHI € AT 5 WE |

SHRI VAYALAR RAVI: GSumla is
the beginnming.

oft wrew fogrt w1 admit
that vou make the beginming but that
wag also the end.

qTHETE AW F WTET 9% WA
wvir AW & ATe 9Ty areaT ST qrdwar

wreaTe g § | S T ¥ & Ay
et af ad gaR Wi & aA
dar wT oy off | W R
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[t wewr fagrd arodf)

wrea ¥y fadwr ifer v wsw e
wifw, snfoer aqr wRrdE g
® WA B g UE
Fawaqr anda & g, ag wmaww
tHa g Wi wik §
ferg fawr % o wifr &7 amamEr
@ | wfeagel A & fAsfr
vy 1 77 famitor & famr oowifes
W wed b g W g

ghaar<t i =ym 1% ¥ aog wa, ard
HSTEmAT T A R
Wy |

™ 9§ T 9T A gae
faar aur g f& am-omgmEe @ &
wawy ¥ Afew ag e Am-gETA-
W ® AR wEA A AT AT 4
o =gr o vgv § i 73 &t - oemeR-
e Fegmamarg e
HIHAT KT WA T | g Hiw-
T § 1 Afe fredr SWw wER
¥ W # AT IO gAT THA I¥ AT
aed g T § f& T ol ae
deaa ¥ fawrg s @0 W
TAA 1 AT TV guT ag WY AT A
& a8 7T gur a1 | g 2 %3
WY §N Haa &1 A A e §
wrhaw a1 S @Y 8, AT WOt
w1 g & sz wge g S g
vt st & 3w frar & e e
wrwer w47 61X {IT WEad 8ar ar
&1 Swra & w9 R s
w2 IFTTET AT Ewr § A Frcemar
A AR R frerdy o ofr O fod
qre femr o wwar @ 1 daw oz
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frcw gt s mir & 1 gfvar
%! 7% fraré W ¥ wifgg fe g 2
frdm £

urw gfrr v A dw & For WY
qfr oz fadelt Far A W AT
froqe wr=EierT ¥ AT geer ot e
g e I wad? gy
¥y § N et e e B
adr &1 ¥ fomit ot o feeft
daw q¥ gq E1 I W &
Wt g7 werr qear & foy i vz frcde
wTRET A AT Y, AT 6 W
fagrt & sfe et sz §1 smw
Lac e 8

a% W & 72 frgew @ &7
e fwar aw gz Frrcheran v wfos
wrramAT AT 1 W faw e w
I o7 T @ wifee fn o o
7z facim wgq ¥ fag age o1 we
ot oY FaFEr gwEy i of A
afem w7 @ §t wfem & g7 ™
¥ Wk § gy 72 Faederer o @
FYERA AN gER I RNz e
#t Afr & wyamar 1 & fgw wET
rgen § i wg fifer farely safer oy i
a3, fe zw 1 A & WX TR
ArAfed 1 wxgfar & agag e
03 ¥ ez fradw addwA T
qeEm qAX & fag aWg s RN T
frdw W o wear gower R
wf & o g AW F wre e farcmar
¥ faars o1 wrarw 93 @GR
wifiga fis g ferg faw ofer @ Wt
qr oy o mgek & faar SO0
welr &1

# wgt g § fis e FroaT
®Y fifer WY reroens Ay oft &, T
WIS, GETUETE W THATAS
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t T 7 dam wadelr gu i el
gt w1 freare § afes se 0w U
fawer & TxAT w1 oo oY B, BF
fawg o7 Tvar w1 fow & Trfifas
wardt Ay @ef, wifes W o
Frm wix sl ¥ dyarew ¥ o
9T FAT ¥Y SrEr a1 30 A€ gHnr
il

nz factaa @ 4@ 8, wmaw @
AT W AAW § ATWETA% AW |
gq waw dqr wrfge fr qz-fretmer
aTmAT TE R |
Non-aliinment 1g not neutrahty
AT g7 AAEr T A 7, A W
g ¢ A1, T WE Wi qo ARAT
1 Y ® gerTrdm wRAM WY
wATi et R TN #,
mifgr waw 77 wwfa fawy
sreqT Wiv siraor wfre Af W <
T @9 § WA 7Y qgET TF AFAT |
P EITRAT ¥ O §, Fw wfe =Ty
» pw WA ARt R AT i freere
ratr rx af favg g T 0 fAm
Erc i

wamfy wEey,  fero dfe &
g T AT A OF A ST ey
& &, s o Ay O A A S
T wAYqgATA 1 ®faw 9w wrar
F 57 fadt @ Aftw w7 TF § a@ g
AR | FeEEE AW TR WIS 9
Fofr it o e ofy e A @, o
i oy o g g AT T T owi-
Tl T & 1

maryfr of, 7w fale & wrm
T ¥, et & fog ol @0
freg & Frrw &Y Fory simamsr &7 gavar
TTE §IAT W AT FH W wTR
ST &, wTETY £ W wean wfuw
B, Tt o, et W o wmar &
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e 7 Wy o o farder fvfer 3 errer
e fargrre # A & fowmwe o
Fag ¥ A ov ey araw
T OF W9 dur £33 8 iferr v &
& oY wea A g )

arvoy # I 77 & fFoag o
qEAAr  wrATT o% A i #r Feerfr
e g ? o Al ATy AreAr
TER FE 4, U7 FAT FHAEAT K
fratft w7 @ 9% 19 qaw F 4@ o
¥ TT TETATAT FT 32 T T AT
WY 4wy @ A v A st
R AT TR 1 TIY, 457 9,
JTT, {13, anry, avy, frow @ oA
FE 91 T T ST evET™ W S
fer g far e afrgf 2 e
T/ oAz aw E ? W o
wfes safas o 8 @ s 8?
W BT W gt # f SR e
T A1 DA wr A R b oy
AEATT AT §TH | Jwwfar gETr
arar 8, AT e Fwit fAu oF
AR GXET R 1 AT AT AW ATy
¥ qgY 7W g A7 ZAT SATAT qaee
T/ |
wwrafe wgiza, 7 T #7711 @

¢:
1be Janata Government depen-
dent on the West India leaving the
non aligned path The present gov-
ernment s mowing awav from non-
alignment 1 a way that would please
wistern countuies  Janata  poliry
may tigger war in the Indian Ocean
Non-alignment diluted to suit US A
Indias stock ebbing among non-
aligned Some powers plotted fo
oust me™

SHRI VAYALAR RAVI- Whose quo-
tation it 187

17.40 hrs.
[MR. SezaxFr in the Chair]
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it wew fgr®t wrde} : o O
oW T KW

o frdz § fe faddy o % e
g T o wft s # e
&, *fwT oyt To'wr ) aver ok, g
goar Y A, TG A, fF @ A
§ woare F g w ww g

# wfamr ¥ g arar ) w7 5
ag ¥Q wg ¥ Iaren & afcer &
awz i frdw § e fadw Aife &
AT MR Aty A wforer 7 e
wifgg 1 faamx & fa, w2 & fom,
A g & e wrw ww
T gF da @1 QEr g g e
foed wre gwe qfmardt afvadw @
frar & oY 9w diw H g Faw weFTH T
%, THT T Ay @A el
g1

st waw WE: WY FA-G-FH
T T w1 &1 ofcin Hfwe

st waw  fopd anEmt ;o
wrar g1

st W WS wTIRe g7 T
A dfew E

SHRI ATAL BIHARI VAJPAYEE:
Now, I would like to say a few words
in English. The price of our democra-
tic freedom will always be eternal
vigilance. We can, however, claim
that without any sacrifice or sghort.
sightedness, India today has iess rea-
son than ever before to apprehend
threats which would distract us from
bending our best efforts towards cons-
tructive endeavours. The sub-con-
tinent, as a whole, pulsateg with a new
desire and confidence in peace and
cooperation. We have moved a long
way, indeed faster than anyone thought
was possible, to arrest the corrosion
¢f suspicion and rediscover the ii.-
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controvertible logic of the 1

cal compulsions of good neighbourly
cooperation and the vision of regional
stability. Having visited or met the
leaders of all our neighbouring coun-
tries, I can assert that the confidence
of a new era in relationships with
India is ghared by their leaders. These
new perspectives are, of course, as
much due to their leadership as our
own. We can all feel more confident
that if we can sustain these efforts
towards mutual wunderstanding, the
sub-continent will remain free from
the play of malevolent politics as it
affects many other parts of the world,

The House is aware that the yeur
under review has been an unusually
exacting and intense period for our
diplomacy; and concrele improvement
has been made in the wide circles of
external relations. The llouse is fa-
miliar with the number of high level
visitors from different continents re-
presenting different social systems
who have either wvisiled our capital
or have invited our leaders to their
own countries. These visits have
been mostly at the suggestion of high
dignitaries and are proof enough of
the regard in which India is held. |
cannot think of any other country-~—in
fact, even our own in the past—which
in such a short time has been honourvd
by so many important Heads of States
and Governments,

The interest which these leadcrs
have shown in our country is a lri-
bute to this land and its people. Whal-
ever their own social systems, our
demonstration of a mature commil-
ment to democracy has earned their
respect for the political wisdom of
our people. Our pariner nations have
also been impressed that however
poor we may be, in statistical terms,
our potential in the field of agricul-
ture, industry, technology and science
is significant.

These visits and contacts have not
been for purely ceremonial or protocol
purposes. Each visit had a character
of its own and all of them



389 D.G., 1978-79

understanding and identified new po-
iential of bilateral economic comple-
mentarity with our own developmental
dynamism. Such occasional criticisms
that the Government’s policies were
tilting in one direction or tilting awa~
in other directions, are often based on
an antiquated understanding of the
world situation.

Consistent with non-alignment, our
purpose has been chartered within a
conceptual Jramework of promoting
and enriching relationships based on
beneficial bilateralism. We have, with
full confidence, carried Indo-Soviet
friendship and economic cooperation
1o levels well beyond what existed be-
fore. At the same time, we have
restored mutual confidence in our re-
lations with the United States. Prob-
lems, no doubt, exist or may arise,
but Indo-US relations are no longer
clouded with unwarranted and acrimo-
nious mistrust. Without pretending
to overlook the existence of difficult
problems and the ups and downs of
our past relations, we have created
the basig for improved bilateral ex-
changes in the economic, commercial
and cultural fields with China,

We have truly broken new grounds

in responding with sincerity and ala=

crity to co-operate with Vietnam in
the immense task which that brave

country faces in its national recons-.

iruction. We feel proud that India
may be the first countiry outside ¢ the
socialist bloc with which such links
are being forged with the Democratic
Republic of Vietnam. We are poised
for improved relations bilaterally and
regionally in our sub-continent. We
have prepared the ground for closer
rapport and greater economic and col-
laborative relations with Japan.

There is a new warmth of under-
standing in our relations with Aus-
tralia on the one hand and, at the
other end, with the United Kingdom.
We have concluded far-reaching agree-
ments for new fields of economic co-
operation with Iran. Our public sec-
tor undertakings have, during the
year under review, forged new eco-
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nomic links in Libya, Iraq and the
Gulf States. We are hopeful of high-
er technological and scientific and
trade co-operation with the Federal
Republic of Germany and France, »s
with Western and Northern Europe.
Our strong ties of technical co-opera-
tion with many countries, notably
Afghanistan, Mauritius and East
Africa, continue to grow in diversity
and scope. The thrust of our foreign
policy has moved on a broad front,
and everywhere our diplomatic effort
has gone hand in hand with an infe-
grated effort to strengthen our eco-
nomic links.

May I, at this point, say a word
on the national problem of interna-
tional co-operation in the field of peace-
ful use of nuclear energy? QOur policy
on this has been made clear by the
Prime Minister. Our entire foreign
policy is one which has always recog-
nised the need for discipline on all
matters which may be a threat to in-
ternational peace. As such, we strong-
ly believesthat the world should not
make use of nuclear energy for des-
tructive purposes and should aim not
only at non-proliferation but the eli-
mination ‘og--e;'f_isting weapons.

o

Our problem arises out of a contrac-
tual obligation by which the Tarapur
reactor was planned on the presump-
tion of -a. pledged supply of enriched
fuel for its functioning. We have ad-
hered to our side of the contract. We
have noted the recent American do-
mestie legislation on non-prolifera-
tion, which seems to imply that even
past contracts may be sought fo be
re-negotiated with new conditions.
While willing to adhere to our side of
the obligations and while continuing
the dialogue with the US Government,
we certainly hope that such long-stand-
ing co-operation will not come fo an
end. But we will have to face the
contingency, if this should arise. -

MR. SPEAKER: Just one minute,
I will ask the House to extend the
time of the House till the Demands
are voted. Because, under the
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[Mr Speaker]
rules, I have to do 1t 15 munutes be-
fore the gcheduled time of adjourn-
ment Is it the pleasure of the House
to extend the time”

SEVERAL HON MEMBERS Yes

SHRI ATAL BIHARI VAJPAYEE,
Thank you

SHRI K GOPAL (Karur) You
should thank us

MR SPEAKFR All
cluding me

SHRI ATAL BIHARI VAJPAYEE
May I say that we do not believe 1n
the use of the option of nuclear wea-
pons’ We cannot but maintain that
1t 15 unrealistic that these chance, of
nuciealr war can be averted and sen=
sitive technology can be exclusively
preserved for peaceful uses unless
there 18 a universalised discipline
agoinst nuclear weapons

of us not ex

Some of the hon Members reforred
to our poor performance m the tield
of external publieity I have  been
all too aware of the need to re-orient
and give a more purposive content to
the efforts made by our  Miss ons
abroad and the organisational struc-
ture i1n India to project the correct
mmage of contemporarvy India the
policie, and programmes of the Gov-
ernments and the hopes and aspira-
tions and traditions of our people

The Report of the Minustry of Ex-
ternal Affairg alludes to some of the
efforts which have been made in the
past jear to give meanmingful content
to our pubhicity efforts abroad I
must say that whereas I am gratified
at some of the progress which has
been made I fully recogmse that
there 13 scope for improvement A
commitiee headed by Shri1 Chanchal
Sarkar was recently set up to go into
the various aspects of our publicity
efioris The Chanchal Sarkar Coms=
mttes has made far-ranging recom-
mendations on not only strengthening
and reorganising the institutional
framework of the external publicity
organisation but has made recom-
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mendations on equipment, formulation
of publicity literature, tramning, Lai-
son with Indian organisations and a
number of other related matters I
would like to assure the House that
we are carefully evaluating the re-
commendations made by the Com-
mittee and Government will take ex-
peditious decisions to streamline and
mmprove our publicity effort abroad

It has long been recogmsed that
evokes considerable interest and
fascinating among the scholars and
intellectualy and indeed the publw
at large abroad who see in our cul-
tural heritage the panacea for many
of the 1llg which affect present-day
cavilisation It 15 recogmised that our
national ethos whith stems from this
cultural heritage has an atnding ra
tionale 1in a world which 15 besct
with  increasing materialism  <nd
neglect of the values of yore IL 1
for thi~ reason that we have long
recogmsed the importance of ou cul
tural diplomacy as a vital aim of
our foreign diplomacy

Apart from the bilateral relatiomns
we have continued and indeed inten
sified our participation 1n the Unit d
Nations and other international o1
gamsations and 1n the gamut of mul
tilateral diplomacy It would be pe
tinent to recall the success of 1ht
meeting of the Non aligned Buiciu
which took place in Delli soon aficr
we "assumed office We are at prescnt
engaged in consultation with friendlv
Afghanistan for the preparation of
the Kabul Bureau meeting This will
be followed by a meeting of tre
Foreign Mmusters and the entire
movement which will take place 1
Belgrade where 1t will be recalled
the first major meeting of the move-
ment ook place in 1081 These meet-
ings are coming at a time when the
non-aligned movement faces many
challenges They will demand sober
judgment and careful adherence 1o
the spirit of the movement

It was I beheve, well recognised
that our Prime Minister’s contribu-
tion played s significant role in the
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success of the Commonwealth Heads
of Government meeting in London
last year and the first ever Regional
Commonwealth Conference in Sydney
two months age. In all these and
other international meetings, our
approach is one not of trying to seck
leadership—and here I would like
to draw the attention of my  dear
friend, Shri Subramaniam Swamy—
but responding with whatever ox-
pertise and capability we possess to
fulfil the ideals of constructive inter-
. dependence and beneficia] solutions to
internationa] problems. We  have
consistently sought to play an active
and responsible role to help fashion
a new economic order and joined the
devcloping countries in their quest
for development and correcting eco-
nomic imbalances through interna-
tional co-operative effort and the
promotion of cconomic collaboration
within our fraternity.

Notwithstanding the consensus in
favour of peaceful solutions the in-
ternational scenc today is beset with
grave problems. We still have 1o
see the vacation of aggression and
the fulfilment of the rights of the
Palestinian people, so that the seri-
ous efforts and hopes to see peace
and stability established among the
States of Asia are fulfilled.

‘We have been active directly and
in internationa] formus, striving to
underline the urgency of bringing
sbout majority rule and democrati-
cally granted independence for Zim-
babwe and Namibia. We are alarm-
ed at the diverse conflicts between
fellow non-aligned countries such as
in the Horn of Africa where we have
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Indian Ocean. All foreign bases in-
cluding Diego Garcia must be elimi-
nated from the Indian Ocean. There
is no change in our sland. But we are
lving in a strange world. The pro-
blem of Indian Ocean is being dis-
cussed by two big powers without the
participation of any of the littoral
countries. But we have been exerting
our influence in the United Nations
and outside that the pace of the talks
should be accelerated and there should
be an agreement between all big
powers to make Indian Ocean a zone
of peace. We do not believe that if
the big power rivalry is eliminated,
there will be g vacuum. The littoral
and hinterland countries are in a posi-
tion to guarantee freedom of naviga-
tion. The Indian Ocean will be free
for all countries provided they do not
indulge in military rivalry and we pro-
pose to accelerate the efforts in this
direction in the United Nations at the
forthcoming session.

While I do not pretend to catalogue
all the world’s problems, | can assure
you that on the basis of our well-
established policies of independent
judgment, non-alignment and inter-
national cooperation, we shall strive
vigorously and play a constructive role
wherever possible as a responsible
member of the international com-
munity,

Now I come to the question, a deli-
cate question whether there was some
secret understanding between Mrs.
Gandhi and Mr. Bhutto in Simla or
not. When | was in the opposition, I
had made an open charge. But now
when I speak, I speak as the Foreign
Minister of India and I am in posses-
sion of all the records,

SHR] K. P. UNNIKRISHNAN: You
must lay it on the Table,

SHR] ATAL BIHARI VAJPAYEE:
Not necessarily. All the records can~
not be placed on the Table of the
House., I would like ¢, take the Houss
into confidence.



308 D.G., 1878-79

SHRI K. P. UNNIKRISHNAN: This
is an important issue.

SHRI ATAL BIHARI VAJPAYEE:
I do not speak on unimportant issues.
Let us have the discussion in a cool
and calm atmosphere.

Ever since I took charge of the
Ministry of External Affairs, I have
been trying to know the circumstances
in which the talks between Shrimati
Gandh; and Mr. Bhutto in Simla in
1972, which had runp into serious diffi-
culties, suddenly culminated in the
Simla Agreement.

[ myself was present in Simla when
the talks were going on between the
two sides and it was common know-
ledge there that the negotiations had
run into rough weather. Therefore, it
puzzled me and I am sure it must
have puzzled many other observers of
Indo-Pak relations at that time, how
all of a sudden an agreement had
emerged. Several journalists, some of
whom had interviewed Mr. Bhutto,
have given storieg of a sudden change
in the course of events after a post-
dinner meeting between the two
leaders. In fact, the country at large
was surprised that a reference to “final
settlement of Jammu and Kashmir”
had been included in the Simla Agree-
ment.

Since assuming the charge of the
Ministry of External Affairs, I have
made an effort to acquaint myself
with not only warious documents re-
lating to the discussions but also have
held personal discussions with a num-~
ber of knowledgeable individuals.
Piecing together all the evidence from
different sources, I cannot but reaffirm
that some sort of secret understand-
ing was reached by Shrimati Gandhi
in her confidential conversation with
Mr. Bhutto....

18.00 hrs.

SHR] K. P. UNNIKRISHNAN: Is
he telling us from the minutes? Were
any minutes kept, 1 would like to
know. He is saying this on the bosis
of. ... (Interruptions)

APRIL 18, 1978

D.G., 1978-T9 396

SHR] ATAL BIHARI VAJPAYEE:
I have not yet completed.

Let me add straightaway that, in
drawing attention to this, I am look-
ing at it as an internal matter....

SHRI VASANT SATHE: That does
not make any difference.

SHRI ATAL BIHAR] VAJPYEE:
So far as external policies are con-
cerned, contrary to what has been
suggested by certain interested quar-
ters. we have maintained continuity
and adherence to the broad parametres
of our non-aligned foreign policy.
Perhaps, it was being hoped that
Indie’s image will have a setback
after the Janata Party came into office,
This may be the reason fom annoyance
and disappointment in some quarter.

As tar as Pakistan s concerned, what-
ever may have been my differences
with our Government in power at the
time of the Simla Agreement, we have
accepted in letter and epirit the obl-
gations undertaken by India in that
accord. We have indeed managed
ana improved the climate of relations
with Pakistan. We have assured
Pakistan that we would continue to
follow a policy of strict non-inter-
ference in Pakistan's internal affairs.
In fact, the House knows, even with
regard to the legal processes affecting
Mr. Bhutto, we have observed scrupu-
lous detachment.

Keeping in view the fact that our
foreign policy which is strictly and
transparently in tune with our
national interests and has been based
on a broad national conensus, I would
urge that any discussion we may have
on this subject should not weaken
our efforts for peace in this sub-
continent.

international stability. Indeed I would
hope that India, along with its neigh-
bours, can continue to be both an
example of stability and a force which
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stands for a cooperative world order.
1 would beg of the House not only
to approve the modest demands put
forward on behalf of my Ministry but
also give its blessings and support so
that the standing of India continues
to rise and commands respect amongst
the comity of nations,

SHR] VAYALAR RAVI: On a point
of order. Rule 370 reads as follows:

“If, in answer to a quetion or
during debate, a Minister discloses
the advice or opinion given to him
by any officer of the Government
or by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document con.
taining that opinion or advice, or a
summary thereof on the Table.”

Here, the hon. Minisler made some
observations. He hag referred to a
certain document which, he says, is
in his possession and on the basis of
that he comes to the conclusion that
there was a secret agreement between
the former Prime Minister of India
and the former Prime Minister of
Pakistan, Mr. Bhutto. Naturally this
House is competent enough to demand,
under this rule itself, that we must
know what ig that document, and we
have every right to demand that it
should be placed on the Table of the
House, because rule 870 clearly pres-
cribes that it must be laid on the
Table. It is a very serious matter,
and this House must know what hap-
pened and what conspired between
the two Prime Ministers, whether it
was in the inlerest of the nation or
not.

SHR] ATAL BIHAR] VAJPAYEE:
Mr. Speaker, Sir, before you give your
ruling, please hear me.

MR. SPEAKER:
hear you.

SHR] K. P. UNNIKRISHNAN: A
few days ago, the Minister for Exter-
nal Affairs made a charge outside the
House which has been contradicted
by the former Prime Minister.

I will certainly
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The charge in substance wag that Mrs.
Gandhi, acting as the Prime Minister
of India entered into g secret geal
over Kashmir,, .,

SHRI ATAL BIHARI VAJPAYEE:
Understanding.

SHRI K. P. UNNIKRISHNAN:
‘Deal' or ‘understanding’, whatever it
was—if you want to put it that way.
Now you know that we have been
trying to raise this issue also through
various Motions but, since you felt
that the Demand of the Ministry was
coming up you probably did not al-
low us. Now he has repeated this, but
left it very vague—delightfully vague
—so that anybody can say anything
angd got away with it. He said he was
present in Simla—of course not in
the capacity of Minister but as a Mem-
ber of Parliament,—and he heard cer-
tain things. And, again, he has =aid
that Mrs. Gandhi had a meeting with
Mz, Bhutto because there was a dead-
lock. And now, he says, after he
became Minister he has gone through
the relevant records and also had dis-
cussions with what he calls ‘know-
ledgeable people’. Now, I would like
to know whether any minutes of these
discussions have been kept and whe-
ther he has gone through those mi-
nutes. Or is he basing it on mere as-
sumptions? Is he basing it on the ad-
vice given to him by the Ministry? Or
are these just deductions? This is very
important for the Housa and the coun-
try to know. If Mrs. Gandhi is guilty,
she shall be punished. If Mr. Vajpayee
is blufing, he shall be exposed, but
the House is entitled to know.

SHR] VASANT SATHE: We are
really surprised that the Hon. Exter-
ngl Affairs Minister, having made on
innuendo or an indirect hint or sug-
gestion that there was some secret
agreement or understanding on  the
question of Kashmir, has not, even to
day placed before us what was that
understanding, what was the rature
of that understending, what was the
purport of that understanding relat-
ing to Kashmir. The Simla Agreement
is a recorded decument. Therefore, we
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do mno¢ ilnd any such understanding,
coverity or overtly. Now, if the Hon.
External Affairs Minister has come to
know, whether from documents or
frcry knowledgeable sources wnom
he has contacted or fiom his petsot.ul
knowledge, having been present thire
—I do not know whether he met Mr.
Bhutte himself or Mr. Bhutto convey-
1 something to him the other day
when he went there: I do not know
whether Mr. Zia had some document
which he showed to lum, hut the Adwvi-
ser to the Pakistan Government oun
External Affairs. Mr. Aga Shahi who
was here the other day, denied having
any knowledge of any such understan-
ding and the previous Prime Miuster
also, hag categorically denied it.
Therefore, the country must not be
left 1n the lurch or with any sense
of suspicion, particularly by a respon-
s1ble Minister like Mr. Vajpayee.
Therefore, he owes 1t to the House—
whatever the consequences, it does not
matter, but he owes it to the House—
if the consequences are of a personal
nature and if the consequences are
going to fall on the previous Prime
Minister, let her face the consequen-
ces; but I do not understand why
he is trying to keep the House—to-
day if he does not, having said :0
much, take the House and the country
into connected about the nature
of the understandig.

The two concerned persons are the
ex-Prime Minister of India and on
the other side is Mr. Bhutta and
both are fortunately alive. Unless
the Minister corroborates it or con-
iradicts it; we cannot allow it—to go
as one man's word against another
man's word. This would be very
unfair to the country if this is not
made clear in the garb of the matter
being in national interest, How is it
an internal matter any longer? When
it is an understanding between two
Prime Ministers of two  different
countries, it is no longer an internal
matter. T do not think, Shri Vajpayee
can get away by saying that. Al-
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though he asserts and reaffirms that
there has been such a secret under-
standing, yet he is not willing to
disclose what that secret understand-
ing is. In the interest of the country,
Shri Vajpayee owes it to this
Hcuse to disclose what that under-
standing is and what evidence he has
to justify that.

-

MR. SPEAKER: Before I call upon
other Members, I would say that 1if
you have anything new to mention.
kindly add, otherwise leave it.

Shr1 Desai.

SHRI D. D. DESAI (Kariar): Mr.
Speaker, Sir, under the garb of sec-
recy, the Minister should not dep-
rive . . (Interruptions).

SHRI RAM JETHMALANI: Sir,
on u point of order. The House just
resolved to continue these proceed-
ings only until Shri Vajpayee
finishes. ..

MR. SPEAKER* Until the de-
mand 1s voted.

SHRI RAM JETHMALANI: Until
Vajpayee finishes, this is what you
said.

MR. SPEAKER:
demangd is voted.

No, until this

SHRI RAM JETHMALANI: We
can have it tomorrow, this is a matter
of jmportance,...(Interruptions),

MR. SPEAKER: No; Mr. Desal

SHRI D. D. DESAL: The principle
is whether the Government or the
Cabinet operates umder the supervi-
sion of Parliament or whether they
are entitled to have some secret nego-
tiations and treat the country or &
part thereof as a private property of
individuals. This is the principle.
Therefore, we must declde once for all
that whether the Parliament should
be taken into confidence and within
the parameters laid own by Parlia-
meat, the Government would operate
and not that they would have some
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private negotiations and private set-
tlement for the country, which would
be binding on the country.

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir. I do not want to repeat
what has been said, but I must say
that my esteemed friend, the hon. Mi-
nister hag been treading on a very se-
rious and delicate ground, He did say,
if you recall his words that not only
did he believe that this kind of a pact
existeq when he was not a Minister
but he sald and 1 am quoting his
words,

“I take full responsibility as
Foreign Minister to repeat what I
said.” Thercfore, this is no longer
a matter which can be taken hightly.
Here ig a Minister of the Cabinet
and that too, a senior Minister like
Shri Vajpayee, coming out with a
statement on the floor of the House
and not substantiating that state-
ment with any convinclng details.
All 1 would suggest is that you may
kindly consider this aspect of the
matter., If the Minister stands on
ithe point that there are certain do
cuments or understanding gr discus-
sions, with knowledgeable persons
that he had and these are of such
nature that it would not be in the
public interest to disclose any of
those things, I can understand that
posture that he may take.

«+ .. (Interruptions),

SHRI VASANT SATHE: That stage
hag gone,

PROF. P. G. MAVALANKAR: My
contention is that a Minister in any
Government has a right to even come
to the conclusions without telling this
House as to how he came to the con-
clusions if he thinks that the process
of coming to the conclusion is some-
thing which is a matter of secrecy and
which is not to be disclosed in public
interest. Then, my submission is, let
him pay so that there are certain docu-
ments and papers in his possession,
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which he thinkg are not to be disclosed
in public interest. (Imterruptions).
That is one aspect of the matter. I
am not discussing merely the question
0f any secret agreement between Mrs.
Gandhi and Mr. Bhutto. This may
again happen on some other matters,
I am discussing a fundamental ques.
tion. Therefore, if any Minister takes
the view that there are certain things
which he will talk publicly, but will
not give all details because it should
not be disclosed in public interest, let
him say so, let him go on record say-
ing that there are certain things which
should not be disclosed in public in-
terest. That™ is right. Cerlainly the
practice has been that if the Minister
thinks that there are certain things..
(Interruptions). As a matter of fact
We pass so many things an dwe give
50 many powers to the Government
and if the Government says that it
would not be in public interest to
disclose certain things, we accept it
in bonafide. That I have said.

My second and last point is, if the
Minister has certain documents and he
said, "1 would like to take the House
into confidence”—that is the phrase
which he used—if he feels that he has
certain things in his possession which
he would like to share with us all, his
hon. colleagues in this House, without
detriment to national interest ar
publicity, etc., there is the other possi
bility of converting this House into a
secret gession, let the press and the
strangers be called off and let the
Minister tell this House in full con
fldence what he has got to say in this
That is also the second course left to
him. But if he does not take either of
the two courses, then we are left in
the lurch and darkness and in a situa-
tion which we cannot accept as Mem-
bers of Parllament.

SEVERAL MEMBERS. rose—

MR. SPEAKER: I am calling different
party members.

This is not going to be another
debate. Mr. Chandrappan.
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SHRI SAUGATA ROY' I am on a
point of order

MR SPEAKER I have called Mr
Chandrappan

SHRI HAR[ VISHNU KAMATH
rose—

MR SPEAKER Are you on a pownt
of order?

SHRI HARI VISHNU KAMATH
Yes Sir I am afraid, the rules regard-
ing laying of the documents on the
Table of the House have not been fully
and 1n their totality, brought to your
notice iz Ruleg 368 368 and 470

Now Rule 168 says

“That 1 a Minister guotes in the
House a despatch or other State

paper i
The Minister has not done so at all

‘ which has not been presented
to the Iouse, he shall lay the rele-
vant paper on the Table’

The Mimster has not done anything
of that sort He hag not gquoted any
despatch nor any other State paper
The provisos do not apply because he
has not quoted any despatch nor any
other State paper The provisos of
public interest does not arse at all
So, they are misleading the House, the
other side 18 completely, totally and
deliberately misleading the House
(Interruptions).

MR SPEAKER Let there be orderly
debate

SHRI HARI VISHNU KAMATEH
Now please see Rule 370 also

It reads:

“If 1n answer to a question or
during a debate, a Minister discloses
the advice or opinion given to lum
by any officer of the Government or
by any other person or authority a

As far as 1 am aware, 1 Listened to his
speech wery elosely with all respect
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and attention, I do not think he dis-
closed the opinion of any officer or
authonty on the subject at all He
saird he had access to all papers in the
Mimstry but he did not name any
officer, by name or designation This
rule, therefore, says

SHRI VASANT SATHE Any other
person

SHRI HARI VISHNU KAMATH No
he has not disclosed any name [
listened to him with all my heart and
with ail my mind This rule says

If in answer to a question or
duning debate a Minister discloses
the advice or opinmion "

He has neither d sclosed the advice nor
the opinion given to him by any office~
or any other person

SHRI VASANT SATHE Knowledg-
able person

SHRI HARI VISHNU' KAMATH No
he has not disclosed
(Interruptions)

SBHRI K P UNNIKRISHNAN
Knowledgable persons Hundred tumes
he has said

SHRI VASANT SATHE He 18 not
on the Point of Order He is defend-
ing the Minister

SHRI HARI VISHNU «AMATH
The Rule says— he shall ordinanily

SHRI VASANT SATHE Give the
reasong now

MR SPEAKER Rule 377 orderly
debate

SHRI HARI VISHNU KAMATH
Neither of the Rules 368, 370 has been
hroken He has not quoted any des
patch, nor he has given the opinion
by any officer or any other persod, of
authority, nor be has quoted any advice
n the House So he 18 not bound
under rules to lay any document oF
any paper.
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MR. SPEAKER: I have understood
the point.

SHRI C. K. CHANDRAPPAN (Can-
nanore): My point is there are no two
opinions in the House that the charge
made by the hon. Minister is so seri-
ous. The Minister himself said that
he took the entire responsibility for
levelling that charge. The only ques-
tion is that the Minister said that in
the public interest he cannot place
those documents on the table. But
afterwards whatever explanation he
had given was not convincing to the
House though he tried to take the
House into confidence.

There are certain practices in this
House. Perhaps, Mr. Vajpayee, when
he was sitting on this side as one of
the leaders of the Opposition, would
remember that this House discussed
the Pondicherry Scandal case and at
that time the argument advanced
from the treasury benches was that
the files were confidential and in the
public interest it could not be re-
vealed. Then the House found out the
solution because the whole country
wanted an answer and the House also
wanted an answer and then the House
took the Speaker into confidence and
a Committee of the House was con-
stituted. The whole files were placed
at the disposal of the Speaker and the
Speaker constituted the Committee re.
presenting wvarious members from
various parties. I think including
Shrf Morarjli Desai, I do not know
whether Shri Vajpayee himself was a
member seeing those flles. If he was
not, then somebody from Jan Sangh
was there, My Point is....

SHRI ATAL BIHARI VAJPAYEE:
This is not a scandal.

SHRI C. K. CHANDRAPPAN: This
is the biggest scandal If the Prime
Minister of that time had entered into
an agreement over the head of the
Parliament, over the head of the coun-
try, it is a crime. Shri Vajpayes by
making it public, he wanted the coun-
try to know that such a crime bad
been committed. There is no reason
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to keep that a secret. My suggestion,
therefore, is that the Speaker as the
custodian of the House ghould be taken
into confidence and the Speaker should
constitute a Committee as was the
tradition of the House and the docu-
ment should be gone through because
you owe an answer to the country. No
doubt, there is no escape.

Some time back another thing was
also said, I think Mr. Vajpayee may
be you and your friends said that
there is a secret provision in the Indo-
Soviet friendship trealy.

SHRI ATAL BIHARI VAJPAYEE: 1
did not say that.

SHRI C. K. CHANDRAPPAN:
Somebody at that time had said in-
cluding people from the party. But
then after coming into power the
Prime Minister came and said there is
no secret provision, Here again comes
another gecret deal. The House has a
right to know and the country too. My
concrete suggestion is that the Speaker
should take the consensus of the
House and you may constitute a Com-
mittee and the records should be placed
before you and the Committee to see
that.

That is the tradition and so I am
pointing it out.

DR. SUBRAMANIAM SWAMY: One
point was missed,—a short point..

MR. SPEAKER: Mr. Somnath
Chatterjee. I have called Mr. Somnath

Chatterjee.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, refer-
ence has been made to Rule 368 by
my friend here.

SHRI HARI VISHNU KAMATH: [
cited it.

SHRI SOMNATH CHATTERJEE: It
hag been pointed .qut that on the basis
of that rule it ls incumbent on the
Minister to lay the paper on the
Table.
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MR SPEAKER Rule 370

SHRI SOMNATH CHATTERJEE
Rule 368 1s obviously not applicable
because there has been no gquotation
from any document So far as Rule
370 1s concerned, what is stated here
15 this —

If in answer to a question or
during debate a Mumster discloses
the advice or opinion given to him
by any officer of the Government or
by any other person or authority he
shall ordinarily lay the relevant
document or parts of document con-
taining that opinion or advice or a
summary thereof on the Table

As such I am not holding any brief
for him But 1t 1s obvious that he
was not refermng to any advice or
opinion given by somebody which 1s
contained 1n a document He has not
referred to it Therefore there 1s no
question of applicability of Rule 370
in a matter hke this There 18 no
applicability of Rule 370 Therefore he
cannot be compelled to do 1t Further
Sir 1n a matter like this we have to
rely on the judgment of the Foreign
Mimster that i»n  the public 1n-
terest it 18 not to be dis-
closed Sir we are not surprised that
there was such a secret understanding
because the person who was a party
to 1t was quite capable of doing it
She played with the lives of millions
of people of this country The people
of this country had been denied their
freedom They lost their civil liberties
They lost everything Therefore she
1s quite capable of it (Interruptions)

SHRI SAUGATA ROY I nse on a
point of order
St gen WA wEWW Wy
EA, A9 U T % (69 AR B
AT |
MR. SPEAKER I am going to give
you adequate heanng
o guw W WY WY OF IW
fTT W WY AT
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MR SPEAKER I have not called
you Mr Kachwai Mr Shankaranand,
you may say, 1f you have to add any-
thing

SHRI B SHANKARANAND (Chik-
kodi) I am mot repeating anything
Sir, an attempt 13 bemng made by a
few members to defend the Foreign
Minister under the technicalities of
some rules I do not think he can be
defended in this way By making
reference to a secret understanding he
has really damaged the prospects of
smoothening the relations with our
neighbouring countries

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ
PAYEE) I have not

SHRI B SHANKARANAND Now
the main point for us to consider is,
whether the Foreign Minisler 18 re=
cognising respecting and following the
Simla Agreement He 1g not

MR SPEAKER Mr Shankaranand
we are not on that issue We are on
another point Let us have a hmited
debate (Interruptions) We are not
on that point eW are on the scope of
Rule 370

SIIRI B SHANKARANAND Hav-
ing referred to the secret agreement
or understanding

MR SPEAKER The debate 18 not
whether it is right or not What shall
I do” What 18 my power under Rule
3707

SHRI B SHANKARANAND I am
coming to that, Sir He has referred
to certain knowledgeable persons The
House is entitled to know the names
of those personsg as to who they are
(Interruptions) If he refers to certain
documentp, we are entitled to look into
those documents He cannot get away
by saying that there was secret under-
standing because he wanted to justuly
himself or defend himself by saying
all this outside What has the Forelgn
Affairs Minister got to say?
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SHRI SAUGATA ROY: Let me he
heard.

MR. SPEAKER: I shall hear you
also,

SHRI B. SHANKARANAND: Sir, he
has referred to the persons saying that
they are knowledgeable persons, Who
are those persons—whether they are
in his ministry or outside. How did
he come to know? All the relevant
malerials we should have.

MR. SPEAKER: Mr.
malani.

Ram Jetha-

SHRI RAM JETHAMALANI: Mr.
Speaker, Sir, the question of legal
obligation of the minister to comply
with Rule 370 must be distinguished
from the question of propriety of tak-
ing this Housc into confidence.

Purely on the construction of rule
370, it appears that on the face of it,
that Rule 370 comes into play only
when the Minister has voluntarily dis-
closed to the House the advice or
opinion pgiven to him either by an
officer or by somelody else.

What the Minister has actually done
is to give his own opinion, conclusion,
judgement, formed. (Interruptions)
The hon, Member will not understand
the law unless he hears something
from me. He has purported to give his
own opinion which is baged upon cir-
cumstantial evidence which he has
ascertained from othersbut not upon
the opinion of vthers. You know as a
judge, that when you record an evi-
dence of an expert, then you are act-
ing on opinion evidence. Based on ‘he
circumstantial  evidence, he draws
upon his own conclusion from that cir-
cumstantial evidence. He is not rely-
ing upon the opinion of somebody
else, Let us not take what the Minis-
ter said. I am not going into it.
(Interruptions).

SHRI C. K. CHANDRAPPAN: Is it
a criminal evidence?
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SHRI RAM JETHAMALANI: For
example, the Minister said that there
were lofs of difficulties. The difficul
ties appeared to be insoluble. Then
there was a dinner. ‘Then, after the
dinner, there was a meeting. After
that meeting, the difficulties dis-
appeared,

Now it is possible for somebody from
the circumstantial evidence to form
an opinion that there was some secret
agreement; he is giving an opinion on
it but he is not relying upon the
opinion of others. Therefore, some
other witnesses, some other gentlemen
have come and given some materials
and on the basis of those materials,
he has formed his own opinion which
he has given to the House.

May I say one word?” [ want to
appeal to my learned friends not to
embarrass the Minister by insisting on
disclosure of a thing so delicate.

MR. SPEAKER: That aspect is for
the Minister to say. Dr. Subramaniam
Swamy.

DR. SUBRAMANIAM SWAMY: I
support the points made by Shn
Kamath and Shri Jethamalani. Listen-
ing to the Mimster it was quite clear
that he was summarising in his own
words and he had put that in his own
words.

I now come to the second provision
namely:

“provided further that where a
Minister gives in his own words a
summacy or gist of such despatch
or Stat» paper it shall not be neces.
sary ta lay the relevant papers on
the Talle.”

Sir, even assuming that he had used
the words ‘state paper', where it is
done by his own words or where he
is using = gist, it is not necessary for
him to lay it on the table. Therefore,
they have no case on either ground.

SHRI SAUGATA ROY: Mr. Speaker,
Sir, while rising on a point of order
under Ruleg 368 and 370 I shall point
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out two precedents from 8ixth Lok
Sabha One was about the Farrakka
agreement which was signed There
was lot of turmoll 1n Lengal You
allowed a debate I made a charge
that the Prime Mimster of India Shri
Morary Desai made a secret deal with
General Zia Rehman The Foreign
Minister denied it Since the Foreign
Mimister demed it we did not press
the charge because it was on a delicate
matter of foreign relations

—

There was another precedent 1n
which the Home Mimster Shri Charan
Singh had made the charge that the
former Prime Mimster had thought of
shooting off of people in the jaills We
asked him {o substantiate the point He
could not We brought a censure
motion against him He could not
prove the point at the time of the cen-
sure motion

Now Sir this case 1s still a more
serious case The Minister has made
the statement in the House If he
makes it on gome plaiform outside 1n
a public meeting to whomsoever he had
spoken could go to the court and sue
him for Libel But here in the House
when the Minister speaks he speaks
with all responsibility The Mimster
could have entirely avoided making a
reference to 1t Here he says that now
1 am the Foreign M nister of the coun
iry and 1 have in my possession full
documents and 1 have talked to
knowledgable people who have told
me about 1t

SHRI H L PATWARY What 15 the
new pownt” What 15 the new point
that yoy want to make”

SHRI SAUGATA ROY Now Bir,
there are two alternatives open to the
Minister As Dr Subramaniam Swamy
has correctly pointed out if the Minis-
ter cannot prove the point then the
Opposition will have to bring a cen-
sure mofion aganst mm If the
Minister wants to take protection
under Rule 368 then the Minister has
to make a statement on the Floor of
the House that I have got in my pos-
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session all these documents but it is
inconsistent with public interest and,
therefore, I take protection under Rule
388 Or the Minister can say whad
I have said is from my personal in.
ference 1 take protection under
Clause 8, nz,

Provaded further that where a
Minister gives in his own words a
summary or gist of such despatch
or Btate paper 1t shall not be neces-
sary to lay the relevant papers on
the Table’

He can say from the gist of summary
of State papers I have come to ths
conclusion and I do not want to lay
it on the Table of the House Let him
state that clearly What I want to
stress 18 thalt you instruct the Mims-
ters to be very responsible in thei-
utterances on the Floor of the House
in future If they are not they can
take protection under Rule 468

SHRI NIRMAL CHANDRA JAIN
Sir there are two most important
points in this matter In Rule 370
first it is said discloses the adwvice or
oPinion given Kindly see the latter
portion where it 158 said ordinarily
lay the relevant document or parts of
document contaiming that optnion or
advice or summary thereof on the
Table The first thing 18 that opinion
or advice must have been {inken from
somewhere This forms part of a
document If there is some ewidente
somewhere then i1t would stand n
contravention of advice or opinion fer
which there 15 relevant document
Secondly you will kindly see that there
1s one important word ordinanly’
Here the responsibility has been given
to the Minister to use his own dis-
cretion Here 1t says like this

‘370 If 1n answer to a question or
during debate a Mimmster discloses
the advice or opinion given to hum
by any officer of the Government or
by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document con-
taiming that opimon or advice, or &
summary thereof on the Table'
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8o, he can take shelter under this and
say “ordinarily I would not lay {t”
and he has got certain reasons for that.
The discretion would be hig and not
of the House.

S8HRI D. N. TIWARY: Mr. Speaker,
Sir, the Minister has made certain
statement which has been doubted by
the Opposition Members. They think
that he has not made the correct state-
ment. Whether it is a bluff or a stunt
whether 1t is true or not, Mr. Mava-
lankar has suggested formation of a
Commitiee under you..
* (Interruptions).

SEVERAL HON. MEMBERS: No,
No.

SHRI D. N. TIWARY: My submis-
sion 13 when the Minister says that
it 13 not in the public interest .....
(Interruptions).

MR SPEAKER: He has not said
that. 1 will hear the Minister.

SHRI D. N. TIWARY: My sugges-
tion 1s that he should show the pa-
pers or the statements lo you...... ..
(Interruptions)

SOME HON. MEMBERS: No, No.
{Interruptiong)

SHRI D, N. TIWARY: And you may,
after you are satisfled tell the House
and the matter will rest there.

MR, SPEAKER: Now, the External
Aflairs Minister,

SHRI VASANT SATHE: Sir. on a
point of order under Rule 353.

MR. SPEAKER: I have heard your
paint of order,

BHRI VASANT SATHE: That you
have heard under Rule 370. This is
under Rule 353.

MR, SPEAKER: A Member cannot
raise point of order on the same sub-
ject, one time under 374, another time
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under 358 and so on. No further point
of order.

SHRI VASANT SATHE: But you
will refer it Sir.

MR, SPEAKER: I will refer if.

SHRI ATAL BIHARI VAJPAYEE:
Sir, 1 did not quote a despatch or any
other State paper. So, the question of
laying the relevant paper on the Table
does not arise, Nor did I disclose the
advice or the opinion given io me by
any officer of the Government or by
any other person or authority........
(Interruptions) If I am not allowed to
complete how can I make my point?
Please hear me.

SHRI SAUGATA ROY: What about
ihe Simla Agreement?

€HRI ATAL BIHARI VAJPAYEE:
Whatever I have said on the subject
is the conclusion which has been de-
rived from circumstantial evidence
after talking to so many people, after
examining so many documents. As the
question relates to national interest,
Jet it not be compared with the Pondi-
cherry scandal.

{Interruptions) **

MR. SPEAKER: Ruling 1s reserved.
1 shall cxamine the matter carefully
and I will give the ruling. ... (Interrup-
tions)

AN HON. MEMRBER: The Minister
rannot make a statement,

MR. SPEAKER: I have heard all of
vou. I am not hearing any more on
this. I am going to examine the
matter carefully and I will give the
decision.

(Interruptions) **

MR. SPEAKER: Don't record........
(Interruptions) If necessary I shall
hear the tape also. No further debate
on this,

SHRI ATAL BIHARI VAJPAYEE:
Will you allow me?

**Not recorded.
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MR SPEAKER I am hearing you
completely Do you want to say any-
thing more® I said that after hearng
the Foreign Minister I will give the
ruling

SHRI ATAL BIHARI VAJPAYEE
The House 15 not discussing the Pon-
dicherry s.andal nor the opinion of any
particular Mimister ‘This 18 a delicate
question where Pakistan 1s involved
We are having (Interruptions) You
must allow me to conclude Here are
the statements made by the former
Prime Minister and I will hat back
(Interruptions) It will not be 1n public
interest to disclose the details about the
secret understanding between Mrs
Gandhi and Mr Bhutto (Interrup
tionis)

-

SHRI VASANT SATHE This wnll
not do This 15 net 4 question of Mrs
Gandhi

(Interruptions) **

MR SPLAKCR Dont record I am
going to cxamne the matter (In-
terruptions) I am not concerned with
other matters I am only considering
the legal aspect [ am going to give
my decivion after carefully considering
it Now therc are some cut molions
Before I put the cut motions to the
vote of the FHouse I should like to
know whether MNr Banatwalla and
Mr Ram Jethamadlam are withdrawing
their cut motions

SHRI G M BANATWALIA (Pon-
ninm) Ceitunly not In the face of
such artitrary attitude of the Foreign
Mrimuster 1 am not withdrawing In-
stead of hitting the person outside he
13 ebusing the floor ¢f this House {0
hit hack it 1s polificaly motivated
Therefore 1n the face of such attitude
T will in protest certainly not withdraw
any of my cut motions It 1s political-
ly motivated Speak outside (Inter-
ruptions)

SHRI ATAl BIHARI VAJPAYEE

I know what 1o speak and where to
speak I am noi to learn from you

T éeNot recorded

—
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MR SPEAKER I shall now put the
cut motions to the vote of the House

The question is

That the Demand under the Head
‘Ministry of External Aflairs be re-
duced to Re I™

[Increasing number of restric-
tions being imposed upon persons
going abroad especially to Middle
East countries for employment
and the consequent hardships fac-
ed by them (1)]

The motion was negatiwed

MR SPFAKER Mr Jethmalam: are
you withdrawing your cut motions?

SHRI RAM JETHMALANI Yes
Sir

MR SPCAKLCR Has the hon Mem-
ber the leave of the House to with-
draw his cut motions Nos 2 to 5

SEVERAL HON MEMBFRS Yes

Cut motions Nos 2 to 5 were by leate
withdrau n

MR SPEAKER Now I will put the
cut motion No 7 moved by Shri Banat-
walla

Cut motton No 7 was put and
negatived

MR SPEARER The question is

‘That the respective sums not ex-
cceding the amounts on Revenue Ac-
count and Capital Account shown in
the fourth column of the Order paper
be granted to the President out
of the Consolidated Fund of India
to complete the sums necessary 1o
defray the charges that will come
1n course of payment during the year
ending the 31st day of March, 1879
in respect of the heads of demands
entered in the second column thereof
agamnst Demand No 31 relaling to
the Ministry of External Affairs”

The motion was adopted



417 BAC. Report  CHAITRA 28, 1900 (SAKA) B.AC. Report 418

Demand for Grant 197879 in respect of the Ministry of External Affairs ooted by Lok Sabha.

No.of Name of Demand Amount of Demand for Grant Amount of Demand for Grant
Demand mmﬂzs‘ed:;stheﬂm voted by the House
on 1 1

. Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF EXTERNAL AFFAIRS
31 Ministry of External Affairs 18,92,88,000 2,46,38,000 94,84,40,000  12,31,89,000

“18.54 .

BUSINESS ADVISORY COMMITTEE to present the Fifteenth Report of the
Businegg Advisory Committee,
FrrmezNTE REPORT

18.55 hrs,

THE MINITER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR The Lok Sabha then adjourned tll

: Eleven of the Clock on Wldnesdaﬂ
(SHRI RAVINDRA VARMA): I beg April 19, 1978/Chaitra 29, 1900 (Saka).
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